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LOK SABHA DEBATES

LOK SABHA

Friday, December 19, 1969/Agraha-
yana 28, 1891 (Saka),

The Lok Sabha met at Eleven of the
Clock.

[Mr, Seeaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Preventive Detention Act

*691, SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pl-
eased to state:

(a) whether Government's atten-
tion has been drawn to a statement
of some of the prominent Advocates
of the Supreme Court against the
extension of the Preventive Deten-
tion Act;

(b) if so, what is their ccntention;
and

(c¢) the reaction of Government
thereto?
THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN):
(a) Yes, Sir.
(b) They are not in favour of ex-
tension of the life of the Act.

(c) There is no proposal to extend
the life of the Preventive Detention
Act which is due to expire on 3lst
December, 1969.

st T T ;v wgeg, W W
s e agEer g & qg ow=
TERT & 9g AW faar, wEA R q
famr e dro #o dwe oY gt 7R
*t guifa & ax A Tt omdh | m®
TF FT ST & W g gut fe o,

2

1970 ¥ fegeam & dmfer @ U
# W § A Wi AfF I g o mft as
WFAT @I NI T F e 7 form
ffar Wk 91 T@E W S F F9
Tga A gEEEeE A fem @ @ &
ST argaT g fF A=l wEeg 99 a e
¥ ggud & a1 T
“Those in power get used to
wield these drastic powers and
even begin to feel they caniot do
without them, They forget: that
only yesterday they were them-
selves victims of such lawless laws-.

and were in opposition to such in-
vasion of liberties of the citizen.”

¥ @@ & @y W AT 9ger §
fr3agmagarad ?

MR. SPEAKER: Tke hon. Minis-
ter has given a categorical answer.
The Hon. Member cannot ask for his

opinion on the statement of some-
body else as published in the news-

papers,

ot tfa T AZ@ATAAFCQRTE |
T T & 99 AR § 5 e aqv-
F & feat go7 welt 1@ Oxe A g
Y T F qWISH @ W frert fadg &
9?7 9T w1 w17 gew A=A § 7

SHRI Y. B. CHAVAN: All the

State Governments in India today
had asked for the extension of the

Act.

st ofe w:wr AR wERE s
a7 arad ¢ fr fferw dm v o
g 6 4T 7, WAArEN i
e o wisfms  de-3 W &=
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FE & @@ T faqdt @i qa
T e aeai #1 A F AW AW
& o w1y & 7 afg &, @1 Fur g
aw 3@ &g & gea wré g v gfemm
frer #re 1 g 737 & fog, a1 from 4y
T 7 & fau o7 & & q| wen
mry ?

SHRI Y. B. CHAVAN: I think it
is rather futile to ask for my opin-
ion. For, I have already said that
there is no proposal to extend the

Act, So, why go into these things
further?

SHRI P. GOPALAN: It was re-
ported in the press that a fresh move
had been initiated by the Home
Minister to revive the same Act in
certain. border areas of the country,
and he had said that it was for the
security of the country. The Preven-
tive Detention Act was opposed by
every section of the House not on
the ground that the general situation
in the country had improved as such,
but on the very principle that no per-
son should be imprisoned without
trial. The situation being this, T would
like to know from the Hon. Minister
whether if it is retained in certain
border areas, it will not amount to
discrimination against the citizens of
a particular area of our country as
against citizens in certain other
areas,

SHRI Y. B. CHAVAN: This is a
hvpothetical question, becausc at the
present moment, I have not brought
forward any proposal of that type
before the House.

SHRT A. S. SAIGAL: May I know
how many Governors of the States
have agreed to extend this Act fur-
ther?

SHRI Y. B. CHAVAN: There was
no question of the Governors agree-
ing or disagreeing. It is the Govern-
—ents which should be agreeing or
r.ot.

 ¥at AW @ WEE W,
7 W § F Y WA e w At
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TeTE At 77 77 9 & fa fF F fedm
e e § 01 Y | T g
fe g &1 79 @1 & 5 feemm G,
ag %@ fafuds wmar & & i 7 4, afF7
I FMT iy Ffe W g@fem fF o
FTHL FT AAME 781 § gAfaQ ag 781 av
® & | F At wEeg § AT Avgar g
f& waw, armere R faga 7 @ fewessd
T &, W WY fedew @@ w1
facger ger &, @ 97 gETT w1 AwTEr
F & fau @R A s R ?
& A & ot 7 g f& far wqwew
F et @1 feim fem o afen
I FENE T AEEET WY
Far ?

SHRI Y. B. CHAVAN: I would like
to give some information to this
House. T had called a meeting of the
Leaders of the Opposition groups to
share with them some of my anxie-
ties and concern about the problem of
castern India. The problem of the
castern India region, particularly
Nagaland, Mizo area, Iripura and
Manipur require certain special at-
tention, We wanted to know whether
there would be a general support of
the House for amending the Act to
that extent, There was no specific
proposal. But I wanted to know the
general feelings of the House, because
ag I have said many times on the
floor of the House, this piece of legis-
lation was not something of our
choice also. We did not like it oursel-
ves. But certain circumstances in
the country forced us to have that
Act, The question was whether in
view of certain conditions which are
prevailing in that part of ‘the coun-
try, we should try to have that legis-
lation, but I found and rightly per-
haps that the parties were not in a
position to commit themselves to a

particular line. That is the exact
position.
SHRI KANWAR LAL GUPTA:

How will he meet that situation? How
will he meet the deteriorating situa-
tion there?
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SHRI Y. B. CHAVAN: That is a
separate question, which we have to
deal with, I would have been glad
if I could have this Act in that area,
but as I am not going to have it, I
shall have to think of some other
means,

st &oqTo wOM Wy AgIT, e
fr0g wfufraw 27 fra w1 S q w®@E
F1 doer fFar T @ wrfe 9 ST AT
w1 § ? T 9 A qE@wIiE 9@ 9 98
FOFAGUE Waw wiw w1 ar
#X Fg w0 § 7

SHRI Y. B. CHAVAN: It is not
that there is a very drastic change
in the situation, It is not that the
justifications which were there for
the Act have completely disappeared,
but there is certainly a change in
the political situation in the country.

st geER et ;o AT § Ay
s Agar § fF @ frars A
sfuftaw #t o #1 ofcomr g g
fF Tt smardt, 1970 ®1 N AT & I
% 9 gu fag iy AT § g aw AN
FTEL &Y AT | qfFET # AT e S
4% § I FY T FEAT T3 AT 9 0
F It <A SO FwT AvaeaTar afafafaar
of=eft ST A T @ EF gT Sl A
gL g I | g\ ¥ Wit feafy drmreHt
TGl § WgEE 2 arer g anm faEfgat
F g ¥, ST g IO FAFT AHAAATEY
affadla FR T qg T T FA ¥ q1g
o wad & e qEra 9y @ awre #°
safeasms  afafafaar 1 =% foww
Ft e ga § 98 36 & oy 47 a7
F qqr favag fFaT & 7

SHRI Y. B. CHAVAN: When we
do not have the power under this

Act, something else will have to be
thought of.

SHRI KANWAR LAL GUPTA:
What is that something else?
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o seTTEE W A R & S9
F1 e amr T1fg )

ot gy T A 9 ¥
TN B TG ¢ | A I S I TG A
T FE |

sl TR A% TR : 9gF 9V § 99
7 g Wt 7 Fg fF ag aw@d sA
FI wafer @ET AE qET WK TIHIL FT
a1 g g ¢ Ao aa § Sg ag
LR GEUE CRICOERICER R
Ta &Y fF FeadY w7 wafa agrd 9@
ar o feafa & ;v g W@t wgEm
e wfedl & qamg & fo 97 @ q| A
ffeaw dqwr w1z &, wAwTew O
sfdw G @ 91X 78 sfefrge @ €
sife faet feafar &1 g +3 # I
i § ? T ' IHA I FEg D
g7

ot g T W # 3 99
T FEE TG AT T T
g & f& @ Fom g Wi A=
FIAT FTfET ag F9 I § |

A4 4

S UWEAE oW : W NV ATH
a1 f g 91 w1gd @ ¥ ag frares fadm
afufraw £t wafy a3 feafe #1 v
F * fog ar

oUW AREm ¢ WTEY,  Wrey, s
w79

SHRI JYOTIRMOY BASU: May I
know whether the Governments of
West Bengal and Kerala have sup-
ported the extension of the Preven-
tive Detention Act or not?

SHRI Y. B. CHAVAN: They had
supported.

SHRI RABI RAY: Shame, Sham?!

SHRI UMANATH: On a point of
order. The Home Minister has mis-
lead the House because the West

--------
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Bengal Home Minister has clearly
on record that West Bengal has
written to the Home Minister here
saying.that they are against the ex-
tension of the Preventive Detention
Act, He is clearly again misleading
the House. I want clarification on
this point.

SHRI Y, B. CHAVAN:
misleading the House.

SHRI UMANATH : I want to know
whether a letter was received from
the Deputy Chief Minister of West
Bengal by the Home Minister and
if so, what it was. What did he say
in that?

SHRI Y, B. CHAVAN: I am not
misleading the House. When we took
the views of the different Govern-
ments, West Bengal did say that
they would require this Act. Later
on, they changed their views.

SHRI UMANATH: I have been
confirmed in what I have said. Now,
the position has been confirmed. So.
he is clearly misleading the House.
He has now admitted it.

I am not

SHRI Y. B. CHAVAN: They had
asked for it.

SHRI UMANATH: The question
has been asked now. You must give
me protection,

SHRI JYOTIRMOY BASU: **

SHRI UMANATH: Now he admits
that later on they had changed their
position, '

SHRI UMANATH: The Question is
asked now. He should have come out
with the admission in the beginning,
but he said that the West Bengal
G}unvemment also were in favour of
this,

SHRI JYOTTRMOY BASU: **

SHRI Y. B. CHAVAN: T am telling
the truth, They had agreed.

SHRI UMANATH: Now, he says
that they had changed their posi-
tion **

DECEMBER 19, 1969
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SHRI Y, B. CHAVAN: No, not at
the beginning,

SHRI UMANATH : He cannot treat
this House as consisting of children.
Earlicr, he said that the Chief Minis-
ters were not children. We are also
not children, Now he is saying that
they changed their position. That
means that they are opposing.**

SHRI Y. B. CHAVAN: No, not at
the beginning,

SHRI JYOTIRMOY BASU: *+
The question should be replied to
properly, With your permission, Sir,
I want to have half a minute .

ot THATw qEw Sl aw 2 ag
AT T T § | qg AT dden g
FgemaiAr ®E ?

SHRI D. N. TIWARY: May I just
have one minute? . .,

SHRI JYOTIRMOY BASU: If you

are going to allow Shri D, N. Tiwary,
then you must hear me first,

SHRI D. N, TIWARY: The reply
of the Home Minister was that they
had asked for the power. It was not
that they had not asked for the
power they had asked.

SHRI UMANATH: But the ques-
tion was different. What was the
question? The question was about
the position now,

st off T WAk A T @
2 w9 gH aWETE |

SHRI JYOTIRMOY BASU: Mr,
Chavan, we know your attitude, You

are a Bangalore somersaulter. Don't
we know that?

MR. SPEAKER: The
asked was whether in the Chief
Ministers’ _ Conference, the Chief
Ministers gave their opinion in fa-
vour or against, That was with re-
gard to the Chief Ministers Confer-
ence. .. . .

SHRI JYOTIRMOY BASU: No.
The question was about the present
position of the Kerala and West
Bengal Governments,

auestion

**Expunged as ordered by the Chair.
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SHRI E. K. NAYANAR: The ques-
tion was about the present position.

SHRI JYOTIRMOY BASU: You
had allowed Shri D. N. Tiwary. Now,
you must give me half a minute. I
sat down because you had allowed
Shri D. N. Tiwary. My question has
not been truthfully replied to. I had
asked for the position at the moment
of reply. Mr. Chavan is politically
anxious to malign the West Bengal
Government, ** I am sorry to say
that.

SHRI Y. B. CHAVAN: No, I am
perfectly within my right, because
when views of the different govern-
ments were first asked for, they
had agreed. That is the correct posi-
tion.

st TEREE qw : Y @
vz § & wq * = argar § ) weaw
wErET, 77 Mg §EEm @ 8 |

SHRI JYOTIRMOY BASU: **

MR. SPEAKER: Order, order. The
hon. Member can say at the most
that the question has not been re-
plied to. It is not correct for him to
say like that, Phat word is unparlia-
mentary, So, I do not allow it.

SHRI CHANDRAJEET YADAV:
** He should be asked to withdraw
that word.

SHRI UMANATH: This word is on
the record of this Parliament, It has
been used on a number of occasions
in the past. It had been used in my
case also, and I was called like that
by Mr. Bajaj, and that was brought
up on the floor of the House by many
of the leaders of the Opposition
Groups, and it was said that there
wasdnothing wrong in the use of the
word.

MR. SPEAKER: It is an unparlia-
mentary word. It shonld have been
expunged. All such words will be
expunged.

SHRI KANWAR LAL GUPTA:
You are expunging that word?

AGRAHAYANA 128, 1891 (Saka)
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SHRI JYOTIRMOY BASU: **,

MR. SPEAKER: The hon. Member
can at the most say that it is an in-
correct reply or it is not a right

reply.
SHRI JYOTIRMOY BASU: It is a
serious matter . . .

MR. SPEAKER: Will the hon.
Member please withdraw the word
or not? Is he withdrawing this word
or not?

SHRI JYOTIRMOY BASU: No. **
sl THAEYw Oy :  WEOIW WD

F1 921 gre # Y it a<F & geaare g
g &7 =nfga
MR. SPEAKER: I expunge those

proceedings, so far as this word is
concerned,

SHRI JYOTIRMOY BASU:
not withdraw it,

MR. SPEAKER: Either he should
withdraw it, or else I expunge it.

SHRI R. D. BHANDARE: On a
point of order. May I know from the
hon, Minister,

ﬁ@oqﬂ’oﬁlﬁ: HEQRT ‘Tg_‘ﬂ'ﬂ',
T F g 9§ WK A gHEOA w7 fRd
WA F IVET 99 HIAT qEEd) $1 08
@ Frm wrfge Cwrg g Ate faagn 1
7 &1 771 ¢ fr 3 S qiwT g8t
& a1 afey e 9 S9 ST AT g
few ™ g avEr e i ag @
g0 T E | 9 3% TE } 1 99 w1 faag
AT EAT

SHRI UMANATH: There is no |
question of withdrawal, The question
was asked twice of the hon. Minis-
ter: is it not a fact that the West
Bengal Government oppused it? He
should have given complete informa-
tion. (Interruptions),

MR. SPEAKER: They should not
quarrel with ecach other.

I do

—"Expunged as ordered by the Chair,
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SHRI S. M. JOSHI:**. (Interrup-
tions).

SHRI UMANATH : **,

SHRI S, M. JOSHI:
rogue,

SHRI UMANATH: **.

MR. SPEAKER: Will they all sit
down?

SHRI HEM BARUA: On a point of
order. This Parliament has been
reduced to a market place It pains
me to say so. Calling each other **.
I cannot stand all these things.

st daTm : 7O wEET T AW E |
st ST a T AT A F wfe 7
WaAT FCF 9 o5 T HE @ | WIT A 9
A S 0§ qg N e sa €
FAmagmd I maEdaE
AT 7T w4 @i 7

SHR1 SREEKANTAN NAIR: The
word you have expunged is not un-
parliamentary. It has been wused
earlier, There is a precedent. It has
been held to be in order.

MR. SPEAKER: 1 disapprove of
this conduct on the part of Shri
Jyotirmoy Basu. I have expunged the
word he used, If he still persists in
lllt I am sorry I will have to name

im.

SHRI JYOTIRMOY BASU: I do
not withdraw the word. You can
name me,

Your are a

SHRI KANWAR LAL GUPTA:
On a point of order, **,

oY 3 39 Y owTw wT famr e
ax & @ mav | I F a2 off a7 fofie
®T W § IAH | w0 oA w g R fE g
farsryr w7 nfee & & oo & 9 AW
s I Eh AR g Ry ¢ R
w e s@ F o da a3 )
g sfee iR ofez Fx @ & =@
AN Aaew g} fF 0w dmr @Y W)
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Fga 1} | AfFT @ TR Y Ig nieETa Sy
freer ATEEI A &1 IA@ R R Q
gl

MR. SPEAKER: I may bring to
the notice of the House that when he
uttered this word I did not allow
it. I asked him to withdraw it. He
refused. Then I expunged it. He still
persists in repeating it. I have dis-
approved of it. I have requested him
to withdraw it. He is still persisting.
1 have no other alternative except
to name him. I request him to with-
draw the word or withdraw from the
House,

HIgEER O™ : g f@ %
I 1 frar 9@ 0

SHRI JYOTIRMOY BASU: The
Home Minister is maligning the U.F.
Government in West Bengal before
the House

MR. SPEAKER: Please withdraw
from the House.

SHRI VASUDEVAN NAIR: I want
to make a submission.

SHRI SREEKANTAN NAIR: You
cannot reprimand a member like
this. There have been precedents in
this House in regard to the use of
this word. It has been voted by a
majority to be in order in the case
of another who is sitting in front of
me, So this procedure now being
adopted is out of order,

MR, SPEAKER: He is defying the
ruling of the Chair. I only said:
either withdraw the word or with-
draw from the House.

SHRI SREEKANTAN NAIR: This
has been discussed and decided in
the past.

SHRI JYOTIRMOY BASU: In
obedience to the Chair, I shall leave
the House. But I say the Home
Minister is a liar; he has maligned

**Expunged as ordered by the chair.

the Government in West

Bengal. -

(Shri Jyotirmoy Basu then left the
House

. —
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MR. SPEAKER: I am sorry. You
are a very mature member.

SHRI UMANATH: This question
of the use of this word has been dis-
cussed here before, It has been used
lgglpteen times against various mem-

TS,

MR. SPEAKER: Not during the
time I have been here. It is a com-
pletely unparliamentary word.

SHRI UMANATH: Let me com-
plete, On another occasion—it is on
record—] was called like that in
writing. It was brought before this
House as a privilege motion and at
that time many of the hun. mem-
bers excepting a few from the Op-
position, including the formen De-
puty Prime Minister, said thet there
was nothing wrong in a particular
person trying to defend himself
against a Parliament Member's con-
duct in the House. That decision has
been there. Further, just now my
friend, Shri S. M. Joshi, called me
a ** ‘rogue’ and all those things.

(Interruptions).
st o T : weme wgiem, TR Ay
g

SHRI UMANATH: When you were
naming Shri Jyotirmoy Basu.
Joshi used this word against me.
Even now let him withdraw it. But
I see he is not withdrawing it, **.
If you want to take action against
me, please do so.**

SHRI S. M. JOSHI: He has called
me **.

SHRI RAMANI: In the beginning,
the Home Minister stated an un-
truth. What is the action you are
taking against him, Sir?

MR. SPEAKER: I have got it cor-
roborated from the records that Shri
Joshi used that word against Shri
Umanath,

SHRI UMANATH: **.

MR. SPEAKER: When the shout-
ing was going on, I find that Shri

AGRAHAYANA 28, 1891 (Saka)
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Joshi also used that word against an-
other hon. member, Will he with-
draw it?

SHRI K, LAKKAPPA : Why should
he withdraw it? Is this the monopoly
of the Communists to use this word?
We have been keeping quiet all the
while, (Interruptions), I cannot tole-
rate this any more, Let the House
decide (Interruptions).

MR. SPEAKER: What are all these
theatricals?

SHRI K. LAKKAPPA: [ do not
care for these Communists, Let the
House decide. This is how they are
behaving in the House. What is the
Government doing about it?

SHRI ANBAZHAGAN : Once the
objectionable words have been ex-
punged from the proceedings, natu-
rally there is no necessity for further
withdrawal by any member, Once
expunged, all those observations
which are unparliamentary go out
of the record.

sl gHo UWo MW :  HEAW WEIEA,
dfs 7 faw ard mar it @ fag
dox fiqz agar g1 AI A AOH
fod oz s e g R & 5

‘What is the present position?

#7 g a8 gnarwfagATama
o famar ot fr ag Far 9 5 #ar 9=i
& § oY Sz g # AR A FA
q@1 a1 | 78 e § e e & IR de
T qe1 T 1

qw AT qaea TS W )

st Qo Qo Wil : gl ATX H Fgr 4T |
wrriaa fafret & s fam &t S
qIE AT JAT A9 91 ) 5 fA aw
AamfErqmaftae & aza | & |

**Expunged as ordered by the chair.
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W dM A 3 @ F awwar g fF oS
# q@ €W &1 anarg | e dgm A
T AGH TN ag ¥*FE | § AT H qor
Fo g g fF &Y TR § o Fr
I IR A qF T TR g dfed
FH [EAS MG, AAN A T
Iw A E faugr T g

STl R A WOATT S & T gy
FLETRY |

SHRI UMANATH: For the first
time in this House since you came
to occupy the Chair, an hon. mem-
ber has been named and sent out.
In protest against this action
against a member of thig House, who
is t“ member of my group, I walk
out.

(Shri Umanath then left the House).

SHRI SAMAR GUHA: They will
have to quit democratic politics in
India.

MR. SPEAKER: 1 thought the
episode should have been over when
Shri Jyotirmoy Basu refused to with-
draw the word and I ordered its ex-
punction_ In spite of that, he kept on
repeating. Then 1 found there were
certain  objectionable remarks aga-
inst Shri Joshi, and I am very glad
that Shri Joshi has in a very grace-
ful manner withdrawn it. I appre-
ciate this very much.

st wwnER wet ;o foerE § @ oW
az 7 9% 71 § fF & o w0 g, O®
=T geT &1 9T |

st dye WY ¢ A g SR

st seerrate wmedt : fafrwa w1 ¥ gl
arfgd 1| ooz 1 e 7@ T=™=
ST aEar g1
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SHRI PILQO MODY: This busi-
ness of expunging is all wrong, I
have consistently held that nothing
should be expunged.

MR. SPEAKER: If he has not re-
peated it again, on what grounds have
I ordered him to withdraw? That has
to be retained in the proceedings.

SHRI CHENGALRAYA NAIDU:
Is it a fact that the Government
sincerely feels that the Preventive .
Detention Act should be extended?
Is it a fact that all the Chief Minis-
ters, including the West Bengal
Government, requested the Central
Government to extend the Act? Is it
a fact that row because the West
Bengal Government is about to col-
lapse, the Central Government has
decided not to extend the P.D. Act?
Is it a fact that because this Govern-
ment is in a minority, they ‘are
alraid of extending the Act?

SHRI Y. B. CHAVAN: He is ex-
pressing his views. I have no desire
to go into the question and reply to
him.
fagre ® wfrwfal & feeg s ©

wTg

*692 st WEIIATT wTe ;. FOT E-
WTT T 7 a9 A AT H4r

(F) T ag a= & f& fage @@
% F@ "iwnidl & fatg gemR &
1 RO A T 4 IqF qva=g § 9
F1 € 4y ;

(@) 7 ag M= & f5 aiw afafa
d 391 wiawifdi &. faeg FrdaEr
% fawfar w1 ¢ ;

() afz i at g aw=w & W % W@
FUAE FTAEE ; W

(7) 37+ faeg fem o0 & wrdw
ferg gud ?

**Expunged

as ordered by the Chair.
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (d). A statement is laid on the
Table of the House.

Statement

(a) and (b). The Government of
Bihar have reported that no enquiry
committee set up by the State Gov-
ernment had recommended action
against 391 officers, However, there
is an Anti-Corruption Department
the main function of which is to en-
quire into corruption charges against
State Government employees, In the
year 1967, the then Cabinet had asked
3 Ministers to review and take steps
for the disposal of 378 cases of alleg-
ed corruption pending against State
Government employees.

(¢) and (d). In 144 cases final deci-
sion has been taken by the State
Government in consultation with
their Anti-Corruption Department
during the period from 1967 to Sep-
tember 1969. As a result thereof 9
officers have been convicted by
Courts of Law, 20 officers dismissed,
3 removed from service, one com-

ulsorily retired, 2 reduced in rank.
ncrements have been stopped in 28
cases, censure given in 30 cases and
in the remaining cases minor punish-
ments have been awarded. The
nature of charges enquired into by
the Anti-Corruption Department re-
late to allegations of bribery, acqui-
sition of property disproportionate to
the known sources of income, draw-
ing false travelling allowance, mis-
use of powers and administrative
irregularities.

oft et e et ¢ fagre F on
T FHETY geER § ey i @
§ auraTTET § S e 391 WwrE
afe W FgAT 0g & fF IRy dwaT3 78
® w0w § | W SWT gEna & w1 awr
v AEY ] | 29 a7 & wee wfawrfai 8
qr F & e fagre & 31 wfafaar a0
ff uw wgrTa afafa s o awi afafq )
# ST SRt g e 9w afefagi & faw
wfgwfai ft Sy o ;T 399 # &
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¥8 T wfwwrd o § o fag 7 A8 9
B Ay AR @ & ST F § §B A
T Ffaee 7T faar mr ¢ 0 afx g
A1 OF WY AY AT FTH G FHATEN
F1 Y zgTmn amar g W gEd W
I S=faar & o g & A1
i fFraE damE?

SHRI Y. B. CHAVAN: I will have
to look into this particular matter
that he has mentioned in the latter
part of his question, but my informa-
tion is, as contained in the state-
ment that has been laid on the Table
of the House, that there were more
than 300 cases of departmental en-
quiry ete. in 1967, but, find that later
on this number has increased. Natu-
rally these enquiries take a little lon-
ger time for disposai. As I have
mentioned in the statement, in 144
cases decisions has been taken, I will
certainly see that the disposal of
othcr cases is expected. But aboutf
the other matter viz., whether any of
the people who have been punished
have been prcmoted, I will look into
this matter,

it s AT wren oo agiEET
FHto 7wt foave & & fow & 97 7w
#fawi &1 It sgTar § o S e wfy-
FIfel i fore omod a9 @ W oS H
%Y T GFTL F Afawrd ot § N weera
® w9 # tW A ® Y qrg om@ g
fe i 7w wfagl & faw w2 wwemre
& %9 708 @ 7 werw wRvw, w3t oy
g1 ¢ fs fafret o far &7 umix
T 3R &, Tfrem T A 7 37 Wt
TR FHATE TAL AT F 57 41 § |
™ TR § FEwifed & faene W
Mot R Anfania mam
THL & FIH F07 A7 a7 § ¥ gigard
W & g qid 1@ ? W gwr &
whaat % faams W £15 wriart W
1 WT9wT fawre & a1 A arfe wirsy &
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ToHifas draq #Y TRT £ ¥ = o
T AT AA@ R g s fawms
wEEFT FHET A7 N W 9 aw
@ g

SHRI Y. B, CHAVAN: I have not
studied the Mudholkar Commission’s
report. Possibly it is under examina-
tion. Unless 1 see it very properly, it
will be very difficult for me to give
any opinion.

Y st A wvet ¢ fagia # oAl
ST EHHT qAT &1 THA | T THFTLFT froqer
wTavT e et walt ar A fadi a1 qen wat
F1 DY g1 71 AEAAS AT 1 6 garT
& W 7 FH, TG GF AT § TF AATHT
A Afawrd?

SHRI Y. B. CHAVAN: Generally I
can say that the views of the Com-
mission must be taken very seriously.
This is the general statement that I
can make, Unless I know what char-
ges are made, about whom they
are made, to what extent they are
established, it is very difficult for me
to make a blanket statement. The
hon, Member, can understand my
difficulty.

SHRI P. G. SEN: Is the action
taken all against gazetted officers?
How many cases are still pending?

SHRI Y. B. CHAVAN: As I said.
only 144 cases have been decided so
far. In 1967 there were more than 300
cases, but now I am told the number
has increased to more than 600. The
other cases are still pending.

ft s sy ¢ Y et e
Fifee e 378 AT 391 M 71 ITH
wqma fag & A it g 9 f5 fagre-
Fue wBw d faaw & g oFor &,
a ¥ ¥ =t § | 9w § Ay afaw 7 A
el e Far T T )
T SETC & A Sy fe §, I faeTw
WY gy wrETEY WGt ?
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SHRI Y. B. CHAVAN: If the hon.
Member writes to me about it, I will
look into it.

&t avit wwe wwwt : Y faawo gar
9TH 9T @1 A4 g I9F wiaw am oH
F41 1 € & geemEr fatn favrer gra
TR & wa gl 5 g & afus
e F1 WS, g5 AT WA AT FAT,
ufedi &1 FEEE a9 TOEiAE qiE-
fraaml & gt & &1

# ar wmgan g R o mmeet
F wqara & wfas wwafa & oo w1 49
fom weadt & fa=ms swmar @ o ak
fom #1 Sft arar AT @, SRE gEQ wiaw
I g 7o 7 39 R 69w
9T 97 §1X TAFT qoT 47 9T |

SHRI Y. B.. CHAVAN:
be in a position
matters.

SHRI D, N. MWARY: There is a
peculiar situation in Bihar, For the
last eight or ten years there are some
I.LAS. and ICS. officers who have
made themselves into a coterie, On
enquiry it has been found that they
have been doing illegal things, taking
allotment of houses and other things.
Some of them are here in this Secre-
tariat also. May I know whether the
Home Minister will see that such
officers who have not been transfer-
red from the Bihar Secretariat for
the last ten years and are entrench-
ing themselves are transferred to
other places so that the Secretariat
staflf may be purified?

I will not
to go into these

SHRI Y. B. CHAVAN: It is a sug-
gestion,. We will ask the local Ad-
visers to look into it.

ot W AT ;W T W T
Fr vt ¢ 3z fafw= fawrl ® g W)
s wfgwifon & fasg & i 7 8,
FN 93 9T A wfgwfwi T wer-
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TR fFd § R fawms i & § T
¢ & | § oF faarer 31 WA § 1 foes
aTd Fadeied FHer F1 Aifenr g% 4
#AT WETET IEE WL 9 | ITH ATAA
UF FH T@I AT 4T | FRE A I AR
fear a'«;ﬂmr H qHoE oHTo AT
@, ST faeme | ond av wEer foR
W §

ol fage & 1% AT F 4L ®
AT AT WERT F1 FIE AFETA F 7
# gt ag 77 w21 g f# fagre & sw mf=
WYX sqFEYT FT FAF G20 &AWL 1 A
% 7 T & ATH TT OFT AR |
HA q FHE, HOA, aTC@EIAT A &
AT T 1T FIATH HA TE 97 (AT E |
T FTew ¢ fa FErg AT gy AT A
AT fad w9 & argAg zrera A @1 @
FIT AR F1 fveATT FAmr &, 9T A/
& ariz ¢ 6l a7 & W17 gyt & "
a9 AET E197T TE & | F1 WY agi a9 &/al A
g1 a1 f& wra 77 g1 JE | W §9
gg are =wan g, f9=r #0a & wama ar. .

weuw WG . A4 A AT A
a1

st W= W ;g A OATRAT OB
9% % F f@ s 7 @ W g o
IR TG F1 werA, wHA qi0g faT g
ZTET & | IAFT A 2120 F1 OF a1 A(UFTT
&\ TH WA &1 w1 WA FIA FIAT ¢

SHRI Y. B. CHAVAN: If specific
cases are given to me, certainly I
will have them looked into, but I

cannot merely act on the statements
made here,

st freaer w1 ;s g At
Qe A% 9T 7E, AX39 1 WHHT & FATEAT
78 TR TRt fazrt ot ) Afew 0z
ama fafaarz 2 f& fagre & 7eardy awai
L/B(X)7Ls¢—3
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# gaers a9 &1 gwEr g | faEr g
uefafaees g #it saa cefafasiww wea
TATHITE, q4 4 T-qwy g1 ww fw
¥ FE1 @, T AT fH 9TaT 9% qgw
FTAT &, AT AT AT § 1 F qE AT
AT § fF T AT A 6 @ w Qe
FEAL AT 7 , A1 9 70 #7 Fow
1 forrae| 1 9= 7 39 71 fawera 73
afz g1, @1 @€ %7 & Awad g afe 4,
&1 |1 AT UST & T99 & 3 % §9-
fefagaa a7 a% F7E GH1 AT T,
it T-me & Fews @ foergat &
Fra FL AT AT 20 92 37 qHE w1
AFEAT AT |

SHRI Y. B. CHAVAN: He has

made certain suggestions. I do not
think I can give any information.

Weuer WEWEW AR AATIA-4T que
919 |

S HedeW WA WO Mg, A
AT A 35 AT E, AERA WG 41 AT
AT YT A1 BT 20w featA B A
For Aw !

weaw WgRa . wifar fEo a9q
A1 AT AT 13T GIZ AT AET AT O
FTAT A1fET 1 F7, WA AIER AT 4G |
7 AN A

NI WEwa WEW | A T F
AF, AIAA % ATA A qEF
oAET qRAT

13

qrAr e AL ® TEREA ¥
qTi | ofre § A1 Rid A, T § wfaear
& Z1a W FH. AT it owt o o
wdt wzieT ag @yIma 3w fe ReR §
f4q T Z0AT AATH TO4T, I ® fyaE
arfAa FTHATEr €1 Ay ?
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g &1 7 fagr & Fwwy, Fawex
o7 fefegae dfoesz 4 aga 8 3.9 93 /q14
T g fmamar E Ffaud w ey
W og e AAfER S AT wrd
forgram g1 a1 a1 99 1 WrAfs /@ aw
#fag amdiai g o ad), s aw fF 9@
§ favg fasma &1 @79 9 94 FT &
w1q !

SHRI Y. B. CHAVAN: As far as
the first part of the question is con-
cerned, it is a suggestion for action,
As far as the other part of the ques-
tion is concerned, in reply to Shri
Prakash Vir Shastri's question 1 had
said that T will have to look into
this matter personally.

SHRI S. M. KRISIINA: It has been
admitted that some of the officers
have amassed vast properties by re-
sorting to corrupt methods such as
taking bribes and all that. T would
like to know {from the Government
if the Government is contemplating
the confiscation of such properties as
they have made by way of resorting
to these methods,

SHRI Y. B. CHAVAN:
upon the legal powers.

It depends

IAS Officers on Deputation to Public
Sector Enterprises

*693. SHRI K. HALDAR:
SHRI GANESH GHOSH:

SHgl MO HAIU[MAD
ISM

SHRI BHAGABANDAS:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether jt is a fact that Gov.
ernment’s decision to  relieve 1.CS.
and LAS, officers on deputation in
high management positions in the
public sector enterprises by end of
the current financial vear is likely to
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be medified significantly in its im-
plemcntation;

(b) if so, the Government's deci-
sion thereon;

(c) the modifications if any, which
are now being proposed and

(d) the reasons as to why the deci-
sion 15 now being modified?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS: (SHRI VIDYA CHARAN
SHUKLA): (a) to (d), A stateme..l

is laid on the Table of the House.

Statement

For the proper development of
managerial talent from within the
public enterprises to reduce the de-
pendence of the public enterprises
on deputationists, the Government
had decided 1o ask deputationists
from the permanent Civil Services
serving in the Public Enterprises to
exercise an option in favour of either
permanent absorption in the Public
Enterprises or reversion to their
parent cadres within specified time-
limits. As per present instructions
issued, the time-limits specified for
exercise of option are as f[oilows:

(a) in the case of posts ‘n th>
scale of Rs. 2,500--3.000 and
above., a period of one year
from the 1st of March, 1969
irrespective of the purind al-
ready spent on deputation.

in the case of posts below
Rs. 2,500—3,000, a period of
three years from the 1st of
March, 1969 irrespective of
the peried spent on deputa-
tion; and -

for all new deputationists,
the period of one year or
three years, as the case may
be, will apply from the date
of deputation.

(b)

—

(c

The above decisions applv to all
Government officers on  deputation
to Public Enterprises, including
1.CS./1.AS, officers. Exceptions. how-
cver, may be allowed in the case of
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Defence Personnel on their appoint-
ment to Defence Production Under-
takings and offlicers of the Industrial
Management Poll, in view of their
special position with regard to service
in Public Enterprises.

The various terms to be offered to
persons who opt in this manner for
absorption in the Public Enterprises
are now being settled, Any dccision
with regard to these terms, includ-
ing any modification in the period for
exercising of option, when taken,
will apply to all the deputationists,
and not to I.C.S./T.AS. ollicers only.

SHRI K. HALDER: On many oc-
casions, the Government have de-
clared in this House that persons
with technical knowledge will be
absorbed in the public seclur enter-
prises. May I know whether Govern-
ment have changed its policy o give
better  chances 1o the 1.AS. and
1.C.S. officers”

MR. 3PEAKER: The question has
been very clearly answered.

SHRI VIDYA CHARAN SHUKLA :
This question is mainly related to the
managerial personnel, and not techni-
cal personnel, As far as the technical
personnel are concerned, they have
their own field of work and there
we do not want these particular per-
sonnel to handle, As far as the
managerial personnel is  concerned,
we are devising this new system.

SHRI K. HALDER: Mav I know
whether  there is anv apprehension
of deterioration of general adminis-
tration if the I.C.S, and 1,AS. officers
are absorbed in thesc public enter-
prises?

SHRI VIDYA CHARAN SHUKLA :
We want to remove this misappre-
hension from the mind of the people
who are manning thc public sector
enterprises because this system was
found unsatisfactory: that people
went from the Secretariat on deputa-
tion for a short term to the public
sector enterprises, staved there for a
few years and again came back to
take up their secretarial work here,
and this did not allow them to deve-
lop any experiise or knowledge or to
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get themselves involved in the pro-
cess of devclopment. Therefore, we
thought that we should give an oup-
tion to vur officers to decide whether
they want to stay and serve the pub-
lic sector enterprises or want to stay
here. We do not want that the officers
should be able to operate in both
ways according to the choice of the
posting.

SHRI INDER J, MALHOTRA: I
believe there is a service known as
the Indian Economic Service which
primarily is constituted to meet the
needs of the public sector undertak-
ings. In view of that, may 1 know
whether there is any need now felt
for the deputation of these LAS. or
1.C.». oflicers to the public sector
undertakings?

SHRI VIDYA CHARAN SHUKLA :
I do not think the Indian Economic
Service is meant to man the public
sector enterprises, but there is an
Industrial Management Pool from
which we take the officers. This is
strictly a question which is limited
1o the utilisation of the administra
tive officers who have been pusted in
large numbers to the  publie sector
orgamisations and to climinate this
movemnent between the public sector
enterprises and the Scerctariat, we
have devised this  system. If the
Indian Economic Service officers are
founel suitable, they are also utilised
for this purpose.

SHRI BAL RAJ] MADHOK: In
view of the fact that there is already
a shortage of cxperienced officers for
running the administration, both at
the Centre and in  the States, and
also in view of the fact that for
running a commercial organisation
and the public sector factories spe-
cialised knowledge is needed. which
is not penerally found among  the
I.AS. people, will the Government
consider that they shol4 not depute
1.AS. or 1.C.S. officers to the public
sector cnterprises and instead they
should recruit people «‘ther from the
Indian Economic Service or from the
private enterp:ise whn have gpcqul
expericnce so that these enterprises
would be run cfficiently and econo-

mically?
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Lidy

SHRI VIDYA CHARAN SHUKLA.:
Sir, these officers who are selected
are selected with a view to import-
ing efficiency in the public sector. As
1 said earlier, they are not posted to
any technical post or for doing some
technical job. They are posted for
general administrative duties, What
we require here is competence, in-
tegrity and the will to work and if
we find officers of that type who are
willing to take up a career in the
commercial undertakings of the
Government of India, we waut them
to go there and make a career out of
it: not those who go there for a
change, stay there for two, three or
five years and again come back.
Thercfore, it is not correct to pre-
sume thut officers belonging to the
Indian Administrative Service or
other Central services would not be
competent to handle the commercial
jobs that they are given, because the
jobs which they are given are gene-
ral administrative jobs which, of
course, are a little different from the
job they have to do at the Secre-
tariat. It is precisely because of this
?‘mt we have asked for this separa-
ion,

SHRI SURENDRANATH DWI-
VEDY: So far as 1 remember, this
Government accepted the suggestion
of the Public Undertakings Com-
mittee of which you were the Chair-
man for some time, that deputation
oflicers should not be sent to any
public undertaking. There was an
announcement made in this House,
that the Government had accepted
this as a principle, but from the
statement that the Minister has just
now made, he is confining it only to
the Administrative Officers. Is it not
a fact that in spite of this announce-
ment of the Government, very re-
cently an 1.AS. officer has been ap-
pointed on deputation to the post of
Chief Personnel Officer in Bokaro
and two army men have also been
recruited to some posts in Bokaro?

SHRT VIDYA CHARAN SHUKLA :
In the statement 1 have laid. T have
not said that the system of deputa-
tion has completely ceased. This is
the present situation, We have ac-
cepted it in principle and we have
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devised a scheme under which every-
body has been given an option which
they have to exercise,

SHRI SURENDRANATH DWI-
VEDY: That is about those already
in service. What about the future?

SHRI VIDYA CHARAN SHUKLA :
Now if anybody goes on deputation,
he has to declare whether he wants
to go there permanently or not. He
will have to exercise his option and
then go. If he exercises his option
and says that he wants to serve in
a public undertaking, he is sent there
and he will slowly be absorbed there
according to the terms and condi-
tions of that particular undertaking.
It will not be possible for him to
rome back to the Secretariat. There
arc some exceptions which have been
made. Tley relate to defence per-
sonnel who go to ordnance factories,
cte. But for other public sector
undertakings, 1 have indicated the
principle in the statement laid on
the Table.

SHRI SURENDRANATH DWI-
VEDY: What about the I.A S, officer
appointed recently as Chief Person-
nel Officer in Bokaro?

SHRI VIDYA CHARAN SHUKLA :
I do not know about individual cases.
I can collect the information and-
send it to the Hon, Member.

gz FAAT F1 FAT F99 % §H AT F1
oA # T g fe gmie Iw &Y wd-
A=Al § ATAWAF G 1 agT T A
2 e wfger § A W ome ofaw
faeme g w wfe zmr? am Al
0 & Sea § fAo, 3w & q9w # faw
fadtasi #1, w=Y F=TC T AWIT &, TV
7 77 A5 o HYe UHo TWT WTTo To UAo
T WEAT T ARG WA F—WTH EA 1 q@A
TEN FAT AT, GAr fAvm A9 w1 A
FHAT | A A 7 Afwarg § @A a1 -
A& &a § STaT—aaT favta &7 & g
F1 g9 A4 fweT amer & ) W A &
T & v gu fF g faiew weed &
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TEAT & FYTATHIL 57 919 97 fq=me oy
fo 1 sTToTs #7199 &1, gAY & T
FIATA 21517 qfer A9z § A0 99 77
famr gwgmr fFam s oawAr 2, o A
#1 %1% mwrer gfvear afqm gamm 95 7

=it fagraoor g : 7 wAAE "
7 mzwA g fa sit 1 #1d fy = 2w 2,
TH H ZHTIT ARFGT A1 ARG g 741 fAswaa
21 ZH TH & ARAg A W0 A1 F T
EIT | ST A% whaA GreATT &= qATT A5
99 2, T ATE & WY W ¥ gATT gA
AT £, & A9AAT g ¥ 3 77 gmEl 07
TfTAgEs freT %7 & gd faorg A
ZRM | W WA AT W ATATAT I
ArEAT g FF v F ar F A @d wedear

ﬁaﬁ’.ﬁ’r%iﬁﬁ?}:wiaﬁw
Fr¢ favrg faomm s

SHRI LOBO PRABHU: You must
give me a chance, Sir (Interruptions).

MR. SPEAKER: Shri Banerjee.

SHRI S. M. BANERJEE: I am very
happy you have not called Mr, Lobo
Prabhu. because this ITouse cannot be
utilised for presenting a personal
case, Now, I want to know whether
Government have taken any deci-
sion to see that ex-I.C.S., ex-1.AS.
or ex-Army officers are not made the
Chairman or Managing Director or
any senior officer in these public
undertakings, because after retire-
ment, they work like a group of pen-
sioners and do not show any initia-
tive. Mav T know whether a policy
decision like that has been taken by
Government and if not. the reason
therefor?

SHRI VIDYA CHARAN SHUKLA :
I do not think anv decision has yet
been taken like that. But this is a
valuable suggestion, which should be
examined.

SHRI LOBO PRABHU: Sir, every-
gne seems to be against the I.CS.
ere,
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SHRI S. M. BANERJEE: T am not
against the I.C.S. Even my wife is an
1.C.S.—Indian Cooking Service, be-
cause she cooks!

SHRI LOBO PRABHU: Mr.
Banerjee is wcelcome to be in the
Indian Cooking Service. I am very
grateful that the Minister has cleared
the reflection on the I.C.S. by saying
that this applies to all deputationists.
But the rellection still remains cn
the deputationists. 1T would like to
know from the Minister whether in
any respect the deputationists have
heen found inferior to the purely
managerial stafl they have recruited?
Secondly, may [ know whether there
is not an advantage in circulating
the officers in the I.CS. and I.AS,
and the officers of the public sector
enterprises, because cach will learn
the work of the other and it would
be of advantage to the country?

SHRI VIDYA CHARAN SHUKLA :
There is no question of anybody
heing inferior. We work on this hypo-
thesis that if a person has to make
a career in a public enterprise, he
should be allowed to do so. Tt should
not be necessary for him to come
back to the Secretariat. For instance,
if he works in a fertiliser factory, he
should not be asked to come back
and work for family planning in the
Secretariat and wice versa. There-
fore, we thought it necessary to deve-
lop a good managerial cadre by
picking up people who have an in-
clination o work for public sector
concerns. We do not subscribe to the
view that it would be better for
them to learn both kinds of work. As
a matter of fact, they have a gene-
ral background. If somebody wants
to make his career in the Secretariat,
he should be allowed to do so. Or
if he wants to make a career in a
public enterprise, he should be allow-
ed to do so. T do not think it would
serve us well to mix up the two.

MR SPEAKER: T would request
the Minister not to give so much de-
tails and make » repular speech. If
he does that. how ecan T reauest Hon.
Memhers {n he brief in their ques

tions?
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SHRI BEDABRATA BARUA: 1t
has been the public opinion and also
the opinion of this House and its
esteemed committees that birds of
padsage going round as industrial
administrators is a very bad practice.
In this context, may I know what
happened to the questionnaire issued
reportedly by the Government a
year ago asking the public sector
officers belonging to the I.A.S. etc. to
give their options whether they
would like to remain in the public
sector industry or come back to the
Secretariat? The answer to that is
not given in the statement. It only
says, Government is still consider-
ing it. Is it a fact that no officer
practically opted for the public enter-
prises? If that is so, why not ap-
point other pecople who are techno-
crats to manage the public enter-
prises? Ts it a fact that a decision on
this has becn stalled in the Govern-
ment?

MR. SPEAKER: He has replied to
it, In reply to the first two or three
supplementaries, he mentioned cer-
tain dates like 1st April, 1969, etc.

SHRI VIDYA CHARAN SHUKLA :
These options from the Government
employees are still being received.

SHRI K. LAKKAPPA : Serious
charges and criticism have been level-
led against 1.CS. and TAS. officers
in the public sector. Even the Central
Government is exporting all the 1.C.S.
and L.AS. officers to the States. Thev
have no background whatsoever of ad-
ministration. By and large they are
all coming from feudal families. In
view of these things, is the Govern-
ment of India considering the reduc-
tion in the strength of the 1CS.
and LAS. people for the work of
administration?

SHRI VIDYA CHARAN SHUKLA:
T do not think. the suggestion of the
Hon. Member can be accepted.
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SHORT NOTICE QUESTIUN

Revolving Tower in Ashoka Hotels
Lid, New Delhi

SN.O 3 SHRI S. KUNDU: Wil
the Minister of TOURISM AND
(;I‘:’IL AVIATION ke pieased to
state:

(a) whether it is a fact that the
proposal to construct a Revolving
Tower in the Ashoka Hotels Ltd.,
New Dclhi has been finally put off:
and

(b) if so, the ressons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir.

(b) The Board of Ashoka Hotels
Ltd, felt that the large sum required
to complete the project could more
beneficially be utilised in much-need-
ed renovation of the main hotel. The
construction already completed is
being put to use, and the question of
utilising the revolving mechanism to
maximum advantage is under con-
sideration.

SHRI SAMAR GUHA: Wisdom has
dawned after three years.
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SHRI S. KUNDU: It is good news
that this fantiasy of putting up some
sort of a revolving tower is finally
being given up. This pampered child
of the then Minister of Civil Avia-
tion and of the C.P.W.D. is now
finally to be given up at the colossal
rost of over Rs, 15 lakhs to the ex-
chequer. I would like to know speci-
fically whether certain goods and
implements had been imported from
Japan and that after these imple-
ments, which were required for the
mechanism of the revolving tower,
were imported it was found by the
Ministry that this plan was not going
to materialise and should be given
up. How much foreign exchange had
been used for importing those imple-
ments?

DR. KARAN SINGH: Luckily the
entire expenditure that has been in-
curred on this project is not going
to be infructuous. The constructional
aspect that was put up is going to
be used for stores and offices because,
in any case, we would be requiring
a lot of stores and office space. As
far as the mechanism is concerned.
two items have been imported—a re-
volving mechanism at the cost of
Rs., 2.40 lakhs and lifts at a cost of
Rs. 248 lakhs. That makes a total of
about Rs. 5 lakhs worth of equipment
imported from Japan, Even this
equipment by no means is going tn
be a dead lnss: in fact, this equip-
ment ecan be utilised alternatively.
Tt can either be utilised by the
1.T.D.C. for one of its new hotels or
it can be sold to some other party.
1 am sure that if thev sell it. they
are going to make a big profit out
of this. So even that equipment is
not a loss.

SHRTI S KUNDU: 1 had asked
whether the Ministry of Civil Avia-
tion and the Board of Directors of
Ashoka Hotel realised after the equip-
ment was imported that since the
three storevs could not be construct-
ed bevond a certain height the plan
should he given up. Had they realised
it earlier, Government would not
have spent thic irach of foreien ex-
changr, Why did thov not find it cut
earlier? Tt is a ¢ 1nssal waste of the
mnnev nf the public exchanner T did
not ask whether it wuuld he utilised
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or not. I do not know whether it
would be just a scrap of iron after
some time and because the price of
serap iron is shooting up somebody
will buy it. The most important point
is why the Ministry did not realise
it earlier. Was it to see that some
ommission is granted to some firm
and they get the money and only
after that the scheme was to be given
up?

DR. KARAN SINGH: No, Sir, I
said, it would indeed be a waste if
this equipment remained unutilised.
The equipment is not going to be put
in the Ashoka Hotel revolving tower,
But if the equipment could be alter-
natively utilised. it could not be a
waste,

SHRI S. KUNDU: The Committee
on Public Undertakings in their
Thirteenth Report have made very
critical remarks about the affairs of
the Ashoka Hotel, particularlv about
this revelving tower. They have said
that one Shri Prem Krishen, who
was Joint Secretary in charge of the
CPWD, had specifically ordered on
the file that for this project limited
tenders should be called. The Com-
mittee on Public Undertakines had
made a very critical remark about
it in their report, T would like to
know what action Government has
taken on the recommendation of the
Public Undertakings Committee and
against this particular officer who
had ordered calling of limited ten-
g‘erts lfor this expansion of the Ashoka

otel.

DR. KARAN SINGH: As a re-

sult of the report of the Com-
mittee on  Public Undertakings, a
regular  inquiry committee was
set up by the Government of
India to look into the whole
aquestion of construction of the

Ashoka Annexe. Thev lnoked into it

and submitted a detailed report.

Their conclusions were—I am read-

ing out the last bit of their report:—
“However, takinz a1l the circum-
stances into acrount. ther Commit-
tee eonsider that in spite of the
orocedural frailties the action of
the Board in preferring Messrs.
Tirath Ram was understandab'e in
view of their doubts regarding the
other contractor.”
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We looked into this thing very
carefully. As you know, Sir, the
annexe had to be completed in re-
cord time to make it ready for the
UNCTAD session within about eleven
months. Therefore the procedure of
calling limited tenders, as it was
called, was adopted. This has been
thoroughly inguired into and no par-
ticular blame has been put upon any
officer.

SHRI S. KUNDU: On a point of
order, Sir. The hon. Minister said
that no particular |blame has becn
put on any officer,

DR. KARAN SINGH: By this in-
quiry report.

SHRI S. KUNDU: That inquiry
report is subsequent to the report of
the Committee on Public Undertak-
ings.

MR. SPEAKER: This is an obser-
vation by a committee. The hon. Mi-
nister has quoted the relevant por-
tion of that committee’s report. 1
happened to be the Chairman of the
Public Undertakings Committee. I
know the procedure very well and,
I think, the Minister is quite right
in it

SHRI M. L. SONDHI: The Minis-
ter is well known for his pre-occu-
pation with his belief of cfficient
management of public sector indus-
tries, Therefore I would like to ask
him whether he has not been misled
by his own department, My informa-
tion is that out of a sum of Rs. 21
lakhs, the cost of the lift is Rs 10
lakhs, and the cost of the equipment
is Rs. 3% lakhs. Rs. 7# lakhs have
been spent on the building. That

art of the building on which Rs, 7}
akhs have been spent has today be-
come something very deplorable. Tt
is a dust heap. If the Minister sees
that, he will be shocked. This is busi-
ness management! Will the Minister
assure us that, as far as the Ashoka
Hotel is concerned, he will order an
inquiry into this, because there are
other charges also,

One final word and T will finish.
On the sixth and the seventh floor,
there has been the use of six milli-
metre tiles instead of ten millimetre
tiles, resulting in overpayment of
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Rs. 1 lakh. These are important char-
ges, Will the Minister hold an in-
quiry into all these?

DR. KARAN SINGH: In fact, I
did go and see that before answering
this question; I thought that it would
be uscful for me if I went there, So,
1 went down rather the precarious
steps of the new structure. It is true
that at present it has only begun
being used for stores and all that.
It is going to be increasingly used
for office accommodation also, I can
aﬁsurc the optimum utilisation of
that,

SHRI M. L. SONDHI: Rs. 74 lakhs,

DR. KARAN SINGH: I said,
lf_{s.dﬁ,ﬁii lakhs, and that will be uti-
ised.

SHRI M. L, SONDHI: What about
inquiry? (Interruptions).

DR. KARAN SINGH: I would urge
on the hon. Member to write to me
about the millimetre of the tile .. .
(Interruptions).

SHRI TENNETI VISWANA-
THAM: The hon. Minister was pleas-
ed to sav that some alternative ar-
rangement for the use of the machi-
nery was being thought of. May I
know what is that alternative ar-
rangement? May I know what plans
they l"l,ave and where they want to
use it?

DR, KARAN SINGH: There are
several ideas that are at present
being considered. One is putting up
a restaurant in a place like the
Malabar Hill in Bombay. The Mala-
bar Hill has a magnificent view of
Marine Drive and if there is a re-
volving restaurant there, it is likely
tn make a lot of money. This is one
possibility. The second is this. The
Indian Airlines is putting up a new
building on Janpath. We thought
that it could perhaps be planned on
the top of that, because a revolving
tower must have a really good view.
it is no use merelv revolving and
our seeing the chimneys of other
houses The idea of revolution is to
expand our mental horizon. We shall
look into that from that point.
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WRITTEN ANSWERS
TO QUESTIONS

Development of Cuddalore Port

*694, SHRI S. K. SAMBANDHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made so far in
the development of the Cuddalore
port; and

(b) whether Government have any
proposal under consideration to ex-
pedite tho same?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): (a) and (b)
Cuddalore port is not a major port.
The executive responsibility for the
development of ports other than ma-
jor ports vests in the State Govern-
ments concerned. The Government of
Tamil Nadu have reported that the
river training works at Cuddalore
port have almost been completed and
that the construction of the R.C.C.
jetty, breakwaters, dredging etc.,
have been taken up and the works
are in progress. The Scheme is ex-
pected to be completed in 1971,

Judges on Commission/Committees

*695. SHRI N SREEKANTAN
NAIR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Judges/retired
Judges appointed by the Central and
State Governments as Heads of Com-
mittees/Commissions in 1968-69; and

(b) whether a formula/policy has
been laid down for such high ap-
pointments?

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN):
(a) 42 serving and retired Judges
were appointed by the Central/State
Governments on various Corrmis-
sions/Committees/Tribunals during
the period 1968-69.

(b) No. Sir.
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Direct Shipping Service Between

India and Latin American Count-
ries.

*697. SHRI N, SHIVAPPA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government  are
aware that one of the handicaps in
the development of trade between
India and Latin American countries
is the absence of direct shipping ser-
vice between the two countries; and

(b) if s0, the steps that are being
taken in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIP-

PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): (a) and (b).
The Indian Trade Delegation which

visited South America in September
this year has made a suggestion for
the introduction of a direct shipping
service to Latin American countries
by Indian shipping companies. The
matter is being examined by the
Government of India.
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Anti-National Activities of Foreign
Missionaries

*702. SHRI HIMASSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to press reports
that foreign missionaries are carry-
ing on anti-Indian activities in many
parts of the country,

(b) if so. the total number of for-
cign missionaries at present in the
country and what are their normal
activities here: and

(c) the steps which have been
taken to cxpel from the countrv those
foreign missionaries who are found
engaged in anti-Indian activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
such information.

(b} According to the information
available, the total number of regis-
tered foreign and Commonwealth
missionaries in India as on 1-1-69
was 3663 and 2,663 respectively.
They are engaged in medical, educa-
tional, social and general mission-
ary work,
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(c) whenever an individual foreign
missionary has come to the notice
for undesirable activities, he has
been asked to leave the country.
Where there has been a violation of
any law suitable action has keen
{.aken under the provisions of that
aw.
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afafs & 16 wF=a7, 1969 & facim &
oAAT? ey oFAT afvaz gy 3 A6 4
AT, 1969 F TF AGTATY AFHAA WTAT-
fom famm o 1| WA IR IRV & AR
qEHAT § mufwa Sfeal §1 31§t
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F1 gre=xe, faalss arawr gra osy wgar
TE T F ®F 7 wraar g mw@
gl a% dtfwa, afeem qqam & sfesin
#1 qai sfafafuza 39 & fou sg= feao
T ot |

() zafy avaas i #@wr &1 F1
siguifiE wi-aa@ qw AGr fwar 97 awfe
U gATT N3 faar ma ar

(v) wdedm wwhas g o &4
g g &7 oF sfa @7 4 /91 924 av
W@ g [wem § ver mar g
tfad w&m LT 2431/69)

Setting up of a Police Commission
to Modernise Police Force.

*704. SHRI LOBO PRABHU: Wili
the Minister of HOME AFFAIRS be
pleased to state:

(4) whether in view of the last
Police Commission having been set
up 67 years ago. Government propose
to set up a Police Commission to
modernise the police force, in all the
States, as it is proposed to do in
Tamil Nadu;

(b) whether the Commission would
consider the minimum qualification
of High School for constables and a
salary accordingly related, from sav-
ings which could be anticipated by
reduction in numbers; and

(¢) since the Centre is reported to
be sharing in the cost of modernisa-
tion in Tamil Nadu, the reasons why
it will not do so in all States. at
least in respect of providing wvehic-
les, including loans and rants
for motor cycles to Station House

Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Since police
is a State subject, the respective
State Governments consider the need
and. if necessary, take steps to set
up Police Commissions for going into
matters relating to their police.
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(c) With a view to providing ne-
cessary impetus and assistance to the
State Governments for modernising
their police forces in the spheres of
communications, investigation, tra-
fic control. etc., the Government of
India have introduced a scheme of
loan-cum-grant assistance to State
Governments from the current finan-
cial year. Such assistance is available
to all the State Governments.

Terminal Building at Calcutta

*705. SHRI  BENI
SHARMA:

SHRI D. N. PATODIA:
SHRI ISHAQ SAMBHALI:
Will the Minister of TOURISM.

AND CIVIL AVIATION be pleased
to state:

SHANKAR

(a) when the new Terminal Build-
ing at Calecutta is likely to be com-
pleted and commissioned;

(b) whether the new building will
be equipped with moust up-to-date and
sophisticated instruments to receive
the most modern planes with the
same ease and efficiency as any other
best air-port in the world:

(e) the cost of the building when
completed,;

(d) whether similar facilities are
proposed to be created in cther air-
ports dealing with the foreign air
traffic;

(e) if so. the details of the plans
that have been drawn up by Govern-
ment in this regard; and

(f) when work on each is likely to
commence”?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The building
is expected to be commissionad in
Januarv 1970.

(b) Yes. Sir. Provision has been
made for baggage convevor belts,
passenger lifts and escalators. Ulti-
mately, aerobridges providing direct
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access from the aireraft to the termi-
nal building will be installed.

(c) About Rs, 2 crores,

(d) to (f). Modifications tc the
existing terminal buildings at Delhi,
Bombay and Madras airports, have
been approved, which include provi-
sion for installation of baggage con-
veyvor belts, Laler, new terminal
complexes are proposed to be deve-
loped at Declhi, Bombay and Madras
a‘rports, Construction of a now ter-
minal building for domestic trallic
at Calcutta airport at a later date is
also envisaged. The new  terminal
complexcs so developed will provide
essential modern facilities for quick
handling ol passengers and baggage.

Complaints from Members of Parlia-
ment against Officers of 1A.C.

*706. SHRI MADHU LIMAYE:
Will the Minister of TOURISM AND
CIVIL  AVIATION be pleased to
state:

(a) whether Government havo re-
ceived complaints from Members of
Parliament about an officer of the
LA.C. whose scrvices were loaned to
an African  country and who was
found by that country's Government
guilty of corruption and misbehavi-
our,

(b) whether a complaint
been received about the
Manager of the 1AC.:

has also
General

(¢) if so. the nature of those tweo
complaints; and

(d) the action
ment thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (bh). Yes,
Sir. The Hon'ble Member had him-
self written to me in this recard.

taken by Govern-

(¢} The complaints were that (i)
an officer of Indian Airlines had
been given promotion although he
had been involved in cases of corrup-
tion while on deputation with a
foreign Airline and (ii) that the top
ranking officers of Indian Airlines.
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including the then Chairman were
involved in the question, of purchase
of Douglas Aircraft and that gifts
nad been sent to the General Mana-
Eer. Indian Airlines, by the Aircraft

o.

(d) Indian Airlines have terminat-
ed the services of the officer referred
to in part (a) of the Question Gov-
ernment are satisfied that there has
been no mis-conduct on the part of
the Chairman or the General Mana-
ser of Indian Airlines in connection
with the purchase of aircraft, A gift
was sent by the aircraft company to
the General Munager unsolicited, and
he requested the Customs Authori-
ties to return it to the consignor as
soon as he heard of it.

An officer of Indian Airlines
against whom there are certain alle-
gations of misconduct in connection
with the purchase of aireraft is
being prosecuted and the case s
pending in court.

Goods handled by Major Ports

*707. SHRI B. K. MODAK: Wil
the Minister of SHIPPING AND
TRANSPORT be plrased to state:

(a) the volume and value of goods
handled by each major port in India
during the last three years, year-
wise.

(b) causes of increase or decrease
of handling capacity of each port
during these years; and

(¢} what steps, if any, have been
taken by Government during this
period to develop these ports?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): (a) to (c). A
statement is laid on the Table of the
Sabha, [Placed in Library. Seel No.
LT-2432/69.]

Selection of Scholars for Overseas
Scholarships for Members of Sche-
ged Castes and Scheduled Tri-

*708, SHRI KARTIK ORAON:
Will the Minister of EDUCATION
;AND YOUTH SERVICES be pleased
o state:

(a) whether Government have
finalised the selection of scholars for
overseas scholarships for the mem-
bers of Scheduled Castes, Scheduled
Tribes and Denotified and Nomadic
Communities for 1969-70:

(b) if so, the details thereof; and

(¢} il not, the time required for
{inalisation?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) and (b).

The following nine scholars  have
been selceted for 1969-70: —
Scheduled Castes (Six).
1. Shri K. Srinagesh (Mech,
Engg.).
2, Shri S. K. Mandal (Mech.
Engg.).
3. Shri Kottha Jaganatham
(Tele-communication).
4. Shri Guru Bhag Singh (Elec-
tronics).
5. Shri M, K. Biswas (Civil
Engg.).
6. Shri P. Natarajan (Elec.

Engg.).
Scheduled Tribes. (Three).
1, Shri Torist Mark (Statistics),

2. Shri R. Kerketta (Agricul-
ture).

3. Shri R. V. Wuike (Agricul-
ture),

(c) Does not arise.

Zonalisation Scheme in Ceatral See-
retariat Serviee

*709. SHRI HEM BARUA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that in
order to remove the anomalies creat-
ed by the decentralisation of Central
Secrotariat Service a new scheme
czlled zonalisation is being consider-
ed;
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(b) if so, when it is likely to be
annoynced and

(c) the steps being taken to refix
seniority of such persons who are not
working in their respeative cadre and
have sought the transfer of their pre-
sent cadre to some other Ministry's
cadre?

THE MINISTER OF S’I‘ATE I.N
THE MINISTRY OF
AFFAIRS (SHRI VIDYA CHABAN
SHUKLA): (a) and (b). Necessary
amendments to the CSS Rules, 1962
have been notified on 26th Novem-
ber, 1969 providing for promotions in
the decentralised grades of that ser-
vice only within certain zones to be
prescribed by the Ministry ¢f Hume
Affairs,

(¢) In cases where inter-cadre
transfers are effected. the seniority
of the officers concerned is determin-
ed in accordance with the Central

Secretariat Service (Seniority of

Transferred Officersy Regulations,

1963.

Recruitment to Central Reserve
Police

*710. SHRI P. VISWAMBHARAN:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) the names of Centres fixed for
recruitment of officers and men to
the Central Reserve Police;

(b) whether recruitment of both
officers and men is done from &ll
States; and

(c¢) whether any quota has been
fixed for each Stale 1n the recruit-
ment of officers and men to Lthe Cen-
tral Reserve Police?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (¢). The Central
Reserve Police Force has no fixed
recruitment centres nor has any
State-wise quota been fixed for rec-
ruitment of officers and men. Suit-
able candidates having the prescrib-
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ed qualifications are recruited and
appointed to the various ranks of
the Force from all over the country.

Observations of Sir Mortimer Whe-
eler. on the effects of Growth of
Delhi on its ancieat monuments

*711. SHRI V. NARASIMHA RAO:
Will the Minister of EDUCATION
AND YOUTH SERVICES e pleased
to state:

(a) whether Sir Mortimer Whee-
ler, the world-famous archaeologist
has expressed the view that the hap-
hazard way Delhi is growing, spells
great danger to the city’s ancient
monuments and their enviconments;

(b) if so, the reaction of Govern-
ment thercto; and

(c¢) whether there is any proposal
to appoint a Committee to advise on
these problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Yes, Sir.

(b) All possible steps are taken to
safeguard the interest of Centrally
protected monuments as and when
Government apprehends any danger
on account of building and allied ac-
tivities.

(¢) A proposal is under considera-
tion.

Assessment of Dr. Richard Buck-
minister Fuller on Tata Committee
Report on Development of Interna-
tiomal Airports.

*712, SHRI CHENGALRAYA
NAIDU: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be ple-
ased to state:

(a) whether it is a fact that Dr.
Richard Buckminister Fuller, desig-
ner of the gecdesic dome and an en-
gineer with a vision of the future in
technology, has stated that Tata
Committee Report on development of
international airports in India is a
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compilation of reliable data for the
present and is not sufficiently for-
ward looking.

(b) if so, whether he has given any
suggestions in this regard; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (¢). A news
item in the “Hindustan Times” of
21-11-1969 containing such a state-
ment attributed to Dr. R. Buckmi-
nister Fuller has come to the notice
of Government. Dr. Fuller has not,
however, made any specific sugges-
tion to Government in this regard.

Transfer of Management of Desh-
bandhu College, New Delhi to
Delhi Administration

*713. SHRI BAL RAJ MADHOK:
SHRI YASHPAL SINGH:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is g fact that Delhi
Administration is running eleven col-
leges for boys and girls ‘in the Union
Territory of Delhi;

(b) whether it is also a fact that
Deshbandhu College, Kalkaji, New
Delhi, is the only College in Delhi
whith is directly under his Ministry;

(c) whether it is also a fact that
his Ministry had taken a decision to
transfer this college to Delhi Ad-
ministration and that Delhi Adminis-
tration had agreed to take it over;

(d) whether it is also a fact that
this decision has not been imple-
mented so far; and

(e) if so, the reasons thereof?

THE MINISTER OF EDUCA-
TION AND YOUTH SERVICES (DR.
V.KRYV. RAO): (a) The Delhi Ad-
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ministration has sponsored the estab-
lishment of 11 colleges which are re-
gistered under the Societies’ Regis-
tration Act. The management of
these colleges is vested in Govern-
ing Bodies constituted in accordance
with the provisions of the Statutes
f\ramed under the Delhi University
ct.

(b) The Deshbandhu College, Kal-
kaji, New Delhi, is managed by a
Board of Administration, constituted
in accordance with the provisions of
the Scheme of Administration of the
College framed by the Central Gov-
ernment under the Charitable En-
dowment Act, Secretary of the Mi-
nistry of Education and Youth Servi-
ces is its ex-officio Chairman and
the Ministry gives direct grants to
the College.

(¢} and (d). Yes, Sir.

(e) The implementation of the de-
cision required a change in the
Scheme of Administration and prior
approval of the Board of Adminis-
tration of the College thereto. Before
the Board could take a final decision
in the matter, a representation was
received against the proposed trans-
fer from the Stafl Association of the
College, and it was decided to ex-
plore with the Delhi University the
possibility of its taking over the
management of the College. This is
being done,

Delays and Cancellation of Ailr Ser.
vices in North Bengal

*714. SHRI JYOTIRMOY BASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state the reasons for the delay and
cancellation of flights to and from the
airports in North Bengal during the
last on¢ year?

THE MINISTER OF TOURISM
AND CIWL AVIATION (DR.
KARAN SINGH): During the period
1st September 1968 to 31st August
1969, the total number of tuke-offs



b6 Written Answers

from airports in North Bengal was
2,351, out of which 462 take-offs were
delayed beyond 30 minutes and 98
cancelled, due to the following rea-
sons:—

8l Reasons No. of No.of
No. Delays Cancella.

tions
1. Woeather .. 41 20
2. Consequentinl 3147 63
3, Miscellancous .. 12 1
4, Air Traffio Control .. 4 4
5. Engincering o 1 5
6. Traffic and Cateriog 1% G
7. Operationa .. ] =
8. Tramspurt .. i .

Total

I Y AR N 7 I AW
st et & wreqw & e & fan
W

*715 St TW wEaTe Wit s
fown e g & HA g F@T AT I
w4 fir

(%) #ar g 79 & fF fagre s |
UFZTT 1961 H 3§ WWG FT AW AT
f&aqr a1 fF gea7 graw gHosdr e quT
T ® o S W R 3 AT aA
oA aw faenfagt & 5sar, 6o &1, 35
FqT & W & meaw A forr & S
wifed;

(&) afz 2z, A1 7% FoArdr Ay 93-
FErQ AT A wwr e & W W E
am #41 § for 8F faanfadt &1 swdw
WAt & Aveaw q foer & s

() Fav =g ot 79 ¢ fF A ¥ o
Iogea wravil &1 fEmfaa @ s @ &
WX ATHTL F1 WY W AT F D

(%) afz &, a1 &% 71 F007 &, W
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(¥) =@ ®aw & & & 4T
Figardl F77 #1 fa=e & ?

frem aw gae @w Waww § e
wat (st wew W) (F) fRR a@r
gaar & & f& 3B 13-3-67 W
arewr fem ar f& 9amEg  gerHErEl
F1 o e sfomi #

k17

AT, a9 % &9 T 7 60 B AT 15
oE 8 Ft St § grefews W< o IEwTEr
F1 AYAT AT WIET F ET H F | wmami
7 gg Y vquzaar F71 w O fF sEefo
wfaarggt & s foig #1 wfeF &7 &
Fraifas faar s

(&) gzar & TowE agIHT TH
# A 67 § A FT 1968 FY AAGT AT
gfezat a% 32 AR Fareft Avemw F fren
A wf | s & A ® FT, Hefuaa
ferst ®1 arfew g fean mam T
g & 9w wfafem @1 F 78 @
geETE g |

() ot &

() WX (). S ff S wer wan 8,
AT THAT A ATON FE GIHAT HT
farmare #forw &7 & 77 a1, frg wfew
gft & F0 TSy L AAwEE wia-
fraisiafmadamasr g T8
™ IeW F fou agmar st @Al §
foa wfus wqEm Ao & aF § feT
=g gewT fafam 93t #1 sfeaa § 9
F fog s fraw a @ g

TF Tl 3T J9= §WETg

*716. ot Toee fag vt ;W@
Te-eTd A a7 T g A

(%) Far g 1 e fafwey Tt

Fra T o1 Y i) ¥ I GAETH|
Y 7T frArgr mmr §
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(=) afz g, &t &0 g F1 faax
T qHEATHI F1 g 77 & fod 7 fafwe
arefat & o & & fod fafw=
Tl & H&T wfawt F1 OF TR A
FTE; W

() ofz 7, S s fFm T@s &
T AU FT gH HC ATRAT § 7

TEF Aarw ® T Hat (o
frorecnr qew) : (F) S g A

(=) o &Y, =\

() s gew At weg g A
srefar = § fae goq-w9q faw a7
fafqma @@ & WX 3991 w9 § fag
HAAAF SqAEAT FAT IAFT FTH E0O0T |
feg o & ofee F aor faeet
% ¥ faug o fa= fear a1 W
ag wgHa 4t f& gwafua osOl § afa-
fafaat 9t d=% &t wrfgg wi T we-
far sem % fag g8 s fagm A
fod st =fgd

g o+ fedt Usq Al fewel &,
FEL NG § gedr @gwfa © famm, fakr
1 grag §, Jed g g faamr aemar
9T W]

Pay Scale of Teachers in Himachal
Pradesh

*717. SHRI PREM CHAND VER-
MA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state: _

(a) whether it is a fact that the
Himachal Pradesh Government have
recommended Kothari Commission
grades to be given to Himachal Pra-
desh teachers;

(b) if so, whether the Central Gov-
ernment have accepted the recom-
mendation and if not, the reasons
therefor;
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(c) whether it is also a fact that
while the Central Government are
agreeable to give Central grades to
Himachal Pradesh teachers, a condi-
tion has been imposed that no in-
crease in existing salaries should be
allowed;

(d) whether this condition is be-
ing opposed by the teachers; and

(e) the points which are still in
dispute and how long will it take for
Government to decide the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes, Sir.
Proposals relating to revision of pay-
scales of the teachers were received.

(b) The Government have sanc-
tioned revised scales to School tea-
chers at par with corresponding cate-
gories of Delhi Teachers. As regards
College Principals and teachers, the
U.G.C. pay-scales have been extend-
ed to them,

(c¢) In the matter of pay-fixation in
the revised scales, it has been decid-
ed that the pay of school teachers
in revised pay-scales may be fixed
in such a manner that total emolu-
ments remain the same,

(d) Yes, Sir, representation has
been reccived from one District
Union of school teachers.

(e) The manner of pay-fixation of
school teachers in the revised pay
scales is being reconsidered. Every
effort will be made to arrive at a de-
cision as early as possible.

faestt & WA WY I aTe qred (S
gye afrwn w1 fwmfo e

*718. st WEE 5@ : T AagA
wa of oo 51 I8 Fare Y FT F:49

(%) a1 7z 79 2 f& WA oA &
g 1954 T AW F mwgwEer 7 faeedt A
AT FY A AT A (F2IA) qTE
afwgrsar &1 fawio #19 1965 § gra |
ferar ma @1 ; W1
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(@) afz g, @t 3% 93% % faniw &
fad feaeh Tfwr AR M A A e w7 a%
foaeft wfor &= Fr wg ¢ 7

eRT-wd  Aar  Atagd W afeaga
wat (st Tg TE@) : (F) AR (@)
FRITAT I NIA@ A JLA T AAMA A
AT aF qeEadl gg ofar J
grad 3 1 zAwr famto 1962w
gyatfed fFam mar 4T AR 1964 7 FIH
T fer omr 1 62.51 ¥ T
FT qfer wa I A Z I 2 AT B0
faasae, 1969 aF, 34 =% 51.17
FirE T g 2 |

Post-Graduate Correspondence Cour-
ses in Delhi University

*719. SHRI KANWAR LAL GUP-
TA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the
Delhi University invited students to
enrol themselves for the post-gradu-
ate courses of the Correspondence
School of the University,

(b) if so, how many studenis have
been enrolled and the reason why
they have not been admitted so far;

(c) the reason why the Delhi Uni-
versity asked the students to enrol
themselves; and

(d) when these students will be
given admission?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
VKRV RAO): (a) to (d). In res-
ponse tu a notification issucd by the
University in July, 1969, about 7000
students registered themseclves for
M.A. courses through correspon-
dence, It is understood that the pur-
pose of registration was t¢ find out
the subjects in which thes, courses
were in demand and to cnable the
University to assess the magnitude
of the problems involved. The matter
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is now under consideration of the
University. As soon as a final deci-
sion is taken, the courses will be
started and students admitted,

-

Conversion of six Universities into
Major Universities

*720. SHRI YOGENDRA SHAR-
MA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether the suggestion made
by the Education Commission to con-
vert six Universities in the country
into major Universities as model to
others has been considered by Gov-
ernment; and

“(b) if so, the decision taken in the
matter?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.RV, RAO): (a) and (b). The
suggestion was considered by the
Conference of Vice-Chancellors,
jointly convened by the Ministry of
Education and University Grants
Commission, in September, 1967, The
Conference  recommended that in-
stead of reorganising a few selected
universities as ‘major universities’,
cfforts should be made to improve
and develop selected university de-
partments to the level of centres of
advanced study.

The above recommendation of the
Conference has been accepted by the
Universitv Grants Commission.

Proposal to construet a bridge over
River Jamuna linking Geeta Colony
and Shantivana (l)el.h.l)

4551, SHRI HARDAYAL DEV-
GUN: Will the Minister of SHI
PING AND TRANSPORT be plea.sed
to state:

{a) whether there 1s any scheme
for constructing a bridge over river
Jamuna linking the localities for
Geeta Colonv. Shahdara, situated on
the other side of Jamuna, with
Shantivana (Delhi):
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(b) if so, the expenditure to be in-
curred therecn and the progress
made so far in this project:

(c) the steps being taken. to com-
plete the scheme at an early date;

(d) whether any target date has
been fixed for the completion of the
bridge;

(e) whether there is any other
scheme for constructing more brid-
ges on the river keeping in view the
increase in population of trans-Yam-
una colonies, and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT (SHRI TQBAL
SINGH): (a) to (f). The draft “ourth
Plan provides {or the construc.ion of
a road connecting Road No, 57 of the
Master  Plan in Shahdara arca
with Lower Bela Road including
constructicn of a bridge over Jamuna
near Shantivana at a total estimated
cost of Rs. 200 lakhs out of which
Rs. 92 lakhs have been provided for
in the 4th Plan. The alignment for
this bridge is still under considera-
tion, Hence, there has been no ex-
penditure or phvsical progress so far.
No target date has vet been fiexd for
the completion of the bridge, Tn ad-
dition to the above. the Master Plan
of Delhi envisages one more bridge
across Jamuna between the cxisting
rail-cum-road bridge and Wazirabad
Barrage. However, no details have
ber-éa worked out so far in this re-
mard.

foedlt & g qx siw & fag ow

arfegreg  wen

'4552.ﬁmim:mﬁnn
TN e §AT WA AE AT A E
fr:
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Discretionary Powers of the Presl-

“dent of India

4556. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be ple-
ased to state:

(a) whether it is a fact that the
Constitution of India is silent about
the discretionary powers of the Pre-
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sident of India in case Lok Sabha is
dissolved and the mid-term polls are
held;

(b) if so, whether his Ministry.
in consultation with the Ministry of
Law, has defined the functions of the
President in the absence of
Sabha and the Council cf Ministers
in case such an eventuality arises;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The provisions of
the Constitution are clear.

(b) No, Sir,
(c) Does not arise.

Arrests for Theft of Hindu Idols

4557, SHRI BABURAO PATEL.
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) the names and occupations of
the six or more persons arrested by
the CID. at Rewa and Satna for the
theft of 280 Hindu idols of antique
value and the steps taken against
them;

(b) the names of temples [rom
where these idols were removed and
the approximate value of the idols;
and

(¢) whether the idols have been
restored to their temples and if not,
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The required
information is being ascertained
from the State Government and will
be laid on the Table of the House
on receipt,
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Strength of Central Reserve Police

4558. SHRI BABURAO PATEL:
Will the Minister of HOME AFFA-
IRS be pleased to state the total
strength  of the Central Reserve
Police wvilicers and other ranks and
the annual cost of maintaining the
samu?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): The Central Rescrve
Police consists of 716 officers and
63,411 other ranks, The sanctioned
budget provision for 1969-70 is
Rs, 15.76 erores.

Building of a Shipyard in Gujarat

4559. SHRT NARENDRA SINGH

MAHIDA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state;

(a) whether any feasibility study
has been made to build a shipyard
in the Gujarat State;

(b) if so, the result thereof;

(¢} if reply to part (a) above be
in the negative, whether Govern-
ment have received a proposal from
private sector: and

(d) if so. the result thereof?

THE DEPUTY MINISTER TN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFATRS AND IN THE MI-

NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) No, Sir,

(by Does not arise,

(e} and (d). An application from
M/s. Digvijav Cement Co. Ltd.. Bom-
bav for setting up a new industrial
nndertaking at Sikka in the State of
Guiarat for the manufacture of
ships barges, tugs ete. was recrived
hy the Ministrv of Industrial Deve-
lopment. Tnternal Trade and Com-
rany Affairs. This was examined by
Government  and  the firm was in-
formed that »s 'Shinbuildine Tndus-
trv is reserved for the Ppublic Sec-
tor, there was no prima facie case
for the issue of a licence to them,
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Punjab Bandh for Merger of Chandi-
garh with Punjab

4560 SHRI N. R. DEOGHARE:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it is a fact that the
Punjab All Party Action Committee
decided for a Punjab Bandh on the
11th December 1369 to press for their
demand for merger of Chandigarh
etc. with Punjab; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government's atten-
tion has been drawn to press reports
to this effect:

(b) Government themselves are
anxious in the public interest to take
a decision in thm matter and  an-
nounce it as early as possible and
in anv case they will do so before
the Budget Session of Parliament.

Permission to Hindi Officers in
Ministries to receive visitors

4561. SHRI JAGESHWAR YA-
DAV: Will the Minister of HOME
ATFATIRS be pleased to state:

(a) the number of Hindi Officers
in the various Ministries and Depart-
ments who have been granted.sppmal
permission tn receive visitors in their
respective offices within the security
zones of the Ministry of Home
Affairs in Delhi and New Delhi.

(b} the reasons for sranting the
special permission to cach of them:

(¢} the number of persons who
visited them  (separately in each
case) during the period from 1st Jan-
narv. 1968 to 30th June, 1968, and

(d) in how many cases the pur-
pose of the visit was official and h‘t’)w
many of the visitors were females?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). Only one Hindi Officer in
the Ministry of Finance has been
granted special permission to re-
ceive wvisitors, The special permission
was granted at the request of the
Ministry of Finance for the reason
that the officer had to meet fre-
quently the officers of the concerned
attached and subordinate offices in
connection with work relating to
translation of manuals, codes, par-
liament questions etc.

(¢} and (d). The reception record
shows that 75 persons visited the
Hindi Officer during the period 1Ist
January 1968 to 30th June 1968, In
40 cases the purpose of wvisit was
official. Six of the visitors were fe-
rﬂf]e,
Alleged murder of Baldev Singh.
Himachal Pradesh.

4562. SHRI BANSH NARAIN
SINGH;

SHRI HUKAM
KACHWALIL

Will the Minister of HOME AFFA-
IRS be pleased to refer to the reply
given to Unstarred Question No.
5:418 on the 20th August, 1969 :nd
state:

CHAND

(a) whether on information receiv-
ed from Himachal Pradesh Govern-
ment. it transpires that the previous
Pﬂ]l(‘(‘. story of the death of Shri Bal-
dev Sinch by an electric shock from
the road side pole was wrong and
the Special Police Establishment
(C.LD.) has found some new clues
about the said episode: and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA_‘!: (a) and (b). A magiste-
rial enquirv has been ordered hy the
Gnvomrpent of Himachal Pradesh
to enquire into the cause of death
?}f) Shri Baldev Singh. The report of

e enquiry is still awaited b ima-
chal Pradesh Government, ¥ ftiio

S To—
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Increments to Engineering Diploma
Holders who pass AMLE. Exami-
nation,

4563. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 588 on the 21st February, 1969
and state:

(a) whether the requisite infpr-
mation in regard to granting of in-
crements to the Engineering Diploma
Holders on their passing the A.M.LE.
Examination has been collected; and

(b) if not, the rcasons for the
delay and the time by which t'.c in-
formation is likely to be collected?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b), Except for
a few Ministries/Departments. infor-
mation from all Ministries/Depart-
ments (including their attached and
subordinate offices and Public Sector
Undertakings under their control)
has since been collected. The infor-
mation received reveals that while
few Ministries/Departments/

in a
Public Sector Undertakings, diplom
holders who pass the AMIE,

Examination are given some conces-
sion in the form of advance incre-
ments/Cash award or higher start
in the prescribed scale of pav, in
some Ministries etc. a shorter period
of service towards eligibility for pro-
motion to the higher post has been
prescribed for diploma holders who
have passed the AMIE. Examina-
tion. Wherever these concessions are
allowed, the relevant departmental
rules etc.. provide for grant of such
concessions. There are. however, Mi-
nistries/Departments/Public  Sector
Undertakings where no concessions
are allowed to diploma holders who
pass the AMUIE Examination. This
is because there are no gencral or-
ders providing for grant of conces-
sions of advance increment etc.. to
all categories of emplovees whn ac-
quire higher qualifications during
their Service. If anv concession in
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the matter of advance increment etc.,
is given on a uniform basis to dip-
loma holders who pass AMIE.
Examination, such concessions will
have to be extended to the various
other categories of employees who
acquire higher qualifications after
entry to Government Service.

Decision by Penisular and Orlental
Steamship and Navigation Com-
pany not to touch the Indian ports.

4564, SHRI C. K. BHATTACHA-
RYYA: Wil the Mianister of SHIP-
fINtG AND TRANSPORT be pleased
o state:

(a) whether it is a fact that the
Penisular and Oriental Steamship
and Navigation company has decid-
ed that their passenger ships will
not call at Indian Ports from Feb-
ruary, 1970; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-

NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) Yes, Sir.

(b) According to the Company,

the closure of Suez Canal and the
resultant devistiun involved in their
ships having to call at Bombay after
they leave South Africa has rmade
calls at Indian ports uneconomic.

Retirements In Municipal Corporation
of Delhi

4565. SHRI MANGLATHUMA
DAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of the Ministerial
servants of Municipal Corporation of
Delhi who have been retained in ser-
vice upto the age of 60 years during
the vears 1967-68. 1968-69 and 1969-70
and on what basis they were retain-
ed in service:

(b) whether 'they were fullv cover-
;g( under the Fundamental Rules
ch;
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(c) the number of Ministerial ser-
vants who have not been retained
are not being retained in service
upto the age of 60 years and the rea-
sons therefor; and

(d) whether a unilorm policy 1is
being followed in all such cases?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). According
to information given by Delhi Muni-
cipal Corporation 16 employees of
the General Wing of the Corporation
were retained in service upto the age
of 60 vears being pre-March 31,
1938 entrants in accordance with
FR. 56(c). The Corporation have
stated that the employees were fully
covered under the said rule,

(c) Delhi Municipal Corporation
inform that six employees were no*
retained in service beyond the ape
of 58 vears as their cases were not
covered under the rules.

(d) The Corporation certifies
that thev follow a uniform policy in
such cases,

Installation of Statues of National
Leaders in Delhi/New Delhi

4566, SHRI N. R. T EOGHARE:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether there is any proposal
under ccnsideration of Government
to instal the statues of Pandit Jawa-
harlal Nehru. Shri Lal Bahadur
Shastri and Dr, Rajendra Prasad in
Delhi /New Delhi; and

(b) if so. the places where these
will be installed and when they will
be installed?

THE DEPUTY MINISTER TN THE
MINISTRY OF HOME AFFAIRS
(SHRT K. S. RAMASWAMY): (a)
and (b). The question of selecting
suitable sites for the location of the
statues of Pandit Jawaharlal Nehru,
Dr. Rajendra Prasad and Shri Lal
Bahadur Shastri is engaging the at-
tention of the Government, '
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Development of Beypore Port
(Kerala)

4567. SHRI E. K. NAYANAR:
SHRI C. K, CHAKRAPANI:
SHRI V. VISWANATHA

MENON:

SHRIMATI SUSEELA GO-
PALAN:

Will the Minister of SHIPPING
AN;D TRANSPORT be pleased to
state:

(a) whether it is a fact that the
formal approval has been given for
the development of Beypore Port in
Kerala as a centrally sponsored
scheme during the Fourth Five Year
Plan period; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY ATFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL
SINGH): (a) and (b). The develop-
ment of Bevpore Port as a Centrally
Sponsored Scheme has bren inelud-
ed in the Fourth Five Ycar Plan.
The State Government is being in-
formed accordingly.

Pakistani Nationals

4568. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) the number of Pakistani na-
tionals who have settled in the State
of Jammu and Kashmir, Delhi,
Assam, West Bengal and Punjab dur-
ing the last three years.

(b) the number of persons out 'of.
them who have extended their period
of stayv:

(¢} the number of persons out of
them who have returned to Pakis-
tan. and

(d) the number out of them to
whom notices have been issued?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUEKLA):
(a) to (d). A statement giving infor-
mation in respect of Pakistani na-
tionals who came to Declhi, West
Bengal and Punjab is laid on the
Table of the House. [Placed in Lib-
rary, See No, LT-2433/69].

The information in respect of Pa-
kistani nationals who came to the
States of Jammu and Kashmir and
Assam is being collected and will be
laid on the Table of the House,

Instructions glven to States to give
Priority to Developmental Road
Works.

4569. SHRI C. K, CHAKRAPANI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any directions have
been given to the State Governments
to give priority to certain develop-
mec;ntal road works in those States;
an:

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b), No directions as such
about any developmental road works
have been given to any State Go-
vernment. Certain guidelines have,
however, been sent by the Planning
Commission to the State Govern-
ments for formulating inter-alia their
Annual Plan for roads for 1970-71.
A note giving details of these guide-
lines relating to roads is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-2434/69].

Permission to Shiv Sena Chief to

Possess a Revolver.
4570. SHRI K. ANIRUDHAN:
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR:
SHRI A. K, GOPALAN:

Will the Minister of HOME AFFA-
IRS be pleased to state:

28, 1891-(Saka) Written Answers 74

(a) whether Governmenj have al-
lowed Shiv Sena leader, Shri Bal
Thakre to possess a revolver;

(b) whether it is a fact that Shri
Bal Thakre fired shots recently at
Bombay;

(c) if so, the details of the inci-
dent; and

(d) the action taken against him?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). According to the informa-
tion received from the Government
of Maharashtra, Shri Bal Thakre
holds a valid licence for possession of
a pistol.

2. On Scptember 26, 1969 at about
11.15 pm. Shri and Shrimati Bal
Thakre accompanied by four persons
were returning bv car 1o their house
along Ladv Jamshedji Road when a
motor taxi overinok their ecar from
the left in a rash and negligent
manner. When the taxi halted in front
of a Restaurant, the person who was
driving Shri Thakre's car stopped
his car and went to Lhe taxi driver
to protest against his rash driving.
He was assaulted by the taxi driver.
Subsequently a few other taxi drivers
also joined in the¢ assault, Shri Tha-
kre who had come out of his car for
the rescue of the driver wzs also
assaulted with fists and blows, Ap-
prehending danger to their lives,
Shri Thakre fired one shot from
his pisto]l to scare away the crowd.
Thereafter he reported the matier to
a Sub-Inspector of Police who happen-
ed to pass that way. The police took
necessary action to apprchend the
miscreants,

3. Neither was any one injured nor
any property damaged due to firing.

4. Nn action was taken against
Shri Thakre as no offence on his
part was disclosed.
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Visit of OMcial Team to Japan Re-
garding setling up of Shipyard at
Cochin,

4572, SHRI P. C. ADICHAN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whother an cxpert /official
team had been reesntly sent to Japan
*~ sanmeet’on with the setting up of
a S"in-ard at Coc™in: and

(b) if so, the precise objeet of
the visit and the outcome thereof?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). Yes Sir, An official team
consisting of Director (Projects) and
Director (Mechanical) of the Ministrv
of Shipping and Transport was sent
to Tokyo in March, 1969 to pre-study
and seek clarifications on the Revised
Project Report on Cochin Shipyard
prepared by M/s. Mitsubishi Heavy
Industries Ltd., which was submitted
to our Indian Embassy in Japan in

. March, 1969 As a result of the dis-

cussions which the above mentioned
team held with M/s. M.HI, the latter
furnished supplementary explanations
to their Report in April. 1969 and
June, 1969. It was further agreed
that the Report and the explonations
should be read together.
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Burning of National Flag in a UP.
Village
4574. SHRI DEVEN SEN:
SHRI P. N, SOLANKI:
SHRI A. SREEDHARAN:
SHRI P. M. MEHTA;
SHRI CHANDRIKA PRA-
SAD:

SHRI D. R. PARMAR:

SHRI K. LAKKAPPA :

SHRI ONKAR LAL BERWA :

SHRI YASHPAL SINGH:

SHRI GUNANAND THA-
KUR:

SHRI S. KUNDU:
SHRI KIKAR EINGH:

Will the Minister of HOME AFFA-
IRS be pleascd tc state:

(a) whether the attention of Gov-
ernment has been drawn to the news
paper reports that “In the Village
Himmatgarh, Thana AGJAIN of UP.
some miscreants had burned the Na-
tional Flag after it was hoisted on
the CHABUTARA of Gandhi on the
occasion of Gandhi Centenary;

(b) whether it is also a fact that
a joint letter signed by the V.I.Ps
and cther dignilaries belonging to al-
most all shades of parties and Inde-
pendents has sent to the State Chief
Minister demanding severe punish-
ment to the culprits as well as to en-
quire into the whole affair including
not registering the complaints by
the Police Officials in the matter;

(¢) if so, the details of the inci-
dent and the above joint letter and
the fucts thereof; and

(d) the action taken by the Gov-
croment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) According to information re-
ceived from the state government a
letter was received from the Secre-
tary of the District Congress Com-
mittee, Unnao, alleging that the na-
tional Hag, which had been hoisted
in village Himmatgarh on the occa-
sion ol the Gandhi Centenary, was
burnt by some anti-social elements
and that local police had not taken
action against the miscreants, '

(c) and (d). Th matter was inquir-
¢d into by the State authorities, The
allegaticns regarding the burning of
the ilag were not substantiated. On
the other hand, it was brought that
while the flag was being hoisted, an
adjacent chappar caught fire acciden-
tally and the flag was saved by the
villagers from catching fire,

Directions regarding new Construe.
tions issued to South Kamara Dis-
triet authorities

4575. SHRI LOBO PRABHU: Wwill
the Minister of PPING AND

TRANSPORT be pleased to state:

(a) how directions are being issu-
ed to the South Kanara Distriet au-
thorities that on the coastal road,
financed bv the Centre, no new con-
strurtions may be made within 75
metres of the bye-pass and 40 metres
of other sections of the road:
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(b) what legal right Government
have to immobilise private land
which they have not acquired and
which in many cases is the only land
left to the cwners after acquisition
for the road; and

(c) if so, whether a copy of the
precise  direotions issued will be
placed on the Table of the House as
these are pleaded by the local au-
thorities?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (¢). The required information
is being collected from the State
Government and will be laid on the
Table of the Sabha as soon as it is
available,
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Publishing Malicioug reports against
a Member of Parliament

4577. SHR1I JAGESHWAR YA-
DAV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news-
papcr Reports which have appeared
in the local journals published from
Banda, particularly in the “Rishwat”’
in which attempts have been made
to blackmail the member of
parliament representing Banda Con-
stituency by publishing malicious
and disterted facts during the last
one year;

(b) whether Central Government
have received any information on
this matter from the State Govern-
mi{:'lnt and if so, the details thereof;
an

(¢) whether Central Government
have conducted any enquiry in this
regard and if so, the action taken
against the persons responsible for
publishing such malicious reports and
defaming the Member of Parliament?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b)., Acording to informa-
tion received from the State Govern-
ment, some Reports had appceared in

the “Rishwat”, published from
Banda, referring to a Meinber cf
Parliament.

(¢) Facts are being ascertained

from the State Government,

Raids by Sankrak Party

4578, SHRI P. RAMAMURTI :
SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA GO-

PALAN:
SHRI MOHAMMAD ISMAIL:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that a “Sankrak Party” has started
organising raids and dacoities in
border areas of Tripura for more
than a year:

(b) if so, the number of raiders
arrested up till now and number of
raiders conwicted;

(c) to which political party the
leader of these raiders belong; and

(d) the reasons
these raids?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). Information is being col-
lected and will be laid on the Table
of the House in due course,
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Gandhi Centenary Celebrations

4581. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of EDGCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) the countrics where arrange-
ments for the celebrations of Gandhi
Centenary were made at the initia-
tive of Government; and

(b) the total expenditure incurred
for this purpose?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.RV. RAO): (a) In Y3 countries,

(b) An expenditure of Rs. 1355
lakhs has so far been incurred for
this purpose from Government grants,
The concerned organizations in the
foreign countries have also incurred
expenditure from out of their own
funds.

Demand for curb on Powers of
President regarding Dissolution of
Lok Sabha

4582. SHRI YASHPAL SINGH:
SHRI N. R. LASKAR:
SP]I)PH CHENGALRAYA NAI-

SHRI J. B. SINGH:
SHRI DHANDAPANI -
SHRI R. BARUA :

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether leaders of Opposition
are demanding a curb on the powers
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of the President, especially in the
matter of dissolution of Lok Sabha
before completion of the normal
period of five years; and

(b) if so, the reaction of Govern-
ment to the demand?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government have scen Press re-
ports of views expressed in this
matter by some political leaders.

(b) Government are not contem-
plating any amendment of the rele-
vant provisions of the Constitution,

fron w1 wAm aT
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Seizure of Ammunition from Naga
Contractor in Imphal

4584, SHRI B. K., DASCHOW-
DHURY: Will the Minister cf HOME
AFFAIRS be pleased to state:

(a) whéther some grenades, deto-
nators, rifles and other live-ammuni-
tion were seized by Manipur Ritles
Party from a Naga
Imphal;

(b) if so, the details thereof. and

contractor in

(c) whether any arrests were made
in the matter and action taken by -
Government in regard thereto?
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THE MINISTER OF STATE IN
THE MINISTRY QF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). On the night of 17th/
18th September, 1969, one .310 rifle,
four rounds of .310 cartridges and
four empties of the same ammuni-
tion was recovered from the house
of a Naga contractor at Imphal.

(c) No arrest was made as the con-
tractor subsequently produced his
licence and the weapon and the am-
munition were returned.

Restrictions on age of Vice-Chancel-
lors and Heads of the Educa-
tional Bodles for purpose of
Appointment

4585, SHRI LOBO PRABHU: Will
the Minister of EDUCATION AND
YCUTH SERVICES be pleased to

state:

(a) the names, previous employ-
ment and ages of the Vice-Chancel-
lors of the Central Universities ap-

pointed during the last two years:
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(b) the average age of all the Vice-
Chancellors;

(c) considering the necessity for
Vice-Chancellors being in tune with
age and spirit of the students, the
reasons why Government allow
apxi)ointmmt of superannuated offi-
cials;

(d) the reasons why Goveroment
should not fix a maximum age, on
first appointment, of 40 for Princi-
pals of Colleges and 45 for Vice-
Chancellors of Universities; and

(e) the reasons why Government
should not make similar age rules
for other educational bodies to pre-
vent them from being out of date
with the needs of students?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) The informa-
tion is as follows:—

Name

Ago at the time of
appointment

Provious cmploy-
ment

Profossor, Alienrh Mualim

1 Prof. A. Aleem, Vieo-Chan-cllor, @1 years and 4 montha "
Aligarh Muslim University. University.
o Tr. K. L. Shrimali. Vies. 59 yoars and 11 months Vine-phmwllnr. Mynore
Chanocollor, Banaras  Hindu University.
University.
Professor, Univorsity of

3 Prof. K. N. Raj. Vice.Chancellor,
University of Delhi,

45 yoars and § montha

Delhi,

Toermanent Reprosentative

4 Shri Q. Parthasarathi, Vioe- 56 years and § months r
Chanoollor, Jawaharlal Nchru u"l' India a4 the United
University. Nations,

(b) The average age of all the
Vice-Chancellors of Universities is
not available. But that of the Vice-
Chancellors mentioned in reply to
part (a) is about 56 vears.

(c¢) to (e). Age is only one of the
several considerations for appoint-
ment of Vice-Chancellors, Principals
of Colleges or Heads of other educa-
L/B(N)TLSS -5

tional institutions. Their competence,
sense of dedication,”and identification
with the interests of students are
even more important considerations,

Prescription of any upper age-limit
for Vice-Chancellors is entirely with-
in the jurisdiction of thc appointing
authoritics. However, the Government
of Tndia have accepted, and recom-
mended to the State Governments
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and the Central Unijversitieg, the re-
commendation of the Education Com-
mission that the Vice-Chancellors
should retire at the age of 65 years.

With regard to Principals of Col-
leges and Heads of other educational
bodies, it is not desirabie to rqakc
any distinction between the age-limit
prescribed for them and for teachers
in general. In this context, the Edu-
cation Commission recommended
that “the normal retirement age for
teachers should be G0 years; and there
should be provision for extension
upto 65 years provided the person is
physically fit and mentally alert to
discharge his duties efliciently”. This
recommendation has been brought to
the notice of all the concerned autho-

rities,

Murder of Tribal Girl near Mirzapur
(U. P)

4586. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have full
report on the murder of a tribal
girl Satia, near Mirzapur in Uttar
Pradesh in which the former Deputy
Chief Minister’s son was alleged to
be involved;

(b) if so, the details thereof; and

(c) if not. what are the reasons
therefor and how the interests of
the tribal and Harijan people will
be safeguarded?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). According to information
furnished by the Government of
Uttar Pradesh, one Shri Munni Lal
lodged a verbal report at the police
statitn Bharhan on 22-6-69 that his
daughter was shot by one Ram
Bahadur Singh. a servant of Ram
Naravan Singh at the Gopalpur Farm
when he came to his house and asked
his deceased daughter as to why she
did not come for work. The case was
investignted by the State CID. Ram
Bahadur Singh has been sent up to
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court on charges under section 302
IPC and sections 23/27 Arms Act,
The cases are sub judice,

The Chief Minister U.P, in the
course of a statement in the UP,
Vidhan Sabha had mentioned that
there was no prima facie case to
suggest the involvement of the son
of the Deputy Chief Minister in the
incident and that he would agree
to institute an inquiry under the Com-
missions of Inquiry Act if the alle-
gations were furnished to him in
writing, !
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Dispute over Poet Kalidasa’s Birth

Place

4500. SHRI SHIVA CHANDRA
JHA: Will the Minister of EDUCA.-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether Government have
taken any decision about the dispute
on poet Kalidas's birth place, as
raised by the Maithili speaking peo-
ple in Bihar that Kalidas was born
in Maithila;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATHION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c¢). The
location of the birth-place of the poet
Kalidasa is a purely academic issue,
with which the Government of India
is not concerned.

Visit of Begum Shah Nawaz Khan

to Pakistan
"1591. SHRT BABURAO PATEL:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) the number of times and the
dates on which Begum Shah Nawaz
Khan. wife of former Deputy Minis-
ter for Railways went to Pakistan
during the last two years: and
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(b) the specific reasons why she
was allowed to cross the border so
many times without any let or kind-
rance?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Any person holding a
valid passport is at liberly to wvisit
the country for which his passport
is wvalid, No information regarding
the number of times and the dates
on which such visits abroad take
place is ordinarily maintained. No
special permission is required by a
person holding a valid passport every
time such person crosses the border.

Metalled and Unmetalled Roads in
India

4502, SHRI B. P. MANDAL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total and State-wise length
of rmetalled and unmetalled roads
in India; and

(b) whether there is any plan of
constructing lateral roads in the
border areas?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) A statement is laid on the Table
of the House, [Placed in Library, See
No. LT-2435/69].

(b) Currently, the Government of
India are financing the development
of a lateral road from Bareilly in
Uttar Pradesh to Amingaon in Assam
passing through Uttar Pradesh, Bihar,
‘West Bengal and Assam. The Central
Government have no proposal for
constructing anv other lateral road
at present,

w o iR § afe@m @ o
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Purchase of Ships from Yugoslavia

4594, SHRI LOBO PPRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether prices of other coun-
tries are considered before buying
ships from Yugoslavia and if so, the
average percentage above world
prices, which is being paid to Yugo-
slavia;

(b) whether this price advantage
would be pressed if the dispute goes
to international arbitration;

(c) how can friendly relations be
affected by arbitration when Yugo-
slavia itself desires arbitration; and

(d) whether Government are not
confident of their claim and whether
due to this Government have delay-
ed reference to arbitration?

my
THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTERY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) Since credit facilities for purchase
of ships are not available all over
the world, it is not practicable to
compare prices by calling for global
quotations before ordering ships in
Yugoslavia or for that matter in any
other country, The usual way to
check the reasonableness of prices is
to obtain’ valuation certificate from
some reputed shipvaluer and to com-
pare it with the price quoted by the
shipyard,

(b) to (d). In view of the different
legal interpretations of the exchange
variation clause in the Credit and
Trade and Payments Agreemcents, it
has been mutually agreed by the two
Governments to obtain legal advice
through the good offices of the Manag-
ing Director of the International
Monetary Fund.

In this connection, attention is in-
vited to the reply given in the Lok
Sabha by Minister in the Ministry
of Finance, Shri P. C. Sethi to Un-
starred Question No, 1176 on 24-11-69.

Indo-Philippines Cultural Pact
4595, SHRI CHENGALRYA
NAIDU:

SHRI R. BARUA:
SHRI N. R. LASKAR:

Will the Minister of EDUCATION
tANItJ ?E'OUTH SERVICES be pleased
o state:

(a) _whether it is a fact that India
and Philippines have signed a cul-
tural pact;

(b) if so, what are the main fea-
tures of the pact;

(c) whether this is the first time
India and Philippines have signed
such a pact; and

(d) when the exchange of cultu-
ral delegations will take place?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
%M%HARA JAIPAL SINGH): (a)

es, Sir.

(b) The Agreement provides for
cooperation between the two coun-
tries in the fields of Fducation, Scien-
ce, Art & Culture, Radio & Television
and Sports through exchange of
personnel and materials, award of
Scholarships to students, etc.

(c) Yes, Sir.

(d) The question of formulating a
Cultura] Exchange Programme will
be taken up with the Philippines
Government after the Agreement is
ratified by the two Governments.

Survey Regarding Shortage of Senior
Professorg and Teachers in En-
gineering Colleges

4596. SHRI N. K. SOMANI: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether according to a recent
survey for the first half of 1969,
conducted by his Ministry, there is
a considerable shortage of senior
professors and teachers in engineer-
ing colleges in the country; and

(b) if so, the steps proposed tg be
taken in this direction?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.V. RAO): (a) and (b). Accord-
ing to the Survey conducted, the
shortage of teaching stafl in engineer-
ing colleges in 1969 was 16.4 per cent
as against a shortage of 38.9 per cent
in 1963. All State Governments and
other authorities have been request-
ed to fill up the vacant posts as far
as possible by streamlining recruit-
ment procedures,

Gifts Received by Prime Minister
and Purchases made during her
Visits Abroad

4597. SHRI ABDUL GHANI DAR:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of‘ official and non-
official gifts the Prime Minister re-
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ceived during her tourg abroad
and firom whom were they received,
the nature of gifts, their approxi-
mate value and how much customs
duty she paid for these gifts sepa-
rately since 1964 upto 30th June,
1 .

(b) whether Prime Minister made
any purchases from abroad during
this period and the amount spent on
such purchases during each visit
and how much customg duty was
paid by Prime Minister;

(¢) whether Prime Minister re-
ceived any gifts during this period
in India; and

(dy if so. the nature and value of
such gifts and also when and by
whom were they presented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Attention js invited to the statement
made in the House by the Prime
Minister on 8th April, 1967 in which
she had observed inter-alia, that the
disclosure of information asked for
would entail embarrassing compari-
sons as between one friendly country
and another and it would not ke in
the public interest to disclose such
details.

(b) No dutiable article was pur-
chased on any visit. Only sume arti-
cles of purely personal use, and of
no significant value, were purchased,
their cost was met out of the foreign
exchange allocation released in her
favour on the basis of normal en-
titlement ,to meet incidental cxpenses
on such wvisits,

(c) and (d). Some caskets contain-
ing welcome addresses, framed ad-
dresses or photographs, albums, local
handicrafts, souvenirs and similar
other articles of small value were
received either from people of the
places visited or from organisers of
public functions attended. While some
of these articles have been sent to
appropriate charitable and other pub-
lic jnstitutions and some kept as offi-
cial property for use at the Prime
Minister’s official residence, a few
have been kept bv her as souvenirs.
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Manipuri Youths in Pakistan

4598, M. MEGHACHANDRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
verified the news that some Mani-
puri youths have crossed into Pakis-
tan for receiving training in the use
of arms;

(b) if so, the number of youths

and the authenticity of the report;_

and

(c) the reason and purpose of
their going over to Pakistan?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Some Manipuri youths who
were instigated by subversive and
extremist elements were reported to
have gone to Pakistan to get assis-
tance for organising subversive acti-
vities in Manipur. Some of them were
arrested on their return from Paki-
stan.

%1 qee fafas  oa &) s

4599, =Y SR ¥ ITAT ¢ ;T
TEHE WA A a1 F &0 R o

(%) 71 *= g fafes &9
F QA AGAT A FY GG F AT Y
™R

(w) afz &, & @ 9T awwR oA
sfafwm & ; #X

(™) == #FT A QU FE F @ A
g?

TR [ W) s (st
faaraon ) ¢ (%) & (0) : I
g fafes @9 & a0 ¥ #E gw
T8 & Fm o fafes gfrm &
99 §, FHarfEl & & wow aot ¥
A & faw & q@ o gu gt
A it 7 g & e @R
#7 Trar fean € 1 & srfoedt 2l & Siw
FATTE R

Disrespect to Natlonal Flag by
J and K People at the end of
Film Shows

4600. SHRI B. K. DASHCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the mandatory dis-
playing of the National Flag after
showing a film in a cinema house
is observed in Jammu and Kashmir,

(b) whether the people of Jammu
and Kashmir show any disrespect
to the National Flag of India and
if so, what action has been taken by
the Government in this respect; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Enquiries have keen made on this
point from the State Government
from time to time and Government
of India have been informed that the
National Anthem is playcd in cinema
houses in the State. The National
Flag is also shown while the National
Anthem is being played.

(b) and (c). No report about disres-
pect to the National Flag of India
by the people of Jammu and Kash-
mir has been received.

@adlg & Nl aar @A qafa §
guTii & W ¥ gRTE I ¥y Sda wdm
wt frafe

4601. st T Feg wveft
st sy M

w7 WOt v WAT 9g T@E ST Fay
w4 fF

(%) = faavax, 1969 # gu wfaw
VI T TATE A | TG HRATOITAT
qaT 9714 9T § GATA § IR T gog
g TF ey wrar #r frgfe 31 o
wE qr g

(=) afz g, & 1 FHC A I A
o frae F e @ 5 AR

(7) w@ IR & wan Forora fomay ma § 2
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waq o e Agaw aar qfogs

st (st TgEewan) : (F) feamEw

gfafs s, (%) swdm wfem, #@k
(%) watr &1 w9z & sfa swfres
#t FROTE 1 T 7@ @ AU
@ §Ed q9T A GEI WEW A
A 7@ § T 9T fa= FAr Trfge
yg qFReA g1 ag fawifen @fea @
I " -ﬁ-m_u-ﬁ
(@) F () T @FEIE L

Age-Alteration by Judges of High
Courts

4602. SHRI S. N, MISRA : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) how many Judges of the High
Courts in India have altered their
ages in the last 5 years;

(b) the names of the High Courts
and the number of the Judges of
the said Courts;

(c) the maximum of age alteration
permitted (in years and months);
and

(d) whether such alterations are
made merely on requests or these
are done after proper investigation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). During the last five
years, change in the date of birth
was agreed to only in one case. The
.(I_:udgc belonged to the Kerala High

ourt.

(¢) The period involved was 1 year
5 months and 9 days and it was to
the disadvantage of the Judge.

(d) After proper investigation,
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Preventive Detention Act

4604. SHRI RABI RAY:
SHRI YASHPAL SINGH:
SHRI YOGENDRA SHRAMA:
SHRI D. N. PATODIA :
SHRI N. R. DEOGHARE:

Will the Minister of HOME
AFFAIRS be pleased tp state:

(a) whether it is a fact that he
had sought the views of the State
Governments on the proposal to ex-
tend the life of the Preventive De-
tention Act; and

(b) if so, what are the views of
the different State Governments on
this issue?

THE MINISTER OF STATE IN
THE MINISTRY OQF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Governments of Andhra Pra-
desh, Assam, Gujarat, Haryana, Naga-
land, Orissa, Uttar Fradesh, Madhya
Pradesh and Bihar have favoured
extension of the Act for three years.
Maharashtra, Mysore and Punjab
have suggested extension for a period
of 5 years. Rajasthan and Tamil Nadu
have recommended continuance of
the Act for 2 more years and Kerala
for one year (mainly for preventing
black-marketing). West Bengal Go-
vernment had earlier recommmended
extension of the Act for 2 vears but
have recently revised their stand and
have suggested that the Act may be
allowed to lapse.

v ferx xfoem wifem amgwdt
w1 TR
4605, ot SwnrT e :
oft §o Wo ®vHwY :
oft W AT
st wx e fag -
!ﬁﬁo@ml
s AW
w1 fon war qaw v WA gy A
N F7 &G :
() = awea gfear mfew aed
®Y UAT IGF TLATU AET Y AT A 5
s & 6 o e wfa gf d
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(&) 71 7 o= ¢ f& sfemr =&-
T4 WTFIHIE &1 TATa 7 agh X F0 & &1
t

(7) wra & wpEe gl M
0 TEE] 99T GTAE A I FA
% faw aF T | FEAEr #v a7
&

(7) w1 o=@ =g A fafew aF &
o ox AR Fm TR ; AR

(3) afz &, at @ ot 79 F=v Afa
frmd ?

fe oo gaw Am Haww ®OS9-
Ha (it s s fag)
(), (), (7) #z (3). v mfww
A ¥ gy § g 9@ § e
g9 TF 99 G849 F FAT F WrE9
F AT F W W AT GATET 9T
U FEET § A A FT HRET
fam mr &\ WA Twa fadw Y
I AW T W E N W@ #
W & GrAl & fog avewd #1 3o
QI 9T ATAAT T IS FF F AT
Faq T IS T AR ® AR
AT F, ¥ W8 & A g T, W A
gearaon feam som

(@) TP & qra FHE gEAT AR )

mfe aor wwife e

wat & framel gra fean o e

4606. 1 sTwTH AT WS ;. ¥y fioen
oo g B HAW ag FAH A oEW
w4 &

(%) 2 fafwsr  awfrs oo
wratfirs s 1 & frers e fam
IR T § e fea fo s s
8 7w @ E

(&) w1 o grry & w1 ¥aT A
oa fraifea #y w &;

() FaT IFT WA FE) F q foe
TF 7 Wil 7F F1§ Ageaqw 17 far §;
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(9) @9 &= & &/ a4qr 37 9 fowan
qH AT AT AT § g 59 g% a%
dqe § 7

fimn @@ gaw @& WAl (FMo Ao o
WTCo WMo TA) : (F) T THFA FT o
T & W a9T9ee 9% @ & AE )

(&) o sEvTETE A &
frders oo, s fraoror wfasrdr &=
& § A W & WL IAET ATAT & HaAy
§ &t " fuifor @& #r v &

(7) wsfra s@rTErTeTS/AeaT
frgs 20 awt # Fwfrs  Ioefoqai
Tata arelt o gfer darc Y 91 @ @
w1 gewr wfoat a8 g 7 owe &
Enn il

(%) s % FrEER ofod
Fafaa s gro & T swrfa w7
qafaeeT 3t § W 9T Y oFf I
g ot fosie Suma &7 farfo &7 oIl
&, FraTE Fr o )

e frafagem wt e
forafagea &=

4607. =i T AT wvwr ;w7 fren
aan qaw ¥ WA 4 O A W FA
fE: )

(%) a1 et faeafaarea &1 s
fareafaaag @@ &1 faac

(&) afz &, @ @@ &49 7 = %
faeta el o & TRmEAT § AR

(7) ¥ @ AR § gEfwa WA
T & quA & ferar mar g 7
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foen @ guw @ W (w0
Ao Wo WTTo Wto TW): (F) A

(&) w=1 7§ 9=ar

(7) dei faafeaen @ &=
frafeeen & ofafas s &1 wwme
TR T AT foar mam v )
foon  darm W f@t € owEm @

wwy # orq fed 7 wmaw

4608, =t WM T Wi : AT
fien o gew W w1 8 W, 1969 F
AT W g€ 2757 & SOC §
gy § qg A FT N HA 6

(%) “=osn” mar “feg’  wER
T 7 &1 wE wrere A g e
el & FATE,F FTOT & WA EreT 7 I
e F W ) g wRoew st g
TAH WA AT 7 T 7 A an;

(&) = g wwwi #1, s @ w7
AT @ wWE gAY ) 9rd R
TR & FeOA W AT 7T (g 125
afrwfaa &, samee fedom & [wamT afy-
FifeEl aar wat afuat & fedr fadndt
@ FTO R Emmn g

(7) =& WA F dera oa, fgdr
TFF, AT ATATG Ot fgedt A
UFF § ¥ o ol F U w5 et s
q e o @

(=) = fgesh wmedt & 7 fea o9
HATAT & T Fyieal § qav fEEr ard
Tt A wep oA fedt F e
LI

(v) R T wATET F D S
aqr wirer FEtedl & fod oF fgedr
Trgfree AT oF et weaTas & srae|r
fafy; W

(%) afe i, o, o s w1007 &7
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feet @ g@w &@ wE@ (310
dle %o WIe dlo ’{'ﬁ): (iﬁ)iﬁ ?lﬁl

(') =t 7

(1) &R AR o

() St ¥ o}

(z) o (7) : =wEe, f1969) @

NI &% 1L FeATed & faq ow el
HIAIR UFF 97 | g6 wiafow, aga &
wari # fgdt s AW efoe &
10 5#ZAT, 1969 F1 i fgt &= warfaa
fe o 4, seaw 7 waTRE Wik e §
AR g AR & e fafwe s @
TG § | WATTT R TEIE] & HaT 1
AT AT &1 29 w7 5o fafaw w1 fedr
argrasfen & sfafaa fFar @1 &1 o
sarar, feedt ey M a8 waT At
fafaey &1 wef fovam mar & 1 wgt o feedy
TTRY &7 /Y §, T HATHT &T JAWH -
FATHT T QU FA F G9G & |

VRl qF WTAR T AT AW g, qC
enfyg ferdt &= wega: oA, feorfory
wifs & FaR | @ gU §, Farw fged
HAAR TEF FT IQEN, GEKE G,
yrEETEl, a9, arfus foet, afai s
Wi, 59 fawfadl, sod awEel, 223
o, aefael sifz & sqae & fog far
AT & | STET O §9 WATTT B WU F11-
w41 &7 §aY g, TgT aF Aragiia g, gy
A AT FHATCl T I fear o
w e

wrem wigefet o fadw ofesmi

4609. it ATOOU T@ET WA : w@r
TR WA gg TAN A FT H4G7

(%) wRT F@ER & 160 afcs wfa-
wfel & &, foegia fadelr afgemsi &
ferarg foram & foraa wfeerr O € oy
W gferat sitfae &
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(=) v < 1 famme 7 e
qferal & arver wivwrd # g fems
% foe qar st W aferal w99
e @ % fag @ wiewfa) o @m
A % fag S8 FF F18 ; AR

() ufz =& & g i # fadeit
afgamii & faag &7 &1 wowla 24 @
T FTOT § Fafe IF&Y W aferat
wfaa & 7

TE-ETE  Watw W Od-Wal
(st fomr = yt): (®) st (7).
aqm wew ff W@ g )

(&) ot FEaAEr FE FERL FT
FWOAE N

feeslt & o sufewl & fag
qfem o s

4610. 1 ATCE@W T@EY WA : H|T
TR WAT ag FA & T TG B

(F) ragaa g frumaat 7 9
faaea, 1969 A geqr FY TWAAT FI
¥ qrfad oF aEafs @ 7 oW
faar ar;

(=) afz g, @ o7& T d==
TF ® AN F a9 THSAT AT A FA
fre gfere wiemdr o ofem sifawrfaal
#1 drg fFar w91 s § W feed
§2 agt g R

() s FTEE ® g 3 fw T
fal & g @ af saen F9 &
faeelt #Y e &Y g @A ¥ 9T Sy
& =aifw wigwiw gfew si=Td QT sraedqr
Fuigad;

(%) Far aoe 7 = 10 faaey,
1969 ¥ gwTaTey “fx fegem arew”
¥ Y@ g% 0T geifed gT T oW @
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AT Ft A frmmm mar @ o 9
faaat, 1969 # faenfadl st faeet
afcag™ I & ATl & 419 guaTs
¥ gag 7 gfem 4t famer A 7€ AR

(%) =fz g, ot a1 T safeai
#t gran & fav gfew gra A =
saEdT ¥ FEXAT F F1 TR F7 faam
&, aifs stvamaTCr # I9aT AR qmw ?

T WaTT@ W (wg-dar (s
faaran A=) ¢ (F) St g, o

(@) F7 a Haeqr & GHEE F-
=Y § 77 FAAT A & il yavy 54
ot seg oY sfEal W g &
qrafrag Fasal & faafas & 90 9T a9n
TR F R 9T §9 395 faw wia-
FT stz safe d=ma frg 1o 91w
F FTHT 392 A W R |

() faft & wmrm afeal
geen & fau dwma fey @ gfes a@ #1
sferwiar W7 o wreer & faar S @
Y gfers a1 & FHIET T H AAT § 0
faeeft #) aAT FY GO F w7 T
F1 5 Ag IaAT |

() o g, s

(¥) & waa<) 9T g § 594, =
fawa 9 eqrdy wR Wik feafa &7 wraa-
A & WA, feg o & 1 e
#Y I fFq A FT T A FET

Triveefaat & ATeATES  wETAT €
L AL
4611. st ey Maw
ot geR «= YA :
a7 tagA aqr qfcag w4 ag 4
# g w4 fiv
(%) W ] m &7 36t F -

wfam & ¥@ feaq meEes w@e
az §;
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(@) v 7 g feam @ AR

(7) == ww @ fFad SEw @l
w1 fare & 7

de wrd farwrn T A v aficagd
varm & e (o g g ):
(%) & (m). 1-4-1966 ¥ 27.204
FE WA F 10 ATCATER FEo FurEdfaar
& wfors fell o % & | T & wfatea
28,36 FATTE & 5:@315@1::1
awg gireefam § fooarsi ®1 9
AEWE |
Demand for Representation for

Haryana on Syndicate of Pumn-

jab University

4612. SHRI RAM KISHAN GUPTA:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed to state:

(a) whether Government have re-
ceived a copy of the resolution
adopted by the Haryana college
Teachers'’ Union demanding 40 per
cent representation for Haryana on
the Syndicate of the Punjab Univer-
sity; and

(b) if so, action taken thereon?

THE MINISTER OF EDUCAT'ION
AND YOUTH SERVICES (DR.
VERV. RAO): (a) No such resolu-
tion has been received by the Central
Government from the Haryana Col-
lege Teachers’ Union,

(b) Does not arise.

Installation of Idol in Jalkandeswar
Temple

4613. SHRI N. SHIVAPPA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to

state:

(a) whether the Government of
Tamil Nadu have arrived at any
decision regarding the proposal madc
by Hindus to allow them to place
an idol in the old Jalkandeswar Tem-
ple, in the Historical fort of Vellore
where a mosque and a church are
also situated; and

(b) if so, the details thereof?

DECEMBER 19, 1969
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Since the Jalkandeswar temple is a
Centrally protected monument, the
Government of Tamil Nadu had asked
the Central Government's permission
for installing an idol in the temple.
The permission has not been granted
as at the time of being declared a
monument of national importance it
was not in religious use.

(b) Does not arise.

Employees of Hindustan Shipyard
Ltd. not getting any Money after
Loan Deductions

4614. SHRI N. SHIVAPPA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that a num-
ber of workers of the Hindustan
Shipyard Ltd., who had taken loans,
are not getting any money after the

deduction of the loan instalments
from their pay; and
(b) if so, whether Government

proposed to take any sympathetic
view in this respect?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTERY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). No, Sir. Under the Pay-
ment of Wages Act, deductiong re-
coverable from the wages of workers
including loans should not exceed
75 per cent of their earnings and
they should receive the remaining
25% of their pay in cash. The Hin-
dustan Shipyard Limited are com-
plying with the statutor requirement.

Popularising Mountaineering

4615. SHRI N. SHIVAPPA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) the steps Government propose
to take to popularise mountaineering
among the youth of the country;
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(b) how many expeditions were
organised to various peaks in the
various parts of the country during
the period from 1st June, 1968 to
1st June, 1969; and

(¢) whether any award was pre-
sented to the successful rlimbers?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c). A
statement is laid on the Table of the

Sabha, [Placed in Library. See No.
LT-2436/69].
Ban of Book “Across the Black

Waters”

4616. SHRI N. SHIVAPPA:
SHRI MURASOLI MARAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Punjab Government has banned the
book “Across the Black Waters”
written by Dr. Mulk Raj Anand.

(b) whether the author has ap-
proached the Government of India
to do justice in understanding his
thoughts expressed therein;

(c) if so, what are the main por-
tions of his text which are objec-
tloémble to the Punjab Government;
an

(d) the reaction of Government of
of India thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) No communication from the
author has come to notice.

(¢) A copy of the order of the Go-
vernment of Punjab indicating the
passages held objectionable is laid on
the Table of the House. [Placed in
Library. See No, LT-2437/69].

(d) State governments are compe-
tent to take such action under see-
tion 99-A, Criminal Procedure Code.

g ® W | fada aq
P

4617. st quaw fag wmg - @
T A g T A g w2 e
TR F I W & Rt e
FOqTAl ®1 gEW ¥ g A G R
T FTAATE FT & ?

TE-HT Harew | T wat (i faen
oo e ) : wewTe Y Aifq wrea 7 fadvit
THYETEE EITHT T ST ATAH T
A & | T ATIEIEATHT S EqT
H W@ LR Feq fggrar @r o

fadrit wiewl W zgUR & [vEw

Wt & AW AT 9

4618. sy wgrerw fay wrew : owv
Y T F4 fF :

(F) #a1 a7 7 wEi a9r T
ai & AW & & safeal A A g
ot w9y a1q fadeir qdewl W @R B
TYFE

(=) afz g, o 71 & safREl &
i #1 fers @ mr @ W) R oag
qar fazgwit wdewt #1 ¥ & o & fw
T IT AN & ATA SFL ARG & ; W

() afr 7, at T T F7 frET
afaw F oAT g A AT E 7

i mw wifre Sywaa e
(w10 wot feg) (%) ®&x (=), fa=ft,
TS AR FF § qh2 fwmr & &l
FTATEET FT WA ‘T e’ s A
F WA of @ # a9 T AE @ @
7% € | 3W A1 7 AgTa A off miwa
frar @ wZ 2 1 anftor St & oy
qET AE E

(1) s T 9T
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frera oz fd g fammil gra wiem
WY qET w A AT faavi aqew

4619. =Y wgrow fag wreat
qgeR Tl wafw IyEaA Wt 4g Jam
# gm w7 fF g faa o § faw
faaoit qaewt & feoa oz fodr g faemal
F gTq 9T #F AT #Y g a9 AT A9
Y T F It ey foperet wiew & 7

iz A wafe JywmA e
(xt0 &t fag) ofesd ag@ sl
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19 9MeX IIEI W 540  TEEHI
® THEA TW A9 IE wafy § 30 AR
ITAE F 801,79 Wd W | TEE
afafem, s]mafa & e fres aq
W ® EFT ot qret 39 AR IEEAT
F WA T AG W & gH< I Ao
1T ITET A qEw 7240

qwE Far qHewm & fiee gw
safemi wt sfrwe

4620, it ST T WA @
oft worvmer ™
= gww mHt
st o

st wew fagrQ avondd :
it gEHE

FIM-®W W T FAw A
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(@) @ dag & feew, =qoirds ar
THOFT H a7 74T & 7

TR-wTE Hated W T WAt (s
faren wew o) : (F) AUOL-FEA a9
FRETaE graTtes afaanl 9C 7§ oot
H8AEH 10 AE, 1969 TF gU Afwe A wea
Il & §m9-RTd qg fawiion & 4 5
AUTYIrE sufeadl &1 qRrae faar O
gfaare A foe @ & fasrodia 81
ATT qUeATHI § TEq ARl & THES
& wma & o Aex e wfufaaw,
1939 # 92 & & qra|m & |

(@) o famzo, @1 e« 9 @0
amar ¢ 1 (wearea & <o foan wan, el
T LT—2438/1969) |

Appointment of a Police Commis-
sloner in Delhi

4621. SHRI JAGANNATH RAO
JOSHI :

SHRI BR1J BHUSHAN LAL:
SHRI YAJNA DATT SHAR-
MA:

SHRI SHARDA NAND:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of HOME
AFFAIRS be pleased to state the
details of Government's decision on
the appointment of a Police Com-
missioner in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
The matter is under the consideration
of Government,
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Facilities in Islands of India
4622, SHRT JAGANNATH RAO
JOSHI:

SHRI BR1J BHUSHAN LAL:

SHRIL YAJNA DATT
SHARMA:

SHRI SHARDA NAND

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the correct number of all the
small and big Islands of India and
their area;

(b) the number of uninhabited
islands and the special steps taken
for the protection thereof,;

(c) the number of islands the re-
sidents of which do not have facili-
ties in respect of Posts and Tele-
graphs, hospitals, banks, cducational
institutions and employment ex-
changes; and

(d) the time by which they are
likely to Have at least the facilities
in respect of hospitals and communi-
cation?

THE 'MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Island ter-
ritories in the Indian Union comp-
rise (i) islands in the Andaman and
Nicobar group, (ii) islands in the
Laccadive, Minicoy and Amindivi
group and (iii) the coastal and out-
lying islands in the Bay of Bengal
and the Arabian Sea, Fuller details
about the actual number of islands,
rocks etc. inhabited or otherwise
will be known after the results of
the recent surveys are analysed.

Attention is invited to reply given
to parts (c) and (dy of the Unstarred
Lok Sabha Question No. 9020 answer-
ed on the 9th May, 1969 regarding

cducational  institutions, hospitals
and Post Offices; besides one post
office is located at Charapuri island
in the Maharashtra State, Informa-
tion regarding Banks and Employ-
ment Exchanges is being collected
and will be laid on the Table of the
House.

(d) Information is being collected
and will be laid on the Table of the
House.

Introdoction of Free and Compulsory
Education

4623, SHRI HIMATSINGKA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether Government propose
to constitute any Committee to con-
sider the programme of introduction
of free and compulsory education
for all children upto the age of 14
vears; and

(b) if so, what progress has so far
been made in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) No, Sir.

(b) Does not arise.

Lalag Lajpat Ral’s Statue

4624. SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any decision has been
taken by Government ahout the
place where Lala Lajpat Rai's statute
is to be erected; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
]EqSHl;l_' K. S. RAMASWAMY): (a)

0, Sir.

(b) Does not arise,
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wegfaa sfdt aon wepgiea wfes
wiferdl & wafeal € sfe oo
4625. St TRITR : W7 AR WA
og Fam &t g Fan fE

(%) ¥ s & wrgfaa wfoa
o wpgfea wfes wfaat § s
Y WX & IT faal & gafaw g F
FTO A9 WIWTAQW FAgR fRw 9
qar 9% a1 ffu 9w F fadw § 9%
waram &, Tq a9 fHaT AEEET A g
AR

() @ & fead gwEmEl w1
afaa &1 & fagerw fear o @ 2
T <" guy & feaq gwnEeR § @
fraraedf & 7

e Wawa W Jeser (st
%o qHo TwTETE) : (F) WK (&) .
124 AT TW HAWE & w@faa
snfadt sk wgfas mfew  onfeai &
w5 # Taad & 09 wgElaa  arfaal
SR wqgfea wifew onfadt & @
FER & wRAn@l & T g @
fomd & 87 fafwwr  waroi/fawmi
%1 favem # faq &= fed M@ 1 @@ 37
wEEeAl § § 29 ®1 fAwer fear mav ¢
o 8 § gfua Hawa/faam &
s aagr/fecaforai st @R A S
AT

Tt e afy o dow

4626, it Tawew w7 g el Wt
g TA A I FGT

(%) 7ar og av & f& oy owar
qfreg A 3 F0T 4 TAEI, 1969, B
feeeft & st g€ o & feg-wfiem
aaegrdl 9T @1 A faear R gfei
&Y gwEms 9 A8, "1

(=) afzar, @t oo sw Fraw & ?

DECEMBER 19, 1969

Written Answers 116

T WA H Tew war (st
fograer wwm) ;- (%) Wk (@).
qATETOT fr a9 Aw-frem & fag
aar amwafas fem & fasz agEa
amfes wfwaw smifas @ & fag
fefrrs ot @ g s R
T e qfe gra s
ATy AR 3 A1 4 AATA, 1969
w faeelt & gor 1 o= fF faerefamd
wera: fem-qfeem aueami aw & @ifaa
q7, GO § gl &1 FReaT 9%
W =i & o) fax fFar 0 wea,
qATATT AFRAT g1 4 A9, 1969, F1
a4 fit 77 qam, faaad sfafafe aar-
AR ER @A, FqTU 1 F

wifaai & wfx o & fasg
¥t g arfes whvar fafze @

Wit ® T q¢ fier -

wrerg fr=t W v e

4627. i Trrere feardf ;. Fav fem
& que ¥W A 1 W, 1969 ®
TATGTRA I G 1760 ® 9ET ®
daw & o7 T 1 FO w4 fF -

(%) faw @ar afoe aifz A f=r
Areaw ¥ g4 @ foig # fel 7 59
ol # fer fadte sferfdt £ Frow
wrifaa a@ fem o e § o R
o % Ao §

(@) war wreda wenfs @eamT &
& AT qT faare fea W A 5T aeaTi
# fu g @ o fen Afe
WIATAT ATEVAF el &

() afx fafiea mgrfaaraai & ot
& forer &1 wreqw TR T Smav @, A
ST T AT AT AT WA FT FH AR
T & Bl qar g & sd o ®
v ot w g, I fel wA X FA
&7 faarC ¥, W
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() oY v saEaT HF A Y FATEAT
¢ e g fet wremw a9 el
# 93 gra #Y, 37 fenr oA § wAwW
9 # Ffeari A gvh et faem A
HTEH ool & ?
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Wt (st wer ) : (W) & (7) @ ;-
foor gemooEr oo ¢ o,
" gOTtE WET-9IS 93 T@ & JrEel o
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WA § aE § i & o awesw

4628. it Traere faremdt ;. Fa7 fen
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F o & fawe o 9w AU waw
% foremreama F wee 0 IR A9 W
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w&< fran ar | g ga s www
g 91 fF HST WTeEw e el &1
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it &1 weg fediadt & qaraan & @
1 fa=z g foeg o fediadi & #1053
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Chartered Planes Booked in the
Country fvom 15th November
to 25th November, 1969

4630, SHRI RAM SWARUP VID-
YARTHI:
SH’II‘}{ KANWAR LAL GUP-
SHRI RAM SINGH AYAR-
WAL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the number of chartered planes
booked in the whole country from
lﬁéh November to 25th November,
1969,

(b) the names of the places from
where these planes were booked and
their respective destinationg along-
with the names and addresses of the
passengers they carried;

(c) the amount charged for each
chartercd plane; and

(d) the names and addresses of
the person(s) who made the pay-
ment for these chartered planes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) to (d). The infor-
mation is being collected and will
be laid on the Table of the House.

WTHTH & §ETS A

T EET WA 29 W, 1969
& WATGTRT WA §WAT 5300 F IO F
Hg99 & gg O #Y IO F4 fF

(F)Fmagaa g f5ad 1951 A
AT K a9 1961 ® wrAw § fwreat 1
SHET a3 TG A TE Y

(@) afz g; & 1 TR
w9 egra [ 39 g9 ¥ g
saae § o wfas yfg @y @ e ;
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(7) 7w wwwe Fr o & f& 55
faaeit aof e fade safean #1 fafay
YFX F YAEMMA 3%T IO oW qfadd
F T TOE ARG ;

(=) afz g7, &1 @< 57 &t ®/
FUT FEATE FTEE ; A

(%) at 1951 % wram# femi aar
AAARET Ft SwEeqT fHaAr 4 w17 a9
1961 # foaey ot ?

AW Hatew § T wat (s
faen s e ) < () o 7@ A

(@) & (w) . dfqam & Ag=8=
25(1) & IUEY F F=E G afE
arEwfa® e, Afawar qaur @
# i A U SEF FT TEdadr
AT ETAAEAT TH F AEA , I T
WY FIH AT IEET GATL FE &
fts § W §9 & gFee § | W
E=ONEF W qftEqqi 98 gL g
UF 7 & A0 FTEAE 3 #1997 78)
I |

(¥) semomT & Wer oSfrHTT gTar
W T FiEwET & ATAC

fex AT
1951 5,886,063 1,995,936
1961 7,884,921 2,765,509

Difficulties Experienced by Foreign
Tourists at the Hands of Govern-
ment Institutions

4632. SHRI LOBO PRABHU: Will
the Minister of TCURISM AND
CIVIL AVIATION be pleased to

state:

(a) whether any study is made of
the difficulties faced by foreign

L'B 7033 —8(a)
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tourists, particularly in their deal-
ings with Government institutions

and cmployees;

(b) the reasons why Gowvernment
do not appoint a team of observers
and bring their reports to the notice
of the Departments concerned; and

(c) whether Government are aware
of the repulsion felt by foreign
tourists in the appearances amd con-
ditions of public places and conwve-
niences particularly on Railways,
and whether his Ministry has done
anything to create competition for
improvements?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No special
study Has been made,

(b) Government are aware of the
position and efforts are continuously
being made to remove any difficul-

ties.

(¢) The Department of Tourism
appreciates the need for improve-
ments in these matters and attention
is always given to these aspects.

Celebration of Completion of 400
Years of Ramcharit Manas (The
Ramayana) by Tulsidas

4633. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) whether it is a fact that the
Nagri Pracharni Sabha has approa-
ched the Prime Minister with a
request to provide in the next year's
Central Budget at least rupees fifty
lakhs for celebration of the comple-
tion of 400 years of Ram_ Charit
Manas (The Ramayana) by Tulsidas:
and

(b) if so, Government's reaction
thereto?

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. VK.
R. V. RAO): (a) and (b). A propnsal

has been received and is under con-
sideration.



123 Written  Answers

Violation of Indian Constitution
4634. SHRI BHARAT SINGH
CHAUHAN:

SI-'II‘I}{LI SHIV KUMAR SHAS-
SHRI.RAM AVTAR SHAR-
MA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
of the statements made by Shri A, K.
Gopalan and Shri E. M. S. Namboo
diripad for wviolation of the Indian
Constitution: and

(b) if so, the reaction of Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMI) : (a) and
(b). Attention is invited to the state-
ment made in the Lok Sabha on July
24, 1869 in response to a Calling At-
tention Notice. A copy of the state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-2439/69].

weqwRn & ¥y frd
aferr wfge

4635. =it wren fag Wiy -
ST FEW 4T o

¥ TEAT TR 8 WE, 1969 *
gaTifEa W fEm 2828 F TR &
4G # 97 qO F1 T0 F49 F

() =7 ot  afesi, =t
™ wwg i 2, & 39y fs & oo
gt frw fafe &1 ar an,

(@) w7 wifyrarfy afesi & am
¥ &, WX

(1) =9 o For A eafy
i A9 A wafu few fafa Y agard
qr ?
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(a) 7vx gm0 qwa 0 o
A1 § AU 9% IEE T9E & fa
forert & aErrart afe7 § ?

R wrd arem | Iowr (S ®o qEo
T AT ) (®) § (9)  TSOEER &
aqg Aw R @ § )

Construction of Road Connecting
Banka to Deoghar Via Katoria

4639. SHRI BENI SHANKER
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government are awarc
that though the major portion of
the road connecting Banka to Deo-
ghar via Katoria had been completed
about five years back, the portion
from Katoria to Deoglar vig Chanda
is still lying incomplete though ten-
ders were accepted long ago and the
contractors have also partly worked
on the road;

(b) if so, the reason why this
section Has not been completed so
long; and

(c) by what time the same is now
expected to be completed?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT  (SHRI  IQBAL
SINGH): (a) to (c). The required in-
formation is being collected from the
State Government and will be laid
on the Table of the Sabha as soon as
it is available,

Construction of a Boad for Katoria
to Belhar In Bhagalpur District

4840. SHRI BENI SHANKER
SHARMA: Will the Minister of
SHIPPING AND TRANSPCRT be
pleased to refer to the reply given
to Unstarred Question No. 5294 on
the 20th December, 1968 and state:

(a) whether the work on the road
from Katoria to Belhar in the Banka
sub-division of district Bhagalpur
Bihar has been completed;
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(b) if so, whether
open to the traffic; and

the road is

(c) if not, by what time it is ex-
pected to be completed and the steps
taken to expedite the same?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) to (¢). The required in-
formation is being collected from
the State Government and will be
laid on the Table of the Sabha as
soon as it is available.

Roads under Construction in Banka
and Deoghar in Bihar

4641. SHRI BENI SHANKER
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the names and mileage of roads
which are under construction for

which sanction has already been
issued and tenders accepted and the
work started in the sub-division of
Banka and Deoghar in Bihar;

(b) whether Government are aware
that the tenders for many of these
roads were accepted as far back as
five to ten years but the same were
not completed by the contractors;

(¢) if so, the reasons therefor; and

(d) whether immediate steps will
be taken to have the above roads
completed without any further de-
lay?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MI-

NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) to (d). The required

information is being collected from
the State Government and will be
laid on the Table of the Sabha as
soon as it ig available,
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Enquiry Report into Gaophati Riots

4642. SHRI BENI SHANKER
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a copy of the report
of the Inquiry Commission on dis-
turbances in Gauhati on 26th Janu-
ary, 1968 would be laid on the Table
of the House;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The report
of the Commission of Inquiry on Gau-
hati disturbances is still under con-
sideration of the Government of As-
sam.

feest @ sfafrawe wrin afew
o % afawd

4643, o WIAWA : FT AR
HAT g FAm T 3T S

(%) ofeaw aw=, fagre aar ga<
geu § &g wgEa fawer & s
fad 2 qAT TR E

(&) 37 &2 auT I9-3+21 § Wiy
ofers &1 & waw: feaw wfaerd aaefaq
93 O F FT @ 5 WY

() Far s et OF gEAE 9T
fare w7 @ ¢ foma: st O& woerafaa
wfasifvat 1 71 faeelt aur 39+ FAazadt
wai & sfafrass & qar o faeefy ofew &
F FT T & I FET AU IO
q e fear o aF fom & @
FZ1 T T AT G371 AW 7
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Tg-eTd Wavew ® T wat (s
froawr @) @ (W) s (@)
qEAT e AT dF fag & A gRm

(m) grg= fawm & ¥
FHATY 7 & OF TG § AL T9q Fl
FIMTATO, AIF AGT &1 AEEEFAE 9
faviz 777 gu, faa s &1

Recording of Conversation between
Prime Minister and Congress
President by a Deputy Direc-
tor of InteMigence
Bureau

4644, SHRI SHARDA NAND:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a
Deputy Director of Intelligence
Bureau recorded the tclephone Con-
versation between the Prime Minis-
ter and Congress President, after
Bangalore Congress Session up to
the Presidential election, in connec-
tion with the crisis between the
Syndicate and the Prime Minister's

group;
(b) if so, under what rules;

(¢) whether it is also a fact that
the practice mentioned above by a
particular section of Intelligence
Bureau is continuing;

(d) whether the telephonic conver-
sation of the Leaders of opposition
parties are also recorded; and

(e) the action Government pro-
pose to take to prevent the practice
of recording the telephonic talks?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a), (¢) and (d). No, Sir.

(b) and (e). Does not arise.
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formr v
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Pak. Hand in Communal Riots in
Ahmedabad

4646, SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the state-

ments made by wvarious publicists
including Shri J. P. Narayan that
the first provocation in Ahmedabad
came not from the Indian Muslims
but from Pakistanis who were liv-
ing in Ahmedabad without walid
passports and visas;

(b) whether it is a fact that cer-
tain transmitters etc. were seized
from such people;

(c) whether Government  have
been able to establish any direct in-
stigation by Pakistan to mar the
occasion of the visit of Badshah Khan
ans Gandhi Centenary celebrations;
an

(d) if so, the details of this evi-
ence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN

SHUKLA): (a) Government have
seen the article of Shri Jaya
Prakash Narayan that appeared

in the ‘Citizen’ of October 11, 1969,
and a report of an interview with
1115131%19 in the ‘Statesman’ of October 31,

(by No, Sir.

(¢) and (d). Government have no
evidence regarding the complicity of

Pakistani agents in the communal
disturbances in Gujarat.

Re-Employment of Retired Persons

4648. SHRI KARTIK ORAON: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have as-
sessed the total number of retired
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persons above 60 years, now employv-
ed in various Government Depart-
ments and public sector undertak-
ings;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a) to
(e). According to the criteria laid
down by Government fon grant of
re-employment to superannuated offi-
cers. no proposal for re-employment
bevond the age of superannuation
should ordinarily be considered ex-
cept in very rare and exceptional cir-
cumstances, Even in such cases the
re-employment can be upto the age of
60 years in non-scientific/non-techni-
cal posts and 62 years in the case of
scientific/technical posts. The over-
riding consideration for the grant of
re-employment is that it must be
clearly in the public interest, Detailed
procedure has been prescribed for the
consideration of each proposal for
grant of re-employment, at a s

ciently h1gh level, Proposals for
grant re em loyment to
Class I}’Class cers beyond

the age of 60 years also require the
concurrence of the Home Ministry.
Thus each individual case for grant
of re-employment is examined thoro-
ughly before it is accepted, There is
therefore, no need to make any se-
parate assessment about persons gran-
ted re-employment in services/
posts under the Government.
employment of superannuated offi-
cers in public sector undertakings
would also be governed by the above
criteria gnd procedures if such posts
are within the purview of Govern-
ment. Re-employment in other posts
in such an undertaking would, how-
ever, be governed by the rules of the
undertaking itself in this regard. The
public sector undertakings have how-
ever been advised to consider adopt-
‘ing the same criteria and procedures
in the matter of grant of re-employ-
ment to their own officers as are ap-
plicable to Government servants.
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Sedition Act

4649, SHRI KARTIK ORAON: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose
to bring about any legislation on the
lines of Sedition Act of UK. to deal
with the situation arising out of the
Communal riots in many parts of
the country;

(b) if so, the details thereof; and

(c) if not, the details of any con-
crete steps proposed to be taken by
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The provisions of law re-
lating to activities intended to pro-
mote feelings of hatred or enmity
between communities have been re-
cently amended with the enactment
of the Criminal and Election Laws
(Amendment) Act, 1969. In view of
the recent communal disturbances,
Government are considering mea-
sures to deal with the activities of
organisations, which promote or
attempt to promote, on grounds of
religion or race, disharmony or feel-

ings of enmity, hatred or illwill
between different such religious or
racial groups.

Transfer of Tribal Land to Noa-
Tribals

4650. SHRI KARTIK ORAON: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have as-
sessed the total number of acres of
land belonging to the members of
Scheduled Tribes, illegally transferr-
ed to the non-tribals in all the Dis-
tricts of Chotanagpur pivislon gnd
Santhal Pargana District in Bihar
within the last thirty years;

(b) if so, the details thereof; and

(c) if not, how Government pro-
pose to implement the Bihar Sche-
duled Areag Regulation, 19697

. steps for successful

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN.
SHUKLA): (a) No, Sir,

(b) Does not arise.

(c) The State Government have re-
ported that they are taking adequate
implementation
of Bihar Scheduled Areas Regulation
1969 and for this purpose have ap-
pointed special officers in the districts
of Ranchi, Singhbhum and Santhal
Parganas, 166 cases have so far been
instituted for restoration of lands to
tribals and 11 have already been dis-
posed of, benefitting 15 persons.

Riots in Namrup

4651, SHRI HEM BARUA:
SHRI BEDABRATA BARUA :
SHRIMATI JYOTSNA
CHANDA.:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
town of Namrup in Assam was re-
cently ravaged by racial riots:

(b) if so, the details of the inci-
dent;

(c) whether it is alsp a fact that‘
the Army was called into support
the State Police Force already plant-
ed in tHe area; and

(d) if so,

same? the reasons for the

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLLA): (a) to (d). On the 4th
O_t'tol_)er, 1969 a local Cultural Orga-
nisation arranged a variety enter-
tainment at Dillighat, Namrup to ce-
lebrate the successful staging of a
Hindi drama. This was reported to be
a private function to which some
trainees of the Fertilizer Factorv
were refused admission. The refusal
resulted in a scuffle between thetwo
sections, This was followed by scpa-
rate groups of prople organising pro-
cessions, shouting slogans etc., in the
main streets of Namrup. One Shri
Jawahar Lal Chaliha was attached on
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the road and he succumbed to the in-
juries on way to hospital. Some inci-
dents of assault took place in diffe-
rent parts of Namrup township, On
receipt of the information about the
outbreak of disturbances, two magis-
trates with police forces rushed to the
affected area which was patrolled
by police forces. The Army was al-
erted to stand by in aid of civil ad-
ministration as an additional pre-
cautionary measure to prevent any
deterioration of the situation. Peacc
Committees were formed to help the
authorities in restoring normaley
and a number of arrests of anti-so-
cial-elements  were made, By
11-10-1969, complete normalcy was re-
stored, During the disturbances 27
petty stalls were burnt down and the
total loss/damage to property has
been estimated to the tune of appro-
ximately Rs. 2 lakhs. The disturban-
ces resulted in the death of 4 persons
while 77 persons suffered injuries.
764 persons have so far been arres-
ted under different Sections of Law
and further investigation of these ca-
ses is in progress.

Delay in Appointments after Selec-
tions made by UPS.C.

4652. SHRI ARJUN SINGH BHA-
DORIA:

SHRI YASHPAL SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the categories of services | posts
in Class Il and Class III (Non-Gazet-
ted) in which recruitment is made
through open competitive examina-
tion by UPSC,;

_ (b) whether there is any time-
limit for appointment of candidates
after they have been selected;

(c) the number of cases during the
last three years where appointments
have not been made within twc
months of the date of selection there-
by causing hardships to individuals:

(d) the reasons therefor and the
action taken to avoid such inordinate
delays;
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(e) the number of cases in which
persons so recruited have not been
confirmed after the expiry of the
two year probationary period; and

(f) the reasons therefor and the
action taken by Government to
avoid such delays?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Recruitment to the following
_Class IT and Class III services/posts
is made through competitive exami-
nations keld by the Union Public
Service Commission—

1. Central Information Service
(Grade IV);

. Assistants’ Grade of the Cen-
tral Secretariat Service;

[

3. Grade IV of the General Ca-
dre (Assistants) of the Indian
Foreign Service (B);

4. Grade IV (Assistants) of the
Railway Board Secretariat
Service;

5. Posts of Assistants in certain
Departments/Offices of the
Central Government not in-
cluded within the purview of
the Central Secretariat Ser-
vice/Indian Foreign Service
(B)/Railway Board Secreta-
riat Service;

6. Stenographers Grade II of
the Central Secretariat Steno-
graphers’ Service;

7. Railway Board Secretariat
?fenographers‘ Service (Grade
I

8. Indian Foreign Service (B)—
Grade II of the Stenogra-
phers Sub-Cadre;

9. Postsof Stenographers in cer-
tain Departments and Offices
of the Government of India
not participating in the Cen-
tral Secretariat Stenographers
Service/I.F.S.  (B)/Railway
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Board Secretariat Stenogra-
phers Service, and such posts
in the Office of the Election
Commission;

10. Lower Division Grade of the
Central Secretariat Clerical

Service;

11. Grade II of the Railway
Board Secretariat Clerical
Service;

12. Grade VI of the Indian Fo-
reign Service (B);

13. Posts of Lower Division Clerk
in the Office of the Election
Commission;

14. Posts of Lower Division Clerk
in certain Departments and
Attached Offices of the Go-
vernment of India not parti-
cipating in the Central Secre-
tariat Clerical Service/L.F.S.
(B)/Railway Board Secreta-
riat Clerical Service;

15. Assistant Engineer (Class II)
in the Overseas Communica-
tions Service, Department of
Communications;

16. Assistant Technical Officer
(Class II) in the Ministry of
Tourism and Civil Aviation;

17. Assistants’ Grade of the
Armed Force Headquarters
Civil Service;

18. Armed Forces Headquarters
Stenographers’ Service Grade
II; and

18. Lower Division Grade of the
Armed Forces Headquarters
Clerical Service.

(b) Although no specific time-limit
for the appointment of the candidates
selected by the Union Public Service
Commission has been fixed, instruc-
tions have been issued that special
watch should be kept in respect of
those cases where offers of appoint-
ment are not sent within say 3 to 4
months of the receipt of the recom-
mendations from the U.PS.C. Proce-
dures for watching such cases and
taking suitable action for the issue
of offers of appointment without de-
lay have also been laid down.

(c) No specific information is avail-
able of the number of cases in which
appointments were not made within
two months of the date of selection.
However, the number of cases where
offers of appointment to candidates
recommended by the Union Public
Service Commission were delayed in
each of the last 3 years is given
below—

1966-67—127 cases involving 364
candidates.

1967-68—148 cases involving 329
candidates.

1968-69—130 cases involving 373
candidates.

These figures relate not only to the
examinations held by the Union Public
Service Commission for recruitment
to Class I1 and Class I1I services/posts,
but also to all recruitments made by
the UPSC either by competitive exa-
mination or by selection in all the
services [ posts which were within the
purview of the Commission.

(d) Certain essential formalities
have to be completed before the can-
didates recommended by the Union
Public Service Commission can be
appointed after the recommendations
of the Commission have been receiv-
ed. Before issuing formal offers of
appointment and before actual ap-
pointment of the candidate, medical
examination, verification of character
and antecedents, etc. have to be com-
pleted. The completion of these for-
malities takes time and the appoint-
ment of the candidates is sometimes
delayed on this account. With a view
to reducing the delay involved in
medical examination, all Ministries/
Departments have been advised to
consider the feasibility of conducting
the medical examination of all can-
didates called for interview simulta-
neously with the progress of inter-
views, Suitable instructions have also
been issued to all concerned to handle
all cases of verification of character
and antecedents cxpeditiously.

(e} and (f). Confirmation of persons
after the expiry of the probation
period will depend upon various fac-
tors, namely, the nature of the post
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against which the officer was recruit-
ed, satisfactory completion of the pro-
bation period, etc. ln the case of per-
sons who have been recruited against
temporary posts confirmation will de-
pend upon the availability of perma-
nent vacancies, Ministries/Depart-
ments concerned are expected to issue
orders of confirmation as soon as
possible after the end of the pro-
bationary period, but actual confirma-
tion will depend on a number of
factors to which reference has been
made above. However, in the case of
persons appointed against permanent
posts with definite conditions of pro-
bation delay in the issue of the actual
orders of confirmation will not aflect
them adversely since they are in any
case to be confirmed with ellect from
the date of successful completion of
the period of probation. The Ministry
of Home Affairs have no information
as to the number of persons in va-
rious Ministries/Departments who
have been recruited through the
U.P.S.C. and have not been confirmed
after the expiry of the period of pro-
bation,

Bhargava Commitiee Report of Share
of Telengana Region

4653. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 891 on the 21st November, 1969
and state:

(a) whether any final decision has
been taken on the Bhargava Com-
mittee Report on the share of Telen-
gana Region which has been used in
the common pool of the revenue of
Andhra Pradesh; and

(b) whether any recommendation
of the Committee hus becen accepted
for implementation so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The report of the Bhar-
gava Committee on surpluses relat-
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able to Telengana is at present under
consideration of the Government.

UNESCO  Research Seminar on
Science and Technology

4654. SHRI CHENGALARAYA-
NAIDU: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) whether it is a fact that
UNESCO Seminar on multi-discip-
linary research activities in Science
and Technology in South Asia was
held in Bangalore on the 18th Nov-
ember, 1969;

(b) if so, how many countrics par-
ticipated in the Seminar;

(c) whetler observers from the
United Nations also attended the
Seminar;

(d) how far the Seminar has prov-
cd beneficial to India; and

(e) what was the main purpose of
the Seminar?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.V. RAO): (a) Yes, Sir.

(b) Five countries of the South
Asian Region, viz, Afghanistan, Bur-
ma, Ceylon, India and Nepal partici-
pated in the Seminar,

(¢) The Seminar was organised by
UNESCO. Though United Nations was
not represented on the Seminar, UN
Specialized Agencies like FAOQ,
UNIDO, ILO and WHO attended the
Seminar as observers,

(d) Tt is not possible to state this
precisely at the present moment be-
cause the final report of the Seminar
has nl(J:tOso far been received from

(e) The main purpose of the Semi-
nar was to take stock of the situation
in the participating countries as re-
gards the application of science and
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technology to development, especially
through multidisciplinary research, to
plan out regional co-operation in
these fields, and to strengthen exist-
ing scientific and technological re-
search and development institutions
in the member states of South Asia.

Talks regarding Purchase of Boeing
727 and Relative Ecomomy in
use of Engines of Boelng 727
and TU-154

4655. SHRI CHENGALRAYA NAI-
DU:
SHRI D. N. PATODIA:

Will the Minister of TCURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is g fact that the
United States team on Jet engines
has concluded talks with the Indian
Government for the purchase of
. Boeing 727 from the United States:

(b) if sn, whether they have con-
vinced the Indian team that JT8D
engineg Boeing 727 planes are far
more economical than the unproven
NKB8-2 which Russia’'s newest com-
mercial TU-154 is using; and

-

(c) if so, when the final derision
is likely to be taken in this regard?

THE MINISTER OF TOURISM
AND CIVIL, AVIATICN (DR. KA-
RAN SINGH): (a) Representative of
the United Aircraft Co. of US.A. came
to Delhi on their own in November,
1969, and presented to Indian Air-
lines technical material regarding the
economics of JTBD engines fitted on
Boeing 727 planes.

(b) and (c). A Committee is pre-
sently engaged in the evaluation of
different types of aircraft for Indian
Airlines and will take all aspects
into consideration, Its report is ex-
pected shortly, which will be care-
fully considered by Government.
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Students Participation in University
Affairs

4656. SI%)% CHENGALRAYA NAI-

SHRI BHOGENDRA JHA:
SHRI C. JANARADHANAN:
SHRI D. N. PATODIA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed to state:

(a) whether it is a fact that the
Delhi University Has accepted the
demand of the students to give re-
presentation to students for partici-
pation in University affairs;

(b) if so, how far the students
have agreed to this proposal and
how they will be represented; and

(c) whether other Universities

have also put forward such a de-
mand?
, THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) and (b). The
Delhi University has appointed a
Working Group, which includes stu-
dents’ representatives, to consider the
question of students' participation in
the administration of the University.
Thret Group has yet to submit its re-
port.

(c) It is a matter for the Universi-
ties to decide and therefore there is
no question of their putting forward
a demand in this regard.

T
Expenditure on P. M., Her Persoaial
Staff and Central Ministers’
Bungalows

4657. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state the total expen-
diture on Prime Minister and her
private staff including the Police
and Military guards and Central
Government Ministers' bungalows in
August. September, October and
Navember, 1968-69. month-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): A
statement showing the expenditure
relating to the Prime Minister for
the months of August to November
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in 1968 and 1969 as debited to Cabinet
Grant (Demand No. 44) and another
statement showing the expenditure
incurred on pay, travelling and other
allowances of the members of the
personal staff attached to the Prime
Minister during the same period are
laid on the Table of the House.
[Placed in Library. See No. LT-2440/
69]. Information regarding the other
details is being collected and will be
laid on the Table of the House.

Re-Naming Qutab Minar

4658. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the
so-called Qutab Minar of Delhi was
part of a temple complex built by
King Vishal Dav and his predecessors
and that it was meant to be a ‘Kirti
Stambh’.

(b) whether it is also a fact that
there is no evidence to prove that it
was built by Kutab-ud-din Aibak who
ruled over Delhi for only a few years
and was busy in war all tHat time
in Sindh and Punjab; and

(¢) if so, whether Government pro-
pose to re-name it as ‘Vishal Stambh'
and take steps to remove the wrong
impression that it was built by Kutab-
ud-din Aibak?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
This is the view of only a few scho-
lars. Majority of scholars consider it
to be a Muslim construction,

(b) Most of the scholars are of
the view that its construction was
commenced by Qutbuddin Aibak in
1199 and completed by his son-in-law
and successor Sultan Tltumish.

(c) Does not arise.
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Alleged Conversion of 0ld Monu-
ments Around Delhi ag Mosques
or for Commercial Purposes

4659. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATICN
AND YOUTH SERVICES be pleas-
ed to state:

(a) whether it is a fact that as
a result of the past expansion of
Delli, a number of old monuments
scattered around Delhi are coming
within the inhabited areas;

(b) whether it is alsp a fact that
a number of them have been clan-
destinely converted into mosques or
they have been taken into illegal
control by Waki Board and other
parties to be used for commercial
purposes; and

(c) if so, whether any survey of
such monuments has been made and
what steps are being taken to pre-
vent their illegal occupation by in-
terested parties?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
{PAH%I_QARA JAIPAL SINGH): (a)

es, Sir,

(b) So far as centrally protected
monuments are concerned there have
been no such instances.

(c) Does not arise.

Transfer of Schools Run by Delhi
Municipal Corporation and New
Delhi Municipal Committee to
Delhi Administration

4660. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed to state:

(a) whether it is a fact that a
decision Has been taken to transfer
all Middle and Higher Secondary
Schools run by the Delhi Municipal
Eniporat:on to the Delhi Adminis-
ration;
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(b) whether it is alsp a fact that
some Middle and Higher Secondary
Schoolg are being run by the New
Delhi Municipal Committee; and

(c) if so, whether any decision
has been taken to transfer these
schools also to Delhi Administration,
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) The New Delhi Municipal Com-
mittee has not yet communicated its
decision to transfer these schools to
the Delhi Administration,

Programme for Development of
Tourism in States

4661. SHRI JYOTIRMOY BASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state the programmes chalked out
for the development of tourism in
each State during the fourth five
year plan?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): The Central Government
draws up and implements Tourism-
schemes not on the basis of State-
wise allocation but having regard to
the actual or potential attraction of
a place for tourists. Central schemes
are in addition to the programmes of
the State Governments under their
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respective Plan allocations,  During
the Fourth Plan period a total alloca-
tion of 25 crores (including 6 crores
for loans to the private sector) has
been made. Details for the actual pro-
jects in various States are being
drawn up.

Expenditure on Internationa]l and
Domestic Airports

4662. SHRI JYOTIRMOY BASU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the amount spent so far on
International and Domestic Airports
in Indian currency and foreign ex-
change, separately;

(b) allocation made under similar
heads for the coming 3 years;

(¢) allocation made for the Fourth
Plan period; and

(d) the amount allocated for buil-
ding staff quarters for domestic air-
ports?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The information asked
for is being collected for the last
three years, viz, 1966-67, 1967-68 and
1968-69 and will be laid on the table
of the House in due course.

(b) and (c). The provision earmark-
ed at this stage for works at Inter-
national and Domestic aerodromes
is as follows;—

Fourth Plan period

3 Years ((1070.71,
197172 & 1972-73)

(1%, in erores)
Trternational 1Y imoatie
4045 2-07
20" R4 117

In addition, a provision of Rs 3
crores for carry-over expenditure on
account of works from the previous
plan has been made in the Fourth
Plan (Rs. 150 lakhs for 1969-70, Rs, 120
llaél_;llls? éinr 1970-71 and Rs. 30 lakhs for

(d) A provision of Rs. 1 lakh has
been made in Fourth Five Year Plan
of the Civil Aviation Department for
constructing staff quarters at domes-
tic aerodromes. Indian Airlines have
provided a sum of Rs. 3.25 crores in
their Plan for staff quarters.
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Far ot | faerae 9=t 7 @9t 1y ¥ 06
AT GZFT FAF I 921 F1 Az gé fedar-
foat %1 s & w@rd o fer mam | qwde
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Famar @ @ fE ™ wrw & wfafea
faefg wre 7w gremm
Conference of All India Majlis-e-

Mushawarat

4666. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be_pleased to state:

() whether a conference of All
India Majlis-e-Mushawarat was held
at Delhj from October 2 to 4, 1969;

(b) whether the conference has
demand>3 establishment of Riot
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Police Foree with 50 per cent Muslim
representation #t &l' levels; and

(c) whether the conference has
also demgnded for the establishment
of Riot Intelligence Cell at the Cen-
tre under the charge of the Prime
Minister with eflective Muslim re-
presentation therecon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information received
from the Delhi Administration, a
Conference of the All India Majlis-e-
Mushawarat was held at Delhi from
October 3 to 5, 1969.

(b) and (c¢). Yes, Sir.

Murder of Legislators

4667. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of legislators
murdered during the last one year;

(b) the reasons behind these mur-
ders; and

(¢} the steps taken to protect the
lives of Legislators in view of the
increase in crimes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) to (c). The State Gavernments of
Andhra Pradesh, Assam, Gujarat,
Haryana, Madhya Pradesh, !}!aharn-
shtra, Nagaland, Orissa, Punjab, Ra-
jasthan and West Bengal and all the
Union Territories having Legislative
Assemblies have reported that during
the last one year no Legislator was
murdered in their State/Union Terri-
tory. The Government of Kierala
have reported that one such murder
took place in their State during the
last one year. The reasons behind
this murder is stated to be Trade
Union rivalry.

The information in respect of the

ining State Governments wi 1 be
;:irgaon fhe Table of the Sabha, on

receipt from them.
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Service Conditions for Employees of
Himag¢hal Pradesh Government

4668. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Central Govern-
ment imposed a ban on the Himachal
Pradesh Government not to alter con-
ditions of service of the employees in
1966 in view of impending merger of
hilly areas of composite Punjab and
consequent allocations of certain em-
ployees to Himachal Pradesh:

(b) whether such a ban was to re-
main in operation till the integra-
tion of allocated employees in Hima-
chal Pradesh was finalised.

(¢) in how many cases and in what
manner has this ban been violated by
the Himachal Pradesh Government
and the steps. the Central Govern-
ment proposes to take to remedy the
position.

(d) whether the ban not to alter
the service conditions also applied to
the allocated employees and if so.
whether the Himachal Pradesh Gov-
crrémf‘nt have complied with the ban:
an

() what are the present rules con-
cerning these conditions in respect of
allocated emplovees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a), (b) and (d). Instructions were
issued to the Government of Hima-
chal Pradesh in February, 1967 that
under the provisions of Section 82(4)
of the Punjab Reorganisation Act,
1866, it was necessary to ensure that
pending finalisation of the seniority
lists, no irrevocable changes be made
in the status of any Government ser-
vant affected by the Punjab Reorga-
nisation Act. Tt implied that no new
confirmation should be made in any

post which may be involved in the
process of integration and that the
promotions and reversions which mayv
have to be made to meet urgent ad-
ministrative requirements  should
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specifically be made subject to re-
view in accordance with the position
which may be accorded to the offi-
cers concerned in the final seniority
list, These instructions would remain
in force till the integration of services
is completed and would apply to
allocated employees also.

(¢} The Government of Himachal
Pradesh have reported that they have
not wviolated the directions given by
the Government of India. They have
added that a few ad hoc promotions
have had to be made in public inte-
rest in order to carry on Government
work and such promotions are sub-
ject to review after integration is
completed.

(e) The Government of India in
exercise of their powers under pro-
viso to Article 309 of the Constitu-
tion have framed the Himachal Pra-
desh Allocated Government Servants
(Conditions of Service) Rules, 1968 for
regulating the conditions of service
applicable to allocated Government
servants. A copy of the rules is laid
on the Table of the House, [Placed
in. Library. See No. LT-2441/69.]

fars ® wfen Aagr ¥ § W
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Appointment of Hindi Translators
in Education l\ﬂllistl:L -

4671. SHRI J. SUNDER LAL: i
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to

state: _
(a) whether it is a fact that some

Hindi Translators have recently been
appointed in hjs Ministry:
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(b) if so, whether it is alsb a fact
that they are also required to trans-
late from Hindi into English where-
as Hindi Assistants are not required
to do so and there are orders as well
for not doing so:

(¢) the reasons for which' the em-
ployees and officers who have receiv-
ed Hindi training do not take any
action on the letters received in Hin-
di, unless they are supplied with the
English wversions of such letters;

(d) whether it is because of the
fact that senior officer of his Ministry
hate Hindi and Devnagri script and
due to this hatred, a Joint Secretary
of his Ministry had returned a file
of the Hindi Adviser to the Govern-
ment of India as it was in Hindi. and

(e) whether he proposes to take
steps to eliminate this anti-Hindi atti-
tude from his Ministry?

THE MINISTER'OF EDUCATION
AND YOUTH SERVICES (DR.
VK.RYV. RAO): (a) Yes, Sir.

(b) The work to be done depends
on whether the staff is posted to the
Hindi Cell or Hindi Translation Unit.
In the former both types of work is
required to be done, In the latter
translation is mainly from English
to Hindi.

(¢} No such case has come to no-
tice,

(d) There is no anti-Hindi attitude
in the Ministry of Education and
Youth Services. No file of the Hindi
Adviser to the Government of India
was returned on this account by a
Joint Secretary of this Ministry.
There was however one case irf 1966
in which a file was returned for
translation by a Joint Educational
Adviser. No such instance has arisen
after 1966.

(e) Does not arise.

Demands of IAC and AIR India
Pilots

4672. SHRI N. SREEKANTAN
NAIR: Will the Minister of TOUR-
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ISM AND CIVIL AVIATION be
pleased to state.

(a) the number of outstanding de-
mands of the LA.C./Air India Pilots
which are still to be settled/met by
Government:

(b) the loss suffered during the
year 1968-69 due to the strikes of
these Pilots: and

(c) the steps taken by Government
to avoid such losses?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) So far as Air-India is
concerned, no demand of the Indian
Pilots Guild on individual matters is
outstanding. However, the Guild has
submitted a Memorandum dated
20-9-69 for the general revision of pay
and allowances and other conditions
ol service. This is under examination
by the Corporation.

In the case of Indian Airlines, the
Indian Commercial Pilots Association
submitted their charter of demands
on 26-2-69 for revision of their pay
scales, allowances and other condi-
tions of service. The Association has
also demanded that the Corporation
should continue to take up First Offi-
cers for command training within
six months after completion of three
years' service, as provided for in the
settlement signed between the Mana-
gement and the Association on 27-11-69
and that, if the Corporation is unable
to provide such command training
within the stipulated period, such
First Officers should be placed in the
Captains’ Grade. These demands are
under examination by the Corpora-
tion.

(b) There was no strike by the
Pilots of Air India during the vear
1968-69. The loss suffered by Indian
Airlines during 1968-69 due to strikes
of their Pilots, was Rs. 20,000.

(¢ Indian Airlines have impressed
upon their Pilots that the Corpora-
tion is a national enterprise and it
is the duty of all concerned to ensure
provision of uninterrupted services.
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Anti-National and Subversive Acti-
vities on Indo-Nepal Border

4673. SHRI B. P. MANDAL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(2) whether it is a fact that some
times back the Government of Bihar
had brought to the notice of the
Union Government that some political
parties were preparing for anti-na-
tional and subversive activities on
Indo-Nepal border:

(b) whether some political parties
are still engaged in such activities:
and

(c) if so, the steps taken to
guard our national interests?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) The Government of Bihar report
from timc to time about the activities
of the extremists in the border dis-
tricts of the State.

(b} Facts arc being ascertained
from the state government.

(c) Strict vigilance is being main-
{ained,

Dispute Regarding Pay and Grades
of Lecturers in Himachal Pradesh

4674. SHRI PREM CHAND VER-
MA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(&) whether it is fact that the dis-
pute regarding the pay and grades

safe-
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of Himachal Pradesh lecturers has
been in existence for a long time;

(b) if so, since when the dispute
has been under consideration of the
Central Government:

(c) what are the cHief demands
of the Lecturers, which of them Gov-
cernment are prepared to accede to
and in regard to which of them there
are difficulties and what are those di-
fliculties: and

(d} whether Government have
taken any final decision in this matter
and if so, what is the decision and if
not. when a decision is likely to be
reached.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKIT DARSHAN): (a) and (b).
Yes, Sir; the revision has been under
consideration since 1963

(c) The main demand of the Lec-
turers was the revision of scales of
pay, as recommended by the Univer-
sity Grants Commission.

(d) Orders have since been issued
to. revise the scales of pay of the
College teachers and Principals in
the light of recommendations of the
University Grants Commission. The
new scales arc effective [rom 21-12-67.
A statement showing the existing pay
and revised scales of pay is attached.

STATEMENT
Berial Post Existing Pay Revised sonle
No. Bealo of pay
Ra. Re. B
1 Principal . 350-—1,200 TO0 50— 1,000/ 50—
Plus speoial pay 1,250
of Re, 560 p. m.
2 Professor (i) 350—1,200 T00—40—080—
(i) 350—050 40—1,100
3  Lecturer (Senior) 250750 400— 30—640/
40—800
200 500 00— 26—450]

4  Locturer (Junior)

26—600
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National Council of Educational
Research and

4676. SHRI PREM CHAND VER-
MA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) since when the National Coun-
cil of Educational Research and
Training has been functioning.

(b) whether the Council has made
any special contribution to the edu-
cational system of Government and
if so, the details thereof; and

(¢) which of the recommendations
of the Council have been implemen-
ted so far and with what results?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.RV. RAO): (a) 1st September,
1961.

(b) The Council has made the fol-
lowing special contributions to the
educational system of the country—

(i) publication of model text-
books for primary and secon-
dary schools;

(ii) publication of supplementary
reading material;

(iii) preparation of a revised
syllabus for standards I—X;

(iv)} training of paper setters and
examiners with a view to
modernising school examina-
tions;

(v) preparation of model labora-
tory kits and new demonstra-
tion apparatus for science
and mathematics teaching;

(vi) preparation of films and film-
strips as well as charts;

(vii) administration of the Science
Talent Search Scholarship
Scheme;

(viii) training of high school
teachers through an integrat-
ed course in the Regional
Colleges of Education.
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(c) The syllabi, text-books, science
kits, supplementary reading material
and audio-visual aids have been uti-
lised either wholly or part by the
States. All States are taking part in
the Science Talent Search Scheme.
Evaluation Units have been set up
in twelve States to improve the sys-
tem of school examination. The
scheme of internal evaluation to sup-
plement external examination. has
been introduced in several States.
Eleven States have so far agreed to
conduct a pilot project to try out the
new scienee syllabus and text-books
prepared by the Council, The project
will commence from the academic
year 1970 and will involve about
2,000 primary schools, Thus the main
impact of the Council has been on
the improvement of standards of edu-
cation at the school level. The impact
of the training scheme of the Regional
Colleges is Bxpected to be felt in the
years to come when the first batch
of trained teachers will be joining
the schools The Council has been
successfu] in focussing attention on
the need to improve the examina-
tion system and consequent improve-
ment in class room instructions.

Implementation of Recommendations
made by Transport and Commu-
nications Committee of
ECAFE

4677. SHRT PREM CHAND VER-
MA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Transport and
Communication Committee of Econo-
mic Commission for Asia and Far
East made certain recommendations

in respect of ports, coastal shipping
ete:

(b)-if so, whether the scope and
possibility of implementation of the
recommendations has been considered
by Government;

(e} if so, which of the recommenda-
tions have been found possible to
implement and which have so far
been implemented; and
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(d) which! of the recommendations
have not been found feasible to imp-
lement and the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI 1QBAL SINGH): (a) to
(d). The Transport and Communica-
tions Committee of the ECAFE is a
Consultative and Advisory Body serv-
ing the Economic Commission for
Asia and Far East in the field of
transport and communications. The
Committee does not suggest any
action in respect of any specific
country without its agreement. At
the 17th Session of the Committee
held at Bangkok between 3rd and
11th Februarv, 1969, certain recom-
mendations had been made in the
field of Ports, Highways and Highway
Transport. There was np specific re-
commendation as such in the field of
Coastal Shipping. The action taken
on the recommendations applicable
to India is given in the statement
laid on the Table of the House.
[Placed in Library. See No, LT-
2443 /69].
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(z) foqrersi, semasi Wiz weroe
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Resignation by two Directors of
CS.LR.

4686. SHRI YOGENDRA SHARMA :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether two Directors of the
Council of Scientific and Industrial
Research have resigned their posts
recently:

(b) if so, the reasons for their resig-
nation; and

(c) whether the resmfnatwns have
been accepted by the Council?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (c). Shri G. 6.
Chowdhury, Director, Regional Re-
search Laboratory, Bhubaneswar, has
recently submitted his resignation for
personal reasons, The matter is under
consideration. Dr. H. A, B. Parpia,
Director. Central Food Technological
Rescarch Institute. Mysore, has re-
cently  written to the President,
C.S.1.LR, expressing his desire to re-
sign. He has stated that it has become
difficult for him to be effective as a
result of conditions created by the
Central Office. The question of ex-
tending his contract which expired on
November 3, 1969 has been under
consideration but no decision has
been taken yet.

Earlier in July-August, 1969, Dr.
Hari Narain and Dr. G. S. Sidhu had
expressed their desire to resign. They
had not mentioned any reasons in
their letters of resignation., Their
resignations were not accepted.

Badshah Khan's Visit to Jammu and
Kashmir

4687. SHRI SAMAR GUHA:
SHRI DEVAN SEN:
SHRI MADHU LIMAYE:

Will the Minister
AFFAIRS be pleased to state:

(a) whether it is a fact that Khan
Abdul Gaffar Khan changed the pro-

of HOME'
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gramme of his scheduled visit to
Jammu and Kashmir State due to
hostile attitude shown by the Plebis-
cite Front and Sheikh Abdullah;

(b) if so, the details about such
opposition to Badshah Khan's visit
to Jammu and Kashmir; and

{c) whether fresh efforts will be
made for his goodwill tour of that
State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
information to show that Khan Abdul
Gaffar Khan changed his programme
of visiting Jammu and Kashmir for
the reason mentioned.

(b} Does not arise,

(c) In a press statement the Chief
Minister, Jammu and Kashmir has
stated, “we still hope that he will be
able to pay us a visit in the near
future.”

Elected Council in Place of Nomina-
ted Advisory Committee for
Andaman and Nicobar Islands

4688. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the criteria for nomination of
members for the Home Minister's
uotu) 2y} 10§ 3IUW0O))  AJOSIAPY
Territory of Andaman and Nicobar
Islands.

(b) the names of persoms who
constitute the present Committee and
the basis of their representation:

(c) whether the present population
strength of Union Territory of Anda-
man and Nicobar Islands calls for
constitution of an elected council for
administration of the Territory as en-
joyed by other Union Territories like
Pondicherry, Goa etc.; and

(d) if so, when steps will be taken
for setting up an elected bodv for the
administration of the area and, if
not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Home Minister's
Advisory Committee for the Andaman
and Nicobar Islands, of which the
Home Mimnister is the Chairman, has
at present ten other Members. Three
of these are ex-officio Members, name-
ly. the Chief Commissioner of the
Union territory, the Member of Par-
liament representing the Union terri-
tory, and the Senior Vice-Chairman
of the Port Blair Municipal Board,
The remaining seven non-officia
Members have been nominated for the
term expiring on the 31st March, 1970,
taking into consideration their stand-
ing as prominent members of the
public in the different areas of the
Union territory.

(k) The seven non-official Members
(other than the Home Minister and
the three ex-officio Members) who
have been nominated to the Commit-
tee for the term expiring on the 31st
March, 1970, are as shown in tHe
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-2445/69]

(c} and (d). The population of the
Union territory of Andaman and Ni-
cobar Islands, according to the 1961
census, is only 63.548. The territory is
still in the process of development,
and the time is not yet ripe for setting
up an elected body for the adminis-
tration of the territory. There is,
however, a Municipal Board for the
urban area of Port Blair, and Gram
Panchayats are also functioning in
the rural areas in the Andaman Group
of Islands. Besides, there is also an
clected Member of Parliament repre-
senting the territory as a whole in the
Lok Sabha

Abolition of Para-Psychology Re-
search Unit, Jaipur

4689. SHRI SAMAR GUHA:
SHRI YOGENDRA SHAR-
MA:
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:
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(a) whether it is a fact that the re-
search unit in Para-Psychology at Jai-
pur has been suddenly closed down by
the Rajasthan University, when its
Director, Dr. H. N. Banerjee was on
tour in U.S.A.;

(b) whether all the books and re-
search material of the unit have been
taken away by the University autho-
rities and services of all Assistants
and employees attached to ‘it have
been arbitrarily terminated:

(c) if so. whether the Central Gov-
ernment will seek explanation for
such abrupt and arbitrary closure of
the unit; and

(d) whether steps would be taken
for continuation of research work on
the issue of rebirth and other allied
phenomena_having vital bearing on
concept of Hindu-Buddhist Philosophy
which aroused much interest in India
and other parts of the world?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (d). The Para-
Psychology Unit was set up by the Ra-
jasthan University in 1963 as a tempo-
rary measure. The expenditure of the
Unit was to be met from donations/
grants received for the purpose. The
Director was appointed on temporary
basis for one year in the first instance.
The other staff was also appointed on
temporary basis and thejr appoint-
ment was extended from time to time.
The response of the philanthropists
was encouraging in the beginning but
it soon diminished and the donations
actually received during the first two
or three years were not enough to run
the Unit. On the request of the Uni-
versity, the Grants Commission ag-
reed in Novemter 1964, to provide
507 assistance towards the expendi-
ture of this Unit.

In April 1968, the University Grants
Commission appointed a Committee to
review the working of the Unit and
to examine the question of continuing
financial assistance towards the Unit
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during the Fourth Plan period. The
Committee inter-alia recommended
that continuing the Unit in its present
form would result in wastage of re-
sources and in alienating the sym-
pathies of the academic community
in India and abroad from Para-psy-
chology. It would also undermine its
claim to being a scientific discipline.
The Committee, therefore, did not
recommend the U.G.C. support for
the Unit in its present form.

The Commission accepted the re-
commendations made by the Commit-
tee and decided that no assistance
should be given to the University {for
the Unit after March 31, 1968.

In June 1969 on representations
received by it, the Commission in-
formed the University that it would
not support the work of the Unit on
100% basis but continuing support on
existing basis (5077 ) may be consider-
ed by the Commission if the proposal
was supported by the University, The
University, however, regretted its
inability to share the expenses of run-
ning the Unit and also indicated that
it would not be in a position to give
an assurance regarding its continu-
ance beyond the Fourth Plan. The
State Government also decided not to
provide any grant for the purpose.

The University accordingly decided
to close the Unit with effect from
November 21, 1969. The services of the
staff have been terminated as per
rules and it has been decided to pay
each one of them one month’s salary
with allowances in lieu of one month's
notice.

The University has informed the
Ministry that the question of continu-
ance or otherwise of the Unit had
been engaging the attention of the
University for quite some time and
that the Unit has not been atolished
suddenly. The rooms occupied by the
Unit have been vacated to make the
same available to other Departments
for teaching purposes for which there
was persistent demand. The University
have alse informed that the material
of the Unit has teen shifted to an-
other place and is safe.
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Threat by Sant Fateh Singh
4692, SHRI N. R. DEOGHARE:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Akali Dal President Sant Fateh Singh
has announced that he would com-
mit self-immolation on 1st Febru-
ary, 1970 if Chandigarh was not
merged with Punjab by 26th Janu-
ary, 1970; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Government themselves are an-
xious in the Public interest to take
a decision in the matter and announce
it as early as possible and in any case
they will do so before the budget
session of Parliament.

Adoption of Uniform Spellingg for
Names of Goa Towns and Shrines

4693. SHRI BABURAO PATEL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

_(a) whether it is a fact that dupli-
city and triplicity adopted in spelling
names of important towns and shrines
in Goa have confused foreign tourists,
railways and various travel agen-
cies in the country; and

(b) the reasons why even after 8
years of liberation, Government do
not adopt a uniform spelling and
prevent confusion e.g. Shree Man-
ﬁesh. which is spelt in Portuguese as
“Mangexa”, Shantadurga of Kavle
as “Xantadurga of Queula”"?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). There is no
variation in the spelling of names of
important towns and shrines in the
tourist putlicity literature produced
by the Department of Tourism on
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Goa. The Department does not pro-
duce any literature in Portuguese nor
does it use Portuguese variations of
names.

Civil Service Regulationg
4694, SHRI BABURAO PATEL:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether in view of the spate
of books by retired civilians and
army officers revealing State secrets
picked up during their official career,
it is proposed to amend the Civil
Service Regulations and the Official
Secrets Act of 1923: if not, the reasons
scller; and

(b) under what provision of rules
or law is a retired Civilian like R. K.
Nehru, former Secretary General per-
mitted to have access to official re-
cords after retirement for the purpo-
ses of writing a sensational best-
seller. and

(c) whether Government propose
to reconsider the whole question with
regard to access to official records?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (c). Any person
disclosing official secrets can be prose-
cuted under the Official Secrets Act,
1923. The provisions of the Act were
amended in 1967 in order to make
them more effective. The relevant
provisions of the Civil Service Regu-
lations were also amended in 1968 to
enable pensions of retired Govern-
ment servants found gKilty of breach
of the Official Secrets Act being with-
held or withdrawn.

(b) Shri R. K. Nehru was not given
access to official records after retire-
ment,

Measures to Preveat Violence in the
Country
4695, SHRI S. C. SAMANTA:
SHRI S. R. DAMANI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the reaction of the Govern-
ment of India oy the growing menace
of violence, destruction of public and
private property and other kinds of
damages being caused by way of agi-
tations, etc., with a view to putting a
stop to such activities:

(b} whether it is a fact that in most
cases, damagcs dre caused to DTODEI‘LY
and human life, etc. unconnected
with the cause of the agitation;

(¢) if so, whether any All-India
conference or discussion is likely to
take place to consider all the aspects
of such violent aects; and

(d) whether any study has been
or is being undertaken to find out the
causes of growing lawlessness
throughout the country as well as in
urban towns including the Capital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Government
view with serious concern the numer-
ous violations of law in recent agita-
ctions and disturbances in different
parts of the country. Under the Con-
stitution, state governments are en-
trusted with the responsibility for
public order, police and administra-
tion of justice. Necessary administra-
tive and legal steps are taken by
them to prevent violent agitations
and to deal firmly with any manifes-
tations of violence. The Central
Government also provide reasonable
assistance to the state government
whenever sought.

(c) Government have no such pro-
posal.

(d) The state government send peri-
odical reports on the law and order
situation to the Government of India,
who review the trends in the inci-
dence of violence in various spheres
of our national life,
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Application for Reduction of Air
Fare Between India and Aus-
tralia to LA.T.A.

4696. SHRI B. K. DAS CHOWDHU-
RY: Will the Minister of TOURISM

AiNtD CIVIL AVIATION be pleased to
state

(a) whether Air India and Qantas
Airways of Australia applied to the
International Air Transport Associa-
tion for reduction of fares between
the two countries; and

(b) if so, response received in the
matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). At the LAT.A.
(International Air Transport Associa-
tion) Traffic Conferences held in Can-
nes and Geneva, Air India obtained a
tentative agreement to establish new
promotional fares from Australia/
New' Zealand to India in order to pro-
mote tourist traffic. These fares have,
however, not been finally accepted by
IAT.A., owing to the problems of
certain other airlines in this area.

Robbing of Foreign Tourists

4697. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether any enquiry was held
in the matter of robbing of three
foreign tourists on their way from
Dgeﬂ}ghi to Varanasi on 5th October,
1969;

(b) whether any arrests were made
in this connection; and

(c) if so, the details thereof, and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
(SHRI VIDYA CHARAN
SHUKLA): (a) to (¢). The Govern-
ment of Uttar Pradesh have reported
that a police patrolling party during
their teat found three foreign na-
tionals along with a child sleeping in-
side their car parked on the wayside
on the Grand Trunk Road about four
miles east of Gurshahaiganj in Dis-
trict Fatehgarh on the night of Octo-
ber 4/5, 1969 while they were on
their way from Delhi to Varanasi. The
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police party advised them to move to
some Inspection House or Police Sta-
tion in Gurshahaiganj. The foreign
nationals however left that place and
moved ornt to another place about four
miles west of Gurshahaiganj and went
to sleep inside their vehicle parked
on the roadside in a lonely place.
Some miscreants are reported to have
attacked and beaten these persons
while they were asleep in their car
and also robbed them. While the
child remained unhurt the others re-
ceived injuries, On receipt of this in-
formation the foreigners were
brought to the Police Station along
with the vehicle and the injured per-
sons were sent to the local hospital at
Gurshahaiganj for medical aid.

Three persons involved in this at-
tack were immediately arrested.
Investigation of the case revealed the
participation of five persons in the
commission of the offence. Efforts to
arrest the remaining two are continu-
ing, The three arrested have been
challaned.

Bifurcation of Intelligence Burean

4698. SHRI S. N. MISRA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether itis a fact that In-
telligence Bureau had been bifurca-
ted and a new Department known as
Research and Analysis Wing has been
created and attached to the Cabinet
Secretariat:

(b) if so. whether it is a fact that
junior staff transferred to the new
Wing had been promoted ignoring the
claims of the senior staff working in
the Bureau.

(c) whether option was not given
to the senior staff before distributing
them among the two wings:

(@) whether senior staff was not
distributed equally between the two

Departments: and

. (e) what steps Government propose
to take to safeguard the interest of
the senior staff who had been super-
seded by the junior staff and to avoid
frustration and heart-burning

amongst them?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (e). For greater
efficiency of the intelligence services,
the external intelligence wing has
been separated from the internal in-
telligence wing, The allocation of staff
between the wings has been made on
the basis of work handled by them.
Cases of hardship if any arising out
of such allocation will be individually
fpnsiildered and dealt with sympathe-
1cally.

Discussions with World Bank Regard-
ing National Highways

4699, SHRI JUGAL MONDAL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the discussions with
the World Bank authorities on new
National Highways have since been
completed. and

(b) if so, the outcome of the dis-
cussions?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
and (b). The discussions being held
with World Bank authorities are for
development of certain sections of
existing National Highways and not
for taking up of new National High-
ways. These discussions have not
been completed.

Increase in Road Accidents in Delhi

4700. SHRI SITARAM KESRI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
has been a considerable increase in
the road accidents in Delhi during
1968-69 as compared to the preceding
tw years;

vo) if so, the reasons therefor: and

(c) the steps Government propose
to take in regard thereto?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-

L/BN)LS8 -9

STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
No. There has Leen a decrease in the
number of road accidents during the
year under reference.

(b) Does not arise.

(c) The steps taken, or proposed to
be taken, by the Delhi Administra-
tion to reduce road accidents are in-
dicated below:—

I. Road Safety Education

(i) Road safety education, including
lectures on road safety and obser-
vance of traffic rules, is imparted in
ceducational institutions. This is fol-
lowed by practical demonstrations,

(ii) Television shows are being ar-
ranged for children.

(iil) Pamphlets and comics on road
salety are distributed among c:hildren
and also in the surrounding villages.

(iv) Films on road safety are shown
in various schools,

(v) Cautionary “school” sign boards
have been fixed near almost all
schools falling on road side for the
guidance of motorists,

(vi) Pedestrian crossings have been
marked and speed restrictions impos-
ed on all important roads.

- (vii) A traffic Training School has
been functioning at Irwin Road where
training in traffic regulations is given
to children.

(viii) Cinema slides on traffic safe-
ty are being shown regularly in about
45 cinemas in the city with burle-
squad figures.

(ix) A mobile traffic education van
functions daily for six hours during
peak hours to educate road users on
the spot by pinpointing their mis~
takes,

I1. Engineering improvements

{x) On the advice of the traffic po-
lice, round-ahout are being removed.
road crossings widened, channelisers
footpaths and eyele tracks provided,
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road markings made and bus stops,
stalls, vendors, taxi stands, ete. re-
moved from congested areas, as far as
possible, A number of bus stops of the
Delhi Transport Undertaking have
been resited.

111, Enforcement measures

(xi) Movement of heavy transport
vehicles has been stopped altogether
on busy and congested areas to avert
traffic bottle-necks while, on a few
other roads, their movements have
been suspended during peak hours to
avoid congestion.

(xii) Busy roads of Delhi and New
Delhi have been closed for slow mov-
ing wehicles during the peak hours.

(xiii) Congested roads have been
declared as ‘One Way’ and crowded
roads as ‘No Parking’ zones.

(xiv) The traffic police has been
strengthened by sanctioning addi-
tional staff and transport. There are
three accident squads, with photo-
graphic units attached to them, which
investigate fatal accidents and those
resulting in grievous injuries.

(xv) A separate Traffic Inspector
has been detailed for enforcement of
traffic rules and regulations. 6 static
enforcement squads, accompanied by
mobile magistrates, work under him,
in close liaison for on-the-spot prose-
cutions and trials. These are in addi-
tion to eight traffic magistrate,

(xvi}) There are also four Mobile
Enforcement Squads which patrol on
jeeps at different hours and on diffe-
rent routes, both during peak and idle
hours, to detect violations Ly motor-
ists.

(xvii) One break-down van has been
provided for the removal of abandon-
ed F\[_{'uhicles which hinder frec flow of
traffic.

(xviii) Education is imparted to
the police staff in road rules and regu-
lations and in new ideas and innova-
tions in traffic and other allied mat-
ters. For this purpose, 2 Sub-inspec-
tors and 1 Head Constable have been
kept,
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(xix) Since August, 1968, a new sys-
tem of “School Safety Patrol” has
been introduced. Under this system,
aboul 300 boys and girls have been
trained uptil now to control and
direct traffic outside their schools be-
fore and after school hours, The child-
ren receiving this training -would fur-
ther disseminate road safety educa-
tion to their School mates ag a regular
feature and also assist them in cross-
ing the road at the time of their entry
and exist from school.

(xx) During 1968, a National Crime
Prevention Week was held in April,
an Exhibition of Home Guards and
Civil Defence was held in November,
in which the traffic police had put up
two stalls and a traffic park, for
children, and a Road Safety Week was
organised. by the traffic police, with
the help of other organisations in
December,

Need for..Improvised Schools in
Delhi and New Delhi
4701. SHRI SITARAM KESRI: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) the pumber of children in Delhi
gnd 1&1‘9;\? Delhi in the age group of
and 5;

(b) the number of children in the
age group of 3 and 5 who are atten-
dztng nursery, kindergarten schools
ete.;

(c) whether it is a fact that there
is need for hundreds of such small
and even improvised schools all over
Delhi and New Delhi;

(d) whether it is alse a fact that
promotion of such schools will pro-
vide employment opportunities to a
number of unemployed trained tea-
chers; and

. (€) the steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (e). The
requisite information is being collect-
ed from the educational authorities
in Delhi and will be laid on the table
of the Sabha as soon as possible,
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Prisoners in Bihar Jail
4702, SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of prisoners in
Bihar Jails at present,;

(b) how many of them are politi-
cal prisoners and of which party affi-
liation;

(c) the specific charges against po-
litical prisoners: and

(@) in what divisions the political
priscners are at present?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): The Government of Bihar
have intimated as under:

(a) 31397 prisoners,

(b) The State Rules do not pro-
vide for a separate classifica-
tion as political Prisoners.

(c) and (d). Do not arise.

Introduction of New
Amongst Students

4703. SHRI SHIVA CHANDRA
JHA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

: l:(.gln wdhether Government have in--
roduced any new sports amongst
the students since Independence:

(b) if so, the details thereof: and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c). De.
pending upon the facilities available,
the educational institutions in the
country have now arrangements for
the playing of their students in the
following games and sports:—

Athletics, Badminton, Basketball,
Boxing, Ball Badminton, Chess, Cri-
cket, Cycle Polo, Cycling, Football,
Gliding and Flying, Gymnastics, Hoe-
key, Judo, Kabaddi, Kho-Kho, Moun-
taineering, Shooting, Squash Racket,

L/B(N)7L88—8

Sports

Swimming Table Tennis, Lawn Ten-
nis, Volleyball, Weightlifting, Wrest-
ling. Yachting and Indigenous Sports
other than those mentioned above.

Development of Tourist Centre in
North Bihar

4704. SHRI SHIVA CHANDRA
JHA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
‘to state:

(ay whether Government have
made any survey of the historical
places in North Bihar in general and
Darhbanga District in particular for
their development as Tourist Cen-
tres;

(b) if so, the details thereof: and
(c) if not, the reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). No specific survey
has been made. Tourist facilities are
not provided on a regional or district-
wise basis, but having regard to the
actual or potential attraction of a
place for tourists, The following tour-
Eth facilities have been provided in

ihar:—

1. Tourist Bungalow (Class I) at
Bodhgaya constructed at the
?9?; of Buddha Jayanti in

2. Construction of Rest Houses
and provision of Transport
facilities in DVC area.

3. Setting up of Tourist Bureaux
at Gaya, Bodhgaya, Ranchi
and Rajgir.

4. Tourist Shala at Rajgir.

5. Installation of an aerial rope-
way at Rajgir.

The integrated development of
Bodhgaya. Rajgir and Nalanda is
proposed to be taken up in the Fourth
Plan. In addition, the State Govern-
ment propose to provide more acco-
mmodation and tourist facilities at
sclected places of tourist interest.
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Amphibian Transport Arrangements

4705. SHRI SHIVA CHANDRA
JHA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have any
amphibian  transport arrangement
either for the passengers or for the
goods in the country;

(b) if so, the details tHereof; and
(c) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
gOHT (SHRI IQBAL SINGH): (a)

0.

(b) Does not arise.

(c) A study of the extent to which
such a mode of transport has been
in use in foreign countries and of its
advantages will have to be made, be-
fore it can be considered for adoption
in this country.

Praise of Shri G. D. Birla in Gandhi
Centenary Souvenir

4706. SHRI DEVEN SEN: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

_ (a) whether it is a fact that the
first article in the Gandhi Centenary
Souvenir (Gandhi Darshan) contains
a homage by various Birla firms in
praise of Shri G. D, Birla;

(b) whether it is a fact that in
the said homage, it has been said
“That Gandhiji breathed his last in
Birla House is a great tribute to
their relationship”;

{C]. if so, whether the said souvenir
tarnishes the memory of Gandhi and

is intended to b i i
ép g unnde a praise for Shri

(d) if so, whether Government pro-
pose to take steps for the suppression
of such a souvenir which is an insult
to the memory of Gandhiji?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) A Committee, known
as the “Citizen's Committee”, which
is independent of the National Com-
mittee for Gandhi Centenary or its
Sub-Committee for Gandhi Darshan,
has brought out a Souvenir for col-
lecting funds for meeting the expen-
diture on publicity and the cultural
programme staged in the Gandhi
Darshan Exhibition. The Committee
has included several advertisements
in the Souvenir which it received
from certain companies and concern.
One such advertisement has been
inserted in the form—of an article by
Messrs. Jiyajeerao Cotton Mills Ltd.,
Messrs. Hindustan Aluminium Cor-
poration Ltd., Messrs, Gwalior Rayon
Silk Mfg. (Wvg.) Co. Ltd., and Messrs.
Century Shipping and Manufacturing
Co. Ltd., with a caption "BAPU DAR-
SHAN—-STORY OF A LONG AND
UNIQUE ASSOCIATION". This ad-
vertisement has been published as the
first advertisement in the Souvenir.

(h) Yes, Sir.

(¢) and (d), Certain portions of the
article are unhappily worded and it is
understood that the advertisers have
agreed to make suitable modifications
in the bulk of the copies which have
vet to be printed.

Visits of Members of Parliament
Abroad

4707. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to
state:

(d) the names of Members of Parlia-
ment, who, at the instance of the
Government went on foreign tours
during 1st April, 1967 to 31st March,
1968, 1st April 1968 to 31st March,
1969 and 1st April, 1969 to 30th Nov-
ember, 1969, and the numbers of vi-
sits in each case during each year.

(b) The following information in
regard to each visit by each Mem-
ber of Parliament—

(i) the name of the country, insti-
tution or individual on whose
invitation, the Govern‘n'_lent ar-
ranged or allowed the visit;
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(2) whether the visit was in con-
nection with some matter
related to industry or trade;

(3) the name of the particular
meeting, conference or good-
will mission to which the
Member was sent;

(c) who bore the expenses towards
air fares, conveyance in foreign
countries, hotel accommodation and
contingencies on each foreign tour
and the manner in which the expen-
diture was shared by the hosts, the
Member of the Parliament, the
Cegl.re and the State Government:
an

(d) the amount of foreign exchange
sanctioned to each Member for each
separate foreign tour and the value
of foreign goods brought by each
member on his return?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH): (a) to (d). The informa-
tion sought for is not readily available
and the time and labour involved to
collect the same would not be com-
mensurate with the results likely to be
achieved.
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FEMG TIHaT AEE & afas qfa-
iz ® afve wfysrfel & weerEme
FT Ieod
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Untrained Non-Matriculate Teachers
of Manipur Elementary Schools.

4711, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to refer to the reply given to Unstar-
red Question No, 987 on the 25th
July, 1969 regarding the grant of pay-
scales of trained teachers, to un-
trained non-Matriculate Teachers
working in elementary schools in Ma-
nipur state:

(a) whether Government have
taken a final decision in the matter;
and

(b) uf so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) and (b).

The matter is still under considera-
tion,

Tourists from West-European Coun-
tries
4712, SHRI K. ANTRUDHAN : Will

the Minister of TOURISM: AND
CIVIL AVIATION be pleased to state:

(a) the number of tourists from
west European countries who visited
India during the last three years,
year-wise: and

(b) the number of cases where Gov-
ernment had to expel the tourists
bgecguse of their subversive activi-
t1es?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The figures are:
Year Number
1966 48,008
1967 56,513
1968 64,004

(b) None.
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Status of Manipur and Nagaland

4713. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 1998 on the
28th November, 1969 and state:

(a) whether the same argument of
Central assistance applied in the case
of Nagaland;

(b) whether Government want to
decide the fate of the people of Mani-
pus and on the matter of finance;
an

(c) if so, the steps Government pro-
pose to take to decrease the amount of
financial assistance so that Manipur
gets her statehood?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Creation of Nagaland as a
separate State under the State of
Nagaland Act, 1952 is a matter of
history and the relevant debates in
Parliament would throw light on the
special considerations on which this
law was enacted. As a Union terri-
tory Manipur is receiving large Cen-
tral assistance to meet its Plan and
non-Plan expenditure. As the eco-
nomy of the Union territory develops

it should be in a position to mobilise”

larger domestic resources and pro-
gress towards financial viability. Any
reduction in the Central assistance
tould not only retard the develop-
ment of the Union territory but also
its progress towards financial viabi-
lity, Government do not consider that
any such step would be in the
interest of the people of Manipur.

Arrest of Persons Connected with
Revolutionary Government of Mani-
pur

4714, SHRI M. MEGHACHANDRA ;
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether arrests have been made
of persons connected with the so-call-
cd “Revolutionary Government of
Manipur;

(b) if so, the number of arrests
made within the last six months and
on what grounds;

(c) whether it is a fact that a num-
ber of young men and students have
also been arrested on suspicion; and

(d) if so, their number and the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Yes, Sir.

(¢} and (d). Sixty-three of the
arrested persons were arrested in
connection with the various criminal
cases registered by the police.

(¢) and (d). Sixty-three of the
arrested persons are students.

Work Study of Manipur State Trans-
port undertaking

4715. SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a work study of the
Manipur State Transport Undertaking
was done somet:me in the month of
December,. 1966;

(b) if so, whether the work study
report was discussed by the Govern-
ment of Manipur and if so, the main
points recommended;

(c) what portions of the recommen-
dations of the said ‘work study’ re-
port have so far been implemented:
and

(d) what measures the Govern-
ment of Manipur have so far taken
to 'mprove this Transport?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (d). The information required
is being collected from the Govern-
ment of Manipur and will be laid on
the Table of the Sabha when receiv-
cd.
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Publication of Books on Speeches and
Writings of Netaji Subhash Chandra
Bose and Raja Ram Mohan Roy

4716, SHRI B. K. DASCHOW-
DHURY: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(ay whether Government propose
to publish books on speeches and wri-
tings of Netaji Subhash Chandra Bose
and Raja Ram Mohan Roy through
National Book Trust of India in na-
tional and all regional languages; and

(b) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) National Book
Trust, India, proposes to bring out
biographies of Netaji Subhash
Chandra Bose and Raja Ram Mohan
Roy in the National Biography series
in all the Indian languages. The bio-
graphies will include extract from
their important speeches.

(b) Does not arise.
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Heirloom Jewellery of Late Nawab
of Rampur

4718. SHRI JYOTIRMOY BASU:
SHRI INDRAJIT GUPTA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
so-called dynastic or heirloom jewel-
lery of the late Nawab of Rampur
lying in the vaults of the State Bank
of India, New Delhi had at any time,
alter the death of the late Nawab of
Rampur, been replaced, substituted,
sold or tempered with; and

(b) if so, whether any action has
been initiated against the concerned
Government officials or against the
officials of the State Bank of India,
New Delhi?

THE MINISTER OF STATE I
THE MINISTRY OF HOME AFFAI
(SHRI VIDYA CHARAN SHUKLA):

_(a) The matter is under investiga-
tion,

(b} No occasion for such action has
arisen.

Exemption from Wealth Tax for Heir-
loom Jewellery of Nawab of Rampur

4719. SHRI JYOTIRMOY BASU:
SHRI INDRAJIT GUPTA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether exemption for the so-
called dynastic or heirloom jewellery
belonging to the late Nawab of Ram-
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pur, under Section 5(1)(XIV) of the
Wealth Tax Act. 1957 was given
under the advice of the Ministry of
Home Affairs on the basis that the
list of heirloom or dynastic jewellery
had been recognised by that Ministry
prior to the commencement of the
Wealth Tax Act, 1957;

(b) if so, whether any letter or
order recognising the dynastic or
heirloom jewellery was ever issued
by that Ministry;

(c) whether the present Nawab
of Rampur was advised by the Mi-
nist% of Home Affairs to approach
the Ministry of Finance for recogni-
tion of the so-called dynastic or heir-
loom jewellery of the late Nawab of
Rampur; and

(d) if so, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) On receipt of a petition from the
present Nawab of Rampur, the Cen-
tral Board of Direct Taxes after mak-
Ing necessary enquiries, were satisfi-
ed that seven items of jewellery were
recognised as heirloom jewellery by
the Central Government before the
X}mmencement of the Wealth Tax

ct.

(b) While no letter was sent to the”
late Nawab, a letter was sent to the
present Nawab when he asked for
confirmation in 1966.

(c) and (d). The present Nawab of
Rampur was advised to apply under
the provisions of the Wealth Tax Act
in case he intended to claim exemp-
R{T for this jewellery under that

ct.

Termination of Services of IA.C.
Officer

4720. SHRI MADHU LIMAYE:

Will tHe Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the relevant records
about the activities of Shri O.P.
Kapur, an LLAC, officer formerly on

deputation to Nigeria, were before
the I.A.C. Administration when the
decision to promote him was taken;

(b) who was the officer/were the
officers responsible for this promo-
tion.

(c) whether any action had been
taken against the officer/officers who
promoted Shri O. P. Kapur despite
the adverse reports against him by
the Nigerian Commission;

(d) if not, the reason why no
action has teen taken; and

(e) whether the letter terminating
tHe services of Shri O.P. Kapur has
mentioned the ground for this and,
if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). Indian
Airlines had no adverse information
about Shri O. P. Kapur when it was
decided to promote him in March,
1967. Shri Kapur was selected for
promotion by a Recruitment Board
of the Corporation and his appoint-
ment was approved by the Chairman.

(¢) and (d). Do not arise.

(e) Shri Kapur's services were
terminated under rule 13 of the Cor-
poration’s Service Rules according to
which the services of an employee
are terminable on 30 days' notice on
cither side, or basic pay in lieu, with-
out assigning any reasons,

Tourists from West Germany Visit-
ing India

4721. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the total number of tourists
from West Germany who visited
India during the last three years,
year-wise; -

(b) in how many cases of such
visits, Government had to expel the
tourists because of their subversive
activities; and
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(¢) the action taken by Government
to check such tourists?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH):
(a) Year Number
1966 7,677
1967 8,101
1968 9,862
(b) None.
(c) Does not arise.
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Seminar on Panchang held in New
Delhi

4724, SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have re-
ceived copies of the proceedings and
resolutions adopted at the Seminar
on Panchang held at Vigyan Bhavan,
New Delhi on the 19th and 20th
November, 1968;

(b) whether steps have been
taken to implement all the seven
resolutions adopted;

. (e) progress so far made in the
implementation of each resolution;

(d) if it is not intended to imple-
ment all the resolutions, which of the
resolutions have been taken up for
implementation; and

(e) the reasons for
the other resolutions?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) Yes, Sir,

(b) to () The manner and the ex-
tent to which the resolutions passed
at the Seminar can be implemented
is under examination.

leaving aside
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Proposal

to Purchase F-28 Fellow-
ship from

Twin Jet Airliner
Netherland

4726. SHRI ARJUN SINGH BHA-
DORIA: Wil] the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) wheether there is any propo-
sal under Government'd donsidera-
tion to purchase F-28 Fellowship
twin jet airliner from Netherland;
and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) No, Sir.

(b) Does not arise,

Allocation of Staff to Himachal
Pradesh

4727. SHRI P. C. ADICHAN:
SHRI NIHAL SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that 7 per
cent of Punjab Secretariat Clerks
were allocated to the Himachal Pra-
desh Administration on the recom-
mendations of Shanker Commiftee
appointed by his Ministry in Octo-
ber, 1966;

(b) if so, the number of such
Clerks allocated to the Government
of Himachal Pradesh;

(c) whether it is also a fact that
such clerks who were sent to Hima-
chal Pradesh Government have been
equated as junior clerks, despite the
fact that they were recruited as
clerks on_the basis of the decision
taken by Punjab Government in 1955;
and

(d) if the reply to part (c) above
be in the affirmative what are the
reasons for such equation when their
pay scale was Rs, 100—240 under
Punjab Government and their exis-
ting pay scale is Rs. 110—180 under
Himachal Government?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) In all 65 clerks had been allo-
cated to the Himachal Pradesh Gov-
ernment Secretariat.

(c) Clerks allocated from the Com-
posite Punjab State have been equat-
ed with the junior clerks of Hima-
chal Pradesh Government Secretariat,
on the recommendation of an Advi-
sory Committee constituted by the
Government of India under the pro-
visions of clause (4) of Section 82 of
the Punjab Reorganisation Act, 1966.

(d) Himachal Pradesh Government
have certified that the pay scale of
clerks under Punjab Government
was Rs. 60—175 as on 1-11-1966 and
not Rs. 100—240. The scale of junior
clerks of Himachal Pradesh Secre-
tariat is Rs. 110—180. The equation
of allocated clerks from Punjab with
that of junior clerks of Himachal
Pradesh Secretariat is in accordance
with the criteria laid down by the
Government of India.

WERATATE A1 T AORT AT

4728, wf g€ €T wGA@ @ AT
et Wt 9 qa A1 F FG fE

(%) 7t ag 7= & fF sEwemae &
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W WETRG ;

(=) =am 7 +t 7= § fF aawz go
wi i 92 #p fazell Wy s &
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IAC Flights Delayed and Cancelled
from January to November, 1969

4729, SHRI K. N. PANDEY: Will
the Minister of TCURISM AND
CIVIL AVIATION be pleased to
state:

(a) the total number of flights de-
layed and canhcelled by the Indian
Airlines Corporation from January
to November, 1969; and

(b) the recasons for such freguent
delays and concellations?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). During
the period January to ovember
1969, the total number of take-offs
was 82,094, out of which 11,765 take-
offs were delayed (beyond 30
minutes) and 1,733 cancelled, due to
the following reasonS'

Dnlnyo-d Cancel

lations
1. Enginooring 1,408 75
2, Trafie & Cunteri illb 411 22
3. Operations 221 24
4. Transport ¥ L] "e
5. Weather .. 1,085 535
6. Consequoential 84,204 507
7. Misocllangous = 231 427
8. Air Traffie Control 66 51
Total 11,765 1,733

Delay in Delivery of Relief Goods
Sent by Corso Organisation of New
Zealand

4730. SHRI SAMAR GUHA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that a
consignment of Relief Goods for the
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President of Contai Flood Relief
Committe, sent by CORSO Qrganisa-
tion of New Zealand was received
by the Calcutta Port Authority dur-
ing the month of January, 1969;

(b} whether the Relief Goods
were delivered to Westt Bengal
Government in the month of Octo-
ber, 1969; and

(c) if so, the cause of such delay
in delivering Ralief Goods to the
Government of West Bengal for
handing over to the President of
Contaj Flood Relief Committee?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). A consignment of Relief
Goods addressed to the President of
Contai Flood Relief Committee from
CORSO Organisation of New Zea-
land landed at Calcutta Port on the
15th March, 1969. Documents for tak-
ing delivery of the consignment were
filed with the Port authorities by the
clearing agents on the 27th Septem-
ber, 1969 and the consignment was
ge{iucrcd to the party on the same

ate.

(c) In an application dated 22nd
July, 1969 received by the Port Com-
missioners from the clearing agents
for waiving of rent charges on the
consignment, the reason for not
clearing the consignment in time was
stated to be late receipt of shipping
documents. Orders were issued by the
Port authorities for rent-free delivery
of the consignment on the 17th Sep-
tember, 1969.

Son-Et-Lumiere Centre in Calcutta

4731. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether steps have been taken
to open a Son-et-Lumiere Centre in
Calcutta and other parts of the coun-
try as promised in the House; and

(b) if so. details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). A Son-
et-lumiere project is being finalised
at Sabarmati Ashram, Ahmedabad,
and a similar project has been ap-
proved for the Shalimar Gardens, Sri-
nagar. Government is also consider-
ing a proposal to mount a Son-et-
lumiere spectacle at the Meenakshi
Temple, Madurai. There is no propo-
sal at present for a show to be
mounted in Calcutta due to constric-
tion of resources.

Propagation of Yoga Sclemce in
Schools and Colleges

4732. SHRI HARDAYAL DEVGUN:
Will the Minister of EDUCATION
AND }'OUTH SERVICES be pleased
to state:

(a) whether it is a fact that recent
researches conducted by the Indian
Council of Medical Research and the
Indian Institute of Medical Sciences
have revealed that Yoga is a sclence
having immense potentialities of
curing effective certain bodily and
mental ailments;

(b) the expenditure incurred by
Government during the last five years
separately, on the research and pro-
pagation of Yoga System vis-a-vis the
physical training patterned on the
western style: and

(c) whether Government propose
to set up Yoga institutions in the
country and appoint Yoga trained
persons in schools and colleges as
physical training instructors witha
view to ‘popularising one of the
main founts of Indian culture?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) The re-
search work conducted by the All
India Institute of Medical Selences,
with the help of the Tndian Council
of Medical Research has revealed
that it is possible to influence certain
body functions by the practice of
Yoga. The extent, to which Yogic
practice can cure various diseases has
E:)tt been investigated at this Insti-

€,



207 Wnitten Answers

(b) The expenditure incurred by
the Government of India during the
last five years under the head ‘Physi-
cal Education’ amounts to Rs. 10.12
crores. This includes both Indian and
Western Systems of training in Phy-
sical Education, including Yoga. No
separate figures of expenditure are
available for different branches of
Physical Education. The Government
have rendered financial assistance
amounting to Rs. 85 lakhs, during
the last five years to some all India
institutions devoted to training,
research and propagation of Yoga.

(c) There is no such proposal under
consideration. However, the revised
Syllabi prepared for training institu-
tions in Physical Education cover
instruction in Yoga as well.

Pay Scales of Delhi Teachers

4733. SHRI HARDAYAL DEV-
GUN: Will the Minister of EDUCA-
TION AND YOUTH SERVICES he
pleased to state:

(a) whether it is a fact that teacher
members of the Delhi Metropolitan
Council had recently submitted to
Government a memorandum deman-
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ding revision of pay-scales of the
Delhi school teachers, as recommen-
ded by the Delhi Administration;

(b) if so, whether it is also a fact
that their pay-scales are even lower
th:ln those in the adjoining States:
an

(c) if so, the decision taken on
their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes, Sir.

(b) On the basis of the available
information, a comparative statement
showing the minima and maxima of
pay-scales of three main categories,
namely Primary Teachers, Trained
Graduate Teachers and Post Gradu-
ate Teachers in Delhi, Punjab, Har-
yvana and Uttar Pradesh, is attached.

(¢) The recommendation of the
Delhi Administration about revision
of pay-scales of teachers had already
been taken into consideration, when
pay-scales were revised with effect
from 21-12-1967. No further revision
is contemplated at present.

Statement
Catogory of Teachors Dolhi Punjab Haryana Uttar
Pradesh
(Rs.) (Ra.) {Rs.) (Rs.)
1. Primary Teachers .. 118—270 126—300 125—250 B0—180
(For Matrios) Private aided
J.T.C.
126—270 100—180
(For Higher Secon- J.T.C
dary passcd) 80126
H.T.C. Govt,
Sohools
70—85 Looa]
Bodies,
2. Trained Gm:luuto 176—350 220500 220—400 150—350
Teachors .. 190—425 Gorvt. sohools
1
Private aided
schools.
3, Post-Graduate
Teachers .. oo 2758560 260—550 250— 5560 250—550
(For MLA, IIT  (For MLA. IIT  Govt, Sohools,
olass). class),
300—600 300—800 215550
(For M.AL T (For MA I Private aided
EIIC sa) & II Class) Schoola.
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High Level Commitiee for Review-
ing System of Techmical Education

4734, SHRI HARDAYAL DEV-
GUN: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pledsed to state:

(a) whether Government propose
to set up a high level committee to
thoroughly review the existing sys-
tem of technical education;

(b) if so, the terms of reference and
composition thereof, and

(¢} the time by which the report
will be submitted to Government?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) and (b). Yes,
Sir, The Committee will examine the
entire question of polytechnic educa-
tion vis-g-vis the needs of industry
for technicians and prepare a blue-
print for its reorganisation and fur-
ther development for the next ten
vears. The composition of the Com-
mittee is under consideration. It is
also proposed to invite to advise and
assist the Committee experts from
UK, US.A. USSR, Germany and
Japan,

(¢} It is expected that the Com-
mittee will take about six months to
complete its work and that the report
will be available by the end of 1970.

Correspondence Beitween Central
Government and State Gowts. orf
Communal Situation

4735. SHRI YAJNA DATT
SH.

ARMA:
SHRI JAI SINGH:
Will the Minister of HOME

AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 953 on the 21st November, 1969
and state:

(a) whether the Union Home Secre-
tary had written to the other State
Governments also when he had writ-
ten to the Chief Secretary of the
Gujarat Government on the 22nd
April, 1969, in connection with the
Communal Situation;

(b) if so, the names of the other
States; and

(¢} whether a copy of the com-
munication sent to the State Gov-
ernment and the replies of the
States thereto will be laid on the
Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
ES)HSI ?_DYA CHARAN SHUKLA):

a) No, Sir.

(b) and (c). Do not arise.

Expenditure Incurred on Adminis.
trative Raforms Commission

4736. SHRI YAJNA DATT
SHARMA.:
SHRI JAI SINGH:
SHRI P. C. ADICHAN :

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Dnstarred Question
I{o. 1854 on the 1st August, 1969 and
state:

(a) the total amount so far spent on
the Administrative t'Refanm?er{l.‘.om-
mission including salaries of the
staff, payments to Members, travel-
ling allowances etc. under these
heads separately: and

(b) the number of reports which
the Commission has presented and
the total number of recommenda-
tions made therein?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) () Members :— B

Honoraria to Bhri V.
Shankar .. v
*Naily & travelling
allowanoes -
(55) Btaff & others :—
Pay and  allowanoes
of staff (other than
Daily snd travelling
allowanoes .
Dail d trawelli
al “un of“lt:#
members of stody
.. teams eto. 0,35,857%
(#4) Othar Charges

14,51 463
Total expenditure upto 3-10-60

11,887
1,81,108

37,833,483

63,13,676

__*Memhers other than Shri Shanksr are
paid only dsily allowance for the days on
which they are in the work of th
Commission outside home towns,
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(b) The |Commission has so far
submitted fourteen reports contain-
ing 414 recommendations.

Loss Suffered During Bengal Band
in April, 1969

4737, SHRI YAJNA DATT
SHARMA:

SHRI JAI SINGH:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question

No. 904 on the 25th July, 1969 and
state:
(a) whether Gowvernment Have

since computed the financial losses
suffered by the Central Government
on account of the Bengal Band on
the 10th April, 1969; and

(b) if so, the broad outlines of the
losses suffered?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). According to information
furnished by the different Central
Departments no loss was suffered by
the Central Government on account
of damage to property during the
Bengal Bandh. Information from the
Department of Agriculture, Depart-
ment of Cooperation and Department
of Internal Trade is awaited.

Abolition of Privileges of
Rules of States

Former

4738. SHRI = YAJNA DATT
SHARMA:

SHRI JAI SINGH:

SHRI DEVEN SEN:

SHRI MOLAHU PRASAD:
SHRI YASHPAL SINGH:

Will the Minister of HOME
AFFAIRS he pleased to refer to the
reply given to Unstarred Queston
No, 905 on the 25th July. 1969, and
state:

(a) whether any final decision on
the abolition of privileges of the
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former Rulers of States had been
taken;

(b) if so, the details thereof.

(¢) whether any meeting for the
purpose was held with the former
Rulers of States during the inter-
Session period; and

(d) if not, the reasons therefor
and the other steps taken to find solu-
tion to this problem?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a} and (b). Certain proposals on the
subject of abolition of privy purses
and privileges of the former Rulers
of Indian States have already been
formulated. However, discussions
with the Rulers have not yet been
concluded. Tt is hoped to complete
this process, if possible, by the end of
this vear and to finalise decisions
soon thereafter.

Persons Killed in Maharashtra-
Mysore Border Dispute

4739. SHRI YAJNA DATT
SHARMA.:
SHRI JAI SINGH:
Will the Minister of HOME

AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
918 on the 25th July, 1969 and state:

(a) whether the information re-
garding the number of persons who
havie been Killed in Maharashtra
and Mysore States on account of
boundarv dispute has since been
collected: and .

(b) if so. the details theteof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The information Has been
collected and transmitted to the De-
partment of Parliamentary Affairs
for being laid on the Table of the
House, The number of persons killed
in both the States on account of agi-
tational approach of the people on
this issue is 64,
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Holding of Parliament Session in
the South

4740. SHRI JAI SINGH:

SHRI YAJNA
SHARMA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to refer
to tne repiy given to Unstarred Ques-
tion No. 968 on the 25th July, 1969
and state:

DATT

(a) whether Government have since
examined the question of holding a
Parliament Session in the South;

(b) if so, details thereof; and

(e) if not. the reasons for delay
and the time likely to be taken in
coming to a decision in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) and (b). Govern-
ment have accepted the conclusion of
the Committee of Members of Parlia-
ment regarding Parliament Session
in the South, wviz., that “it is not
feasible under the existing conditions
and circumstances to hold one session
of Parliament annually either at
Trivandrum or Bangalore by making
minor adjustments”.

(c; Does not arise.

Coal Gasification Plant Sanctioned
for Hyderabad lying incomplete

4741, SHRIMATI SUSHILA ROHA-
TGI: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether it s a fact that the
Coal Gasification Plant which was
sanctioned for Hyderabad in 1962. is
still lying incomplete after incurring
Jreat expense; and

(b)Y whether it is also a fact that
if completed this plant will consi-
derably assist in gaining technical
know-how and save foreign ex-
change?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.

1/BN)7LSS 9

V. K. R. V. RAO): (a) A Coal Gasifi-
cation Plant to be erected in Hyder-
abad was originally sancticned in 19032
for Rs. 21.00 lakhs. The present esti-
eated capital cost of the plant is
Rs. 107.00 lakhs out of which Rs. 35.12
lakhs has already been incurred and
Rs. 3788 lakhs is committed under
French Credit, The plant has not yct
been erected.

(b; If the plant is erected and work-
ed it may provide operational data
for gasification of Singareni and
other coals in the region. The ques-
tion of saving foreign exchange can
only arise when commercial planta
are established.

Violent Uprising by Marxists in
Kerala

4742, SHRIMATI SUSHILA ROHA-
TGI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it 'is a fact that Mar-
xists are collecting arms for a violent
uprising in Kerala:

- i

(b) whether it is also a fact that
they are inciting the student commau-
nity; and

(c) if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) t&
(c). Facts are being ascertained {rom
the State Government.

(il Jetiy at Madras Harbour

4743, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of SHIP-
FING AND TRANSPORT be plcascd
to state:

(a) whether Government are aware
that delay in the completion of il
jetty at Madras Harbour is upse'-
ting the financial working of the
Mhdras Refinery;

(b} whether it is a fact that the
date of completion of the jetty has
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already been revided twice and
that the jetty is now expected to be
completed by April/May 1970; and

(c) if the reply to parts (a) and
(b} above be in the affirmative, whe-
ther Government can give an as-
surance that the completion of the
Qil Jetty would in fact be over by
April/May 19707

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRA¥SPORT (SHRI IQBAL SINGH):
(a) Yes.

(b) Yes.

(c) It is expected that the Qil Jetty
will be ready by April-May 1970 sub-
Jject to completion of certain items of
work still remaining to be done.

Covering of Tourist Spots in South
India imn Tourist adl’ﬂml!ﬁnd& Ab-
ro

4744. SHRI VERENDRAKUMAR
SHAH: Will the Minister of TOU-
RISM AND CIVIL AVIA.TION be
vleased to state:

(a) whether hid attention has
been drawn to a news item publi-
shed in the “Hindu” of 21st Novem-
ber, 1969, wherein Shri S. Vaziri.
General Manager in India of Iran
Air, is reported to have expressed
the view that tourist spots in South
l’nrlla are not being properlv cove-
red “n the Government tourist pro-
]:ilj.‘,dl'lda abroad;

(by if so, the reaction of Govern-
ment thereto: and

(cy whether Government will take
necessary steps to see that  tourist
sprts in South India  are preperlv
covered in the Government tourist
propaganda abroad, to ensure in-
crrevised foreign  exchange earning
for the country?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (DR
KARAN SINGH): (a) Yes, Sir.
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(b) and (c). The Department of
Tourism’'s publicity literature as well
as its promotional campaign abroad
cover all places of tourist interest in-
cluding those in South India. Efforts
are continuously being made to im-
prove the quality and coverage.

AU WAl W HATE W7 A

4745 ol WRWT swe® : W
TE-®.4 5 28 AT, 1969 F wAW Hd
g9 AT 1820 % IAL F I K 4T
T R FNFG

(%) =ar ST w&lt 7 FATEAT w7 A
g w1 & fAF wwar @ne w5
afagfa ¥ + fog fear o ;

(&) sa% amg fosclt & 7@ 37 &
FAEa § qEAE 59 AfaHTit a9
WO ATREd F AR T E

() suw wedt Azt g fFaar awa
aEh;, W

(a) swum welt A &TT A
wiIf@l wgqar 3% 2 & d§Ew A
T F, a7 14w & grar w9, 9fv-
aga = agr &fam we & 4 7§ IF A
9% qTea & 7 foamr o+ =g fear ?

mgerd Wartw  #  Tow Wt
(%t e o) - (F) suTy Y AT
garet #1 1 qw A fafw=m wmii A 3R
7 2T FY AwTRTR giwAT T oF Wi oer
o weaid 9 A & FATHT AT gy
syfeai & faereft & | qafy a9 & 7§
% ¥ faam #77 &1 wawT qrA gun
fHa®Y I I WrEAIgEAT o, AUy ¥
AT ATHTIY FTH AT 7 W FET 7
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(=) #r ardwfaw s afuerd
q @1 IAF AFIETET FT H T NI GIHC
& fedft o=y waeg #7, sy G & §19
TATET | YA WAt & g faeet ¥ o
wfuFrd 74 & gTF AT oo faEoor |
fa ™ &

(7) sam wr 28 7E, 1969 ®Y
HATHT ST G AT IFIA g A, 1969
T N agl & seqr faar ar )

(=) qu= "t & £.€ gy s/
gfr war #E faar wifs s gmar
a1 &Y wifq aw &1 § Ay & 1 1€ d
I waar 37 wfawfal & gaear §,
fogid amam oo arar & 4, e
U wqar A 5w A gsan

SUARATE TG 0 g Afaaey
F gawifidt gro amr wer/ifaw s
¥ ¥ H ¥ 29. 40 797 fa@ W@ | wur
WAl & WY T TE-HATHT ® OF ufasrd
g foar mar fas wem aar gwEfTe-
9T 48. 30 ¥9F FAT | 7@ whwwrd v
fest arer W& # AT T fem omm
anfs guF gu WA § AT AgE
F aTEgT | orar 41 4 |

fae
1. =it o o WHVAT, TE HATAT |
2. EMe ¥o do wryqy, fafeews |

3. =it tWe Hro T, wiafew freft
afax |

4. 1 dto gF o FIVIY, AT wftrwT |
5. o7 At gwrE, afoay
6. @t faeiz fagrd aww, ofcs

fermww 2w ® W& welro @ ardo
qe gt & wiafomr fgmes s@w
e & frefafes wfamfal § o«
et & AuT Helr & WY gTar 6 49—

1. fr g3 g (fr i, Fgrem
w2W) |

2. »it weamre (fegwraw w&w F
T Helr & Jafeaw agraw) |

Detention of Anti-Social and Anti-
National Elements

4746. SHRI RAM AVTAR
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to state:
The steps Government propose to take
to deal with anti-social and anti-
nationa] elements who were ma‘nly
jetained under the Preventive Deten-
tion Act, consequent on the lapse of
the Act at the end of this year?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
The Central Government have al-
seady advised the State Governments
to undertake a review of the prob-
lems likely to arise on the lapse of
the P.D. Act and consider taking
necessary measures. In the absence
of a special law like the P.D. Act.
action under ordinary laws like
IP.C., Criminal and Elections Law
Amendment Act 1969, Unlawful Acti-
vities (Prevention) Act 1961, OfMicial
Secrets Act etc. will require to be
initiated wherever necessary.

Alleged Practicing of Casteism by
Dhanbad Police Superintendent

4748, SHRI C. K. CHAKRAPANTI:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been
drawn to the press statement issued
by the Secretary of the BKD Legisla-
ture Group of Bihar in the “Indian
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Nation" dated the 6th November, 1969
alleg'ng that the Superintendent of
Police, Dhanbad works according to
caste consideration; and

(b) whether his Ministry would
probe into the charges made in the
aforesaid statement about the alleged
connivance of the Dhanbad Police
witk the INTUC in the coalfield with
particular reference to Madhuban and
Ghannodih Colliery?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
The Press report has been brought to
the notice of Government,

(b) Facts are being ascertained
from the State Government.

Ban on Entry of Hippi Girls

4749. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attention
has been drawn to the American
Press geports wherein it is menticned
from time to time that the Hippi girls
are poing to India for immoral
purposes;

(b) if so, the steps which Govern-
ment are taking to ban their entry 'in-
1o the country; and

(e} the number of such girls in the
country at present and the procedure
for giving them permission to enter
the country.

THE MINISTER OF STATE IN
THE MINISTRY OF IHOME AFFAIRS
(SHRT VIDYA CHARAN SHUKLA):
(a) No such report has come to the
notice of Government,

{b) Does nat arise,

(c) No separate statistics are main-
tained of the arrival ete. in India of
such persons. They mostly come to
India on tourist visas obtained from
Indian Missions abroad.
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Export of Steel to West Asian Poris

4750. SHRI ISHAQ SAMBHALIL:
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
export of steel to West Asian poits is
teing allected adversely by the lack
cf space zllotted by the Shipping
Corporation to the exports of stecl;
and .

(by if so, the measures which
Government propose to take to over-
come this crisis in export?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH!:
(a)and (b). The Shipping Corporation
uf India Ltd. is not the only Shipping
company engaged in the transporta-
tion of various cargos including
steel from India to West Asian Ports.
There are also other shipping com-
panies operating on this route.

No serious difficulty is expcrienced
by steel shippers in obtaining ship-
ping space from Bombay. In fact,
due to shortage of billets, ships are
not getting adequate loads.

As repards shipments of steel from
Caleutta to West Asian  Porfs, the
Shipping Corporation of India has
been berthing one vessel of 4,000 tons
every month with an average steel
lifting of 2,000 tons per sailing, the
balance of space being utilised for
other general cargo. In order to assist
the steel exports, the Corporation has
also diverted one wvessel of 80{0 tons
and is offering sailings for the carri-
age of 2000 tons of steel in one month
and 55006000 tons in the alternate
month from Calcutta.

Various Indian Lines are about to
organise  active  Conferences—one
from Calcutta and the East Coast and
the other from Bombay and the West
Coast. It is hoped that with these
Conferences actively operating, prob-
lems of carriage of steel will he
resolved speedily and satisfactorily.

»
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12-12 hrs.

CALLING ATTENTION TOMATTER
OF URGENT PUBLIC IMPORTANCE

THE ALARMING SITUATION ARISING

OUT OF THE REPORTED HEAVY (ON-

CENTRATION OF ForeioN NavaL Forces
IN Inpiax Ocean

=it awan fax e (Fre) - wemy
warem, & AIOET T & wfaeaAg de-
wgea & frafafan fava £ e sfan
qdt 1 g fawmer § A swmdaT w7
gfF & owar & oF qwwen [ WA
w{:

“fe mgrATTT & ARt Y-S
& wfgg Wl w7 IE
famars feafa 1
THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : Mr. Speaker,
Sir, Government are concernod at the
increasing presence of foreign naval
vessols in the Indian Qoean ares.
Government would like the Indian
Occan aren to remain frae of tensions
and a zono free of nucloar woapons.
Thiz view of Government has been
indicated on the Floor of this House
on oarlier occasions. As the Housn
knows, according to international prac-
tice, all Powers have the froedom to use
the higi seas,

ot owam feg woag o FT oA
wEEY g A ¥ g £ i fgex w@r-
are wt éfF wgr waar faw e
T F wo fer fer A & o @
T ¢ Wk W ® fav fev g we-
aorim frai wr fwdw, wwlrer a1 9
fedt 2w Ir W FA qGAT FAT R
TR FA T qq= fHar @ g 7

AR wEwm a R i e
wrefm AR W wfas wheR
M/BD)ILS3S —1
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FR F fau o owme fem oo T
2 fom fie dwwrr @ @ fex mramTe
7 grafur awe ow  fem mgET
FT gOIT & 1L F qut faearw wT AR 7

Nt wo Ao faw : Far fF @A war
I T &, WA AT A9 gA AG AT
frdt & s & a1 faggr w27 ¥ T9uw
&Y &Y wrar & | wet a% a2 #T AT
¢ frod g e & =4, " sl
& T ogre ifeaw wimAw 7 3@ o
& 1 afeT gark fedt org ar 3w & frdy
ZHL WW F W T AGAT IIFT FAGIC
FTA T FIE N9 AEF 95T & | 7 g% (FAr
1 %8 3 AT § WR T & gv ord ghna
W oA g

oft e fog ey ;. owoAEA
wEvaT qad f faz merame wt e
OUET #A TAE AR T AT AT T
T & IR AT F wopwle qeey a2 4
i fr w afafen & 7 q oww @A
¥ qOR T @Y F FITaT T g AR
gt I51@ o X fava & wew AW A 5w
dag & s afafe gk & 7

St Wo ATo fAw : NF TF TARE
g w1 gaTr §, A 9T 7% wEwy
av § fr @ 7 = g I A
s @ wR | dET fE oA R
& sroft 2y grm, Avifrs & gy fafrey
aar gar: 9w fafrex & oF Ao
sy A 51 & fF oo+ T3 fx
% fega v & gfea o feft 7@ =
e aarar amd faax wmf=E w1 aao
Calll

SHRI HEM BARUA (Mangaldai) :
The Mauritius Primo Ministor must
be conpgratulated for attracting our
attention to the Indian Oceam. Wo ware
told on ths floar of the Housn that,
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[Shri Hem Barua)

when the vacuum in the Indian Ocean
is croated after the withdrawal of the
British power, no nation or nations
would be allowed to fill the vacuum.
Now the Chinose, the Pakistani and tho
Russian ships, navalerafts and sub-
marines are operating in the Indian
Ocoan. With the mounting of tension
in West Asia, the strategic importancoe
of the Indian Ocoan has grown. In this
context, may I know what steps
Government have taken to seo whether,
apart from Mauritius, thero are other
peace-loving countrios also for having
a poaco pact ir the defencoof the Indian
Ocean? If the Government do not pro-
pose this, may I know what steps
Government proposo 1o take to sec
that the Indian Ocean doos not hecome
a playground for intcrnational con-
spitacy and intrusion?

SHRI L. N. MISHRA: I have also
every 1ospect for the Mauritius Prime
Minister and 1 will nlso congratulate
him. But I might men:tion here that wo
have besn aware of the situation from
before and wo have boan realising the
gravity of the situation ... (Interruption)

About nuclear tension, I havealready
said that we aro trying to see that
nuclear tension does not irorease. As
far other countries, I would not like to
mention the namos; we are talking
at diplomatic level with various count-
ries, and I may urge upon the Hon.
members to build up public opinion
which 1s very important. Wo bave to
build up public opinion and seo that
these big powers realiso what is our
(eoling.

SHRI PILOO MODY (Godhra):
Ask him, Sir, wherc is the Indian
Ocoan.

SHRI HEM BARUA : The Minister
has not replied to my question. He
has said that the nuclear potential in
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the Indian Ocoan has not inereased.
That means, tho nuclear potertial is
already there and that has not incroased.
I want to know the steps Government
propose to take to see that the Indian
Ocoan is not converted into a playground
of intornational conspiracy.

SHRI L. N. MISHRA: Sofar as
nuclear potential is concerned. .. (Inter-
ruptions), about the high seas we can
only persuade the big powers who are
trying to croate nuclear tension in the
area not to do so. I do not say whother
it is already thero or it is not already
there (Interruption). ... This area should
be freo from nueloar tonsion in any
caso.

SHRI HEM BARUA : I wanted to
know what stops have beon taken to
have the assistance of other peace-
loving nations for defonce or peace
pact.

SHRI L. N. MISHRA ; With like-
minded countries, we have taken up
the issue both at diplomatic level and
at other levols. We are trying to build
up public opinion on this,

SHRI PILOO MODY : What ar.- the
other levels?

=t ware are o (Freelt o) wem
g, ARes AnE W ¥
Fifaw & @™ # a8 W gwdEr W)
=g & A4 #r  afafafanr v gfem
g A 9% @ §—ITwr aif fegew
= Wt IaF T & @ & arr g
g #qv uTy, St ga ofward dw § o Ay
frase & @ A1 a8 AW B A 5
O ag T F@T AL A A T
TWET wAhEAr 39 e w4 7

TR % 7 A e § fe W
37 2 % 919 g w0 A1¢ oy fowew
wrEfenr w6 fyad JEe  dfaw
Fig ® sraear AY
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W § § qg I TR g AT qTH
T 7w g 5 F # aeds aee F,
st fF oifemm @1 mride &, wmi W
¥4 3 9991 OF Wl AT § WX ®W
qiffer &Y A #7 A 7R ¥ @ 8,
a1 IS § AT FLEIRE 7

st ®e ATe fw : wewEr WEET, d@@0
A7 qg= Wl Fgr § o A Y wgar g
&w fadt ot 3w R gy &fas gumls F5
feam owm & TW g Fn AmwEd
WX g% wEA & fF afeae dv ¥ O
I H @1 W T & fF o g
dfeeq & awTy qrad 1 7S 19 § TEET
# wrew g wrfegm 1 gaTk faw W W
A q0A § & fo®T & Arq 7 Ay eAr
HEAT A F g amEa gE g fw @
IAT9 T a3 4% W1 9X fF ag ™ AQ
& s 7 w2 foad fF gfeam s & S
T

g a% FAS H 90 W F wF A1
7aE 1 G4 § B A qg @ g ot
Y gw A qar Wt qwEATEn a1 afew 9w &
wiE w7 A g

gt a% vz fifew & am & A
7@ g fF wamdz d3fET &Y 1 g wo
‘e FT 9TES € | g WO Ad R
g T g &fFA AT aeE ¥
7g vAw Fga AW fF Af # ow
A A @A AT FFAT L | A TE
Oy 9 g W AT ATEY 1 99
T AL aqET 91 qFaT g1 IW@ A
g W ¢ | W A A faiw #Taq
65 % a1 g9 A sa famy g W gw af
% 95 W@ & dfFT g7 uw wfEwwE
e ¥ 7 g9 for &

F1 AT WY Ag S qTEd A wrEEr @
:. .

J (DPLAE=1(n)
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W WIRY . AEAT 9 9 0%
TH A T ot w7 T | T g
AT |

st TET feg Wt (avmm) cosar
#dt wEeg #1 e Aifand ® & fedw
fafree wmwer d==1 g0 frest 14 O
&1 Hodr # fad gu 9w wedT #r o6
mar g famd ag wgr T av i qrfeem
#r wikgwst A8 feg wgrEme §
g 7% oF a€ wrawds wd @ 9w aa
# mf # oqoeT & fAg | S & A
AT qg GETNI AT @ & fF o e
qiffea & ®@ GYF & d@ 9T glgan
7 F (AT § I A4 F J0F 9§D
Iq A & W ThRqTHCE W1 @ & | e
£ 7w & wae Jelt 7 ge g
qeft § ow "qw fawfa frareh foey
5 o= welt oft & fF 7 &Y & ag quAT
argar g fe &1 99 &1 g & fr S0
%% gfaulq fezmgrare & &1 #1 2
W g AR IW & A9 & arg s 9
ag WY 71 & f& 20 wf A dwdy wEw
W TF wga fEaar ¢ 9EE | aee
w @ gfaaa s & &for & oF srfeesr
freem & food aoemar T ¢ f5 & #
17 ggda  uF & WA sEfra w5
& faq qrégdm 9 f& ar0wm f a3omg
& a§i 9§ @ 41 9% g4 K 5T Al w7
q¥a &t § 7 am9 & Wl wgrew gg W
FaT¢ fF qur 7 & oETE WA F o
ag ‘eAfear T ff @Y 37 ® 9 ¥ @7
gt & fadw dadr =wo wmaw #faw 7
oF itz faar fomd 3= a8 #3r a@r
AT F g9 g F A fgmgame
¥ gafeas, wafosT o == wifz o s
I wiwmat § 37 %1 wmow 7 sfgfar
2 o IER w7 9w fa w7 wfa S S
OF FaT G2 & A § IR qw §ogw
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[t v feg ]
mﬁﬂﬁﬂra‘lqaﬂ%qﬁﬁmm
g T 7o yum weft ot & o g¥vfirn
& gV & Fgi & wrezafa & 9l 9.0 § wu=
Her w1 fRw w7t ¥ 1w vy 7 19
I F1 ff WX 9w TS § A
F qyge Het § W 99 Y @ ww
ard g€ & I 49 q|l 9 #4799
TR A FA oFa 7

st ®o e faw : W@ aF TuT qAY
F A FT G § TR OF AT T
T § 9T 9% T a1 foww "
FIE A @I AT | FT aF WHowmw 3
quT WA FF 49 & FH ARG A e
fear ¢ s WY s wfagl

& T\ o #9941 %7 ¢ 7 fa=x FEEmR
# ady afr wfwal s 7@ W =ifeg
o feft a8 ®1 e Tgt 98 T@T
=fee |

Sgl % 98 ®9 § ® & W
% wn afr & & AR g ST
? fe v 1 wifamw & Far glaar 6 R
e A" & | w6 & "HeEr 5
ot wiw &, 9z faedq 99 & ww &=
# arget & %@ i § wivg @ o
famar Y @@ & WIT 99 WX & A
aifgw 1

SHRI J. B. KERIPALANI (Guna) :
ﬁ’y dose not he say, ‘What can we
ot

SHRI PILOO MODY: Are you
trying for any co-operation?

SHRI BAL RAJ MADHOK (South

Delhi): He dose not want to mame
them.

st e feg welt @i s
® feda fafree w71 91 14 719 ¥7 R
aﬁﬁnﬁﬂzwaﬁﬁzw
gia # mfw # fog ag shwfow @ f%
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qifeaT % T OF I I W) arFaas
WA gFt wrfer W =\ 39 F1 &4
Az @ @ @A frww
# £ I8 7 az 9T ghawr ¥ @ E ?
7 §FT | A AR R FATFGE 7

stao Ao A WA WaA 7
gz ¥t 71 & fF = fom ald & oifsem
#1 gfaa o1 w= e JTETTE
g ar Siewge | § I@ AT gW awaw
TR T | g F AT Yo qamn @
AR w3 § 5 e Wt ag ofeem
# Aq7 W # Ffw F@ Iqw wi=
g # grft /X gw av & fag oF g
afcfeafs s st st fie gfam # mfs
# faw v & gt |

12-24 hrs.
PAPERS LAID ON THE TABLE

Reporr or UnecoNoMmic Braxcm
Lines CoMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
R, L. OHATURVEDI) : On behalf
of Shri Govinda Menon I beg to lay
on the Table a copy of the Report of
the Unaconommlag;mch Lines Cfom-
mittee, 1969, [P mLterry See
No. L.T.—2425/69]

SHRI PILOO MODY (Godhra) : Be-
fore you proceed further, I want to
remind you that I sent a calling atten-
tion notice to you this moming on the
firing in Porbandar.

MR. SPEAKER: I ocannot say
anything about the calling attention
which came to me this morning.

SHRI PILOO MODY : Will you
permit it, '‘Sir! The Central Govern-
ment is using ita police force all the
way in the West Coast. I think some
discussion in the House may be per-
mitted by you.
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MR. SPEAKER : I am sorry I ocsn-

not say anything about it now.

it Wi AT (97 TR ;e wEEd
TAATYT H 2T F F@H  H CF AEA
g wfas ¥ Forgd #Y geare 99 W & |
agT < ag a9 famr mr @ 5 GmAmae
TAEYE AT § | 4g UTATEAX AHITYL
F qEAT § | W EF A A G A
W AT A 8 oW wE s A
% §T9 A qqgAT O 9w ¥ fawww sw
IR 7l T fFar & 1 TH SRR A
ESAIT F1 qEl § UzAEwT W @Al
§ & 1 @i #Y qwd wfafa #1 a< A 9w
oaT g AR A w9 § wwg Fem fE
I AN AT T @A A TAA R

s wEYR < WEY, WTET | 9% TS
qHaE e

s WEFE WT . 99 9T W A4T &9
%¢ @ & qg Wi "ihe |

MR. SPEAKER: Thero is nothing
before mo.

oY WiNTE T : 27T a7 a7 W aTC
# gemg F1 AW AG a1 agr & g5 gfew
wfaFifat f1 g2r § # A9gL g7 WIAT
GEAT FT A | AfEHT T T @) f dw
firewe g1, @ aeads @i ...

MR. SPEAKER: I do not allow it.
There is nothing vn the agenda.

SHRJ R.K. AMIN (Dhandhuka) :
Would you ask the Govirnment to
make & statement about the Porbandar
firing 1

MR. SPEAKER: I cannot say sny-
thing now. (Interruptions) .
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Axnvuar ReprorTs oF AIR INDIA AND
Inpian ArrviNes, CERTIFIED Ac-
COUNTS AND AvupiTr REPORTS, AND
RepoRr or RAtLwaYy Sarety Oom-

MISSION

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : I beg to lay on the Tablo—

(1) A copy each of the following
papers undor sub-section (2)
of section 37 of the Air Cor-
porations Aect, 1953:—

(¢) Annual Roport of the Air-
India for the yoar 1968-
69.

(24) Annual Report of the In-
dian Airlines for tho year
1968-69.

[Placed #n Library. See No., LT-

2426/69]

(2) A copy oeach of the following
papars under sub-section (4)
of section 15 of the Air Cor-
porations Act, 1953—

() Certifiul Accounts of the
Air India for the year
1968-69 together with the
Audit Roport: thereon,

(#1) Cortified Accounts of the
Indian Airlines for the
year 1968-69 togothor
with the Audit Report
thereon.

[Placed in Library. Sce No. LT-

2427/69).

(3) A copy of the Report on the
working of the Commission
of Railway Safety for the year
1967-68.

[Placed in Labrary. See No. LT-
2428/69).

SHRI M. L. SONDHI (New
Delhi) : Sir, Chandigarh bas beoome
u spy den. Why does the Government
not place the facts? (Interrup-
tions).
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=it WNTX W TR FY TEW F T
W B T e | ww
TTHT FY TH AT & W FT LT T
Zaqrq &1 ¥ geWAT 37 Mg Ig a7
A ATAET § AR W QT # g wer
HET | ATH AT F ...

MR. SPEAKER: Don’t get up
abruptly. You como out with some
motion.

st WH BT YW A F AW Al
wERg { wvared faar a1 o v 9fE
39 F1 Iewud g1 T ¢ T fAw g¥ ww
STvaTER giafa ®1 gUE S

MR. SPEAKER: I will ask him 1y,
make a statoment.

SHRI1S.M. BANERJEE (Kanpur) :
On a point of order, Sir. 1 want
your ruling.

MR. SPEAKER: Theio is nothing
pending before the Houso. On what
matter do you want to raisc a poing
of ordor?

SHRI 8. M. BANERJEE: I want a
ruling from you. Lot it be a guidance.
In this particular case of Jamshedpur,
you know that we are not having the
Stato Assembly. (Interruptions).
You give your ruling on this point of
order, Sir.

SHRI PILOO MODY: When I want
a discussion on Porbandar firing,
you go to Jamshedpur.

MR. SPEAKER: Mr. Banerjeo, ploaso
sit. down. I am on my logs. I do not
liko this practice of getting up abruptly
Thore is nothing before me. ’

SHRI VASUDEVAN NAIR (Peerma-
de) : It is a question of procedure.
Wl you allow Mr.  Banerjoo to muk:
lis point of order, Mr. Piloo Mody
ohjocts to it. Mr. Somam ubjacts to it.
You don’t allow him to complete.
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MR. SPEAKER: He wants to speak
on somethnig which is not on the
agenda.

SHRI VASUDEVAN NAIR: Unless
you hear him, how can you give your
ruling?

SHRI PILOO MODY : Ho is trying
to becomean altcrnate Spoakor.

MR. SPEAKER: Ho is an altornato
Speaker. He is a good alternate Spea-

kor.

I said there is no item hoefore the
House. On what item are you raising
the point of order?

SHRI 8. M. BANERJEE: I am rais-
ing a point of order on what Mr.
Bhogendra Jha has said just now.

MR. SPEAKER: Ldid not allow him.
Ho wanted to raiso something about
the Ministor's statomont.

SHRI S. M. BANERJEE: Sir,
there is no logislative assembly in
Bihar. Tatw’s aro taking undue ad-
vanttage.

MR.SPEAKER : You wanted to say
something and you have said that.
That is all. There is no puint of order
in that.

SHRI N. K. SOMANI—ros:

MR. SPEAKER: I am on my legs.
Iwill ask him about it. Will the Minister
consider it, about submitting a state-
ment on the points raised by tham?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): If you so direct.

SHRI M. L. SONDHI—rose

Mr. SPEAKER: After all thero is a
limit to this. I called for you and Mr.
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Patodia and others. You wore not
available.

SHRI M. L. SONDHI : I am slways
at your disposal,

MR. SPEAKER: You are availablo
in the House, not in my Chamber.
1 want to say something about that.
I hope you will seo me in my Chamber.
There is something about. it which come
pels mo to postpone it i public intor-
ost.

AN HON. MEMBER: Somothing
bas appoared in the papors.

SHRI R. K. AMIN (Dhandhuka):
In Porbunder what happened was
this ...

MR. SPEAKER: If Profussors go the
wrong way, God help us. Shri Samar
Guha and others, uro profossors; they
are tho biggost hoadaches for me.

SHRI R. K. AMIN : Wo wish to ask

tl o Government. ahout it.

SHRI N.K. SOMANL (Nagaur) :
I have to say something. In course of
timo  bofore this, it has heon brought
to the attention of the House that
Ministers have boan troating the House
in a light-hoarted manner. Now, I
would refer to item No. (3) on Page 1,
under main item 5. The papors have
been laid relating to tho year 1967-
68.

MR. SPEAKER: Sub-item (3) of
item No. b.

SHRIN. K. SOMANL: 1t is laid by
Dr. Karm Singh, Sir. We have Lrought
it repootedly to your attention ard to
the Minister concornod that tho Hous
should not bo treated in a light manner
but that the reports must be submitted
in time. Whonever a roport is laid on
tho Table, it is unnduly delayed. Ho has
not even apologisod for the dolays,
This is sometbing which Lappened
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many months bofore. Iam sure you are
equally, if not more, concarnod with
the priviloges of this House. 1967-68
expired in the month of March, 1968,
I hopo the Ministor knows that. It is
a mattor about the functioning of the
Commissionnr of Railway Safoty. You
should also be cor corned about it, Sir,
and wo would like an explanation from
the Minister why after so many months
ho has choson this time to placo it or
tho Table of tho House.

SHRI PILOO MODY: In a sur-
replitious manner.

MR. SPEAKER: I really wonder
what be aims at. He thinks that this
1967-68 roport is too old.

DR. KARAN SINGH : It is not of
that old. But novertheless I do rozrot
the delay. L will soo that Railway Sefoty
Reports are in futuro comirg hare
oarly.

ANnNusL REPORT OF THE SEAMEN'S
Provibext Funp ScHEME

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
On behalf of Shri Raghuramaiah I beg
to lay on the Table a copy of the Annual
Report for the year 1968-69 on the
working of the Seamen’s Provident
Fund Scheme, 1966. (Placed in Library.
See No. LT-2429/69).

NormiFicATioNs UNDER ALl INDIA
SERVICES AoT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

I beg to lay on the Table a copy
each of the following Notificutions
under sub-section (2) of section 3
of the All India Services Act, 1951:—

(1) The Indian Administrativa
Bervice (Fixation of Cadre
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Strength) Twentieth Amend-
ment Regulations, 1969, pub-
lished in Notification™ No.
G.8.R. 2714 in Gazette of
India dated the 6th December,
1969.

The Indian Police Service
(Fixation of Cadre Strength)
Tenth Amendment Regulations
1969, published in Notification
No. G.S.R. 2715 inj Gazette
of India dated the 6th
December, 1969.

GSR. 2716 published in
Gazette of India dated the
6th  December, 1969 con-
taining corrigendum to Notifi-
cation No. G.8.R. 2027, dated
the 23rd November, 1968.

G.S.R. 2717 published in
Gazette of India dated the
6th December, 1969 contain-
ing corrigendum to Notifica-
tion No. G.8.R. 2026 dated
the 23rd November, 1968,

The Indian Administrative
Service (Fixation of Cadre
Strength) Fifteenth Amend-
ment Regulations, 1969, pub-
lished in Notification No.
G.S.R. 2718 in Gazette of
India dated the 6tn December,
1969.

(6) The Seventeenth Amendment
of 1969 to the Indian Adminis-
trative Service (Pay) Rules,
1954 published in Notification
No. G.S.R. 2719 in Gazette
of India dated the 6th Decem-
ber, 1969.

(7) The Indian Administrative
Service (Fixation of (adre
Strength) Sixteenth Amend-
ment  Regulations, 1969,

@)

)

4)
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published in Notification No.
G.S.R. 2720 in Gazette of
India dated the 6th December,
1969. [Placed in Library. See
No. LT-2430/69).

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-
TIONS

- MiNuTES

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : I beg to
lay on the Table Minutes of Fifty-fifth
to Fifty-seventh Sittings of the Commit-
tee on Private Members’ Bills and
Resolutions held during the current
session,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:

“In accordance with the provisions
of rule 127 of the Rules
of Procedure and Conduct
of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, atits sitting
held on the 17th December,
1969, passed, in accordance
with the provisions of article
368 of the Constitution of
India, without any amend-
ment, the Constitution (Twen-
ty-third Amendment) Bill,
1969, which was passed by
the Lok Sabha at its sitting
held on the 9th December,
l%g’it

12-35 Hrs.
CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P.C. SETHI): S8ir, I beg to

* Publishhed in GuZetto of India Ex tracrdinary Part I1, Section 2, dt. 19-11-69,
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move for leave to introduce a Bill to
amend the Contingency Fund of India
Act, 1950.

MR. SPEAKER : The question is:

“That leave be granted to intro-
duce a Bill to amend the
Contingency Fund of India
Act, 1950.”

SHRI SHIVA CHANDRA JHA—

rose.

MR. SPEAKER: If certain objec-
tions are raised once in a way, it is
all right. But it is becoming a regular
practice with you.

st fowser w1 (W) ¢ oa@g A
TN & | @TET W WIET A7 gL HHG Wl
3§, 99 9T 9 mfa @ I |/
am W O e & IaEr o fade A
W@ w1 F fow & qofas & &
"I T TET§ | T 7 A9 H1 F¥4 W90
gt

MR. SPEAKER : I object to it.
This is something which is against
the practice of the House,

st fiw o WY : 91 AT, 99 A
BN g, gHAUTCHE W IRE

MR. SPEAKER : For every introduc-
tion he says, as if he is the only Member
who can raise this thing.

SHRI 8. M. BANERJEE (Kan-
pur) : The objection raised by Shri
Shiva Chandra Jha is under the Rules.
We are developing a convention that
for introduction of non-official Bill
one will not raise any objection. But
the convention does not pertain *o
this category. Suppose they want
to introduce all sorts of non-sense
and we don’t object to that, what
will happen?

MR. SPEAKER: I expected some-
thing better from you.
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SHRI 8. M. BANERJEE: I like
vigilance.

st fira W WY : 3 |TT FET gmyT
1 3T g1, gHT A w14 A g ?

MR. SPEAKER : On every little
Bill the hon. Member gets up.

I have to put it before the Business
Advisory Committee if this continues.
If they allow this thing it is all right.

wit forr W W 2 g9 A faw & nfas
g1 fom ag 7 1 o #r§ @ge g
qHAT §, THI AE AW IS RE |

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : I don't think
the Business Advisory Committee
has anything to do with this thing. I
think the rules are very clear on this
point. At the introduction stage, if
the principles of the Bill are opposed,
it can be permitted. The discretion
is with you. What has the Business
Advisory Committee to do with that?
Idon’t understand that. (I'nferruption)

MR. SPEAKER : All of the wise peo-
ple are enjoying the fun; but I do not
mind. I allow him. You keep on going
every time. I do not have any objection
T will not listen to any of these gentle-

men if they come up later on. Shri
Jha,

sft fre wox w1 : worw WREE, ag S
wfziedt o2 ar ffear (wiedz) fodas,
1969 8, & 3% ¥ fatiy 71 ( 1 q@ oY
1950 %1 %2 & 39 *1 FONT FF &
fod v v ) sfaum & wfces 267
(1) % warfaw Teefa ot w91 frma d
& OF FTTAWT FIT | FIEANH -
™ 7 4 &1, 9rer ), 4w & wanfaw
g TH F1 TEAWTS &7 HFA £ | IAEYT
ofa & fag wgr mn 2 f& TAww a9
T T ¢ TH fAd Tw & 15 w1 &
20 ®UE o @ &
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[t firw wex W)

# g agar g 5 @ w3 &1 oagT
N IEw A 3 1 7 fafgae @ mr
& 39 & 500 AT To Fifergaa Farma
Fowd gaT &, 200 ¥ 300 ¥AT %o
zHq H 9T ¢ | ATE @ W W aga At
woeast g & 1 afz g\ & T« 9w
A AEAAZ TTHT THZ F T77 & FHleaay
FT Ft FEE FT FEGT T4 93407 | Tfwfaz
FreAfET & Ifd, 7 @t st F
aTFTC d|T agm A E, qar @@ A
dfra 3@ faggs & Amaw & w9
qft F3 & TET @A FT FE FEA
At & | 39 F 91 ¥ TR T @AT A1
TFAT AR |

@ Wl a9 § o faggw &
fata F@m g

SHRIP. C. SETHI : The hon. Member
is going into the merits of the question
as to whether the amount can be raisad
or not. He has not raised any constitu-
tional objection.

MR. SPEAKER : The question is1

“That leave he granted to intro-
duce a Bill to amend the
Contingency Fund of India
Act, 1950".

The motion was adopted.

SHRI P. C. SETHI : I introduce the
Bill.
12-42 Hirs.
STATUTORY RESOLUTION.- RE.
- FOREIGN EXCHANGE REGU-
LATION (AMENDMENT) ORDI-
NANCE
AND
FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL —-contd.

MR. SPEAKER : The House will
now take up further consideration
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of the following motion moved by
8hri P.C. Sethi on the 18th December,
1969, namely:—

“That the B"' further to amend
the Foreign Exchange Regula-
tion Act, 1947, be taken into
consideration”.

Was anybody on his legs?  Shri
Lobo Prabhu was wanting to speak
but I find that he is going away,

SHRI SURENDRANATH DWI-
VEDY  (Kendrapara) : May we
know how much time is left for the
Bill?

MR. SPEAKER: Half an hour has
been tuken and the balance is about
2 hours and 25 minutes. If the Bill
can be finished earlier, think it would
be good.

SHRIS. M. BANERJEE (Kanpur) :
We have not spoken at ull.

MR. SPEAKER : He will get his
chance to speak.

I had been asking whether any-
body was pgoing to speak. Even
Shri Lobo Prabhu was about to go
away and I had to call him while he
was going.

SHRI 8. M. BANERJEE : Al
1ight, let him speak. He is senior
in age.

SHRI LOBO PRABHU (Udipi):
I thank Shri 8. M. Banerjee for this,

This Bill has to be seen in the context
of our position in respect of foreign
exchange: At the time of Indepen-
dence we were fortunate enough to
have an accumulation of Ra. 1.625
crores of foreign exchange. This yeur,
fortunately, there has been & rise in
our foreign exchange figure, which
is Rs. 641 crores. If we add the
amount that we can expect to get
fiom SDR it will be increased by
Rs. 270 crores.
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In one way, the hon. Minister has
reason to be gratified that for the
first time after many long years, the
foreign exchange position is satisfac-
tory.  All the same. Government
should be aware that a change is
taking place and the rosy expectations
of yesterday are changing. There has
been a fall in our exports, and instead
of realising 7-2 per cent. increase
during the current year, we are at
present working only on 1-5 per cent.
I amafraid, that it is not possible to be
optimistic about our exports, because
with our rise in prices and our growing
internal market and with the reduction
of prices abroud, these three fuctors
would make the future of our exports
u very doubtful one. The position is
further complicated by the fact that
we are running short of raw mauterials
like steel which will affect the orders
placed for our exports. The Minister
should therefore not allow himself
to be subjected to a sense of compla-
cency. Even foreign exchange ns it
is has many loopholes and muny
abuses which were the subject of
comment by the Estimates Committee
and the Administrative Reforms Com
mission.

Before I proceed further, T submit
that we have a lurid picture of what
is happening in respect of our foreign
exchange. About a year ago, one M,
Nanumal Poonjaji Shah was arrested
in Bombay with 14 accomplices for
being involved in foreign exchange
racket of Rs. 40 crores. Mr. Shah
happens to have been photographed
with the Chief Minister of Rajasthan,
Mr. Sukhadia. It does not do much
good to our Chief Ministers that one
Ohief Minister should consort with
those who are concerned with probably
a world record in the evasion of foreign
exchauge. The hon. Minister may
say that Mr. Sukhadia’s appearunce
in the photograph was accidental or
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anything of that kind. But the fact
remains that no steps have yet been
taken against Mr. Shah. On the other
hand, he has been having this accumu-
lation. We had also a cusc where
Rs. 1'5 lakhs of foreign exchange
was caught in post in the month of
August. Messrs. Printers’ House in
Delhi was raided for foreign exchange,
and then we had that King Charles's
head, namely Aminchand Pyuarelals com-
ing up again on the question of foreign
exchange. But this is not all. We
have got a basic running source of
exchange vie the foreign Embassies.
We had recently the information about.
the collapse of the building in Trivan-
drum. But that is not one instunce.
The Embassies are involved in passing
on a lot of foreign exchange to the
country. In this matter, no one is
clear about the exact position. We
heard the other day Shri Umanath
aceusing the Hind Muzdoor Sabha
of being raided for having 650,000
dollars in its possession. This picture
indicates firstly that our foreign
cxchange mechanism is not sutisfactory
and secondly that our staff is not
sufficiently vigilant.

Against these enormous figures, and
Rs. 40 crores in one case alone, what
has the Enforcement Branch been
able to achieve? T was a member of
the Estimates Committee which consi-
dered foreign exchange and we pointed
that over a course of ten years, the
foreign exchange which was repatriat-
ed was only in the tune of Rs. 2-b
crores. We pointed out that the
foreign exchange involved in all the
cases in the last year was only Ra, 6-08
crores; so, there i# no doubt that
there has heen lapse of vigilance on
the part of the Enforcement Branch,
and a sense of complacency on the part
of Government which is not fair to
this country, because foreign exchange
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is most precious especially at this
time when there is & possibility of a
fall in our exports.

The causes of this state of things
have been assessed by more than
one committee. I had mentioned the
Estimates Committee in this connec-
tion, and the Estimates Committee
has found that in spite of all its identi-
fication of these cases, Government
seem to be quite indifferent in regard
to their proposals, The Committee
have remarked that although they
pressed for the appointment of a
committee to suggest plugging of the
loopholes, Government have not
agreed to it for reasons which the
Committee have not accepted. The
first excuse Government gave was
that the ARC was seized of this subject
and therefore another committee was
unnecessary. When the Estimates
Committee pointed out that the ARC
was not concerned with the 101 objec-
tions or loopholes pointed out by
the Committee, Governmont again tar-
ried and has not replied that such a
committee should not be appointed.

Secondly the Committee pointed
out that the action to be taken against
the offenders was not serious enough.
Even Pakistan has enhanced its punish-
ment while we seem to be content
with some kind of leniency to these
offenders. It does not redound to
Government’s credit that it should be
behind Pakistan in punishing offences
like this.

Then the Committee recommended
that there should be publicity given
to offenders of foreign exchange regula-
tions so that the public know who are
they so that they can be treated as
they should be. Government’s reply
was that rules were going to be framed.
Tt is now four years, the Committee
remarks, ond still no rules have so far
been framed.

Regul. (Amd1,) Ordinance
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The country no doubt would regard
such an attitude on the part of Govern-
ment as one which encourages this
kind of breaches of foreign exchange
regulations.
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Then there are reasons for the
foreign exchange shortage which Gov-
ernment have so far not considered.
One is that our public sector enter-
prises accumulate inventories costing
foreign exchange which are not neces-
sary. In the last budget, it was
disclosed that the Army alone had
Rs. T00 crores worth of inventories
for which there was no immediate
use. Is this the way to use our
scarce foreign exchange? The Finance
Ministry perhaps has no direct responsi-
bility for inventories. But when
reports like this are available, it can
check these inventories,

The second reason is that our prices
are too high, more than double the
world prices, which make it impossible
for our exports to compete.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P.C. SETHI): With all due
respect to the hon. member, may I
point that we are considering a limited
Bill?

SHRI LOBO PRABHU: I am coming
to the Bill after giving the background
I thought I should give a picture of
our foreign exchange position.

The problem of inflation is a problem
which comes in nearly every subject
that comes before the House. Some-
how inflation has been so long with
us that we are no longer concerned
about it. We have accepted it as
practically a way of life, certainly
8 way of government. Should not
the Ministry on an occasion like this
consider what we can do about it.
Yesterday the Minister of Food was
not able to satisfy us when it was urged
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that zonal controls should be given up,
that prices throughout the country
should be equalised so that inflation
would be reduced. Has the Finance
Ministry no responsibility for other
Ministries which allow these causes
of inflation to go on? Inflation is
the root cause of smuggling. This
country is a paradise for smugglers.
It has heen estimated that investment
in smuggling is so high that motor
boats are engaged and there are regular
wireless connections between Bombay
and Kuwait and Duboi. I have raised
this point again and again. I would
like the Minister who came with
stringent measures to say to what
extent they have reduced smuggling
and the breach in foreign exchange
closed.

Then we have the question of
repatriation of Indian money earned
ahroad. It is a tortunate ciicumstance
that our Indians have been earning
considerable amounts of money but
are reluctant to send it directly because
the exchange value offered by Govern-
_ment is almost half of that offered
by smugglers and other dealers in
foreign exchange in other countries.
Qur banks are not being sufficiently
co-operativein collecting these amounts
from others. This is because of the
difference in the value of our currency.
1 have pointed that the deficiency
in the value of our currency in the
international market is due to the fact
that there is & hunger for gold on our
side while there is a hunger for our
silver abroad. On the last occasion
I had pointed out that somehow we
must devise a system by which we
ban get gold in exchange for our silver
on an official basis so that this demand
for our gold abroad for smuggling
is reduced. I would like him to say
if he has made any progress in this
direction since he made & promise
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This is u very important matter.
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Lastly, there is the question of our
capacity to make the best use of our
products. Here, although Shri Banerjee
would in due course contradict me, I
would say Government are restraini
production in the country by the
controls and taxes they impose We
have all the labour in the world, an idle
population; according to Government’s
own figures, it is 16 million, and accord-
ing to others’ calculations, it is 70
million. When you have the population,
when you have the raw material, when
you have the idle capacity, why do you
come into the field and stop production
by your laws, threats, propaganda and
everything againat investment, The
need of the hour is investment; if we
have investment, we shall have enough
exports to earn foreign exchange to
remove the shortage of foreign ex-
change we now suffer from.

13 Hr.

MR. Dgeruty BSPEAKER :
Chair.

SHRI 8. M. BANERJEE (Kan-
par) : I have no hesitation in support-
ing this piece of legislation, I have
gone through the statement of objects
and reasons. I find this Bill has been
brought with a view to prevent under-
invoicing. It was necessary after the

in the

judgment of the SBupreme Court in
Mc Leod Co. vs Union of India.
They were fined Rs. 20 lakhs and

ultimately in appeal I think it was
lessened, but that is a difterent matter.
Under-invoicing has become the order
of the day. All those who are engaged in
the jute industry are doing it. They are
conserving their foreign exchange in
foreign banks. I would like to know
what arrangements have been made to
check or seize the foreign socounts,



247  Foreign Exch.

[Shri 8. M. Banerjee]

particularly those in some of the Swiss
banks. The former Finance Minister
had stated that steps were being taken
with the help of the Reserve Bank to
unearth some accounts kept by Indian
citizens abroad, in Swiss banks, but we
were not able to do it because they keep
the accounts by numbers and do not
divulge the names. It will be a tragedy
indeed if these persons who conserve
foreign exchange by under-invoicing
are allowed to have their accounts in
Swiss banks. I would like to know
whether any steps have been taken,
and if so, what they have brought any
fruitful results.

Recently the young and bold officers
of this Directorate were asked to raid
the Birla concerns. They had to take
the help of the Customs and other au-
thorities because these officers are less
in number. Whether it is the officers or
Class 111 staff, they are much less than
required in this Directorate, and it is
@ tragedy that though the foreign ex-
change violation cases have increased
by 50 per cent from 1962, the number of
staff is what it was in 1963 or 1964.
They are also suffering from stagnation
as there are no channels of promotion.
The pay of the officers in this Directorate
is less than the pay of those in the
Customs doing the same work. It is
high time the hon. Minister took note
of it. If he wants thess young and
bold officers of integrity to function
effectively, he has to raise their pay and
give them proper promotion avenues.
Especially in places like Caloutta
from where they have to safeguard the
interesta of Government in Andamans
and Nicobar also, the staff is very
insufficient. The hon. Minister should
see that something is done in the direc-
tion of rectifying the injustices done to
these officers.

By this Bill we are trying to check or
minimise under-invoicing and I weloome
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it, but what is happening is that senior
officers are violating the foreign ecx-
change regulations and rules. T would
like to invite his attention to a newsitem
in the Patriot recently about contraband
coming through postal bags. It reads:

“On 13th November 1969 an Air
Mail bag with double label
addressed to the P, & T.
Directorate from Tokyo was
opened at the Delhi Air Port
Sorting Office by mistake as
normally such bags with re-
gistered label are not opened.
A cigarctte case (999) and a
small attache case containing
gold and 16 watches fell out.
The bag was closed without
examining further contents
and sent to Foreign Post for
examination of Customs au-
thority.

“As the contraband articles be-
longed to a senior P, & T.
Officer,......

I speak subject to correction, but I
am told that this particular officer was
an ex-Director General of P. & T.—

‘.. the local P. & T. boss got so
much annoyed that he has
complained against the Custom
Inspector, Shri Chadelkar”.

The officer who did his job and opened
the bags and found 16 watches and gold
was taken to task by the postal au-
thorities.

““A senior Finance Ministry official
who is on deputation to the
P. & T. Department is report-
ed to be involved. It is learnt
that 10—12 more bags are
still lying with customs and
some more bags are expected
through sea mail.”
This is a sad commentary on the
honesty and integrity of some of the
senior officials, I wish this news is wrong

248
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but I have got proof in my possession,
certiin documents which I can lay on
the Table of the House, showing how
surreptitiously these bags were taken
out and the customs officers were com-
pelled to ohey by the senior postal
authority. If this news is correct, if
this particular senior officer of the P. &
T. Directorate and this gentleman of the
Finance Ministry who is on deputation
to the P. & T. directorate are involved
in this, serious action should be taken.
We expect the custodians of authority
to behave better, and I hope this will
not be hushed up.

“Senior P. & T. officers went to
Tokyo in the beginning of
October to attend the Univer-
sal Postal Union Conference,
The Japanese postal autho-
rity undertook to send free of
charge their documents and
other belongings through poe-
tal bags. The P. & T. officers
have utilised this facility to
bring contraband with the
hope of avoiding customs. But
for the mistake of a Class IV
official ., *

I would like the hon. Minister to make
a reference to it when he replies.

Is this Bill going to stop or minimise
under-invoicing? Unless there is fear
in the minds of the busineas houses, in
jute or tea or anything else, who are
exporting that their accounts kept in
Swiss banks by numbers and not by
names can also be unearthed, nothing is
going to happen. Even the refugees from
Pakistan are harassed under this Act.
I do not want to mention the particular
section of the Act, I would like to men-
tion it when the clause by clause con-
sideration starts. Therefore, I would
request him to look into this.

When the Birla organisations like
Hind Motors were being raided, there
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was a news item that before the raids
started the Birlas knew that this was
going to happen. I do not cast any
aspersion on these officers for whom I
have the greatest regard but who was
the man concerned who informed them
in advance? What is the outcome of
the raids? Have they been prosecuted
or not? The Bajorias and Sahu Jains
got a verdict from the Supreme Court,
but still we did something in their
case, but what ie going to happen in
this Birla case? This is the test before
the House. It is for the Finance Minister
to issue instructions that wherever such
raids take place, the officers will be
given full protection. Otherwise, what
can these officers do? I would like to
know whether the investigations are
going on, whether prosecutions have
been launched, and if any prosecution
has been launched, what is the specific
charge against these Birla concerns.

As this Bill is for the purpose of
plugging loopholes, I would like to know
from the hon. Minister how many cases
of under-invoicing have been brought
to his notice. It is only in the jute or
the tea industry? Is it not a fact that
simply to get expert incentive some
people are sending some consignments
marked as certain goods, while realy the
consignments do not contain those
goods. I would request him to look into
it in the larger interesta of this country,
This Directorate has done a very good
job. They risk their lives, they were
threatened. They were trying to black-
mail them and bribe them, but they
did not accept any bribe. I must thank
those officers of the Department sape-
cially for this. Now, this stagnanoy in
the posts should be removed, and these
employees need promotion. They want
confirmation; they have a right to
exist and that can only be done if thfe
department is expsnded to suit the
needs of this country. I hope that thy
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hon. Minister will see to the interests of
the employees also so that more cases
oan be unearthed.

I would like the Government to go
into the case of this P. & T. officer
specifically, Iam told that this was the
officer who gave us a lecture in the P. &
T. Board about the integrity of the
employees. Now, his own integrity is
challenged today, and I would like the
case to be exposed in the full face of the
House if he has done anything wrong.

SHRI NARENDRA SINGH MA-
HIDA (Anand): Mr. Deputy-Spea-
ker, Sir, we are short of foreign ex-
change and we have to plug all the
loopholes by which the foreign ex-
change drain occurs and bring measures
to this end. We are keen to see our
exports increase, but while exporting
we should also watch the system of
under invoicing. The business commu-
nity is very clever and I would urge the
Ministry of Finance to be more vigilant
in this export trade, Our films also are
exported. South Africa is a banned
country and we do not have any trade
with them, but our films also somehow
from other countries of East Africa are
routed to South Africa, and I do not
know what happens to those monies
which are collected on account of those
films.

Then, we have a very big drain of
our ancient relics like ancient statues
or archaeological pieces. Recently, from
the museum of the Maharaja o{; aipur,
very valuable paintings were taken out
o:?hia country and I still wonder how
they were taken out. There are very
many loopholes which have to be
plugged: because of these loopholes our
ancient belongings like paintings and
idols are very regularly and systema-
tipally exported out of this country.

‘While inspecting the Bombay Har-
bour, &s lel.lectlrmm of the National
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Shipping Board, I learnt about a broken
package which was marked for export
and as containing some export items;
it actually contained very valuable
idols from Rajasthan. We are also seeing
a very sad picture in our rural India.
Now and then, idols are being lifted
from temples, or many monuments are
removed from their places, All these
relics are found in the markets of
Bombay or Delli or Agra or Jaipur.
These can be traced; they are being
bought by many foreigners. We have
many loopholes which should be plug-
ged, because of these loopholes articles
older than 100 years can be taken out
of this country. But who is to say that
a particular piece is a thousand years
old or & hundred years old ¥ There is a
lot of drain out off this country in respect
of foreign exchange. We have reached a
drain of a sum of Rs. 100 crores now,
through smuggled gold alone. We have

- not been able o check gold smuggling

eftectively, when gold is being regularly
brought into this country. When I
visited the Persian Gulf area, I found
one thing. It is an open secret there:
Arab dhows or country-crafts or fast
motor boats are regularly plying
between India and the Persion Gulf;
gold is very cheap there, and it is sold
here at double the price at which it is
fetched there. Particularly on the
western coast of India right from Kutch
down to Goa, there is smuggling of gold,
and there is a lot of drain in this way,

So, I welcome this Bill. It is in order
to check the exporters, to compel them
to declare the articles in full, which they
sre not doing. They object to our
customs when the customs seize their
export items and detain them and then
they challenge in the courts of law that
this detention is illegal, In order to meet
this challenge from the courts of law
that the Government is bringing this

Bill to plug the loopholes in respect of
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smuggling and underinvoicing, I wel-
come this measure. I want the Govern-
ment to be more vigilant; in the coast
of western India, we must have more
motor-boats, we must have very modern
vessels like hovercraft, hydro-boats
and other amphibian vessels which
can travel at a speed of 70 to 100 miles
an hour. The Arab dhows that I saw
in the Persian Gulf and the motor-boats
therc are very fast and they travel at a
speed of 50 to 60 miles an hour. It is
very difficult to locate a foreign vessel;
within Indian waters by the time you
chase them, they are out of our waters,
and it is difficult to catch them once
they are in the international waters.

In the area of Surat, in Gujarat State,
when the sea-shore was dug, we once
found scooters which were hidden in
the sands, This gave us an idea how
regular smuggling is going on. Smuggling
of watches and gold biscuits is very
common. I would thercforc urge the
Government to pay more attention to
these places where smuggling is going
on and which are very well known.
Very stringent steps should be taken;
not merely a sentence of two or threc
wonths, but a rigorous sentence should
be given to the offenders.

With these words, I welcome this
measure and support the Bill, and I
hope that this Bill will also prevent
underinvoicing in this country.

SHRI 8. M. KRISHNA (Mandya):
It is rare for us to get an occasion to
welcome a Bill or an amendment
moved by the Government. Forcign
exchange is increasingly hecoming one
of our most precious commodities in
this country, and therefore, the reason
why the trading community in this
country like to amass much of it outside
India.

Let me start by comments on this
meuding Bill by quoting Shri J. R. D.
Tata. While addressing s gathering of
M{B(L)1LS8—2
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the business community, Shri J. R. D,
Tatn said that “the trading communi-
ty should woeed out all those traders
who follow the malpractices in busi-
ness”. Ho suggested that “the business
community should submit itself to some
mechanism of social and management
audit as well as take up permanent
responsibility towards the people of
their area, of their location, in a bid to
try and improve its prevailing poor
image”. The sentiments oxpressed by
Shri Tata should drive some sense into
the business and trading community in
this country. Wo were hoping that the
Government would move in the direc-
tion of piloting a Bill to nationalise
this export-import trade which would
permanently put away or do away with
the foreign exchunge rackets that we
hear so often. On very many occasions
forceful pleas have heen made on the
floor of the Houso that these rackets
which have gone on unchecked and at
certain times with the active  comni-
vance of those who are in power at the
Centre as well as in the States. should e
put an end to. We have not forgotten
the oceasion when very nuany  hig
names were involved in some of those
foreign exchange rackets; we have not
forgotten even the case that is often
being mentioned about Rajasthan,

This particular amendnient aims at
setting right the lacuna pointed out by
the Supreme Court. Violation of forcign
exchange rules is not an exception, hut
is becoming the rule in thia country.
Sometimes the officers involved are
corrupt and they are tempted to squure
it off with the businessman or firm con-
cerned.

The plea for nationalisation of this
tsade as u whole gets added significinee
with the back drop of what is happen-
ing today. T want Government to give
serious consideration to this. To sfart
with, let thom take over the export of
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precious matorials produced in public
scctor. I would quote a small but signi-
ficant example. The Mysore Bhadravati
Iron and Steel Works are manufacturing
ferrosilicon. which is a precious commo-
dity. But the State Trading Gorporation
has not heen entrusted with the export
of this. A private firm called Karna-
taka Treaders, with which certain big
men in Mysore are associated, are given
the sole ageney to export it. The profit
made by this firm is appalling. This
private concern is closely associated
with the ruling junta in Mysore. This
firn hires the residence built by the
[ndustries Minister of Mysore by paying
# fabulous rent every month. And,
it. 50 happens that the Bhadravati
Steal Works have given this firm com-
plete monopoly to export the ferrosili-
con. Bhadravati Iron and Steel Works
is solely owned and managed by the
Alysore Government. The Government
of Tndia have given them loans and
subsidy. Therefore, at least snch of
those commodities which are being
protduced by public sector under-
takings in this country should be ex-
ported by the Government. With this
plea that. the Government may give
serions consideration to this idea, I
whole-lieewtedly support this Bill.

SHRI 8. 8. KOTHARI (Mand-
saur) : Sir, I would submit that con-
stant vigilance is the price for foreign
exchange equilibrium and conservation,
We are consistently hearing about ex-
change rackets.  With impunity,
vortain firms indulge in blackmar-
keting practices. Particularly, they
oporste in liotels and the shops adorning
them. Their practices nresurreptitious
anel even the foreign exchunge legiti-
mately duo to this conntry on account
of tourist traffic that flows in also does
not. reach the Reserve Bank. Part of it
is siphoned off in these blackmarket
chaunols. The Minister should direct his

DECEMBER 19, 1969

(Regulation (Amdl.)
Ordinance (Res.) and Bill

attention to this, so that leakage of
foreign exchange is checked. If the
Enforcement Stafl is vigilant and dis-
charges, its duties efficiently, it is
possible to check the leakage to a sizable
extent.

Far more grave than the loss of
foreign cxchange in tourist trade is
the over-invoicing and under-invoicing.
We have had the classic example of the
Bird and Company’s case where crores
of foreign exchange were lost over a
period of years, because of under-
invoicmg of the jute goods which were
exported. There is no assurance that
such things have been completely stop-
ped. Even now there may be such cases.
It is alegacy of British imperialism
whereby gomds were exported at lower
prices than what they would actually
feteh in the foreign market and the
difference was misappropriated by the
home firm, as they called it. The home
firn would deprive this country of
foreign exchange, taxes and profits
legitimately due to the shareholders of
the companies which indulged in these
malpractices.

256

Over-invoicing of imports also is an
umportant source of foreign exchunge
leakage. When machinery is imported,
it is common practice that firstly an
agreement is entered into with the
foreign supplier, whether in UK.,
U.S.A. or in any other country, thereby
the invoice is made for a higger amount
and that amount is paid by the limited
company or firm. The difference is
pocketed by the individual who puts
it in numbered accounts in Switzerland.
Most of the foreign firms have a prac-
tico of giving 5 or 10 per cent commis-
sion on machinery that is imported.
That commission never reaches the
coffers of the company itself. It is
appropriated either by the agents of
the Indian firmsor by the proprietors
and it goes into the numbered bank
accounts. This leakage has assume
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serious proportions and it las to be
looked into by Government in a serious
manner.

With regard to under-invoicing and
over-invoicing, the Reserve Bank has
an importunt function to perform. If it
is vigilant, a check can be imposed.
Even in the case of raw materials
which are imported, the home firm—
the British or American firm —sends
materials to the subsidiaries here at
higher prices. Consequently the profity
are reduced snd that leads to leakage.

The foreign firms must be mude to
invest compulsorily 50 per cent of their
profits in this country. That would
reduce remittances. We cunnot sy
that they should be compelled to invest
all their profits here. Even if they invest
50 per cent, it would assist indus-
trial development of this country. Pro-
fits imply thet the subsidiary here ix a
profitable source of business and if
they reinvest the profits here, cven the
foreign investors do not suffer. Some
of the firms, which are the elito amony
the foreign investors, voluntarily do
that. But if Government imposes
definite rule or luw that 50 per cent of
the profits earned by foreign firms must
compulsorily be invested in this coun-
try, we can save foreign ecxchange
remittances and it would lead to in-
dustrial development here.

The methods for checking smuggling
are out-dated. As Mr. Muhidsa pointed
out, cven the vessels are outdated. The
whole system of detection should be
modernised. That will assist in checking
smuggling to s considerable extent.
While sometimes we see headlines in
the newspapers that Rs. 1. crore or Ra,
50 lakhs worth of watches or goods
have actually boen caught Ly the Cus-
toms authorities, the fact is that only 1
per cent to 2] per cent of the actual
smuggling is detected. Actually, most of
it, 99 or 97} per cont of it, is not
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detected at alland smugglers are
flourishing. The customs staff has to be
strengthened. There are some excellent
officors in the Customs Department and
Tthink the strengthening of staff should
also assist this country,

Finally, T would like to make one
point with regard to the tes industry,
Ten is one of our oldest foreign ex-
change eamers. They have o long stan-
ding demand that the excise duty
imposed on ten which is exported is not
refunded as is done in the cuse of other
commodities, If we have to promote
exports und to ses that our tes exports
maintain their rightful traditional place
in foreign markets, it is necessary thad
the excise duties which are levied are
refunded to the parties in respect of tea
which s exported.

SHRIS. M. BANERJEE: Sir, L huve
u small submission to make. Because we
are not having  Lunch Hour, passes
issued to visitors should also he for the
Lunch Hour: otherwise. i is almost a
secret session that we are having.

M. DEPUTY SPEAKER : Wehave
not tuken a decision to have u seeret
Kession.

SHRI SONAVANE (Pandburpur) :
How cun there be o secret  session
when the members of the press wre
covering it ?

MR. DEPUTY SPEAKER 1+ That
does not arise.

SHRI LOBO PRABHU : He is wis-
sing the gallery.

THE MINISTER OF BTATE IN

THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) 8ir, 1 sm
highly thankful to hon. Members
who have partivipated in the debate
on this very simple measure which is,
before the Iouse. As I said yesterday
this particular Bill before the House is
as a result of the Supreme Court’s ieci-
sion which was given in the case of

268
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Union of India versus Rai Bahadur
Shree Ram Durga Prasad (Private)
Limited. The Supreme Court was
pleased 1o observe in that case that
declarations under section 12(1) need
not give authority to the Customs au-
thorities to prevent the goods from
be'ng exported. Previously in view of
various High Court decisions, it was the
practice—and the Customs officers were
using this authority given to them by the
law—that in case of wrong declarations
made in the forms they would prevent
the goods from export. On sccount of
this decision which the Supreme Court
gave it became absolutely necessary
that an Ordinance had to be promul-
gated and that Ordinance had to be
hrought forward in the form of this Bill
which, 1 hope, the House will pass.
According to this Bill the Customs au-
thorities would again get the authority
of stopping export of such goods which.
awccording to them, would not be having
o correct doclaration of the value of
goods. To that cxtent the proposition
which is before the House is  very
simple.

But during the course of discussion
hon. Members have raised questions
covering o very wide range. Although
there is some Sort of linkage between
the two, actually questions connected
with the Customs Act and with the
Foreign Exchonge Regulation Act have
been mixed up. It is a fact that what-
ever smuggling takes place is on account
of a few factors, Firstly, it is on account
of overinvoicing and underinvoicing;
secondly, it is on account of the fact
that some money is generated by smug-
pling  out cortain articles, like silver,
opium and other articles which could be
taken away from here, and then utilis-
ing that money for smuggling into India
articles like gold, watches, cameras,
Transistors and so on and so forth.
herefore the problem will have to be
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attacked not only from one point of
view but from wvarious angles and
points of view. It wus in view of this
that during the last session a Bill was
passed by this House amending the
Customs Act with regard to smuggl-
ing of goods; the measures were fur-
ther tightened and nobody could move
silver specially within a stipulated area
of the western coast without the per-
mission of Government.

Hon. Member, Shri Lobo Prabhu,
asked as to what would happen to the
measures which were taken after that
Bill was passed. T would like to bring to
his notice that since then the price of
silver, which ranged between Rs. 580
and Rs. 600 before this measure had
been passed, came down to the region
of Rs. 460 to Rs. 480 a kilogramme. It is
a clear indication of the fact that the
lure for this white metal being smuggled
out of Indin is getting reduced because
the eontrol or vigilance or seizures have
been tightened.

But I would not claim that these are
peifect measures and that we have
arrived at a situation where no im-
provement is possible. The scope for
improvement is certainly there. In order
to combat smuggling a lot of measures
will have to be taken. As I had already
said yesterday, we are considering
already a comprehensive legislation with
regard to this. Wewould get it scru=
tinised and would get expert opinion.
We would certainly benefit by whatever
comments and suggestions that have
been offered by hon. Members during the
course of thisdebate and when the
House passed the last Act, and would
bring forward a comprehensive measure
before this House.

As far as combating smuggling is
goncerned, various measures will have to
be taken. First of all, preventive staff
in the concerned collectorates and Cus-
toms offices will have to be strength-
ened. That is being done. Then, during
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the course of these seizures and raids
we have confiscated a few of the Arab
dhows which we are now using for
vigilance on the western coast. Apari

_ from that, we have also tried to acquire
hovercrafts from the United Kingdom.
One of the hovercrafts is already
working as an experimental measure
and if this experiment succeeds, we will
need to acquire more hovercrafts from
the U.K. so that we can have more
speedy communications and speedy
vessels in order to chase these people.
As has been pointed out by Shri Mahida,
unless we have wvessels which could
chase these people who come from
Dubai and other neighbouring areas
with vessels with a greater speed than
that of their dhows, it is very difficult
to apprehend them. Once they go out of
Indian waters and enter international
waters, it becomes very difficult. All
these measures are being adopted and
we are trying to improve upon the
situation.

Apart from this, we are also strength-
ening the intelligence directorate in
revenue intelligence which has its head-
quarters in Delhi. We have opened
8 sub-office in Bombay and we hope to
do so in Calcutta. In Delhiand Madras
also they are being set up.

SHRI 8. M. BANERJEE : Separate
colls.

SHRI P.C. SETHI: We will open
regional offices of this intelligence
directorate.

Looking to the vast coast that we
have to guard the strength of the stafl
for anti-smuggling purposes at present
is inadequate and it will have to be
strengtlened. Wohave already adopted
certain measures and we will have
to do it further more.

We will also havo to think of opening
intelligonce offices and put proper
persons in certain foreign countries
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spocially whore these oporations are
concernsd. Few of the oflicors have
boen located in somo countries but in
all important ecentres like the UK,
ITong Kong and vavious other plares,
where we nead them, it will have to b
done. We wliadl take measuros in this
direetion also.

Apart. from this, & point was also
raisad that wae should lhave mora
competent. vehieles and  instruments
anl sots for communieantions. That is
ulso heing done; especislly on the Indo-
Nopaloss hordor  and Indo-Pak
bordor, about which raference was made
by Mr. Jha, we have taken monsures
and we have strongthensd the vchieles
thore and woe liwve posted more officers
in U.P., Bibar and other areas. If the
hon. mombers desire. I would give the
dotails,

As far as the importad goods are
concorntod, secording to this smond-
ment which was done and the rulos
framed undor them, the goods have
boen notified and if anybody is found to
possess the notified goods—it is u
difforont matter if someLody has a
transistor in his houso for his personal
wso—if anybody is found having these
notified goods for sule cithor i a
potty shop or as a hawker in  pave-
ments, then he will be liable to penslties,
and the goods aro being confiscated.
This is boingdone. On aceount of that
1 would not claim that hawkers on
pavenionts have complotoly vanished,
but this has bean considerably reduced.
The imported goods like cigurettos o
any such thing which were roadily
available on the pavemnents are now
comparatively lass visible on the pave-
ments, although it iy said and to some
extent rightly ssid, that they have not
complotely dissppeared and that you
could go to a solecled sput or & person
and ask him and ha would readily get
tho required goods within a couple of
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SHRI S. S. KOTHARI:
different point of order.

I have a

MR. CHAIRMAN : Let me dispose of
the first point of order.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I say a few words ?

The second point raised by Shri Srinibas
Misra is very valid. This has not been
raised for the first time. It would be better
if the Minister, when he wants to move a
Bill, first of all reads out the recommenda-
tion or at least states that the recommenda-
tion of the President has been obtained.
That will solve the problem,

So far as the first point is concerned, he
has said that it has been given only for
‘introduction’ and not for ‘moving’ 1
think, “moving” follows introduction.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : We have written to the Secreta-
riat of the Lok Sabha that the
recommendation of the President has
been obtained for the introduction of the
Bill in the Lok Sabha as required under
article 117 (1) of the Constitution of India
and for its considcration as required under
article 117 (3) of the Constitution. After
obtaining the recommendation of the
President, we have written to the Secretariat
of the Lok Sabha, Therefore, the point
raised by the hon Member does not
arise, My letter to the Secretariat of the
Lok Sabha is there. Itis for both—article
117 (1) and article 117 (3).

As far as the cireulation of the Bill is
concerned, it was introduced in the last
session and the Bill has been circulated {o
the hon. members.

SHRI TENNETI VISWANATHAM :
You can say that the recommendation of the
" President has been obtained.

SHRI P. C. SETHI : I am saying so. 1
have actually written to the Secretariat of
the Lok Sabha that it was written to the
President and his consent has been obtained.

MR. CHAIRMAN : In Bulletin Part II,
dated the 28th August, it has been
mentioned. The hon. Member read only
half of it
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“The President having been informed
of the subject-matter of the proposed
Bill further to amend the International
Monetary Fund and Bank Act, 1945,
recommends the introduction of the Bill
in the Lok Sabha .

The hon. Member read only that much.
It also says :

*“..as required in article 117 (1) of
the Constitution of India and for its
consideration as required in article 117
(3‘]»1;

SHRI SRINIBAS MISRA Are you
piving a rul'ng now ? Recommendation
under Art, 117(3) is only for consideration.
Recommendation for moving under Art,
117(1Y must  be there. Art. 117(3) is a
different matter. Supposing there are Bills
where there is no expense—it is a money
Bill but there is no expense something like
that—there recommendation under Art.
117(3) is not necessary. There are two
recommendations to be brcught’ from the

President, One in under 117(1) and another
is under 117(3). Because he has gota
recommendation under Art. 117(3) for

consideration, that is not enough for 117(1).
That was for consideration. So far as 117(3)
is concerned, they cannot use that recomm-
endation for consideration for a motion for
consideration of some cther matter. Rule
provides 2s to what are the motions to be
moved after introduction. Now introduction
is over. Then the Rule provides for so
many motions Now he is coming up with
a motion, Motion for recommendation
has lost its force. The introduction stage is
over. Then comes the motion stage either
for consideration or for circulation whatever
it may be, He is now coming up with a
motion for consideration. Therefore, Art.
117(1) must be complied with and Art. 117(3)
also must be complied with. Art. 117(1) is
not complied with, That is my objection.

MR. CHAIRMAN : As for as amend-
ments are concerned, Art. 117(3) applies.

SHRI SRINIBAS MISRA : Wherefrom
did you get the amendment ?

MR. CHAIRMAN . This is an amend-
ing Bill,

SHRI SRINIBAS MISRA : Art. 117(1)
says that a Bill or amendment making
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provision for these ma.ters shall not be
introducted or moved except on the recomm-
endation of the President. Perhaps the
Minister is under the impression that what-
ever is introduced is moved. That is not
so. Let him be directed to bring the
recommendation tomorrow.

MR. CHAIRMAN : The recommenda-
tion is already there with the hon Minister,
It is not possible to produce the recomm-
endation.

SHRI S. S. KOTHARI: You rule out
the objection ? Now, Sir, under Rule 70 of
the Rules of Procedure I have an obiection.

SHRI SRINIBAS MISRA : Are you
the Spcaker ? Who has given you the
authority to rule out my point of order?
Don't assume that power.

I said

MR. CHAIRMAN : that it is

ruled out.

SHRI SRINIBAS MISRA : No reasons?
My objections are two. One is that Bulletin
IT is not sufficient, (Interruptions),
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SHRI S. S. KOTHARI : Under Rule 70
this Bill is incomplete. The rule says :

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memoran-
dum explaining such proposals and
drawing attention to their scope and
stating also whether they are of normal
or exeptional character.”

This Bill is incomplete because it does
not contain a memorandum of delegated
legislation.

Section 3A provides like this :

“3A. The Reserve Bank may, on
behalf of the Central Government, use,
receive, acquire. hold, transfer or
operate the special drawing rights of
that Government in the International
Fund and perform all acts supplemental
or incidental thereto.”
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Powers have been delegated to the
Reserve Bank. According to Rule 70 which
I have read out, there should be a Memor-
andum of Delegated Legislation. Since no
Memorandum of Delegated Legislation
accompanies this Bill, this Bill is incomplete,
This Bill cannot be considered by the House
today. The Ministcr may come up with a
Momorandum of Delegated Legislation
tomorrow and then we may consider it.

SHRI P. C. SETHI : As far as the
question of Delegated Legislation is con-
cerned, there is no such delegation of any
legislation involved here. This is only in
respect of delegation of authority to act as
agent on behalf of the Government that is
being given to the Reserve Bank. Therefore,
that point of delegated legislation does not
arise at all.

SHRI S. 8. KOTHARI : It is delegation
of authority to the Reserve Bank. There
is no doubt aboutit, They are authorised
to do all this. But why cannot the Minister
haue a Memoraadum of Delegated Legisla-
tion ? Rule 70 is very clear. Kindly read
Rule 70. But, you cannot dispense with
Delegated Legislation Memorandum, It is
not optional for the Minister to decide
whether it should be there or not. Itis
obbgatory.

SHRI P. C. SETHI : If the hon Member
reads section 3A it will be ciear It says ;

“The Reserve Bank may, on behalf
of the Central Government, ues, receive,
acquire, hold, transfer or ope.ate the
special drawing rights of that Govern-
ment in the International Fund and to
perform all acts supplemental or incid-
ental thereto.”

Therefore, this is only delegation of
avthority, only to work as agent on behalf
of the Government. That is all. Itis
completely defined.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : There is no
delegation of legislative power,

SHRI S.S. KOTHARI : Sir, what is
your ruling on my point of order ?

MR. CHAIRMAN :
Shri P, C. Sethi.

It is ruled out,
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[Shri P.C. Bethi]
to my information which woe chocked
withthe authorities, no gold. jewels or
watches Tivve bt found and no sueh
rocovery us bemt made by the Customs,
But L would like to add tlut this
matler is o matter of a calling attontion
notice which is now bhefore the hon.
Speaker, If the hon, Speaker admits the
calling attention notice, I shall come
out. with full faets about this case
and place them bofore the Touse,

STIRL S M. BANERJEE : May 1
sock vour proteetion,  Sir 7 1t s not
A question that o ealling attention
notice hus boen admitted. [ have
alroedy ealled the  attention of the
Minister. without the permission of
the  Spouker. but at loast with your
Pormiasion,

Our information is that a senior Posts
& Telegraphs Departmental officer, an
ox Direetor-Gonoral of ¥ & T, and
a sonjor member of the Finsneos Ministry
who is doputed to sho 1’ & T. Bourd ure
involved.  Whather there was gold or
not, T am not concorned with that.
Whoethor those packets are still there
whather t hose officers who are concerned
still belong to the P& T and what
aro their names—1 want to know. Wo
understand that the Customs  offieials
hawve heen warned by the 1’ & T officials,
Thix is w very seriows nintter, if the
Ministor bas got somwthing in  his
possession, he should place 1t heforc
the Honse,

8HRI P. (. SETHI: I am not trying
to cover up anything. What I am say-
ing is that during the course of the
discussion on this Bill, it was not neces-
vary for me to collect all the information
about ecach and every case, parcel or
post paroel that comes to India.

SHRI 8. M. BANERJEE: It has
come on 13th November, 1969,

MR. DEPUTY SPEAKER: He says
|{.nz ho_ has come prepared ounly for the
discussion on this Bill.
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SHRI 8. M. BANERJEE: I want
your guidance, Sir. During the course of
the discussion on a general debate. A
question, a specific question—it is not
a general question—has been raised
by me. I read from the newspaper re-
port of 13th November, 1969. Those
packets were found by the Customs
officer, Two senior officials of the P&
T and a senior officer of the Finance
Ministry are involved in this matter.
According to the newspaper report,
some 999 cigarettes, gold, 16 watches
were recovered. The customs officer
was taken to task by the P & T
officials. T want. to kmow who the offi-
cers are.

MR. DEPUTY SPEAKER: It isfor
the Minister to reply.

SHRI H. N. MUKERJEE (Cal-
cutta North East): Can I seek
your guidance, Sir? The Minister has
said that if and when the calling atten-
tion matter comes up before the House,
he will give the material which pre-
supposes his having already oollected
all the essential facts in this matter.
But as an allegation has been made in
the House, whatever the answer the
Minister has got, should be presented
here and now,

MR. DEPUTY SPEAKER: He has
come prepared for the purpose of dis-
cussion of this Bill. He does not have
all the facts of that case with him now.
He has not come with the speoifio pur-
pose of giving the facts about this case,
That is his difficulty.

SHRI H, N. MUKERJEE: That is a
different matter.

MR, DEPUTY SPEAKER: I hope
you will understand his difficulty.

SHRI H. N. MUKERJEE: The
Minister has very definitely said that a
calling attention notice on the subject
is under consideration of the SBpeaker
and if it is admitted, he will give all
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the facts to this House. Therefore, all
the essential facts of the matter must be
with him,

SHRI UMANATH (Pudu-

kottai) : It might never come up.

MR. DEPUTY SPEAKER: That
inference is a little bit—please excuse
me—far-fetohed. Not that he says. A
calling attention is pending with the
Speaker and if it is admitted, he says
that he will go into the matter and get
the facts and place them before the
House,

SHRI 8. M. BANERJEE: I rise on a
point of order, Sir. A particular Member
has raised a particular matter, a speci-
fic matter, during the discussion of a
Bill pertaining to this particular sub-
ject. It is not irrelevant. It may be a
sort of general thing. I have made a
specific charge. Here the Minister says
that it is his knowledge that s calling
attention is pending with the Speaker.
The calling attention notice must have
been sent to him for his comments and
80 he is already prepared for the call-
ing attention motion.

MR. DEPUTY SPEAKER: I think
that infer is again also far-fetched.

SHRI 8. M. BANERJEE: If it is
in the knowledge of the Minister, here
and now he can give the facts. Other-
wise he oan ask for notice. But he
says he is prepared to answer the call-
ing attention notice, But how can he
answer the calling attention notice
unless he is posted with the facts?
It is open to the Minister to ask for
notice. Then I will be content with that,

MR. DEPUTY SPEAKER: In effect
that is what the Minister has conveyed.
A calling attention notice is pending.

SHRI 8. M. BANERJEE: My fear
is that the matter may be hushed up.
16 packets are still lying. Some of the
packets have been handed over I do not
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bold the Minister responsible for this
thing. He may not be. But there are
certain officers who are on the verge of
retiement. One has already retired.
Another man is about to retire, They
want to conceal the whole thing, I
want the Minister to say as to what the
facts are,

SHRI P. C. SETHL: I am very grate-
ful to you, Sir, for the clarifications
that you have made. What I have stat-
ed was that o calling attention matter
is pending before the Speaker. If it
is admitted, eertainly I will got pre-
pared and come before the House with
all the relevant facts. As far as the
general information that some watches;
gold, cigarettes etc. were recovered is
concerned, we have checked up and
officially no such recovery has been
made by the customs.

SHRI 8. M. BANERJEE: Why
should a calling attention notice be
given for nothing but cigarettes? Who
are the officers?

SHRI P. C. SETHL: I would cer-
tainly come out with all theso names,
facts and details, the contents of the
parcels—what they aro and what they
are not, how they have come and where
they are going when a proper notice
comes.

SHRI 8. 8. KOTHARI: Is the Go-
vernment taking definite action in the
matter?

SHRI P. C. SETHI: Obviously when
the hon. Member brings a matter to
the notice of the Government, it is
expected to tauke action,

SHRI S. M. BANERJEE: He says
there is nothing like that.

MR. DEPUTY SPEAKER: I don't
think he has said that also. He says
that he will come out with all the facts
when it is admitted.
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SHRI P. C. SETHI: Mr. Banerjee
also referred to the point saying that
information in the case of parties 1is
being leaked out. To the best of my
knowledge this is not correct. No in-
formation is leaked out. When hundreds
and thousands of officials are employed
at various places, all possible pre-
cautions are taken. In spite of that it
is likely that some information might
trickle down. But according to my in-
formation, no official leakage of what-
soever or anything took place.

SHRI S. M. BANERJEE: What is
the outcome of it?

SHRI P. C. SETHI: That is being
investigated.

A question was also raised about the
ills of over-invoicing and under-invoic-
ing and it was said that all these ills
would not be there if the entire export
and import trade of the country is
nationalised. During the course of the
debate this was raised. On earlier
occasions I have said that as far as over-
invoicing and under-invoicing are con-
cerned, if every-thing is imported and
exported by public undertakings, to
that extent it can be eradicated. But
as far as smuggling and foreign ex-
change violations are concerned, even
in the best of Communist countries
and socialist countries where the trade
is completely state-controlled, one
could not say with complete confidence
that there is no smuggling whatso-
ever.

SHRI EANWAR LAL GUPTA: All
of them are smugglers.

SHRI P. C. SETHI: It would be
wrong to say that also. At the same
time, this is a different matter and it
is a matter of policy and it is not a
matter before the House when this
Bill is discussed. The House is aware
of Government’s intentions and policy
in the matter. Whenever that sube
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ject comes before the House, Govern-
ment might give the opinion to the
House. I will not like to go into the
merits and demerits of that particular

matter now. I have nothing more to
add.

SHRIS. 8. KOTHARI: What about
checking over-invoicing and under-
invoicing? Is the Reserve Bank vigi-
lant?

SHRI P. C. SETHI: About that,
certainly the Reserve Bank is vigilant
and about 75 per cent of the cases have
been registered. It is not for the Re-
serve Bank, it is for the Enforcement
Directorate to go into these cases.
It is for the Customs to check these
things.

With regard to the accounts in Bwiss
banks, according to their law and rules
and regulations they are not prepared
to divulge the information.

SHRI 8. M. BANERJEE: The
United States Government has already
compelled the Swiss banks to mention
the names of thoss people whoss ac-
counts are kept with them. Those who
are connected with the Foreign Ex-
change Directorate, they are not given
any encouragement and they are
stagnating without any promotion.
14 hrs.

MR. DEPUTY BPEAKER: Kindly
listen to the Minister.

SHRI P. C. SETHI: Information
about individual accounts and opera-
tions and holdings in the Swiss bank
are not available because according
to rules and regulations it is not done.
Information about individual account
is not given. Suppose Mr. Banerjee
has an account in the State Bank of
India the State Bank would not be
prepared to divulge it. This is the
position. We cannot help it. I have
nothing more to add. I commend this
Bill for the acceptance of the House.



273

SHRI 8. M. BANERJEE: 8ir, there
is only one clarification. I would like
to ask. What encouragement is given
to these officers in the matter of pro-
motion ete.? He has not said anything,
Has he offered something to them?

SHRI P. C. SETHI: The matter of
seniority and promotion between Cus-
toms and Excise officers is a very old
long-standing dispute and that is going
on. That is under active consideration
of Government. We hope to take a deoi-
sion very soon. The matter was also
reforred toJUPSC. Customs also we
shall do.

MR. DEPUTY SPEAKER:
Kanwar Lal Gupta.

St wwr ww o (et =) o
IR WY, ¥d WY #EET W oA
T & ¥ AT A qw wred @ froaw
qw IR e ff gifs i w2
w1 sz fow faq sfeaw §g fear
I ¥ 09 wfmr ¥ WA 9ES 8t
T 4T, ¥ AEA aF GCHRIC AT TEY
st &%  qferarifz &1 8w A9dE wEn
Iq ¥ Baw A o7 qgd FFIR I WX
W wfede ard w3 fear 1 FT @
waaw gz ¥ & s awee dmRefs
Hviw w1 7 # fag &g & P AoeT
™ 959 ¥ §giE & g9 W I
faearz 7 &R, W =% w A & fao
&z & ar 7Y ? o wF faew W @
¢ i fm ® ax 3w gwn wferw
o sAA i @ 1 o
foq wor A o1 A o for i w1
T JAHZ WTAT 4T IA R X T F 92T
o wifge av | @t & qgar fawrm @
TR & TF A7 g @ f& oW
¥ WWIT 1 &7 A i fe Ay oaw
s wro 9@ @9 WY wiEw i
@ § 9g TO9q, ag a0W v @

Shri
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WY § qzar g 5 94 7drg @m & an
g famm feamd

= iy At wAt wEET 7 w7 fE
Tga Art o 3EA wm § fam ow fw
A CREET B deEw § aw wdr g @
mimrdft gz aatzid F svarag
gar wreAr g fr SRR 7w ar wem
g affa & 7z ft wgar wgm g R M aw
FEM I F A7 mhfrzx A A
mEE Foar W T I F g TR
arfefer AT Asm s AR ST §
qr a@rEA faew @ weer & fr Ay aw
q ST 9 IIIC ¢ IT K FLEE T A
& 1 3T & o v Angffes &, ag sara
are & 1 @ fom fom i@ & g 97 2@
& az Jvqy wfa @ Wi 99 ¥ wy 07 e
I AL TGO | AT G, ATTHT FEAT
18 & f& ard & v eefdi o7 amam
7@ fa=ar, qwf § wgw, FrETAT IW
TTATT T ATH & § AFT IR qrAT 7 77
g fRad § | wEE & Afau, sawa
¥ ¥, wgt wer W TZ 9w 2 wT o
I F A WTH FHET TR fAwa
& ... (vwwam).fam & | et
Erulici il

wafem & 3 #7215 o a7 feafa
1 A% g7 qg ¥ fr @ sriaE g
WY & &Y § 39 Frdardr &7 faAam gaw
AU UL AL CAL I

o AR o N a% § A wwy
w1 e feqen @ g fE gt @t
TR F AW ¥ 3 I A 0% Ry
¥, A AT F AT FT UF Ay AR A
ga ¥, 2 I A A wn ¥why
§ 37 1 a°k famrw @ A Ty
ag fom f agi ¥=9 Tam } T Ew
9 W gE g ¢ fr 0 gy e
T*g1 w3 fA o aife awi & oo aoft
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[t wat =T ]

gr a1 foamn warar & saTer AT A9
AT AFAT § 97 AT FLAT A T AqAD |
g AW, THAH, FUY, WEW THIH
FATU 9T FT ATAMA, &fch @l &
AT AT 4 T AR 419 § a5 "G
FA1 A WA E | IWF I A qrawy
gFY wifg 1 ag A o & fadoh A &
ferg ag e ava & | 9w ox O Frd qraedr
T g R T # s s
¥ ST UF 7T TA FT AT AT AT
¢t 99 ¥ v W A1 wwar &) Wiftw
qg WTET 9T TE §, g7 g w9 @
T A9 fas @Y 77 @ga w=gr g,
QHT ET OF FAWAT & | A1 7y Ao qER
1 oo ot wifgn W swdw
fafst o ama o3 o} e o @
T BN @ o ¥ AT A e o
S & uR §, 7 aw e I A aefeat
&Y oy &% 2XdT & A1 aw o aTo sReY
arr 99 & faeard, @ a7 abwr a=
g 91fgT | a7 9= §W ¥ fomaard
Wit ¥z gnft w1 ag o FTw & o ST
R fres o= a9 Fv A faen
g1 | IEM w94 TS ame § fE o qw
# gg v W= faaeft &, gadt 9 °7
o= faedt & | @ 0% ¥ oy s e
TR IR AT AT |

Fwh f—aw w1 oTeT a1 &
T T AT T THFEE @ aE A
FIRA UFES FT EET & WK A1 &N
@ ¥ W gEanfar Ol dae
gamatan ¢, Wt #edft AERT A o7 e
e #Y fis 37 ® T W 99 ag e
H, & wuwar § 5 g AR 9
wsT sfevtv fred oF 71w & § &few
FOET & woft o o w aEmar Ad
& sgm fF g a & @ @t

nance (Res.) & Bill

7z o fao aq & #F 37 w1 qurd v
wrgaT g 6 9 & @ am # =
frmg 1 AN Fae W aw o
AT AR G Fr frad A #1oam |
2 o o @ § e A A A
& 9 & v Ao 8RR

a1 qFEAT qErar 7

st AT A TR ;AW W STRAWA
G gar 7 owem & wrfaw @t Wt
qfl d1 G 1 wifae &

&t o wo §3Y : T wT AfAWT & 1

ot WA W R @ F
argan g f faes 17 a1 § 4T oF Wi
wt ot o g€ & 7 % wie A1 ot g
TEY g€ 19g o A W gRT ATey & oY g
fears &, fadwi & oy & afeg o7 =
UFTIT SAT AT g W ArEl et
T qATC g0 & | K A e I R e
eI FTAREY BT AT U (e )
e B0 T TG ® AT F EN AR
& & W S AT g

Fh @ & o wgm g § v ag
I w9 7 gt oy o f @ W
daw qF, TR w2 9T, 1y T ¥%
freft wr anfgn | a7 age s
¢ 1 38 % afion ag g & e @ wew
IET AT ¥ foewr AU AR §, wW
fre R § g drw oA oA od
wt wErEy ¥ ag wgm fF @ aE 6y
Y qraEY OYT Tt § ag v v wifEe |
% afegrite & dee ft aT WME—
g quta ag @ fe gw 0% T o
¥ waen At § W fe o arf g,
W F o @ weelt 9t S AR
@ @ w B T @ f ey
AT ATAT covrroees | T
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st T WA W Ag gwiegu This is the work of my party; I have
aw g fi Tq qEf #1 T u.g.—;m. qrat ﬁﬁ to expose the Communist Party.
& SHRI BAL RAJ MADHOK
(South Delhi): You should not

s waT AT T & o qEf S
TG TEAT E | W1 FF q1ET Fi AGT

¥ wgar mg & v 1 sfaee ot
F 63w § A wiz Ffree il & &
a7 FGE & FY AT AT G FA9H §, TR
qret = gfear a1 wigw ot ww 3=,
ZT 7 & faelt aret &1 ot g1 A 99 F1 W
W W G § a1 A T &
fo mrent oo Er | T & fAd A
AT §, PSR I g, g A g,
qrFT wE g, 9w & A ...

MR. DEPUTY -8PEAKER: Let him
not get into that controver y now,

ol AT AW T AT FEN AR
WE FAT AL QT AT arfen | AT
fs fraw & f& o &1 dlae @ Al
Iq & A F1 oA fggmmw # 2,
A ITAWT FragL oA & fAd AR
% Med I & qAA 97 T & fAd
Agr T WA & WIT I 9T &L TEET AL
¢ 1 79 foredft AdaT oF gara o g 7 an
# q91 91 | gAY oF EA-GAAT AmA
&, o9 AT # ¥Ry A wfar—
T @ I %1 fidfy, I A Ay A
AT ® ATH A wW M, TH AE G AT
¥ T A1 K g g F dzF A wrforw
gt &

Iqreqy HETEE, RO AR 2 Ag R

MR. DEPUTY-S8PEAKER: Let biw
not enter into those things now.

SHRI EANWAR LAL GUPTA: I

am here to expose the Communist

Party.

mind if it is exposed. The Communist
Party and the ruling party are the same
now.

SHRIS. 8. KOTHARIL: The Comunu-
nist Party is a part of the ruling party
now.

SHRI KANWAR LAL GUPTA.
They are the active allies of the ruling
party. The Communist Party is  just
an extension of No. 1, Safdarjang Road,
New Delhi.

MR. DEPUTY-SPEAKER: I would
humbly say that this is slightly ir-
relevant to the Bill before us,

it ware o T ¥w g IuTSer o,
77 Fg g § 6 o @ A g g
¥ G T A1 Iigg v & @ I
FT T FaT § o = oo 9gEm A s
frag TR & WM FU ST gl
faaamad, afFrdT ST & a8 @ or
FE-aTaE FHreT g Wifgd WA aamar
g fF ug wi oeiviem wwEr A oft 47 8-
W v § i 0 wgew § a9 ow-
T FF FT I FT AT FT FWT KT |
oT9F AT T AT WIOE WEEL §, A
W 0F9EE , IW g 74 ameAl €19 et
wft &1 w0 agm ooy  fw gl o
FHT AT AET | A FICA-CFAA
FLF & aAfeT & AT 7 fqgw 15-20
aF & N TARE 1% gUT §, IW A W\
w1 WIAAT #, @ g0 a6 Wi w
w1 39 & A W A fer A ag qh
a<g & swigf~aa g

Jurery Y, Y wfew a1 wgy o
wifas & mx & @™ wgm fo oo A oA
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UTTF WHGAA T4l a7] qgq 7 F&l
2, T RIA TF WHEAC T AT AEY &, BYCA-
TER & A A AW & G 0F %9
Wa & FA & 90 9 gfewrs wifg-

T Hifaees § N TE@ | w@EE
FT AT AT 7 @ 9, T8 199 | g
T WX g W, e faw am
¥ WAL UF TAEC a7 FIAT ArfEd "
AEEAWT 9 G757 gFn 99 g} faRw A
N F AN O AW, I g |
FH F &, a8 T¥ AHEGCH, TA T T AT
T 9T AW Td HO " § g feamai
fF gu @l &1 & O w9 E |
v foreft srver & ford ot Fid , 39 & wTCA
& 7 wa ariET A 3, FT AT 7T
TR AT g | Wiy & 7 agiaa &
FET I I 99 B g FA@L |

SHRI 7. . SETHT : I would just .

like to clarify one thing, As far
the quostion of ordinanco is concerned,
I had already stated that the delay
was  cortainly  regrotted. Tt should
have beun done carlior.  But T would
not come forward with a comprehonsive
decision thet there would he no ordi-
nance at all in the future, just on the
ovo of the session; becmwso it would
depend upon the nature of the onli-
nance os such.

With regard to the rules, I would
only like to say that the rules have
been drafted and finalised by the
Ministry it consultation with the Law
Ministry and they havo been sent to
tho Ofticial Languages Commission
for the Hindi  version thercof.

SHRI KANWAR LAL GUPTA
What rules are they ?

SHRIT. C. SETHI : The rules which
rolute to the names boing published.

D. S. G. (Rlys.)
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SHRI §. §. KOTHARI : The Gov-
ernment believes in ruling by ordinance.
It is Goverminent. by ordinance.

SHRL KANWAR LAL GUPTA : I
bog leave of the House to withdraw
my resolution.

MR.DEPUTY-SPEAKER : Has the
hon, Member leave of the House to
withdraw his resolution ?

SEVERAL HON. MEMBERS : Yos.

The resolution was by leave, withdrawn ,
MR. DEPUTY-SPEAKER : The
quetion is :

“That the Bill furthor to amend tha
Foreign Exchange Regulation Act,
1947 be taken into consideration”.

The motion was wlopted.

MR. DEPUTY-SPEAKER : Sinco
there are no amendments, [ shall pug
all the elauses togother 1o vote.

Tho question is:

“That clauses 2, 3, 4, and 1, the
Emacting Formwula and the Title stand
part of the Bill™,

The motion was adopted.

Clauses 2, 3, 4 and 1, the Enacting
Formulaand the Title were added to
the bill.

SHRI P. C. SETHI : I beg to move:
“That the Bill be passed”.

MR. DEPUTY-SPEAKER :
question is :

“That the Bill be passed”.

The motion was adopted.
14-17 hrs. —
*DEMANDS FOR SUPPLE-
MENTARY GRANTS (RAILWAYS),
1969-70

MR. DEPUTY-SPEAKER : Now,
thereis & very human question which I
would like to put before the House for

The

*Moved with the reconmendation of tho President.
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its consideration. The next item is the
Supplomentary Demands for Grants
(Railways).

SHRL 8. 8. KOTHARI (Mandsaur):
What is the human quoestion ?

MR. DEPUTY -SPEAKER : I am
coming to that. The Railway Demands
stand in the name of Shri Govinda
Monon. Iam told that he is somowhat
seriously sick, and the doctor has ad-
vised lum not to move out of his house.
So, if the House agrees, we may perinit
the Deputy Ministor of Railwavs to deal
with the matter.

SEVERAL HON. MEMBERS : Yes,

MR. DEPUTY-SPEAKER,: The
House has given him leave.
Demavp  No. 2 MIBCELLANEOUS

EXPENDITURE

MR. DEPUTY-SPEAKER: Motion
Moven :

‘That & Supplomentary sum  not
exconding  Rs. 1O be granted to
the President to defray the chargos
which will come in course of payment
during tho year ending the 31st day of
March, 1970, in respoct of Miscellaneous
Exponditure™.

Demaxp No. 15--0Orex Line WORKs-
CAPITAL, DEPRECIATION FUND AND
DEVELOPMENT FUND,

MR. DEPUTY-SPEAKER : Motion
moved :

“That & Supplementary sum not
excooding Re. 2,000 Do granted to
the Prosident to defray the charges
which will ¢come in course of payment
during the yesr ending 31st day of
March, 1970, in respect. of Open Line
Works—Capital, Deprociation Fund
and Development Fund.”

MR. DEPUTY-SPEAKER Now, I
come to the cut motions. L would ¢all
the name: of the Mombers who havo
sont notiews, and they may kindly
indicate whether thev ars moving their

) 1969-70
cut motions, First, Shri Yashpal Singh.
Ho is absont.

SHRI BENI SHANKER SHARMA
(Banka): I am moving my cut motions,

SHRI ONKAR ILAL BERWA
(Kota) : Lam moving my cut motions,

SHRI YASHWANT SINGH KHU-
SHWAH (Bhind) : 1 am moving my
cut motions.

SHRI K.M. MADHUEKAR (Kesaria):
1 am moving my cut motions,

SHRI 8. KUNDU (Balasore) : 1 am
moving my cut motions,

MR. DEPUTY-SPEAKER : Then,
Shri Surendransth Dwivedy, The hon.
Membeor is absent,

SHRIS.P, 8. KUNDU:Iam moving
thom. He has authorised mo.

MR. DETUTY SPEAKER: No, that
is not possible,

SHRI YASHPAL SINGH (Dehra-
dun): I wm here, Sir.

MR. DEPUTY-SPEAKER : Tl hon.
Membor's name was called, but he
was not hare. Now, wo have pussed
that stage. Lot him kindly cooperate
with the Clwir.

I huve & note from Shri Nitira)
Singh  Chevdhury  that  he  has
to attend a meeting at  2-30 p.an.,
and go he mny kindly be given the
first charce to speak. If the other
siddo of the House agrees, then 1
would call him first.

SHR1 YASHPAL SINGH (Dehra-
dun): I heg to move: “That the
demand for & supplementary grant
of a sum not oxeesdling Rs. 1,000 in
respect of miscollanoous | expenditure
be reduced by R, 100.”

[Slow progress of the survey work
of the Dehma Dun—Viksshnagar
railway line (1))

SHRI BENI BHANKAR SHARMA
(Banka) : I beyg 10 move @ " That
the demand for & supplementary grant
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of a sum not excosdling Rs. 1,000 in
respect of miscellanvous exponditure
be teduceed by Rs. 100,

[Failure to extend the Bhagalpur-
Mandar Hill Branch line on the Tastern
Ruilway via Santal Parganas (2)]

SHRI ONAKAR LAL BERWA
(Kota) : 1 beg to move : “That the
demand for a supplementary — grant
of & sum not oxcoeding Rs. 1,000
in Tespeot of miscollaneous expendi-
qure bo reduced by Rs. 100.7

[Failure of Governmeit to construct
railway  lines in time (4)]. .

“That {he denwnd for | a supplomen-
tary grant of a sumnot excoeding Rs.
1,000 in yespeet of miscellanoous experi-
diture boereduced by Rs. 100.”

[Failure to eonstruct double line
botweon Lakheri and Kota ()]

“That the denusid for a supplomentary
grant. of o sum not execoding Re. 1,000
in respect of miscelluneous expen-
diture be reduced by Rs. 100.7

[Failure to construct @ double line
between  Shamgarh and Kota (6)].

“That the Demand for a Supple-
mentary grint of 4 sum not excoeding
Rs. 2,000 in respoct of Open Line
Works—Capital, Depreciation Reserve
Fuul and  Devcopment  Fund  be
roduced by Rs. 1007

[Failure to inerease the capacity
of Bogies (7))

SHR1YASHWANT SINGH KUSH-
WAL : (Bhind) : 1 beg to move
“That the demand for s supple-
mentary grant of & sum not exceeding
Rs. 2,000 in respoct of open line works-
cupital, deprociastion  reserve  fumwl
and dovelopment fund be reduced
by Rs. 100.”

[Fuilure to muke arrangements for
the repair of narrow geuge sugines
in Contral Ruilwuy {(16}].
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“That the demand for a »supple-
montary grant of a sum not exceed-
ing Rs. 2,000 in rospoct of open

_line works-capital, deprociation reserve
fund and developmant fund be
roduced by Rs. 100.”

[Failure to provide adequate num-
ber of bogies on Gwalior-Bhind nar-
row gauge line on Contral Railwa

(17)). -

SHRI KM. MADHUKAR (Ke-
saria) : I bog to move

-
-

“That the demand for a supplemen-
tary grant of a sum not excecding
Rs. 1,000 in rospect of miscellancous
expenditure be roduced by Rs. 100.”

[Failure of Governmoent to cons-
trnet  double  line from  Narkatia-
ganj to Muzatiarpur and Samastipur
(24)].

“That the demand for a supplomen-
tary grant of a swm not exceeding’
Rs. 1,000 in rospect of miscellunsous
expenditure be reduced by Rs. 100,

[Failure of Govevmment to conduct
survey for direst railway line betwoen
Chlupra  and  Motihuri on  North
Kasturn  Railway (25) ]

“That the demand for a supplo-
montary grant of & sum not exceoding
Rs. 1,000 in rospect of miscellaneous
expewditure bo reduced by Rs. 100.,

[Failure of Government to cons-
truct broad gauge line from Bara-
banki to Samastipur via Muzafiar-
pur on N.E. Railway (26) ].

“That the demand for a supple-
montary grant of a sum not exceeding
Rs. 1,000 in respoct of miscellancous
expenditure be reduced by Rs. 100.”

[Failure of Governinent to cons-
truot broad gauge line from Samastipur
to Narkatisganj via Muzaffarpur on
North Eastarn Railway (27)).
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“That the demand for a supple-
mentary grant of a sum not excooding
Rs. 1,000 in respoct of miscollaneous
expenditure be rodueed by Rs. 100.”

[Failure of Government in doubling
the Chhappra-Muzaffarpur  line on

North Eastern Railway (28)].

“That the demand for a supple-
montary grantof asum not exceoding
Rs. 1,000 in respect of miscollansous
exponditure  be  reduced by Rs,
lm‘l)

[Failure of Government to carry
out. survey of a new railway line
from Hajipur to Bhainsa Lotan wie
Lalgarj, Bahibganj, Kesarin and  Go-
bindganj on North Eastorn Railway
(29)].

“That the demend for a supple-
mentary grant of & sum not exceeding
Rs. 1,000 in yespect of miscollanvous
expenditure be reduced by Rs. 100.7

[Failure  of Government to esrry
out survey to corstruct o direct lino
from Maleshi station to Sitamarhi
on North Eastorn Railway (30)].

SHRI 8. KUNDU (BALASORE) :
I beg to move ; “That the demand
for a supplementary grant of a sum
not exceeding Rs, 1,000 in respect of
miscellancous  expenditure bo reduced
by Rs. 100.”

[Failure of Government for not
boing sble to adhere to  earlier work
schedule of the eonstruction of Cut-
tock-Paradoop rail line and rophasing
its programme of construction and
failure to amnvunce the firm dato of
its complstion (33)].

“That the demand for a supple-
mentary grant of a sum not exceoding
Rs. 1000 in respect of miscellancous
expenditure bo reduced by Rs. 100,

tFailure to complote the survey of
Talchor-Bimalgar rail line. (34)].
M /B()ILL>—3

" “That the demand for a supplemen-
tary grant of a sum not exocoding R,
1,000 in rospect of miscollancous ex-
wonditure be reduced by Rs. 100.”

[Failure to announce the construction
of Talcher-Bimulgur rail line (36)].

“Thut the demand for a supple-
montary grant of a sum not excooding
Rs. 1,000 in respoct of miscelluncous
exponditure bo reducud by Rs. 100."

[Failure to make narrow gauge rail
line of Rupss-Baripada into o broad
gauge one and comect it to Rairangpur
and Jumsbedpur (36)].

SHRI YASHWANT SINGH KUSH-
WAH : I beg to move : “That the
demsnd for a supplomontary grant of
a sum not excooding Rs, 1,000 i rospect
of niiscollancous exponditure b reducod
by Rs. 100.”

[Laxity in the construction of Guna-
Maski Railway line (10)].

SHR! BENI SHANKAR SHARMA :
1 beg to move : “That tho dowand for a
supplomentary grant. of & sum not
exceeding Rs. 1,000 in rospect of mis-
colluncous expenditure be rluced by
Rs. 100.”

[Failure to speed up the work of cir-
cular railway in Caloutta (47)).

“That the demsnd for a supplo-
mer tary graut of & sum not exoosding
Ry, 1,000 in rospect of miscollanoous
exnenditure be reduced by Rs. 100.”

[Noted to construct undorground
railway system in Caleutta (48)].

MR. DEPUTY-SPEAKER : The
cut motions are also before the House,

The time sllotted is two hours,

SHRI SURENDKANATH DWIL-
VEDY (Kendrapara) : L wisk w
move my cut motions.

MR. DEPUTY-SPEAKER @ Wo
are past that stage. Hoe will kindly
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co-oporate. If 1 allow him. I will have
to allow others also who were absent
when their namos wore called,

SHR1 YASHPAL SINGH : The
normal practice is to allow 15 minutes
for cut motions to e moved.

SHRI SURENDRANATH DWI-
YEDY : If sometimas & member is
absent and ho sends a slip saying ‘I was
absent’. he is always pormitted to
move it when he comes back. That
is the practice hore.

MR. DEPUTY-SPEAKER : Tt the
Houre ngrees. Wi will allow  those
who were not hors when they wer: called
and whbo aro now present to move
their cut motions.

SOME HON. MEMBERS : Yo

SHRI 5. KUNDU. It las been
the convention im this House to allow
185 mirates  afier sueh Demands aie
tanken un for numbers of eut motions
to he ser o to the Table for heing moved,

MR. DEPUTY-SPEAKER : 1

think that enn o considerad.

SHRI SURENDRANATH DWI-
VEDY : I beg to move :

“That the demand for a supple-
mentary grant of & sum not
cxceeding Re. 1,000 in res-
pect of miseellancous expen-
diture be rueduced by Rs.
100.”

[Delay in the construction of rail-
linc between Cuttack and
Pardip (52)).

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in res-
pect of miscellaneous cxpen-
diture be reduced by Rs.
Rs. 100.”

[Completion of the Cuttack, Para-
dip rail-line before March,
1971 (53)].

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
R. L. CHATURVEDI) May I,
with your permission, make a few
bservations ?

In moving the Supplementary De-
mands for Grants for the current year,
I would like to mention that the extra
requirements represent  token pro-
vision of one thousand rupees each in
respect of three items which have
to be brought to the notice of the
Parliament since they constitute ‘‘New
Service''/*New Instruments of Service.”

A sum of Rs. one thousand is
under Demand No. 2—Miscellaneous
Expenditure and is required for recoup-
ment of an advance taken from the
Contingency Fund of India in October
1969, when Parliament was not in
session, for an Engineering Cum-
Traffic Survey for the Doubling of the
line between Bayana and Mathura on
Western Railway.

A token provision of rupees one
thousand each is required under De-
mand No. 15 for works to create addi-
tional capacity for manufacture of
spare parts for dicsel locomotives at
the Diesel Loco Works, Varanasi and
for manufacture of coaches at the
Integral Coach Factory, Perambur.

Token provision is asked for on the
basis of the Public Account Commit-
tee’s recommendation that the initial
provision should be restricted to a
token amount, which could be increas-
ed later, if necessary, through further
Supplementary Demands when a fuller
picture of the actual requirements un-
der each demand becomes available
towards the close of the year.

With these words I request the
House to support the Demands,

MR. DEPUTY-SPEAKER: The time
distribution is as follows:
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. Congress (0) 12 minutes, Swatan-
tra 8 minutes, Jana Sangh 6
minutes, DMK 6 minutes,
CPI 6 minutes CPI(M) 4,
SSP 4, PSP 4, UIP 6, BED 2,
Unattached 6 and Congress

s Party 44 minutes.
SHRI NITIRAJ SINGH CHAU-
DHURI  (Hoshangabad) The

" Demands before the House relate to
the working of the entire railway sys-

. tem. Therefore, with your permission,

# I would make the following points for
the consideration of the  Railway
Ministry.

The report of the committee on un-
economic branch lines has been laid on
the Table. I would request the Minister
to make a statement here assuring us
that the matter would he considered,
that i4, the conversion of the lines
would bo considered and provision
would be made in the budget that will
be placed before us in February next,

The second point ix about cconomy.
The railways say they have effected
certain ecconomy. I have a wonderful

¢ experience of these cconomies. On the
th of this month, the Dakshin Ex-

s which left Delhi met with an
lent four miles this side of Lalit-

.. One of the bogies which contained
e RMS van, parcel van and a third
class ladies’ compartment caught fire,
The guard did not have a telephone,
there was no fire extinguisher, there
were no buckets to enable passengers
to collect sand and dust and throw ou

. the burning bogie. The result was that

4 100 RMS bags, 70 parcels and the entire
belongings of the lady passcugers were
burnt.

There wus a saloon attached to the
train in which an officer of the Northern
Railway was travelling. I am told he
was the Deputy Chief Mechanical
Engineer probably by name Shri Gupta.
M/B)D)1L3—3()
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I rushed to him and requested him ‘Y ou
are a technical man. Please come out
and assist’. He said, ‘Everything will be
done’. This was at about 8-30. But he
was taking rest. He did not stir out of
tho compartment. Some of the passen-
gers wanted to be rowdy, but I per-
suaded them to hehave and they left.
If railway officers behave in this man-
ner, I think their days are numbered
and they will have to go.

I am told that besides moving pas-
sengers and freight, the railways are
now contemplating entering into some
other business, I understand at the
Marine Lines station in Bombay, they
are contemplating constructing a big
huilding at a cost of over Rs. 3 crores.
[ also understand the constraction work
has Dbeen given to one Khandelwal
Construction Ltd. and the buildiug is
not to be used for railway offices but will
be leased out to private individuals for
residence. I am told the lensing work in
also being given to the same com-
pany. In Bombay while leasing flats
thousands of rupees are received as
pugree. So is this being done to benafit
Khandelwal Construction Ltd.? The
name ‘Khandelwal' happens to ho
common to this company and the
(‘hairman of the Rilway Board, Ia
there any connection hetween the two?

I nlso gather that the railways ure
contemplating converting the D<'w
office at Bombay Central into a Super
Market, Will the Minister explain
what other business the railways are
trying to undertake?

The Central Railway recently decided
to provide the staff with uniforms.
They arc interchangeable at the mo-
ment. But uniforms are not given to
the commercial staff, When uniforms
arc provided to other categories of
staff, why are these denied to the
commercial staff!
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On the Central Railway, there have
been various accidents. The contention
of the staff is that they have to run for
longer periods, they do not have suffi-
cient rest. I would request the Minister
to clarify this point also.
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SHRI J. M. BISWAS (Bankura) :
Mr. Deputy-Speaker, Sir, on every issue
of the railways, I hear the same thing
from the ruling party Members. The
same ideas about the incompetency on
the part of the railway administration,
and particularly about the Railway
Board. But unfortunately the Railway
Ministry could not pay any attention,
;nd they do not try to rectify the de-

ects,

The first thing is I do not know what
will be the useful purpose of a discus-
sion in this House on these issues, be-
cause previously also, not only during
the railway budget discussion but also
on the discussion about the Demands
for Grants, many Members of the
House were of the opinion as to how the
Railway Board showed their incompe-
tency on the different issues and how
they function and all that, But un-
fortunately, no improvement was
made, and no advice or suggestion from
the Members of this House was taken
note of. That is my experience. If sub-
sequently the railway authorities un-
derstood their mistake, it was due to
some point raised by the Accounts De-
partment or other department, at
whose instance the railways reotified
their mistake. But then, that is only
after & heavy loss of money out of the
public exchequer. That is my experien-
oe.

_ Still, T would like to say a few words
in this connection. The planning they
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have done is wrong. The money de-
manded now for this purpose is also
not very satisfactorily explained. There
is mention in the Demands for Grants
about the Staff Training College of
Baroda. I do not know what is the
training which this college gives to tho
officers. I have heard from one of my
friends what is the position. He, after
obtaining foreign degrees, joined this
college and after coming out from this
college, joined the railway as an officer.
He said, “whatever degrees I have got
and whatever degrees I took, are of
no use to me because I am given the
only duty of charge-sheeting the staff,
to penalise the stafl.” That is the only
duty that this degree-holder, an en-
gineer, has got.
14-48 hrs.

[Sar1 VasupevaN Natr in the Chavwr]

And for that Staff Training College,
you will see the position, and how com-
petent officors are being produced by
that college.

I will narrate another case of mine.
Once I purchased a ticket for my wife
for her travel from Delhi to Hardwar,
and subsequently she had to abandon
that journey due to her sudden sickneas.
I brought this to the notioe of the Delhi

-station authorities and did all the for-

mal things. I reported the matter to the
Chief Commercial Superintendent, an
officer who is earning over Ra, 2,000 a
month for refund of the amount. It
was a year back. I pursued this by two
letters and three reminders. The Rail-
way Minister, Mr. Chaturvedi, is here,
and I do not know whether he will re-
collect my case. Unfortunately no ao-
tion was taken by the railways. Not to
speak of an action, not even a reply was
received by me from that officer; he
had no courtesy to reply to a Member
of Parliament on that issue,

SHRI HIMATSINGKA: What was
your roquest! Refund?
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SIRT J. M. BISWAS: Yes; refund.
This is not only my experience. If you
go and enquire, you will find that this is
the common experience of everybody,
and this is the training that this Staff
Training College at Baroda is giving to
the officers.

You may remember that the then
Railway Minister, Mr. Poonacha, made
a declaration in Parliament that the
railway has made some progress and
that it has effected some economy and
therefore he was pleased and he in-
creased the salary of the officers in the
railways. An officer who was drawing
Rs. T00 per month was fitted into the
soale of Rs. 1,200 and an officer who
was drawing Rs, 1,200 was given Rs,
0600 extra and so on. More and more
posts were created for these officers, T
would request the hon. House, through
you, to consider as to who, the officers
or the staft, rendered commendable
services which enabled the Railways to
CAIn more.

You know they have introduced the
Rajdhani kExpress from Delhi to
Howrah, and they are going to intro-
duce some more Rajdhani Expresses,
The Rajdhani Express could not run on
the scheduled date because of some
mistake in the car which generates
clectricity. You know all the electrical
engineers and everybody visited that
car and nobody could rectify it, It
was at last rectified by & fitter, one Mr,
Bhattacharjee, That fitter rectified 30
per cent of the defect in that car. And
finally, it was due to the work of that
fitter that the train started running.
But then the reward, the credit goes
to the Chairman of the Railway Board
and the Electrical Engineer concerned
or somebody else, Ultimately the credit
may go to Mr. Chaturvedi also. But
the poor fitter who was the real man
responsible for making the train run is
now suffering. He has been given only
a cash award of Rs. 100 by Mr. G, D.
Khbandelwal. Even the General Manager

of the Eastern Railway appreciated it
and said, “Youare such a nice fitter.
You have such good knowledge about
the electrical work. We thank you.”
But the poor fitter is suffering.

MR. CHAIRMAN: He should con-
clude now.

SHRI J. M. BISWAS: T am con-
cluding. The Railway Ministry may
have good experience, but they should
pay some respect to the experience of
hon, members of this House and try to
implement the suggestions made in
this House. I know that my friend,
Mr. Dhireswar Kalita of Assam has been
repeatedly demanding here through
cut motions and starred questions for
the last two years for the extension of
the broad gauge line from Jogigopa to
Tinsukia by constructing a bridge over
Brahmaputra, linking Jogigopa and
Pancharatna. But unfortunately that
has not been done up till now, although
the Prime Minister assured the Rajya
Sabha the other day that a survey is
going on. I want to know whether a
survey is actually going on and if so
the results of it.

Then, there is a demand from the
people of West Bengal. They are run-
ning the Rajdhani Express, the Air-
conditioned Express, Delhi Mail and
so on. If you go and see the trains run-
ning between Delhi and Howrah, you
will realise the horrible condition of
the third class passengers travelling by
two tier and three tier sleeper coaches.
1 request the Railway Ministry: Please
do not introduce the Rajdhani Express,
But please introduce more and more
third-class sleeper coach specials on the
trains from Delhi to Howral. When the
third olass passeng ersare crying and
they are being exploited, you are talking
of Rajdhani Express and passenger ame-
nities. Please introduce a third vlass
sleeper coach special to run from
Howrah Delhi line everyday.

ot o gwT ol (i) Nl
7gey, Wit A @xem, 0 foard,
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MR. CHATRMAN : We arc not dis-
cussing all subjects under the railways
now. We are only discussing the Supp-
lementary Demands for Grants.
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damdt I |/ 9 I w@A
9ET TF WITHY 39 TG qRFT @1 4T
R/t 7 1 & %2 747 | A7 TCHTE WA
fawr 7 &, & amgan g f5 a@r W oo
¥ weg oF AEe-faw g 9T

MR. CHATRMAN : This is not a
general debate on railways. The hon.
Member may resume his seat. Shri
Kiruttinan. I have already been very
lenient to the Hon. Member because he
said that he was speaking for the first

time during this session. Now, he should
resume his seat,

SHRI RANDHIR SINGH (Roh-
tak) : Please givehim one minute to
conclude.

it Ao No XA : WA Y, WH A
oz e @ &ifwd 1 @ =itr g8 7@ 7
&, 70 fd 77 %1 g A @fed

HAag FIE1 AT AT F 15 G FAC
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3a & afe gu #rf FeTAz G ¢ AT F
F TF F I W/ AT & owaw 0w
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79 @ X faa 7@ | 7u frar ag
fF Tio drodo Y ATH o WY g7 I,
g TAAE FeAT W 12 7 9T® v 5 ForaAn
oY @ 4% I FWEL T gUIA F A
s fer s =rfgg

¥ WA ®lt oft W =W qgAwTIE
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T IAT T & | 927 ITF @7 ALY fear aran
£ WY o & = TS WA § | T AT
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a1 s 947 farr 8, 39 # fag amost
geaTs 2 g ) o1 Y A 43 agi o e
g & agw g fy 377 952 71 957 e
fFar s

*SHRI T. KIRUTTINAN (Siva
Ganja): Mr. Chairman, Sir, the hon,
Deputy Minister of Railways has pre-
sented before this House today the
Supplementary Demands for  Grants
and T am very happy that T have been
given an opportunity to spoak on them.

There is a saying in English that men
may come and men may go but T will
go on for ever. Similarly, Ministers may
come and Ministers may go, hut it will
be the civil services which will rule,
The Ministers of Ruilways change
frequently, but the Railwny Administra-
tion continues to function uncliunged.
Whatever assurances have heen given
by the former Ministers to this House,
the Minister in office and the Adminis-
tration should implement them; that is
my humble request.

So far as Tamil Nadu is concerned,
many of our demunds have not yet. heen
accepted; mony of our requests have
not yet bheen acoeded to. They remuin
pending with the Railway Administra-
tion. In the Supplementary Demands
T do not deny that some amount has
been allocated for conducting surveys.
But T would have been happier if more
money had heen allocated for this
purpose after considering the demands
of Tamil Nudu. The demand of Tumil
Nadu for connecting Tirunelveli und
Kanya Kumari by a railway line has

"%The original speech was delivered in Tamil
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been with the Railway Administration
for many years now and it has not yet
been looked into. At the time of Nager-
coil elections last year, an order was
issued for conduoting a survey. I am
rorry to say that that order has remain-
ed on paper only. From time to time
Administration says that survey is
being conducted; but in no tangible
progress has yet been made. I would
like to bring this to the notice of the
hon. Minister and I hope that he will
take steps to implement this project
imnmediately.

The Tuticorin harbour project is
being implemented at a fast pace. If
this project is to become profitable in
ita working the Central Government
in the Ministry of Transport and in the
Ministry of Railways should extend
their wholehearled cooperation. At
present Tuticorin is connceted by only
one railway line. Trivandrum and
Tuticorin should be connected by a
railway line via Kanya Kumari at an
early date. I request the hon. Deputy
Minister to take steps for finalising o
scheme in this regard. There should also
be another scheme drawn up for connec-
ting Tuticorin und Ramanathapuram,

In Tanjore district there is a railway
ling np to Aranthangi. Adjacent to
this area is my constituency in Ramana-
thapuram district. There nre two other
full-fledged Taluk; Mudukalathur and
Thiruvadani, in which the people have
not yet seen the railway line. Aranthan-
gi should be connected with Thondi by
a railway line and then oxtended upto
Manamadurai which should be further
connected with Tuticorin.

Though it may not be relevant for
me to raise some issues here, I wounld
like to refor to one or two important
issues. The hon. Member, Shri Saigal,
who preceded mo referred to the propo-
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sal of the Railway Board to reduce th e
number of commercial clerks on the
ground that the income of the railways
has declined. I humbly request that this
proposal should be dropped immedia-
tely. At the time when the Railway
Board is taking many steps to augment
its income it would not be right and
proper to reduce the number of com-
mercial clerks.

In the Southern Railway and also
in the South-Central Railway two years
ago the Firemen started a struggle for
better conditions of work, and in con-
sequence, many of them were removed
and suspended from  service. We
met the former State M'nister of
Railways, Shri Parimal Ghosh, in this
regard and pleaded with him that they
should be reinstated. He was good en-
ough to assure that they would be re-
instated at an early date. I am sorry to
say that neither they have been taken
back izto service nor their demands have
been met. I would request the hon.
Deputy Minister to take immediate
steps in - the matter of reinstating those
Firemen.

Only two days before, in Madurai,
some Drivers have been promoted., I
would like to point out that some of
them were unfit for any such promo-
tion and had committed serious
offences. Consequently, Drivers with
long years of service to their credit and
much senior to them have suffered. I
brought this anomaly to the notice of
the hon. Minister of Railways, Shri
P. Govinda Menon only yesterday. I
take this opportunity to reiterate that
justice should be done to these
deserving people.

Tconcludemy speech by thanking
vou foir_ the opportunity given to me to
say a few words on the Supplementary
Demands.
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) I am thankful to

you for giving me this opportunity.

T would first like to bring to the notice
of the Minister Demand No. 2. Demand
No. 2 pertains to “Surveys.” The sur-
vey on the line between Krishnagar and
Swarupganj Ghat has been made many
times, it has been gone into and looked
into. for many years. There has been
this light railway there which we
are told is not commercially very profit-
able, but it has been said over and over
again that if it is made into a broad
gauge Section, it will be profitable. 1
hope, that hon. Minister will go
into this question. A committee has
also met over this, I do not know what
their recomniendation is ; we have not
been told anything about it. T hope, the
line from Krishnagar to Swarupgan
Ghat will be made into a broad gauge
section. Then, the traffic will be justi-
fied. Just ncross the river is Naba
dwipdham; lukhs of pegple gg many
times during the year for pilgrimage,
and I am sure that once the line is
made into a broad gauge line, it will
justify its existence.

« Demand No. 156 desls with appro-
fyriation of a certain sum to enahle
%iiasel engines and other coaches to be
*made. If this Demand is going to be
granted—and we are here to support
this Demand—I would make this re-
quest. Every time we ask for an accele-
rated train from Nabadwip to Calcutta
and from Calcutta to Nabadwip
we are told, ‘Let there be
engines and it will be done’. I hope that
some of these diesel engines that are
oing to be manufactured now with the
extra appropriation of funds will be
used on this line, 8o that people can go
from Nabadwip to Calcutta and from
Caleutta to Nabadwip within a reason-
ablo time. in fact, there are many pas-

sengers who go and come back daily.

diesel *
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Thirdly, I would like to put this point
to the hon. Minister. My hon. friend on
the Opposite has also remarked that
there are Muistries in the railway stafl
who are really very efficient. There is
the supervisory staff and there is also
the cadre of Maistries. Ihave talked to
these maistries and they have told me
that they want to go into a higher cadre.
Maistries do the supervisory work and
they are the people who bring to func-
tion and create the various complica-
ted designs that-are put to them on
paper. They really deserve this promo-
tion. They have represented their case.
They had come to the Minister of
State and he had given them a patient
hearing. There has been a lot of corres-
pondence. I do not kmow what is the
result. I hope that they will get the
promotion.

I would also like to say that the
return ticket wsystem should be re-
introduced.

Lastly I would like to put to the
Minister thut the food availuble near the
Third Class Compartment should ho
made available to the Third Class pas-
sengers. We have given suggestions in
the Committes. We are told that this is
being done, but when we go near tho
Third Class Compartments, we see that
there is an obsolete racket und that
the poor Third Class pussengers cannot
get food in thalis und there are not en-
ough bearers to wserve them. I hope,
the Minister will look into this and see
that the Third Class passengers get
food. If & Third Class passenger cannot
get sleeping accommodsation  from
Howrah to Delhi and Delhi to Howrah,
let. him at least he served with some
food.

About food, I haveone thing to
say in favour of the Ministry and that i,
it is written on the menu that the food
is cooked in Daldsa. But there is one
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thing that I want to point out is that if
anybody wishes to have the food cooked
in ghee and is prepared to pay the extra
for it, he should be in a position to order
and get it.

MR. CHATRMAN : Mr. Nath Pai may
move his Cut Motion.

SHRI NATH PAT (Rajapur) : I
beg to move :

“That the demand for & supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respoct
of miscellancous expenditure
be reduced by Rs, 100,”

[Failure to provide funds for the
construction of a railway line
from Bombay to Mangalore
with a view to foster economic
development of west const
region (54)].

ot oo fog A9 AT 7 faar &
¥ wd 7g & 7 gt E oA A1 ard #y
warar v fear @k F A1 Y foAz
& &w FET A g

oft wrvee fag (=aT) : o@e oFe
Yo gFE TR AT § )

it frry wow & (frdomanz) @ dre
Fofo FWFE TG TATE

MR. CHAIRMAN : There sare many
other Groups whose spokesmen have
yet to speuk. The Swatuntrs hus not
spoken, the CPM has not spoken, the
PSP has not spoken; it is not. that only
the SSP has not spoken. Some hon.
members expressed their desire to  be
accommodated, today because there ure
some special difficulties for them in
being present tomorrow. T hope, in such
o debate, the members will not object
to this. That is why I called Mr. Yash-
pal Singh.

oft wrHreT fag : \1  gEEl & QEAT
2 7 WY TE 9T @9 4T |
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MR. CHAIRMAN : Tomorrow he will
definitely get the time. There is enough
time left. Two hours are allotted for
this. There is enough time for Mr.
Kameshwar Singh.

it awre feg (TROEA) G
faem =@ Zm F1 aga weeapt fo=r &
ag uF arer fefeme g——am wwEr
yTfEdt a7e < o7 9ZAT G9H o | 39 0
F1 W q7@ 7 TAN &0 If9q T 2
uF fad ox TEw  IW oATd suw AvERT
F FHLH g8 T fwd qur JTH gan |
¥ 7 389 I arfan wdewm @ foan afea
a waTea 7 F1% qA4 A 7 ) @
ara ag & f 3% srg 0T are Ew Ay area
it gt # 1 E T qTA AH 50 BEA
Faw 39 fg7 ofwn & 9 & afea 39
ufaar &1 F9e fdar mm 1 FgOgT @
famma F97 A v AT F#r 99t 12
SEER SRR IE L cE R o i
T F91 #7112 A1 § A § AfFT o
fagy off A8 7€ & &< 7 W Aawg 3
#1¢ ari@ & & & wafs ag 0 O
g | 80 gErg g o owi ogw e
F1 % FT faFTE A F AT AT XA
ATET W IJFUEH § MEIAC AW AT
2, SET! BIRA [E FIW0 HL TF @19 &
7ET IART FIATE FITAT |

« UF a1 9H 9g FgAT & fF 0 & qA4
F aCie & w8 wged A & 1 gfran
earzfoem & 3T 79y & Afew gart agt A4-
TS F1 TET a6 HIE qfF g7 A7 R
IAr § | GETAIL & WEIRL 105 WA
FT G2 fF@H T TA & 1092 T0T
&1/ 6o Y T Y T 2= FHar
g ST a & 999 918 G IFA g A 22w
1 R & 9@ g | Afgw fow W F
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wmﬁﬁwuéwﬁéﬁgm
ar 10 Y TR T | qEiAe A
Freare & f A0 A gATA FH
AT i A @ AR | ATAAL, HATATAS,
m‘s\ﬁﬂtmﬁm%ﬁ\aﬂsﬁt
m%mﬁfﬁ:ﬂmﬁmmmb
37 STEdT FEA &1 AVAAES FO W
e AT AT | T Ao AT €T
g, oo Awrere @1 T 2@ fRTTHO
t{ﬂomiﬂiﬁ'ﬁwﬁﬂmm
Eicll] JEET @ FTE W A@T ATE A
FIAW W |

oF a R 78w g 5w
@ﬂhmwg.w AT
qﬂﬁma‘n»ﬂr_r{tﬁu‘r%woﬂo%
wﬁm‘%eﬂwmﬁmﬁﬂﬂm
ﬂﬂﬁmﬂamﬁwﬂuﬁmwmﬁ
FtE ot g AT g L Twd waATq
FOS FOAT TSl LT g afww
fﬁm%mmmmmﬁm
ﬁ'aﬁiﬂﬁﬁﬁmﬁﬂﬂﬁm%i
Tad Al s W AT T AT
mﬁmﬁfwaﬁaﬁﬂ'&-ﬁaam
are AW fHar @ HICIEE gemar &
FererTaT ST | W & FATR F F1E Fr0 G
3 fF 19X 15-15 A A = @ f
I @ A |

. s amm ® fewe 59 & g #
mmzﬁaﬁzﬁwmﬁm

ST | o FTEAL & ®rq 99 &, ME

& amg 9T £ @ e gTm dm w2
§ i @ fm o & 7 wqEALy A
rﬁg‘fmw‘rﬁ.zwiﬁ‘%fﬁqm%l
& famra foems & 77 & Afew 7@ 70
W e R BYE A THATA ® AT
aTd fr g s O AE FATATL |
o wHET # T A q@ W @
ﬁmmﬁﬁwﬁma, @I
M/B(1)ILSS- 4
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Qﬁﬁﬁlﬁﬁiﬁ&ﬂ’ﬁ#ﬂﬁmg,
ara%&wﬁma%mﬁsaraiﬂiﬁi
2 JachT & o v fad, ag o SqEE
# qrg AR a1 T AfTET & a9 91 T
fiad 7 SToiAC WA A G FT FILT HAX
FT AT §HT &, ot fegeT WTE &
= w5 A gs g el oA e
T AHAT H T AT FL WG aTa FT A |

o e # AT FEAT AEA | A T
A FAC-ZTEH FAEE & I F A< X
F7 | A TR T A A AT I A
A o To FLAT STAT & THT T H A,
mﬁmﬁaﬂ%mqﬂﬁ gy =rfed
I & F39T qAF F T 0 gy hed o
mﬁﬁﬂﬂﬂmﬁmmil
o o foadr @z ey Avar § I @
ST AT 39 F fear Sar @ 0 A g
fefafeg # faems & ®C gord &
£t o & faere 21 forw g & ST
F FrT 3T 155 0 9 7E A TR A T
Tt & o awg @ g & 4w
mwm%mﬁﬁwﬂmﬂaﬁ.
A =T FL |

MR. OHATRMAN : We will continue

this discussion tomorrow.

15-32 hrs. T
OOMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Trrry-S1xtA RRPORT

SHRI TRIDIB KUMAR CHAUDH-
URI  (Berhamporo) : I beg to move !
«That this House do agree with the
Fifty-sixth Report of the
Oommittee on Private Mem-
bers’ Bills and Resolutions
presonted to the Houso on the

10th December, 1969.”
MR. CHATRMAN : The gquostion is :
“That this House do ngree with the
Fifty-sixth Report of the Com-
mittee on Private Members
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Bills and Resolutions present-
ed to the House on the 10th
December, 1969.”

The motion was adopted,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*
(Amendment of Section 423)

SHRI M. N. REDDY (Nizama-
bad) : T beg to move for leave to in-
troduce a Bill further to amend the
Code of Oriminal Procedure, 1898.

MR. OHATRMAN : The question is :

“That leave be granted to intro=
duce a Bill further to amend
the Code of Criminal Proce-
dure, 1898.”
The motion was adopted,

SHRI M. N. REDDY : T introduce
the Bill.

DRUGS AND COSMETICS
(AMENDMENT) BILL*
(Substitution of Sections 13 and 27)

SHRI N. K. P. BALVE (Betul) :
I beg to move for leave to introduce a
Bill further to amend the Drugs and
Cosmetics Act, 1940.

MR. CHATRMAN : The question is :
“That leave be granted to intro-
duce & Bill further to amend
the Drugs and Cosmetics Act,
1940".

The motion was adopled.

SHRI N. K. P. SALVE : T introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 256)

SHRIN. K. P. SALVE (Betul): I
beg to move for leave to introduce a
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Bill further to amend the Constitution
of India.

MR. CHAIRMAN : The question
is1
“That leave be granted to intro-

duce a Bill further to amend
the Constitution of India.”

The molion was adopted.

SHRI N. K. P. SALVE : I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Preamble and article
1, etc)

SHRI K. D. TRIPATHI (Unnao) :
T beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

MR. CHATRMAN : The

8

question

“That leave be granted to intro-
duce a Bill further to amend
the Constitntion of Tndia”.

The motion was adopted.

SHRI K. D. TRIPATHI : I
introduce the Bill.

INDUSTRIAL DISPUTES
(AMENDMENT) BILL*

(Substitution of Section 174)

SHRI 8. KUNDU (Balasore) : |
beg to move for leave to introduce a
Bill further to amend the Industrial
Disputes Act, 1947.

MR. CHATRMAN : The question

is:

in  Cazotte

" *Published of Indin
duted 19-12-69,

Extraordinary Part IT, Bection 2,
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“That leave be granted to introduce
a Bill further to amend the In-
dustrial Disputes Act, 1947."”

The motion was adopted.

SHRI 8. KUNDU : I introduce the
Bill.

15°34 hrs.
CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of articles 76 and 164
by Shri Kanwgr Lal Gupta)

MR. CHAIRMAN : Now we may
take up the Bills for consideration and
passing. First is further consideration of
the Constitution (Amendment) Bill by
Mr. Kanwar Lal Gupta.

The hon. Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT SOCIAL WELFARE
(SHR1 M. YUNUS SALEEM): The
object of this Bill as stated in its
Objects and Reasons is :

“Whereas it is expediont to en-
sure that the persons who have
not been clected by the people
in elections do not oceupy the
important positions which
empower them to frame and
work out the policy of the
Government it is felt essential
to amend the Constitution in
this respect’’.

The main object of moving this
Amendment Bill is to ensure that all
the members of the Cabinet may be
members elected by eleotions held
directly. While eonsidering this impor-
tant aspect of the issue, we have also
to consider that it is not only our coun-
try where we have got democracy.
There are many other countries also
who have got similar provisions'in their
constitution and they have got an es-
tablished convention and practice that
at the time of the formation of the

M/B(] ) JFF—da

Bills

Government and constitution of the
Cabinet, people could be included in
the Cabinet even if they are not mem-
bers of either House. There is no legal
fetter upon the Crown’s prerogative in
the matter of sclection of Ministers so
far as U.K. is concerned. In the U.K.
there is no rule of law that a Minister
at the very time of his appointment
must he a Member of Parliament nor is
there any definite time limit ; within
which he has to become a member.
The practice and convention in UK. is
that if a person is included in the Cabi-
net who is not & member of either the
House of Commons or the House of
Lords, in such cases .either a seat is
provided for him by persuading some of
the members of the House of Commons
to vacate a seat for him so that in a
by-election he could be elected or the
Minister may otherwise be created a
peer and given a seat in the House of
Lords.

Similarly, in Australia, Sec. 64 of the
Australian Constitution says that no
Ministor of State shall held office for a
longer period than 3 months unless he is
or becomes a Senator or a Member of
the House of Representatives, In Aus-
tralia also in their Constitution they
have got a similar provision that at the
time of the constitution of the Cabinet
& person may he included in the Cabinet
but he has to get himself elected within
3 months instead of six months, either
as & Senator or & Member of the House
of Representatives. Exactly similar
provision exists in the South African
Constitution.

As T have submitted, not only in our
eountry but in the constitution of all
the countries, particularly, the Come
monwealth countries, similar provision
exists, Tn Ceylon a similar provision
exists in sec. 49(2) of the hdor-in-
Council which says that a Minister who
for any period  of four comnsecutive



393 Constitution (Amdt.) Bills DECEMBER 19, 1969 Constitution (Amdt.) 324

[Shri M. Yunus Saleem]

months shall not be & member of either
Chamber, shall at the expiration of
that period cease to be & Minister. In
Ceylon also & person who is not a mem-
ber of the House can be taken as a
Member of the Cabinet.

In Burma, in Sec. 116 of the Burmese
Constitution, & provision exists similar
to ours. Clause 5 of Article 75 has been
taken from Sec. 10(2) of the Govern-
ment of India Act of 1935 on the basis
of an analogous provision. This provi-
gion enables an eminent man from out-
side the Parliament to be appointed to
the Cabinet, and six month’s time is
given him to enable him to get himsolf
elected by the people from any consti-
tuency.

16°39 hra.

[Sar1 PaRrAsE VIR SHASTRI in the
Chair]

Bo the House would realiso that at
the time of tho formation of the Govern-
ment, occasions may arise when for a
poarticular Cabinet assignment effioiont
persons are not available in Party or
somo technical persons having special
knowledge on some subjects are requi-
red to bo ineluded in the Cabinet and
they may not like to contest elections
or it may not be possible for them to do
so. A seat may be provided for such
a persoiin the Rajya Sabha within
six months as prosoribed in art. 76,

1t will bo recalled that one of the
recommendations  of the Committeo
on Dufections was for barring appoint.-

ment as Prime  Ministor/Cliof Minis-
tor a porson who was not & member of
the Lower Iouse. This was  discussed
by the Cabinet. Tt has been decidel to
introduce a Bill to this offect shortly,

SHRIR.D. BHANDARE  (Bombay
Central) @ Convention is enough— no
newd for a Bill,

Bills

SHRT M. YUNUS SALEEM : Tt
has beon said that while thero  noed
not be a bar to appointmont of a
person as Prime Minister or Chiof
Ministoer if he docs not belong to the
Lower House, it should be laid down
that he may continuo as such, but at
tho end of six months, this porsonwho
is & membor of the Uppor House should
get himsel{/hersolf elocted to the Lower
House. If not, ho or she will have to
rosign.  This is tho substanco of the
Bill proposed to- be introduced.

SHRI INDER J. MALHOTRA
(Jammu) : If he is not & member of
cither Housoe ?

SHRI M. YUNUS SALEEM : The
loader of the Party chosen to form the
Government will have to be a member of
cither House; be or she is chosen
from the members of a party which
has got the majority.

Supposc the leader olected is a
member of the Upper House, then he
or she will have to get oleotod to the
Lower House within six months. It
will thus bo scon that tho amendment
proposed by Shri Gupta in so far as it
relates to tha Prime Minister and Chief
Minister has heon accepted in the
legislation proposed to be introduend.

As I submitted, there may be
many Cabinet assignments which re-
quire persons proficient in specialised
ficlds who may not always be members
of the Lowor House. If their sorvices
are oonsidered necossary for this pur-
pose, there should tot bo any consti-
tutional bar to their imclusion in the
Cabinet.

SHRI  SRINIVAS  MISRA
(Cuttack) : Then ho can take his)
Secretary in the Cabinet.

SHRI M. YUNUS SALEEM : 1

do not like this running commentary.
I do not invite it,
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SHRI SRINIBAS MISRA : He is
not inviting, but I am making it. Let
Lim not lose his temper and got angry_

SHRI M. YUNUS SALEEM : 1
am not angry. But this practico of
running commeontary should be dis-
coutagod,

SHRI NATH PAI (Rajapur) : Ict
him say it with a smile.

SHRI M. YUNUS SALEEM : 1If
the interruption is with a smile, the
reply also will bo with a smile.

As regards the othor membors of the
Cabinet  either at. the Centre or in tho
States, thoro may bo diffieulties which
may not be possible to overcome at the
timo of formation of the Government, if
tlJl(l! hon. membor’s suggestion is accep-
t.

So, I oppose the Bill and should
roquest him to withdraw it in view
of the statement 1 have made.

fieat am A (feedt @Ew)
# #AY WERa B qHAR TaT  F Iegia A
frias #t fafe s am fem &,
e fear § 1 ag g awrd &
g 5 g wam | A far & fw
frt st m e Al a1 @ dag &1
g 5t frast asa FTERe g,
I & I gwn = g qg oW
o=E T |

i agy 7w § s sefam o
qiferame &, W & a1 #Y qrfermie §
To Fo # qifeamie & 7g qowT & fr
1t ot sufie T 7 el oft w7
TR A9 WA A7 o T gwar §
oz 3% I ¢ | afeq fafyes 2o &
qCHTd G 99T gl § | g uE A
A qATET WY WOF & AT X wwATIT § )
¥ fam w1 3¢ ag @ fr 3rE o sfe
el Mamsremafi i Nz g:

g T aY WAt a7 g wwar & AT §:
TEA AT IR WA R v ag
Fa AW GIIT FT TI T, WK I
¥ gz ® W @ @ wfgd 1 7%
o fagia #t aw@ 47 &g 9 | FHE AN
T o qorra Y, gak 2 4 g
afen @ o W F g A=l F g
w1 e Tifgg | R T A wemer
qE AW & w9 & | THE A AT
agt ® sl 7 ar yavw Wi 7 ar ged
FEt g e R WA T ?
FA g fasgrafsgmudor asa d
uF ¥ sl &t ger S ar
fost wawr Q1 for e 0 @ @1 W
safod avar wan fe frelt gart st
CUEECAE ro S | A—

@ fao o WYW (AAT)

aEw dt

sl I "™ qw : IEET i
F& & fau waq amga W agi & )

1 frdw & ok e &t 37 &t A
# fireft wrelt #) e QY fowr § forg qez-
Tt v s A AT Ty @ afE g
ft gt wrft £ Arfrde 2 war
w2 & fau s f§ frd ofr aaT w1 92w
gl &7 fd o st qw A Qar A
T

Jo %o W NWIA ﬁm“qa
Tl & 1 T W g oA X ¢ fn fadt
oY TATE § FATA HA G WYy 7 arai
T @ w2 9 & & & fAm da
FIR BT H EATR 7 gATE X A AT FAY
7 %aq fag ¥ Tg @ W w9
1 g frqr afer o 0 T oF G
A e | 5 A & A e dar
!’E’ﬁml

SHRI M. YUNUS SALEEM : The

allegation is incorrcct.
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oY WA ST e T A9 G s 3
W ag T ¢ o ogefa & 971 & wawe
STETT WA FT CF HEIH &7 SAra 51 faw
o g TG &Y 7 Far oA fRer A
W F @ fF AT O W) g
AT T ATATET ST T18] & forg grat
21 7 agA oY T 7 grT & W A fae
gE Ao § Yar & 1 afew g ggt
TRHTFHE A W)

Mimrismefmaarm e s
158 TFEOE F1 FE 98 WX T8 TFE
AT T W qHAT & | W OAAT ARRA A
g ST AT § 1 @t ¥ - qF fran
vagge Afasizw § fAg 7§ €, & Ay
ge" & 9 @l &, W I & A
#AT g § @1 g wr g a
wewaT faar @ & 1 uF A AN Fo Fo
g L §H & WAT §, I A7 @A
§ gaea § | wifeT ag frw fagg & caged
§7 % T &9 W IO UT greiaT 1
TEFAT & | 7 G qg ST E WK A & A
1% st ® &1 78 o femo &
v & -ag fow faww & e §
ag W @, T g

oft gt off ww OF ®AT 4, AT T gAT
F geea & | 9fF swg geirer € faam @,
wafg & 9% 9 #§ $g A
o Fu ¥ TER ATER-EEER 4 AR
FAE UEE &1 wgEar faan man, gg
I S gAR ¥ AT g | qfeT aw o
Y qg TEFT a3 Geifeaw &1 fawer
% fagq T | 9T 9ARY qAfeEw AR F
st g g 7

wheaatamadm s g ar s
T § AT ¥ Hfaqe § A AFEL v
F ot &, 7g A= &1 | Fw sfe Ay T
awran s =fed 7 -3 A, fomE g
AT FY 7o T &, AT T AT HY 9T T
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f ST T ATEAT &, I I HTEAT 4T
¢, gas fea fraama 9 21 adt safry st
F1 WS F A, Arfaar fraifa
T ATRT H YT AT HCH AT G IAT AR |
st Feafer g & fi o safier el ea
AT a1 wur A &7 wafe g, I w7
AT a1 fear sar g 1 g oy aefor &1
FHT & | Y AW HAT AT q© JAT FY
TATET FEICT &, AT AT FAFET T,
Fg WAY aeT faar 9w & 1 5w a1 & Sl
1 HAY G § A & g, dfade 7 d%-
ST A & o0, el Iar o €19 G4
U THTAR & WA a, THRT SqGqT FH F
fau & 7 7z fa= g7 & 9 @7 a7 |
gt v & & g 2 Y N g Ry
& A EATT S A @ 8, SEA @
BT ug 9= & fF #aw 9w 99 g
=afi, Fao 9« grew & g, & WA
& =Tfeu |

W = & R faw @ awda faw
#{y qret 7 & Y, afew 0, som qH-
At T WX TGFT GG IF F AN
7 o firaT 293w § 9 FEGT 7 IO
ad fFar § 1 g A W1 e T fagia
A1 foar & | g AT aE & wer mar
2 fF g wum @ ar qer WA & e
™ fagim 1 a9 & | 967 wR )|
a1 #At WK we ot § fag o fagia
Y AT 8, & 7 wew w1 § o
T4 T AT & 7 wEs 9 ¥ 99 9w
FXE T TG T | WAL WA W I
Fr ag =i & 5 o & @9 T g,
frad grew =1 gaw, & wuw WA a1 qey
oY aweT wifgd, A ag W o & feg &
& % & o= AT ot |y e g T
ga1 g1t =i | sfeEre SomEE | owder
weTa JAt & a FrE frorg AEY & qwa @,
afer affegs e ¥ whrswaara foiw
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ford o & 1 wufo a2 fF oo w9t
&g St v 99 g )

1 @sfi @ e wt wgew 7 o qow
Fr | & 39 F7 @ FAT § | 4fF 7
T Y T R WK 7g U Few N R,
wmfae & gaw §_gwwn ae frdws T
F4 Y wqwla Argar § | F urar w7 g
fF oo 7, & &9 a1 T GIFW =
fegia #1 =fiw FT a1 fs o 50
@] AT §T I g A g |

awrafa wEEm ;w7 AT FE wY
fatas ave &9 ) g A wqafa ¢ ?

wf AT arew  oft, gioo

The Bill was by leave, withdrawn.

15°55 hrs.

Enlargement ot the Appellate (Cri-
mingl) Jurisdiction of the Supreme
Court Bill

SHRI A. N. MULLA (Lucknow): 1

beg to move :

“That the Bill to enlarge the
sppellate jurisdiction of the
Supreme Court in regard to
criminal matters, as reporiod
by Select Committeo, be taken
into consideration.”

The Bill that I have the honour to
present before this House rolates to the
enlargoment of tho appellate (criminal)
jurisdiction of the Supreme Court. This
Bill came before this House some time
back and was then referred to the
Seloct Committoe. The Select Com-
mittoe held its moetings and also
examined a lawyer, an outstanding
lawyer on the criminal side, and
after recording that evidence it un-
animously came to the conclusion that
the basic principle contained in this
Bill should be accepted and this Bill
should be placed before the House for
its consideration. I am very grateful
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to the Mambers of this House who were
functioning as Members of the Soleot
Committoa for their support to this Bill.
I find from the amendments tabled by
the Troasury Benches that they fool that
the entire contents of the Bill should
not be accopted, but a modification
should bo made in the scope of the
provisions of this Bill. If that had beon
acceptable to me, I would have accep-
ted it, but I feel that the limitations
which the amondment wants to propose
would necessarily take away the right.
of a fair trial of the citizon to a large
extent, a right which must bo onjoyed
by everybody in this country.

T place this Bill bofore you on threo
considerations.  Firstly, what is the
purpose and objective of this Bill ?
The socond point would be : is the
purpose and  objective dosirable and
cquitable ? The third point would be :
are there any valid considerations that
although this  purpose is dasirable
and oquitable, yet wo should dasist
from giving this scopo end right which
is ombodiod in this Bill to the citizen ?

So fur as the purposo of the Bill is
concernad, I think all the Members in
this House will agroo with me that the
right of liberty, and a fair trial to safe-
guard it is one of the most cherishod
possessions  which & citizon have in
any democratic set-up.  Actually it
is an absolute necessity in the concept
of & democratic Stato, If this concept
is not accopted, thon it gocs against
the very role of the judiciary as
envisaged by the ‘Rule of Law’in
democratic set-up.

After a person is prosecutel for
any offence, the protestion of his
liberty extonds to the extent that ho
<hould have a fair trial. If he does not
got o fair trial, obviously hislibecty in
not protected in the manner as it
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should be protected. And the reason
why this Bill is being placed before
this House is that undor the existing
law of the country, this right of getting
a fair trial is not protected by the
existing laws.

16 hrs.

I will now illustrato what T mean by
drawing the attention of the Houso to
cortain provisions of the existing law.
Under the existing law, when a man is
tried by a court, tho court can either
acquit bim or conviet him. In the
event of his conviction, he is given the
right of appeal in cortain cases though
not in overy case, for example,. Whore
the matter is of an extremely trivial
nature or where the penalty imposed is
supposcd to be trivial, then the right of
appoal doos ot exist, though be can seek
arevision of that order by going beforo
the rovisionary court. But so far as
the caso of acquitial is concerned, in the
old law, when we wore governed by
a forcign power, therc wus u very
rostrictod  right of appoal given
to the prosecution to go against an
ordar of acquittal. Under the foroign
rule, the number of appeals filed against
acquittals wore negligiblo : haidly any
appeals were filod and it was only
after we became independent thut we
changed the provisions of the Criminal
Procedure Codo and gave a much widor
scopo not only to the Stato to go in
appeal aguinst an order of acquittal
but also to the complainantthat he
could also go in appeal against these
orders of scquittal. We not only
gavo this right to tho State and the
complainant to go in appoal ageinstan
order of acquittal, but wo also pro-
vided that they must be beard bofore
the petition presonted by them bofore
tho court could be dismissed. How have
wo treated an scoused Persoll against
whow an ordor of conviotion is rogis-

tered for the first time by the appellate
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court by whom the earlier order of
acquittal has been sot aside? 'We have
debarred him from having any right of
apper] against that order of convietion.
So, obviously, is heavily loaded
against the convicted citizen in
favour of the State and in favour of the
complainant. And it is to remove this
imbalance and to protect the .citizen
in ordur to safeguard his liberty against
wronyg convictions that this Bill is
placod before this House.

Under the present law, whero the
high court sets aside the order of
acquittal, the high court can imposo a
sentoncoe of doath and a lesser sentence
also. Under our Constitution wo
have provided that if the high court
imposos & sentence of death, then under
those circumstances o right of appeal
is given to the aggrioved citizon. Butin
thoso cuses, where any other sentenco,
apart from death, is inflicted by the
bigh court on hesring an appeal,
then there is no provision for any
appeal being forwarded by him to the
Supreme Court. In other words, in
that case, the only remedy lefl to an
aggrieved person is to go to the
Supreme Court undor the provisions
of articles 134 and 136 of tho Constitu-
tion of Indis, and I am not very happy
to say that so far as tho criminal
appeals are concerned, these articles
have proved absolutoly things of straw
und have not been able to protect his
rights at all.

The courts, in the way they have
interpreted the provisions of articles
134 and 136, have ofterod hardly any
protection to the aggricved wcitizen
sud they have almost summarily
dismissed all the petitions that are
presented under these articles. I am
not overstating the facts that if 100
appoals are presented, then perhaps
thore would be five lucky individuals
whose appeals might be admitted and
the normal result in 95 appeals would be
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that they would be summarily dismis-

on the very first presentation
int the SBupreme Court. Article 134 (1) (c)
is & dead-letter. Thero is perhaps not
even one case in & hundred in which
the high court under article 134 (1) (c)
grants an accused person & right to
go beforo the Supreme Court and file an
appesl snd issue the necessary ocrti-
ficate, Therofore tho ground for a
citizen i3 extremely restrioted. His
right to have a fair trial was completely
rostricted by tho smendmonts made in
the Criminal Procedure Code.

I should here like to place hofore you
what is the law in cortain other demo-
cratic cowntries from whom we have
imbibed the prineiples on  which
wo havo based our law. The Supreme
Court follows the precedents of the
Privy Council whon it says that we are
not. & court of criminal sppeal. It lias,
acceptod that prineiple and for tlat
reason it summarily dismissos appoals
and it comes to the conclusion that the
high court is the final court on facts
and the Supreme, Courtis only concorn-
od with the application of Jlaw and
not concerned with the facts; not even
whether on facts u proper assessimont
bas boen made or not. In the first placo
it sooms very strange to mo that any
court, whother it bo the highest court
or any othoer court, should take up this
position thut it is not a courso of
justice and it is morely 8 court of law.
For, after all, this position, whother the
facts are properly assossed or not, we
will not reassess theni, indicates that
tho highest courtin this country thinks
that justice can bo divorced from law
and we are only the custodians of luw
and we are not custodians of justice.
1t is very difficult for me to accept this

position.

Apart from that, there is another
aspect. When the United Kinglom
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devolopad this convention. it was
basel on two very important condi-
tions which exist in thoir administra-
tion of criminal justiov and which do
not oxist in our country, In tho Unitod
Kingdom, tharo is a jury trisl. In
the United Kingdom tho favts are
assossod by a jury first, and it is your
peers who comy fo thy  eonclusion
whothor the evidenos lod in the case
proves the caso aginst you or not.
And you can well undarstand that the
assossmont by your poors would bo
quito difforent from tho assessmont
of evidence by a judge who would
reach his conclusions by certain
intorprotations of the statute nlone,
1 think in eriminal cases, ono of thoe
main  grievances of the «itizen is
that ovidenco is fabricated by tho
investigating agency. Now, tho powrs
are in a far bottor position to undar-
stand whon such a elvim is made by
& citizon as to which part oi the ovi-
denoco can be acceptod to be fubricatod
or not, or which part of the ovidence
can ba rolied upon. The judges are, if’ T
may he oxcusxd for suying so, rather,
isolated from the peopls in this matter,
Thoy do not understand tho difficultios
of thd citizens of this country.

Thoy do not understand all the hard-
ships thoy have to face when thoy are
doalt with by the investige ting ageney
or distriet suthorities or other peopls
who yield power, They bave their
own rigid, wooden notions of asses iny
whotber a doubt is crovted or not and
they act or: those beliefs. In the UK,
when the facts ure assossed by o jury,
that by itsclf safoguards thoe interests
of an accusod that at least in many cases
the evidence would not be lightly
accupted against him.

The other very important fuacl ig-
nored in our country 1s this, In U.K.
thore is no right of appoeal sgainst an
ordor of acquittal. Wo huve forgutien
both these facts that in UK, thers is
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a Jury trial and there is also no right of
appeal against an order of acquittal
and we have blindly followed the
prinoiples laid down by the Privy
Council in criminal cases that we will
not have the Supreme Court interfore
in criminal matters so far as facts aro
concerned.

1 would say that the demand in the
Bill I have presented before tho
House is & very just demand. As there
is no dispute so far as the nature of the
demand is concerned ir any scction
of the House, I think it is not necessary
for mo to dilate on this poirt. I come
to the other point whether this demand
is dosirable and equitable or not.
Obviously whoro & person is convioted,
it is the basic concept of any fair trial
that one court ¢an make an error,
Therofore, in order to fortify the de-
cision of the first court, there is a
provision of an appeal almost in every
civilized country where the rule of law
provails, In other words it has not been
entrusted to one court alone to give the
final answer to the question whether
the man is guilty or rot. Thatorder has
to be tested by & highor court and only
when the higher court also agrees with
the lower court it can be said that
reasonably the guilt is proved against
an accused person. In theso cases in
which the accused has been acquitted
by a lower court, but convioted by
the High Court, be is denied the right
of appeal. Obviously one does not
go in appesl against an order which
s in one's own favour. One goos in
appoal only against an order which is
against one. Therefore, when you have
denied the right of appeal aftor the
setting aside of the order of acquittal
by a High Court you have taken away
the right of appeal from an accused
porson. Therefore, you have violated
the basie principle of safeguarding
the interests of the citizens of the
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country so far a3 their liberty is con-
cerned, by depriving them of the right
of appeal. On principle, he mvst be
givin a right to go to a higher court
for testing the decision of thc lower
court against him. That is why I think
this is not only desirahle but you would
be denying the fundamental right of a
person to have a fair trial if you do
not give him the right of appeal to the
Supreme Court.

There is anothcr aspeet. Im this
country, the sentences which are given
by the High Court by two judges
only. The two judges roview the ovi-
dence placed before the lower court
and they have certain ways of asses-
sing the evidence. I may tell the House,
I am a littleslarmad at the way we
are laying down certain principles as
to how evidence should be assessed.
Ecrlier, there was a prineiplo pro-
valent in criminal cases thatif a witness
was false on a material point, his
evidence became suspect and it became
very difficult to rely on the other
purts of his statoment. But from that
position, we have now come down to
this that & witness may speak fals:-
hoods on any number of points, but
tho court in thoir discrotion of what
they eall distinguishing the grain from
the chaff, may disbelieve a witness
on ten points, but on one point th-y
may believe him. This is the approach
to the evidenco of a witness in this
country. Seoing the level to which we
bave gone in assessing ovidence, I
am extromely doubtful whether wo
are upholding the liberty of the citizen
or whether we are almost cooperating
with the investigating agency. Know-
ing the investigating aguncy of this
country, as well as I do, I think it is
a great mensco to the liberty of a
oitizen if we pormit the judges to
apply this sort of crltt:rlon for going

on distinguishing the grain from the
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chaft to such an extent. Ifean under-
stand that no witness can be wholly
truthful.  Qocasiounally through a
mistake or mistaken belief, through
wrong memory, he makes slips but,
where on important points there are
falsehoods clearly visible in his state-
ment, it is very difficult to say that
for some reason he may be spwaking
a falsehood on that point, but on the
rest of his evidence, we ocan believe
him. When this is the nature of the
asgessement of evidence in this country,
I think it is very desirable and equi-
table that this right should be given
to an acoused porson to go in appeal.

I come to the last point : Are thero
any valid coneidorations that  we
should not give this right to an accuced
person ? 1 have analysed all the reports
and opinions that were submitted to
the Sclect Committee and I find
that those objections can be classified
under four heads. The first objection
is that tho status of the High Courts
is likely to be lowered, if we parmit an
appeal to be heard by the Supreme
Court. I was surprised to find that no
less a body than the Law Commission
has said in its report :

“Although the exercise of the
jurisdiction under article 136
of the Constitution by tho
Supreme Court in criminal
matters sometimes serves to
present justice, yet, the court
might be charry of granting
special leave in such matters,
as tho practice of granting
speeial leavo frecly has a
tendency to sffect the pres-
tige of the High Courts.”

It is extraordinary that the funda-
mertal rights of s citizen, therights
of justice and the 1ights of observan:e
of the rule of law are given a socondary

place and the status of High Courts
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and their prostige is supposed to bes
more imvortant thing. We are making
too many sacrifices for upholding this
prestigo. We cannot sacrifice the rights
of tha citizens of this country merely
to uphold this prestige.

The second head under which obje-
tion is takon is that it will add to the
work of the Supreme Court. This is
an extraordinary argument. If you
compare the rights given to an acoused
for vrotecting this liberty and to a
citizen for protecting his proporty,
as ombodied in articles 133 and 134,
you will find that a right has been
given to a citizen to go to the Supreme

‘Court in any cnse whero the value of

the subject mattor of the dispute
oxceeds Rs. 20,000,

It is oxtraordinary that if there is
a dispute of only about Rs. 20,000 an
ipso facto right iz given to a citizen
{oagitate the matter in the Supreme
Court but if he is given a 10-yesr or a
20-year sentence, it is not such an
infringement of bis right that he
should be given a right to go to the
Supreme Court. I think, we have
some very wrong valuzs, We bave
proceeded on some very wrong values
when we framed our Constitution
snd constitutional rights. In the
interests of jvstice and in the interest
of esafeguarding these righte it is
necessary that we should bo safe-
guarding the interest of an acoused
person so far as an appeal is con-
cerned.

Now I will give you & summary of
what have been the rccommendations.
Almost all the bar aseociations havo
unanimously recommended that these
proposals should be accepted. There
are quite & few smong the associations
and also among the Advocate-Generals
who have advocated that the soope of
this Bill should even be enlarged.
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Among the Judges who have given
their opinion, there is a division. Some
Judgee are in favour of enlarging
the scopo and someo Judges are in
favour of rotaining the status quo on
the ploa that the oxisting provisions of
articles 134 und 136 are sufficient to
protect the interests of am accused
persou.

I, as a practitioner, as a citizon and as
un ex-Judge, in all the three capacitios
very strongly feel that articles 134
and 136 aro quite inadequato to protect
the rights of a1 accused. Quito ar app-
reciable amount of injustico is being
done to the accused pmsons because
there is no othor protuction excupt
theso articlos.

8o far as the amendment, which
would be moved, by the Government of
that only in the case imprisonment for lifo
this should be accopted but in the cuse of
imprisonment for 10 years or moro this
should not be aceepted, is corcorned,
1 wovrld only give the figures and data
that were supplied by the Government
itsolf to the Suleet Committec. 1n eight
years there wero only 51 eases in which
the sentence of 10 years or more brt
not imprisonmeont for life was awarded
and the order of acquittal was sot
aside. Can D51 cuses, which comes to
about T or 8 cases a year, be the basis
on which the Stute can come forward
and say that this will greatly add to
the labours of the Supreme Court §
If there had been a larger number,
there might have been some substance
in this argument. But with this increaso
of T or 8 cases o year there would be no
possibility thut the work would be so
much that the State must insist on this
amendment. After all, the State
should consider that it should look
to the urge of the people and not
only to administrative reasous. 1 go
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to the length of n'.'l}'iug that the urge
and the rights of the people should he
the priority and administrative difficul-
ties should be 8 wsecondary matter.
Actually, the udministrative difficulties
shovld be solved in the interests of the
people and tho interosts of the people
should not be curbed in the interest of
administration. So, I would very hum-
bly request the Doputy Minister of Law
who is here that he should ponde
over the mattor whether this addition
of about 8 or 9 cases a year is a matter
on the basis of which he should put
forward Lis amendmont before tho
House.

SHRI (. VISWANATHAN (Wandi-
wash) :  And he will withdraw the
amendmesnt.

awfa wEEa : SETE ST g
“f§ wToTfas AHE] H AL § Iv-
a9 TATed F WY SATHTL
F7 faeare 1 @19 faugs X,
s afafa gro wiaafaa &9 4,

e o s

SHRI RANDHIR SINGH (Rohtak):
8ir, I fully support the Bill of the
hon, Member, Shri Mulla. This Bill
was sent to the Select Comunittee
and after profound deliberations and
discussions was sent back to the House
for consideration. I would like to
dilate upon certain points which are
very relovant to the issue.

Firstly, this Bill has come to remove
or efface discrimination which exists
between the individual and the State.
I amplify my point by saying that
if an accused is acquitted by a Court
of Sessions, the State has o right to
go in revision to the High Court but
on conviction by the High Court
that individual has no right to go in
revision to the Supreme Court. This
is clear discriminationy which goes
against the very provisions of the
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Constitution itself. This discrimina-
tion between the State and the indivi-
dual is something fundamentally objec-
tionable and this should go because
this is against the very Preamble of
the Coustitution.

Secondly, the right of defence is
guarantecd by the Constitution itself.
Every person has a right to defend
himself but if the accused is convicted
for life or for a lesser sentence he has
no right to defend himself in the
Supreme Court. He cannot go there.
If he is given a life sentence, he cannot
defend himself,

Shri Mulla is very correct in his
observation that it seems that 8 man
and human liberty are less important
than property. For Rs. 20,000 and
over one can go right up to the Supreme
Court; that right of appeal is made
available—first appeal, second appeal,
third appeal—but in case of a funda-
mental right, where the liberty of a
citizen is involved, where he is given
a life sentence or & rigorous sentence
for 2, 5 or 10 years or more, he cannot
go to the Supreme Court simply
because we have taken the idea from
the Privy Council and other courts
that the status of the High Courts
should not be ourtailed or impaired.
This ostentatious surt of thing which
we borrowed from other courts or
judiciaries is not in keeping with the
principles which are embodied and
enshrined in our Constitution, Ours
is o democratic Constitution which
guarantees full appreciation of the
values which we attach to the indi-
vidual. The individual has a funda-
mental right to defend himself and
this lacuna, which is very patent
on the face of it, should be removed.
I feel, the Government should have
no hesitation in accepting it.

Another thing is that only in ecases
which involve complicated questions
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of law and the Constitution you can
go in revision to the Supreme Court;
on facts the Supreme Court will not
interfere. This is something extremely
fantastic. I fully support Shri Mulla’s
view that when this is the shape of
the law which is prevalent in our
country, when an evidence can be
partly believed and partly disbelisved ,
when most of it can be discarded and
a part of it can be accepted, when
one human being—and Judges are also
human beings—will not accept what
has been accepted by another human
being, it is just possible that what
has been discarded by a High Court
Judge may be accepted by a Supreme
Court Judge or what has been accepted
by a High Court Judge may be dis-
carded by a Supreme Court Judgo
and thereis a clear necessity that the
Supreme Court should also go into
the facts when fundamental questions
of liberty are conocerned. When you
have a case or discussion or probe
or scrutiny at the highest level in ‘the
Supreme Court on constitutional and
legal points, why should it not be
available on points of fact? My
plea is that on facts also the Supreme
Court should be made available to
every citizen for gotting justico.

The flimsy ground offered against
it i~ that they are very big poople,
they do not have the time and they
will be overwhelmed by work. This
is a very flimsy ground and it does not
absolutely appeal to reason or senso,
It is something which is humiliating
also to say that they have no time,
Time should be made available. The
number of judges should be increased.
1 certainly do not appreciate that
because the number of such cases is
less all over the country. So, this
provision should be made in the Crimi-
nal Procedure Code. Even if there
is no case or the number of cases is
very insignificant, this should be done



343 Enlargement of

[8hri Randhir Singh)
because this is something which
concerns directly the civil liberty or

the valuable right of a citizen and he
should not be deprived of that.

I have already submitted that I
would not be wasting much time of
the House. One word and I will
finish. In a case it generally happens
that on a solitary evidence of one
witness, & man is convicted or on the
evidence of & minor man is convicted,
or on the evidence of an interested
witness & man is convicted oron the
evidence of a chance witness a person
is convicted. In such cases, itis just
possible that one judge may agree and
another may not agree; the High Court
judge may agree and the Supreme
Court judge may not agree. In the
scheme of law as we have now, this is
very glaring lacuna and I feel that there
is no sense in following the British
laws on this, Of course, we may
copy good laws from foreign countries,
but whatever is in violation of, or not
in consonance with, the provisions
of our Constitution or our sanctified
values of democracy, we should not
accept.

With these observations, I fully
support Mr. Mulla’s Bill and I hope
that Government would agree to make
the necessary amendment.

off fipwa fag w1 (igr) o Emafa
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mft qar fr gfeem 7 gog ot aw
& W R AR P T it wge
g F FAT B A F FATIT AqTATT
¥ wferTC AEY 9T AT | T T W™ TR
AT H 9 T | TN, Wl o)
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W AT o WK wAfew ATaT @ aw
@z a7 et &6 ad savRT o frnft feamee
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Tw ot I=fa F gra a2Td o a dur w1
¥ g9 aTg |

Star ot g5 7 FY, @ W A qgrEa
T AT B, ATHAT X BIAET F qTHA 7
N A R g v Iy § e
F § TN A, Th! § [FAW 7 WK
RITd F qrEw § fow ag ¥ ot o,
o AR AT W GH A1 A0 gy € gar
& & dar s} & | @ faafesdt] § gfw
F At & off Y& T OF JA@E bEAT §
At fr gfre & fau 35 ow afefede
Ty e 1 & s g § e e el
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oA T g g @ o gEet
siter 1 sfiwre 7 fo|, a8 wfaw 2,
ST @ | W A avat @ e
qga AT ST T S § 1 1960 F¥
Y| FAR T A FATHE AT I1T |
gark fars arie 4 freard 1 g9 o
Tra & &Y & ) gL W A g &<pm oft
agl TEY WX T H AW 151 AT BHA-
TOH WA A T g w5151
I A FAOFE @ A, W A WG
frayegrae Qe | Tgamer wT ¢ 7
F0FT @ @ ! fe dfage & amR
oW g T T S T Ay 99 feam
T T AT ACYT G| 6@ Al
NFITH AT AT G H &
%3, 39 Y 7= ¢ | 78 T faar v @
e i A g e, gt o vy
4t 7 wTew 2 @ 9 fF g FE €@, IR FE
Y, AT B FE T AT T TH TFE 5T
a o A qEEEAr G ot | & o §w
gy A FOUARZEA @A) 9w
Fgiadfge s g e o ga v R § 1
&3 7q1 fr @ Wi @@ § fr oo &
& U qF T O S ¥T T W
#t fre STt | WS X O TF FT S &
SR WA R AT NG AT G | W
gW FITT RN AT AT ! TEET e
CICEE. GO Sl

¥ wgrea & & Fgw wmew g fr oo
FAFTA I AT T HA | SAT oA
aga | wgr & gy d dfemd @
g T W @WE, o M@ AR e
st ¥ off % ITHT TR @I | IS
A & AT AT FovAY | wrq
mm%mmmlﬁwﬁ&
qTg 9 ¥ ff 9T T A w5 | AR
mmﬁmmw@mmﬁm
ﬁwa@&ﬂtm&@mm&i
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Y AF | T I FY W@ FIAW AW A
AT qAeqT A TE T 4w & | WY
sarar A W, a9 faas T A% ) ameTor
T R § THH AT A F | 7T A8
¥ o F sgm f5 wfm N aga @
forastaw @ aY wom g€ & sEw o
At AETm § 9 w1 A A,
IR o0 I | W& a9 wW
SRTE, 97 AL &, 9g @ AW I
F | &A1 T8 IoAT AR 1 W W
aﬁﬁmﬁﬁ%a’tﬁitﬁwm

iRl C O O 1
W Wl & g & g fadas w1 awdw
F@E |

SHRI G. VISWANATHAN (Wan-
diwash): The Bill which is before
the House introduced by a former
eminent Judge, Mr. Mulla, has to be
supported by all shades of opinion
in this House. This Bill is long due
and we are very glad that it has
come at last before the House| -]

The House heard arguments of the
previous speakers and I am glad to
note that all of them are unanimous
in supporting this Bill. In India we
are basing our criminal law on certain
presumptions and conventions and
particularly we follow the British
law. In India an accused is presumed
to be innocent unless he i3 proved
to be guilty and again our principle
is that hundreds of criminals can
esoape from the clutches of law but
not a single innocent man should be

punished.



349  Enlargement of

Again we know that therc are
hundreds of judgements which observe
that’ the prosecution must stand on
its own legs and any weakness in the
case of the defence should not streng-
then the case of the prosecution. In
view of this background, I would like
to support this Bill and there is no
point and I think nobody can oppose
this Bill on any ground whatsoever.

We find that there are only two
amendments circulated in the name
of Shri Govinda Menon and Shri
M. Yunus Saleem. I am sure that
after hearing the arguments of the
members, the hon. Ministers would
withdraw their amendments.

Though Art. 134 and 136 of the
Indian Constitution have given appellate
powers to the Supreme Court, they
are not sufficient to safeguard the rights
and liberty of the individual citizen
in this country. Hence this amending
Bill. Under Art. 133 of our Constitution
any case where the subject matter is
worth about Rs. 20,000 can straightaway
go to the Supreme Court. An appeal
lies there. But when an accused is
punished with life imprisonment or
imprisonment for 10 years or more,
he cannot go to the Supreme Court.
Is it not a surprising argument that a
case of property worth Rs. 20,000
can go to the Supreme Court but
when the life of an individual is
involved or a sentence of imprisonment
for life or for 10 years or more is passed,
he cannot go to the Supreme Court?
Is property worth Rs. 20,000 more
valuable than the life of an individual?
Is the life of an individual less superior
or less valuable than Rs. 20,0007
We have to accept the argument of Mr.
Mulla and pass this Bill.

There are some objections, as pointed
out by the previous speaker, Mr. Mulla,

L/B(D 1LB8—6
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that the pretige and status of the
High Court will be affected if all these
cases are allowed to go to the Supreme
Court. I would like to say that the
right and liberty of an individual, of a
citizen, is more important than the
status and prestige of the High Court.
Again, as has been pointed out, there
are only a few cases which are coming
up hefore the Supreme Court. There are
hardly 7 or 8 cascs, as has been pointed
out and the argument that it will
increase the burden of the Supreme
Court will not hold water. Again I
would like to point out that there is a
saying in Tamil:

Aridhu aridhu, Manidanai (p) pirat-
thal aridhu.

It isnot easy to be born as a human
being. To be born as a human being is
arare phenomenon. Itis such a valuablo
life and we should not interfere in an
individual's life without giving him a
chance to go to the Supreme Court by
way of appeal. There are some judg-
ments against this prineiple and we
find very often the Judges do not give
their grant of leave or certificate under
Article 134 or 136. They are very restric-
tive. I think there is a judgment and I
would like to cite this judgment. It is
AIR 1958 Supreme Court 145 where
their Lordships have observed:

“This Court has repeatedly called
the attention of the High
Courts to the legal position
that under Art, 134(1)(c) of
the Constitution, it i« not a
case of ‘granting leave’ but of
‘certifying’ that the case iy a
fit one for appeal to this Court.
‘Certifying’ is a strong word
and therefore, it has been
repeatedly pointed out that a
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High Court is in error in
granting certificate ona mere
question of fact, and that the
High Court is not justified in
passing on an appeal for
determination by this Court
when there are no complexities
of law involved in the case,
requiring an authoritative in-
terpretation by this Court.”

After passing these observations, the
Judges of the Supreme Court have
further said:

“Onjthe face of the judgment of

the learned Chief Justice, the

" leave granted cannot be sus-
tained...... ”

Itis acase from Calcutta High Court,
In this case the accused was involved
in a rape case and was scntenced only
for b years and the circumstances were
such that it was a heinous crime com-
mitted by that man. He happened
to be the Secretary of an After-Care
Home and he committed rape on an
inmate of the Home. Sir, here I beg
to differ from such sort of judgements
and the Judges are very strict in
issuing special leave or certificate for
appeal. It is, therefore, more and more
necessary that this Bill should be passed
immediately with the approval of the
whole House.

Again on behalf of the mover of this
Bill I request the Ministers to withdraw
their amendments,

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : In addition
to the arguments alrcady advanced,
I would say this. The question of press
tige of the High Courts has been brought
in, But T see from the memoranda
presented to the Select Committee that
almost all the High  ourt were in
favour of the provisions of the Bill
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and it was only the Supreme Court
which said that the prestige of the
High Court would be affected. Therefore
that point can be disposed of this way.

16-51 hrs.

[Sart M. B. RaNA in the Chair]

As for the Law Minister's objection,
I would refer to the evidence tendered
before the Committee. Somehow he
was labouring under a misapprehension
that this becomes a case where the
Supreme Court is made a court of
second appeal if this right is conceded.
Actually, it is not so, because the man
was acquitted in the first court. There-
fore, he had no right of appeal. He
has not appealed. The only punish-
ment was when the High Court re-
versed the acquittal on enhanced
the punishment to ten years. So the
appeal to the Supreme Court is really
a first appeal; it cannot be a second
appeal.

SHRI M. YUNUS SALEEM: He
means to say that the appeal to the
High Court was not an appeal? - ! .

SHRITENNETI VISWANATHAM :
He did not_appeal there, Where was
the question of appeal so far as he was
concerned? The court acquitted him.
He would not appeal against his acquit-
tal. Therefore, appesl to the Supreme
Court is not second appeal.

But assuming that it is second appeal,
what is the harm? In olden days, the
British Government wanted to see
that the prestige of the Magistrates
was kept very high. A number of High
Court Judges were 1.C.5. men who were
not even trained in law. They wanted
to preserve an aura of prestige in these
ocourts and said that that must be safe-

guarded, That is an argument which
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has now been exploded. But even
assuming it is a second appeal, there is
no harm in having a second appeal when
there is a reversal and higher punish-
ment, If the punishment is death,
Government accept a right of appeal,
But we want that whether it is life
imprisonment or imprisonment of ten
years, the same should apply.

SHRI M. YUNUS SALEEM: In
the case of life imprisonment, we have
accepted.

SHRI TENNETI VISWANATHAM:
Then accept the other imprisonment
also. Even imprisonment of ten years
is as hard as life imprisonment. Between
life imprisonment and ten years’
imprisonment the difference is mnot
much. Those who have undergone
prison life know it. Life imprisonment
would be reduced if a person behaves
well to 11 years and odd. So the differ-
ence is very little between ten years’
imprisonment and life imprisonment.
If the hon. Minister can accept right
of appeal in the case of life imprison-
ment, thereisno harmin his accepting
it in the case of ten years’ imprison-
ment,

Prison life is a hard one, The accused
must have the right to go to the higher
court. I do not mean any reflection on
the High Courts when I say that in
these days it is particularly necessary
that citizens should have access to the
highest court of appeal.

So I support Shri Mulla’s Bill and
oppose the amendment proposed by
Government. Without saying harsh
words, I would express my hope the
Minister would be good enough to
withdraw his amendment and let the
Bill be passed as it is,

SHRI K. NARAYANA RAO (Bob-
li : I strongly support  Shri
/B(D) LSS —5(a)
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Mulla’s Bill to enlarge the appellate
jurisdiction of the Supreme Court in
criminal matters. This is not o matter
which has to be looked at the academic
level or the intellectual plane as such,
but we have to look at it as practising
lawyers or judges would look at it.
If you look at art. 134(2), the framers
of the Constitution had themselves
envisaged such a situation. If T may
say so, we have not gone far enough in
terms of that clause of the article,
and as the situation warrants.

The comparison we draw has to be
qualitative and not quantitative, Now
if the amount involved in a case is
Rs. 20,000 an appeal to the Supreme
Court can lie. But not 8o in & criminal
case where the punishment meted out
by the lower court is life imprisonment
or ten years imprisonment.

As Shri Viswanatham rightly pointed
out, the Law Minister scems to be
under a misapprehension that the
appeal to the Supreme Court would bea
second appeal. Just now the hon.
Deputy Law Minister contended that
the appeal to the High Court would
be a first appeal and that to the
Supreme Court would thus become a
second appeal. This is over-simplifica-
tion. We are not referring here to a
tribunal or a court where there is first
appeal, sccond appeal, third appeal or
fourth appeal. It all depends upon the
person who has the right of appeal.
It is more personal than institutional.
That is a fundamental point which
must be accepted. If the accused has
been acquitted by the sessions court,
the appeal is preferred by the interested
State to the High Court. Suppose the
High Court reverses the acquittal and
convicts the person. Ia it then suggested
that the accused should have no right
of appeal at this stage to the Supreme
Court? In the sessions court, he was
acquitbed, 1. was on the initiative of
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the State that the matter was taken
to the High Court. So the right of appeal
agoinst the High Court’s judgment
if it goes against the accused, should
not be taken away from him at that
stage because for him it is only a first
appeal. At what point of time was the
accused given an opportunity to
appeal at all if his appeal at this stage
to the Supreme Court is construed
as a second appeal? There is no answer
to this argument.

Secondly, if you look at Art. 134(1)(b),
it anticipates a situation where the
High Court has withdrawn for trial
before itself a case from a lower court
and there inflicts a punishment. In such
o situation, where does the right of
appeal lie? Therefore, let us not confuse
issues. Let ussee the merits of the case.
As I find the hon. Minister is rather
indifferent and is not interested in his
own amendment, I hope he will not
press it.

Then it is one o' the accepted princi-
ples of criminal jurisprudence that at
'enst one right of appeal should be
provided to a person affccted. About
this, there can be no dispute. If we have
to anticipate all these cases, we must

provide for this appeal as envisaged in
the Bill.

Again offence are of different types.
There are offences under I.P.C. or
various other laws. Trial may take
p'ace in the first instance in the lower
court, There are certain oftences like
murder or other serious offences. The
first trial takes place in the sessions
court.

That is to say, after the Court tries it,
there are two Courts above that, namely,
the High Court and the Supreme Court.
You are stopping at the High Court.
Therefore, where is tle right of appeal
provided. As Shri  Randhir Singh
rightly pointed out in crim'nal matters
t is not so much the law that is more
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important, it is the appreciation of
evidence that is more important. In the
first instance, the Sessions Court goes
into the entirc evidence and also sees
personally the witnesses who depose
and comes to a conclusion that a person
is innocent. Therefore, if two competent
Courts come to different conclusions
on the same set of facts, there is a
conflict. Is it not just in such a case to
provide the right of appeal to the Sup-
reme Court?

17 hrs.

Ifully appreciate that in the Supreme
Court there is a lot of litigation and
arrears, but that should not affect the
right being given. The Constitution
itself in Article 138(2) provides for
enlargement of jurisdiction of the
Supreme Court in certain matters,
Further, we have been doing this
continuously. ¥or instance,we amend-
ed the Representation of the People
Act and gave the right of appeal to the
Supreme Court in certain matters.
Yesterday we passed the Monopolies
Bill which makes provision for appeal
to the Supreme Court in certain matters.
All this is adding to the burden of the
Supreme Court. Such being the case,
the argument should not be advanced
that this Bill is going to add to the
burden of the Supreme Court. It is
not the question of the burden of the
Bupreme Court, it is a question of
principle.

The Law Minister has asserted the
principle that in the case of life in-
prisonment there should be the right
of appeal. He has realised that the
present position under the Constitution
is not adequate. He is going out of the
way to meet a challenging situation.
Such being the case, the argument of
the Law Minister for not accepting the
rest of the Bill is only acadgmic. As
Shri Mulla has rightly pointed out,
nobody is ever convicted for eight
years, Therefore, if we went to give
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justice to the people, it is necessary
that this Bill should be accepted and I
request the Law Minister to withdraw
his amendment.

SHRI M. YUNUS SALEEM : I have
not moved.

SHRI SRINIBAS MISRA (Cut-
tack) : At the outset, I congratulate
Mr. Mullla for bringing this timely Bill
to enlarge the appellate powers of
the Supreme Court.

Under Article 134, three things are
appealable. One is when there is the
reversal of the acquittal order and pass
ing of death sentence, Secondly, if a
High Court tries as an original Court
and sentences the accused to death
there is right of appeul. The argument
may be advanced, though so far it has
not been advanced by the Law Minis-
try, that the Supreme Court becomes a
Court of second appeal, that the High
Court beng an appellate Court regar-
ding fact and law, no such right of
appeal to the Supreme Court should be
provided. From the laymen’s point of
view, the Supreme Court being the
highest Court in the land should try
the most valuable suits in the country
‘What is more valuable than life itself?
When you allow an appeal for a civil
suit involving Rs. 20,000 to the Supreme
Court, you do not say it is a second
appeal. Really, it is more than a
second appeal. So, why fight shy of
giving a second appeal when life is
involved which is more valuable ? I
do not think the Law Minister will
come forward with an argument that
life is less valuable than Rs. 20,000.

The second appeal is of course a
bogey thatis being raised. Is there not
such a right even now under article
134(1)(c) when the High Court certifies
that it is a fit case for appeal? Is that not
a second appeal 2 When special leave
is granted by the Supreme Court itsel,

Court Bill

is that not a second appeal? So, there
is provision for sezond appeal under
these two circumstances. So, why fight
shy of giving the right of appeal to tho
accused himself.

Mr. Mulla’s Bill secks to give the
right of appeal to the accused himself
in hard cases involving more than
ten years of imprisonment and oascs
where a judgment of acquittal by the
trial Court is set aside. If the High
Court after withdrawing a case from a
lower Court sentences the accused to
death sentence or imprisonment for life
or imprisonment of not less than ten
years, there also I think it is very
reasonable that this appeal should be
provided, I do not think the Law Minis-
try should oppode this. This is & time
Iy Bill. It gives much needed reliel Lo
the accused wio were striking their
heads against the wall of the Bupreme
Court, If this right is given to the accu-
sed, the Supreme Court can go info the
facts and law and provide the
necessary relief.

With this I support the Bill whole-
heartedly as it is deafted, not as the
Deputy Law Minister wants it.

&t fra @@ |\ (wgadr) 5w fadas
&1 Frasr gadT @y At 7 fear, &
FIAT ATEA1§ A7 w57 w@F v F gada
& sar 6 wgr @ 5 w@w fady a1
Frf qam At &, § @ @i g 5 owd
fardra £ (o & WX gewm AT 3 97
fadg & fau wew @ia fax 3, wafe
1 & (2) 7 98 Fg7 &

“whole of India except Jammu and
Kashmir".

forq d410aT 7 g TR TA Gy B,
o7 T § T AT INT FL IS A% & 7
w7 AR F I AR & Afww WA
wgl q W+ ARG & !
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& gadr &, dfr Ao et & A3,
M F T9W & (% Gwve A 78 g
gt 2, a8 9 THG & 7 @ FT 0
& WM 7 Fats gfaar ¥ sfgew afraire,
FIET AT AT @H & @ R, W qWE
afz IuET w08 gfia F JaTEW 7 &Y, 7

1 Jg FET TG GHIT

guarafa wgiEm, g T Tarfex &
g g | At oo @ # foF ag faw
aga I9qE § | T T gH A F47 Afed,
AT T ag & 7 aew-meiaTRe g an
IqY SART &, ANA FI7 FT A -
T AR FE S, WA AT H W[ AT E 7
TF AT A AR FAMN FT 9@ 2,
FAMAF - @ 9T a9 2 |
afz gfwa 7 w9 W faguw 1 fowe
F FIATE T@AT ART & A A IR
wifog @ arfed fF ag ot swaear @,
A FAH-TIEAT g, FAM-REEE E,
AR §, WA , THFY GH FL AT
14T SnaEAT FY @ F A &, FAWHAE
#Y SIEAT FY AT & a1 FHIF SYRT a7
Fraar, I ard g & AdY, dFe wdw
F1 g&@ & T q& 7T ag fagms o
FOE T AT, THH FEifad FE F
A& &1 &7 "ET |

wwrafa witam, fae 9 9@ g« 7 a1,
@ owam 39 ¥ frew & fog omar | o=
qfEgnIadaiar? o FFar e
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21 It a9 ¥ F WRCE | T GA H7
ST T &, ST AT FT FTAA &, TER
# dremr WA § | A owow
qEEH W IR F adt gf & ) wiwd
H e g I qH ATER &Y, TR qH THE
gadT ®@ gl |

wmafe w@aw, @ frags & fere
= 8, AT § TEE gudw 0 §
Ffe ol o U FE] & oar
WA Ag @Y arfgd  ag agr wi A
Fd 2 ? w9 feom @ asfam
e ¥ fHar @ 1 AT WW W F TH
X AT § qA1 THD FIEIad FT7 T AYHT
AFAAET | AFAT TEE 5 @99 &
FAX I5 FHT AR TS AL AT T
AT T FAR AT A |

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW & IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr.
Chairman, Bir, I want to go on record
before this hon. House that certain
aspects of the issue should also receive
the consideration of this House before
this Bill is adopted by the House,

It is a question of common knowledge
that for the reforms of judicial admi-
nistration, the Law Commission has
been functioning, Before the 14th
report was published in 1958, the
Commission did consider the question
of enlargement of the appellate juris-
diction of the high courts. But no orga-
nisation or individual came forward to
give any evidence or place any material
before the Commission enabling the
Commisgion to give its opinion with
regard to the enlargement of the juris-
diction of the high courts.

As regards the enlargement of the
jurisdiction of the Supreme Court, this
question was again considered by the
Law Commission and the Law Commis-
sion in its 41st report relating to thg
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revision of the Code of Criminal Proce-
dure of 1898 has made these observa-
tions :

“We, however, do not think it
would be wise to extend
further this right of appeal
that is, article 134(1)(a), to
cases where the high court,
after reversing the order of
acquittal sentences the accu-
sed person to imprisonment: for
10 years or a longer period”.

SHRI RANDHIR SINGH : That is
not binding on us,

SHRI M. YUNUS SALEEM : I am
only placing the facts. It further said :

“In our opinion the high courts
position as the final court in
all criminal matters subject to
appeal only in exceptional
circumstances should be main-
tained”.

The Law Commission accordingly
proposed a fresh section to be added as
117B to the Code of Criminal Procedure,
1898 which reads:

“Where a high court has on appeal
reversed an order of acquittal
of an accused person and
sentenced him to imprison-
ment for life, he may appeal to
the Supreme Court”.

As regards the appeals to the Supreme
Court, under article 134(1)(b), the Law
Commission has observed as under:

“Cases of the type mentioned in
Article 134(1) are of such rare
and infrequent occurrence that
apart from being successful
it will not make any
material difference whether if
the seope is widened to include
cases where the high courts
sentence the accused to im-
prisonment for life or for a
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longer term or even for a short
period. We have, therefore,
recommended above that any
person convicted in & trial
held by a high court may
appeal to the Supreme Court
unless the sentence passed by
the high court is one of
“imprisonment for a term not

exceeding six months or of
fine not exceeding one
thousand rupees’.

This recommendation of the Law

Commission goes much beyond the
provisions proposed in clause 2(b) of
the Bill as reported by the Select
Committee.

We also tried to collect some ma-
terial which may be placed before this
House in order to receive the serious
consideration of the hon. Members who
have supported this Bill, which will
show, if this Bill is cnacted, what will be
the position of the appeals which are
likely to be filed every year before the
Supreme Conrt. The present position
is this. The data available from 1960 to
1968 indicates that only six criminai
appeals werc filed before the Supreme
Court under article 134(1) of the
Constitution of India. If this bill is
enacted, then the position will be that
64 criminal appeals per year are likely
to be filed according to the data recciv-
ed from the different high courtsas to
what has been the disposal of the
cases—

AN HON. MEMBER : What is the
harm ?

SHRI M. YUNUS SALEEM : I do
not say there is any harm. I am only
placing the facts. I am not saymng
that there is any harm or not.

SHRI SRINIBAS MISRA : Are the
figures for article 134(1), (a), (b) and (¢)
together, or separate ?

SHRIM. YUNUS SALEEM : Article
134(1), (a) and (b).
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SHRI A. N. MULLA : We are con-
cerned with (c).

SHRI M. YUNUS SALEEM:Iam
saying about (a) and (b). We are consi-
dering only 134(1), (a) and (b). This will
be the position. Whereas only six
appeals were filed from 1960 to 1968—
cight years—the number of appeals
will now be 64 per year under 134(1),
(a) and (b).

SHRI G. VISWANATHAN : How
did you come to this conclusion ?

SHRI M. YUNUS SALEEM : We
have received from every high court
the number of their disposals indicating

" category (a) and category (b) separate-
ly. Every high court has given the dis-
posals and the numbers showing in how
many cases there was a sentence of life
imprisonment and in how many cases
there was a sentence for more than 10
years. From that data, we are giving
these facts, that these cases will become
automatically appealable to the Sup-
reme Court. In cases where the high
court has for sentences of more than
10 years made them appealable,
that would tentamount to adding the
number of appeals before the Supreme
Court according to the disposal of the
different high courts—

SHRI. G. VISWANATHAN : But
all of thom will not go to the Supreme
Court.

SHRI M. YUNUS SALEEM : When
you provide an appeal as a matter
of right, they will go.

SHRI G. VISWANATHAN : But it

doecs not matter.

SHRI M. YUNUS SALEEM : I am
placing the figures becuuse it was sub-
mitted before the House by certain
hen, members including the hon,
Mover that very little difference would
be caused if the Bill is enacted.
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In eight yoors, thero were only 6
appoels. Now it will be 64 por year.

Sir, the Bill moved by Mr. Mulla
has recoived the unanimous support
of the House. I do not propose to move
my amendmont and T accept the Bill
a8 it is,

SHRI A. N. MULLA : Sir I must
thenk the Deputy Law Minister as
well es the othor memboers who have
unanimously supported the Bill that
I had the honour to present bofore the
House. A point was raised by Mr.
Jha. He objected to limiting the scope
of the Bill and to the exclusion of
Jammu and Kashmir from it. Ido
not know whether he is an advocate
or not, but I bolieve he is at least
conversant with law, even if he is
not an advocate. Ho should roalise
that the momont you include Jammu
and Kashmir, you turn an ordinary
Bill intoa Constitutional Bill which
roquires different majorities and a
differont way of enacting the Law,
Thorefors shat method was not adopted.
1tis for the Government of India to
smoothen our rolations with Kashmir
and to get our laws implemented in
Jammu and Kashmir. Then naturally
all these Bills would apply there also.

While I am grateful to the Doputy
Minister ~ for not moving his
amendment, he has said something
to which I would like to add some
thing. The law Commission has said
that it would not be wise to extend the
scopo of this provision unless there are
eXceptional circumstances. If my notes
are not wrong, this is what was resd
out by the Deputy Ministor. Is it diffi-
cult to assume that the reversal of an
ordor of scquitial pnd registering an
order of convietiozt is an exceptional cir-
cumstance and not a normal process of

law and therefore, because this
exceptional  circumstance vceurs
oven it the terminology  of
the law Commission, this right
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should bo given to an accusd person
where this happens? It is for this
House to detérmine whether it is
an exceptional circumstance or not,
even if it is inclined to accept the dic-
tum of the Law Commission.

Ths Deputy Ministor bhas given
cortain figures. Perbaps the chart
before him is differcnt to tho chart
before me, which was provided to the
membors of the Solact Committen.
From this chart, I find, slthough no
figures wero given for Kerala, UPand
Rajasthan figures were given about
other High Courts and in oight yoars,
the total number of cases in which
the sentence of acquittal was reversed
and a sontenco of life imprisonment
was imposed was 408. I do not know
from whero my hon. friond has ool-
locted the figures. My figures are quite
different. When I said that thore would
be only & marginal increase, I said that
on the basis that the Government had al-
ready conceded that part of the Bill
whore a sontence of life imprisonment
is imposed after setting aside an order
of acquittal. If you remove that part
of the Bill, where is ths objection
to my contending beiore the Houso
that only a marginal increase would
take place, when the total number is
only 51 in eight years.

Eithor the numbers are very fow or ths
numbers arc many. If the numbers are
few, they do not appreciably add to the
work load of the Supreme Court at all.
If the numbers are many, that poses
even a more dangerous situation for it
mesans that in such a large number of
cases our High Courts are interfering
with orders of acquittal. That indica-
tes & great monace to the liber-
ty of the citizen against which wo
must take stops. I think it is better
for the Governmont to =ay that tho
numbers are less and not more, so
that tho imago of (he High Courts
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which thoy want to presorve may not
got even more tarnished.

MR. CHAIRMAN : The questior in
“That the Bill tp enlarge the appellate
jurisdiction of  Supreme Court
in regard to criminal matters, as
reported by Select Committeo, be
takon into consideration.”

The wmotion was adopted.
Clause 2

MR. CHAIRMAN : Since the Govern-
mont i3 not moving any smendment,
I will put the clauses to vote.

The question is: “That clause 2 stand
part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI A.N. MULLA : I beg to movo :
“That the Bill, as reported by Sulect
Committeo, be passed.”

MR. CHAIRMAN : The question
is : “That the Bill, as reported by
Soloct Committeo, bo passed.”

The motion wus adopted.

SHRI S. M. BANERJEE : We are
vory lappy that in this House, this
Bill has been passed and in the other
House, the Bill for abolition of privy
purss has boon passed.
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Constitution Amendment Bill
(Amendment of articles 32 and 226).

SHRI TENNETI VISWANATHAN
(Visakhapatnam): I bog to move:
“That the Bill further to amend the
Constitution of India be taken Into
consideration.”

This Bill secks to amend two
articles of tho Constitution. I know
1 am labouring under a grout diffi-
culty, bocause it is an amendment of
tho Constitution and T see from tho
thinness of the House, it is somewhat
difficult to muster strangth unless
Government itself supports it. I shall
submit the reasons why the Govern-
ment also should support it.

On 22nd November, 1968, the Sup-
rome Court pronounced judgment in the
case Trilockehand Motichand anud oth ry
vs. Bombay Sales Tax Commissionor,
On 26th November, I gave notice of
the Bill as I felt it important and
urgent. The writ potition led toa sharp
division of opinion among the mem-
bers of the Bench., Mr. Justico Sikri and
Mr. Justico Hogde would allow the peti-
tion, while Mr. Justice Bachawat
and Mr. Justice Mitter would dismins
it on the ground of laches. The Chief
Justice agroed with the latter and dis-
missed it. 'What is more important for
usis not the result of the case, but the
observations, which are relevant.

The Chief Justice said :

“Thore was no law which presori-
‘bes a poeriod of limitation for
a potition undor Art. 32 of
the Constitution. The question
w$,!)

he continued,
“‘whether any limitation or time
at all canbe :mposed on poti-
tions undor Art. 32 aud whether
this court would apply by analo-
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gy of Article of the Indian
Limitation Act of appropriate to
the facts of the case or any other
limit.
The question is one of discretion
for this court.”

As it is, articles 32 and 226 are
absolute in their language and no
limitation has been placed for the
enforcement of any right or for getting
rodress from the courts under those
articles by any person who has
been aggrievod. Thercfore the Chiof
Justice says:—

“The question is one of diseretion for
this court to follow from case to
caso. There is no lower limit and
there is no upper limit. A caso
may be brought withii: the Act.
But this ecourt.”

And he went one,

“nood not necossarily give thy total
tine to 4 litigant to move this
court under Art. 32.”

“Similarly,”

He continued,

“in a suitable case this court
may entertain such a petition
even after a lapse of time. It
will all depend on what the brea-
ch of the fundamental right and
the romedy claimed are and how
tho delay arose.”

Sir, The Constitution-makers deli-
berately and wisely did not put any
time limit on any person going before
the Supreme Court or the High Courts
to get redress under these two articles.

What had happened in this case
was that they paid away the money
demanded of them by the Sales-tax
suthorities and whon the section of the
Act under which the demand was
mode by the Government was struck
down by the Supreme Court, thoy
wort to the Supreme Court within
six mokths to get a refund. That was
the case.
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“The mistako,” the Judge said,
“they discoverced like all assassees
when this court struck down Sec. 12
A (4) of the Act. The petitioners
had come to this court within six
months of that date and therefore
there was no dolay. ”

Here, Sir, there is an assumption
that if thero is any delay the fundamen-
tal right would not be enforced.

But Mr. Justice Hogdo said:—“All of
them were unanimous on the question
that the impugnead collection amounts
to an invasion of one of the funda-
mentel rights guarantood to the
petitionors. Their difference centred
round the question whother their right
to get relief under Art. 32 wassub-
ject toany limitation or whethor this
court had any discretion while ox-
ercising its jurisdiction under that
Article.

Our Constitution-makers in their wisdom
thought that no fettors should be
placed on the right of an aggrieved
party to _sock tolief from thiscourt
under Art. 32. He was thoreforo,
firmly of the view that a relief
asked for under Art. 32 carnot be
refused on the ground of laches.”

Unfortunatoly, as I said the deci-
sion went by a majority of throo to
two but among them was Mr. Justice
Bachewal's judgment who himself
was & party to & prior judgmont passed
in April in which it was clearly said
that laches shall not be a ground for
refusal of any writ petition. Actually,
therofore, it is not three to two ;
Mr. Justice Bachawat’s judgment could
be on the side of « llowing the petition.
But the interpretation now given
by the Supreme Court is that a limi-
tation could ho placed but it is not
an interpretation of the scction to
be binding under article 143 or so.
They wanted as if from case to case
by judging by using discretion, to enact

3%
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an article in the law of limitation.
Whore the Constitution itself does
not put any time limit on the right
of & person to g» before a court under
articlo 32 or on the part of the oourt to
impose & time limit, it is not fair—
and my opinion is not & mere opinion
of a layman but it is supported by the
judgments of the two judges.

I submit that there is great danger.
If this principle of laches is allowed
to code the rights given undor srti-
cles 32 and 226. These rights are fun-
damental ; thowo rights are absolute;
in fact, this Constitution has beon
lauded and apnlauded for one reason
that it was & thoroughly demo-
cratic Constitution, Whatever the other
provisions may he, the provisions
given under articles 32 and 226 em-
bodied very great fundamental prin-
ciples of justico. Thoy may look
chozp to us becauso we got them
ombodied orly in 1950 but it took
centurios, nearly five, or six centrries,
in England and other woestern coun-
tries for the people to got those rights.
Fight aftor fight, struggle after struggle,
legal and otherwise, had to be gone,
through bofore these rights were so-
cured. In 1950 wo got them embodied
in articles 32 and 226 and we should
not allow  the Supremo  Court
by e process of judicial interpre-
tation, to legislate for us. It is the
right of this Parliament to legislate.
If the Parliament believes tbat the
Constitution must be amended and
& time limit imposed it could have been
done and it cen donow if itso chooses
but it is not right for the Supreme Court
to use diecrotion from cass to case
sud slowly add to the law of limitation,
Today we might have 8 very good
Judge, s man with balance of mipd ;
tomorrow we may not have s Judge
with the samoe balance of mind or
tewpersmont. Therefore 1t 18 very
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wrong for us to have this loft in a
hazo. It is good of Chief Justice
Hidayatullah to have put tho matter
very clearly that there is no time limit
imposed under the article. It is not
a case of mere interpretation or in-
ference or misinterpretation of tho
Constitution. No time limit is given
no timo limrit has been put and
theraforo, he  suggestad that the
court should apply the princijles of
limitation from case to case. I submit
that, that is wrong. It is & function,
it ia the provinee of Par-
liament to impose a period of limi-
tation and not that of tho courts.
That i8 the resson why I place this
small Bill, but in my humble opivion
a very important Bill, bejore the
House which saves for the poople
democratic rights of redress given
to thom under articles 32 and 226,

I hope, the Government will seo
its way to support this Bill. Being a
Constitutional smendment, I know
there will be somo difficulty. But
thers is no other way o! ooming here
exeopt by way of coming with an
amondmnt of tho Constitution having
regard to what Chief Justion Hidaye-
tullah soid. That is the reason for
my taking a little time of this House.

Bir, I move :

“That the Bill further to amend
the Constitution of India. bo takon
into consideratior .”

SHRI G. VISWANATHAN (Wan-
diwash) : If the Mmister accopts
tho Bill, thcro nood pot be any dis-
oussion.

SHRI M. YUNUS SALEEM :
I am going to oppost this Bill vehn-
montly.

MR. CHAIRMAN : Motion moved :
“That the Bill further to am:nd
the Constitution of India, be taken
into consideration.”
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SHRI R.D. BHANDARE (Bom"
bay Central) : 8ir, I have heard
the speech of the hon. Mover.
I appreciate his sentiments and views.
His main argument was that since
some of the Judges were inclined
to use their discretion in the matter
of allowing or rejecting any petition ... .
(Interruption).

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) You
appreciate his views but deprecate his
move.

SHRI R. D. BHANDARE : Sir,
I was trying to say that since some of
the Judges were trying to use discre-
tion in ecither allowing or rejecting
the remedy granted by way of a petition
under articles 32 and 226 of the Constitu-
tion, Shri Tenneti Viswanatham is
making an effort to amend the Constitu-
tion. I respect his age; I respect his
view; I respect his eminence and

learning. .......

SHRI PRAKASH VIR SHASTRI
(Hapur): But......

SHRI R.D. BHANDARE:....but,

I think, the amendment of the Constitu-
tion which he wants to suggest is
redundant because the present Consti-
tutional provisions do not lay any
limitation whatsoever.

AN HON. MEMBER: The judges
dismissed it on the ground of delay.

SHRI R. D. BHANDARE: 1 have
used very discreetly the words, ‘the
discretion of the judges’. Should we
put any limitation on the discretion
of the judges? Should we put any
limitation? Let me explain the position
for the benefit of the members and
especially for Mr. Banerjee. Today
the Constitutional position is that
there is no limitation whatsoever. ...

SHRI S.M. BANERJEE (Kao-
pur); That is bad.
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SHRI R. D. BHANDARE: There-
fore, do you agree that discretion
should be given to the judges to see
whether the latches should be taken
into consideration or not, that discre-
tion should be allowed to the judges
to see to what extent the liberty,
the freedom, the right, to move the
Supreme Court under articles 32 and
226 should be allowed in a manner
that it does not defeat the notion
of justice itself? If, after two years
or three years, a person wants to move
the Supreme Court under articles 32
and 226, should it be allowed? Should
any petitioner or any citizen be allowed
to move the Supreme Court cven after
five years—sleep over it for five years
and then all of a sudden like Rip Van
Winkle get up and move the Supreme
Court—or should we allow discretion
to the judges..... .

SHRI S. M. BANERJEE: Suppose
he had no means at that time, what
would he do? Unless you have
Rs. 5,000 in your pocket, you cannot
move the Bupreme Court.

SHRI R. D. BHANDARE: Even
in that eventuality, the discretion
is given to the Supreme Court judges,
If you can plead that you had no
money at that particular time and
that you could, after a great deal of
difficulty, collect the money in order
to file the petition, should it not be
taken into consideration by the judges?
Bhould that not be left to the discretion
of the judges? Or, should we say
that at any time the petitioner should
be allowed to move the Bupreme
Court? This is the point. This is a
very simple point. According to my
jurist friend, Shri Tenneti Viswana-
tham, even that discretion should
not be allowed to be exercised by the
judges; under no circumstances there

(Saka)

should be limitation; under no ciroum-
stances the discretion should be exer-
cised by the judges. I hope, my hon.
friend will see the reason, the wisdam
of the Constitution-makers, Of course .
Mr. Tenneti Viswanatham and those
who are of his views may explain
in how many cases injustice was done
because the judges of the Supreme
Court exercised their discretion in
a manner detrimental to the interests
of the petitioners, If there are a vast
number of cases in which injustice
has been done becuuse the discretion
has come in their way--they may give
the statistics, the number of "cases,
in which injustice has been done—g
I would certainly have no hesitations
whatsoever, in supporting the measure
which secka to take away the discretion
of the judgesand accopting the amend-
ment to the Constitution. But I know
it for certain that such cases are few
and far between, negligible, mioros-
copic, very small, when the judges
might have exercised their discretion
denying the right of the petitioner
to move the Supreme Court under
artioles 32 and 226, The Constitution
(Amendment) Bill has these two
Clauses. Clause 2 of the Bill says:

“In article 32 of the Constitution,
after clause (2), the following
new clause shall be insorted,
namelyi—

‘(2A) No remedy under this article
shall be denied to any peti-
tioner by the Bupreme Court
on the ground of delay’.”

This speaks of & blanket power to be
given to the petitioner, to the citizen,
to move the Supreme Court at any
time he likes or he is in & position to
move according to Mr. Banerjee. Then,
the other clause which speaks of article
226 also says the same thing...... .
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SHRI 8. M. BANERJEE: We want
to convert the Supreme Court into
People’s Court.

SHRI R.D. BHANDARE: I have
no objection whatsoever. That is
exactly the point. The Constitution
is very silent. The Constitution is
very meticulously silent over the ques-
tion as to what period should be
allowed. The Constitution keeps the
way open to the citizen. There is
no limitation whatsoever. The judges
have been given the pnwer —since
they are judges of the Supreme Court—
to exercise their discretion. I doubt
very much whether under Mr. Baner-
jee’s ‘“People’s Raj” there could be
people’s courts which courts could
entertain an application or petition
and deal with Fundamental Rights
at any time.

AN HON. MEMBER:
there are people's courts.

SHRI R.D. BHANDARE: Wherever
there is a State worth its name, there
is bound to be this position

SHRI 8.M. BANERJEE: If under
the so-called Ram Raj or the so-called
Kamraj there could be Supreme Court,
under our People’s Raj there will be
definitely good people’s ocourts.

SHRI R.D. BHANDARE: I appre-
ciate his keenness to cut jokes and to
be humorous; I appreciate his capacity
to be so, but I doubt whether under
people’s courts also there could be
no limitation whatsoever, whether even
after, say, 16 years the right could
be exercised.......... (Interruptions).
Therefore, I think that this Amendment
is redundant, will serve no purpose
and will go against the very juridical
concep t under which discretionary
powers ure given to the Supreme
Court, Therefore, I am afraid I cannot
agreo with my hon. friend who has
moved the Bill,

In China

Bill

SHRI G. VISWANATHAN (Wan-
diwash): The Bill brought before
the House by Mr. Viswanathan, the
Senior, has to he supported. Agru-
ments against this Bill have been
advanced by Mr. R.D. Bhandare.
He said that the Bill was redundant.
He has also pointed out that the
Consticution is meticulously silent in
prescribing the time-limit. It shows
that the Constitution-makers, the
fathers of the Constitution, were willing
to give the citizens any number of
years to file a writ. For any case to
go for an appeal, there are fixed rules—
for a lower court it is 30 days and for
a higher court it is 90 days. But
the fact that there is no rule fixed to
go to the High Court or the Supreme
Court goes to show that there cannot
be and there should not be & time-
limit to file a writ, Articles 32 and
226 are just the backbone of the
Constitution of India; they are the
axis on which the whole judiciary
in the country revolves. Hence, the
remedy which has been granted to
the citizens of this country through
articles 32 and 226 should not be
abridged by some of the judges using
their discretion in rejecting the applica-
tions, the writ petitions. It has been
argued that there are only a few
cases where the petitions were rejected
by the Supreme Court or the High
Court. Even if there are only one or
two cases, we haveto be careful about
it. But, at the same time, I agree with
my friend, Mr. Bhandare, that the

_ time limit should not be any number of

years. In that case the Government
must accept the principle of the Bill
and they must bring a Bill on their own
stating the time limit to file a writ.
That must be shown by them.

Again, regarding filing writs of
Mandamus or Certiorari or Habeas
Corpus there are cases where a person
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cannot file a writ immediately, for
example, take the case of Government
employees and others when they are
dismissed or even people working in
private eonterprises. When they are
dismissed or their services are termina-
ted, they cannot go to the court imme-
diately and file a writ, They try
through various sources, through poli-
ticians and others., They take many
years before they go to the High Court
or Supreme Court. In these cases they
must be allowed to file a writ in the
Supreme Court.

SHRI R. D. BHANDARE : Our
Constitution allows that.
SHRI G. VISWANATHAN : But

the discretion of the Judges is there to
disallow a petition. If you are keen on
getting the citizens their rights which
have been guaranteed by the Consti-
tution, let the Government accept this
Bill in principle and let them bring a
Bill of their own. But the principle
underlying in this Bill has to be suppor-
ted by all.

SHRI 8. M. BANERJEE (Kan
pur) : I rise to support my friend,
Shri Tenneti Viswanatham and I have
a feeling that merely because there has
been delay, the rights should not be
denied to any petitioner. My hon.
friend, Shri Viswanathan, has
mentioned that because of some dis-
abilities Government servants some-
times find that they cannot file a writ.
May I refresh my memory and the
memory of Mr. Bhandare that nearly 3
lakhs of employees working in Defence
establishments cannot seek protection
under Art, 311. SBupposing a particular
departmental enquiry is going on and
adequate opportunity has not been
given to 8 Government servant accor-
ding to Art, 311, naturally because of
the limitation of Art. 310 this parti-
cular article is not applicable to the
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Armed Forces. The framers of the Con-
stitution did not perhaps realise at that
time that there will be certain trade
union movement in Defence establish-
ments and apart from the Defence
employees, there will be other emp-
loyees also who will be guided by
various labour laws. Is it a fact that 3
lakhs  of Central Government em-
ployees working in the Defence ins-
tallations cannot seek the protection of
Art. 311 where adequate opportunity
is denied to a person ? Can he goimme-
diately and file an appeal to the
Supreme Court ? Similarly alsoin Art.
226. I was myself a victim of dismissal
from service in 1955. I was dismissed
from Government service merely be-
cause I filed a writ after three months,
That was rejected. Again I had to
approach the Calcutta High Court and
I was about to be reinstated by the
Caleutta High Court when I got elected
to Parlisment, My lawyer said, ‘My
Lord, my client has become a Member
of Parliament and I withdraw the casc’,
I had suffered myself. I was denied the
benfit of Art. 311. In this case what has
happened ? Now the Supreme Court
Judges are given discretion. Sir, without
imputing any motive to the Judges or
casting any aspersion on the integrity
of the Judges, we have seen the Judges
sitting over in judgement on the validity
ofthe Banking Amendment Actand the
Banking Ordinance. We have demanded
the impeachment of 2 Judges of the
Supreme Court. They had shares in the
Punjab National Bank. Is it not a sad
commentary on our judiciary and their
integrity ¢ That is why we have de-
manded the impeachment of these two
judges.

SHRI K. NARAYANA RAO
(Bobbili): On & point of order,
8ir. According to the Constitution,
conduct of the Judges of the High
Court or.the Supreme Court can be
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discussed only by way of a substantive
motion of impeachment,

SHRI 8. M. BANERJEE : I am not
impeaching them.

SHRIEK.NARAYANA RAQ: Unless
a substantive motion for impeachment
of a judge has been specifically moved
in this House,we have no right or frec-
dom to criticise any judges or the use of
their discretion in this House,

SHRI G. VISWANATHAN : He
said only Judges. He did not mention
any name.

SHRI K. NARAYANA RAO : He
said some Judges who have shares in a
Bank have been hearing this case.
This is casting aspersion. You are doub-
ting the integrity and impartiality of
the Judges.

SHRIS. M. BANERJEE : I have not
mentioned any name. I am actually
trying to explain to my friend, Mr. Rao
who is quite young and can become a
Judge also but I am not & lawyer and I
can never be. When he becomes a Judge,
let him not have shares in a particular
Bank and also sit in judgment whether
nationalisation of banks is wrong or
right.

I do not doubt the integrity of the
Judges, They are very good people,
Why should they have shares in banks
We are demanding their impeachment,
When the question of impeachment
comes, we will definitely do it.

I am happy that an amendment is
brought in this House that under Art.
226 writs can be filed not only in the
High Court where the cause of action
has taken place but in any of the High
Courts. This saves the worry of an indi-
vidual whose services were terminated
either at Nagpur or at any other place.
In any case the law of limitation or
rejection because of delay should be
eliminated. Justice should not be de-
nied to & person in the Supreme Court

or in the High Court merely because he
has failed to file a writ within time. In
this case if the Government want to
bring some amendment, let them do so.
If they want to limit the appeals,
let them bar once for all appeals to the
Supreme Court. It is very difficult to
go to the Supreme Court. Only a man
who has got enough money can go to
the Supreme Court. I had appealed to
Supreme Court twice and I know what
the Supreme Court is. Otherwise there
should be legal aid to the poor. The
ex-Law Minister, Shri A. K. Sen, had
promised that a scheme was being
chalked out, but nothing has happened.
I know the cases of many condemned
prisoners, When they go to the Supreme
Court and they want a laywer, they
got a third rate lawyer or a lawyer like
many of us.

SHRI K. NARAYANA RAO : This
is really casting an aspersion.

SHRI G. VISWANATHAN : Asper-
sion on us.

SHRI 8. M. BANERJEE : That is
why I request that this Bill should be
amended in & manner which is accept-
able to this House.

SHRI R. D. BHANDARE : After
your election, you lost the battle in the
Court. After our election, we have lost
our brief.

SHRIS.M BANERJEE : Since 1956
I had scored a hat-trick in the Parlia-
mentary elections.

17-69 hrs.
[Mr. Deeury SPeAKER in the Chair].

SHRI K. NARAYANARAO: I am
very sorry for the remarks made by
Mr. 8. M. Banerjee. I won’t enter in to
that part of it. But I must tell my friend
that it is of the historical cases.
The casc of A. K. Gopalan, who is the
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first case in the annals of this country
where they upheld the liberty and free-
dom of the individual, Therefore, so far
as the Supreme Court is concerned, let
us not bring about politics in this
matter.

Coming now to the present Bill, I can
share the anxicty of the mover of this
Bill. He anticipates some difficulty so
far as filing of writs is concerned, As Mr.
Bhandare rightly drew the attention of
the House, even assuming on merits
this particular decision of the Supreme
Court is going to bring about hardship

MR. DEPUTY SPEAKER : You
can continue your specch on  the next
day. Now we may take up the half-
an-hour discussion.

18 hrs.
HALF AN-HOUR DISCUSSION
MANAGEMENT oF BenNneT COLEMAN
Axp Co.

=it s AT med : (F19E) : 9T-
e S, T FINGA T F gt o
TE 9T ST G2 FT T4 AT FQTE
oE TH q1T FT Feaed ¥H § 5 oA
§ ANqEwER (Wafeai ® g9 F
foq eTEAMFCIAEE | FATIT-TAHN
F1 JGRT AH FT AT F IO a1 qE
HAZ H1EHA FYT a9 q€7 w91 & forw &
HTAA T TTAT 17 TATHIMA AT G E |
&1 AT T TAT W Fa HCH HFE T
59 F5A7 § FIE g3 | UF a1 a9 A WY
FIATAT W T FOT FAT T TA AT
39 T T F TA 7 faqawT T we
gfeqr 7 off g ot #1 wdaT  foaw
Al g NI qAT FT SI9-TAT
T gUEI T FY A 9w ) FE
TF 96T @ "WET 9T ST Eo Fe
FoOTETY & 4w 7 araf g #17
& R eI oft T A g i
M B(I 11556

gt | I8 F aTg oft o fo FoTAET HY
At RGN T FIAT T q7AT 9T )
g1 AT T/ AT FIAA 7 IH WA 9T
qfgas W g0 | oF K @ T FOAr
FA ¥ Tfedaw a9 gar 99 T A Fiw
FOAT @ 9 FT w09 & A IFE
#1 fF a7 FTA FA § qACEIeA
1 g & A g Tifge, FEwfw
fedl 1 qTAT FT gy A AT AT 0
UF Y FGAT FTIA T qf@aT qa §ur 6
g afcEaT @ g a9 fF 73 77 g fw
AT FIAT F TG FAATY Iq ¥ FAIT 7T
Z 9 &Y 9 THT  THIT § WETH F 3y
it 7 &Y, 37 & faemw qow ¥ fa g
FE FTAATEN 7 &1 | TF SENFTC 7 Fyongy
feam T ag FREAT FHA A &) ofdTw
g 1&fE A Ige ofdaT g ew F arx
*ft T dTo ANTTT A FH &1 & fgwrar
¥ UF gHeFRT AFCC FFOT T OF arg F
fau f& ag a9¢ £ 47 AT Y a7
F< 5 o & W fvaer e &) o
qgoﬁomﬁmﬁmﬁ T T8
aq & g Tacdieed & wfafafugi &
firer q forg & §99 § 7% oF WO ST
g wfFT TAT @ & AR T TEA
48] 90 F TAA, A W AT
& #9 ITHT TR B 7w | 77C gov
T Z1 F A% WY AT AT F forerg ®7 & g
ST § 9 98 [ §ORTE 99 qum At
1 gAY §U Hi 481 G 7 6 & wor
q@ AT WEH ErT A WY AT AT 9%
# faora &% § W9 oft AT SR
f T % 3 W1 4 | OF F707 a7 4¢ 97
fr Y <9Er § fa@d A1 1 Tga wEw
free T @R A 7y 9 38 FHEA
= F §17 3 74T W 9T St P
%17 § F4 47 f290 AAT AT A= oA
THIZ FF FT AN WIS WAAT AT | 77T
g a1 fF {4t dt $947 € ag zragaz 24
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EiRcceinducci|
27T F, I 7491 g 7 w77
fao S 1 7@ A F € o F AT O
T | WY qifa T4 59 7 v gaatar
AT A IATHAF TR I F1 AT &N
IN F TG A T FAA FT 78 W R
fr aoF Wifa 99R& S F1 @ AT F
aTET gEar O W gaar W@ wex
# FAIH F ITATFT@E | FTOT F
o BT ¥ I F woar faar war | q@fam
fify s AT arma s g3 30 %
WA AREATCTA F AT § A
# @19, fagx ofoaas & §=r & 7 w20
a1 T WHT T 6T TAT , IT T A6l
wrar wifa wrE 9 faar o fafr garag
ST FATT F=ATAT G AT A1 FAAT 2077
fF 37 & wrend & fpaar wqar @ifg 99w
S T WA | HT 9T A 0 wiwE ALY
3 Abrr 72 a7 T3 & fAm Somg smor
2 fF &7 /X gw qET & 9 /9%
A AERIT AT FIZ A Fqi A 0 ? 7
¥ Awar ¢ & g oI ifa swe S
F Ag § F7E TF AT AT 4T | AA
s ag ¥ 6 w<a 1§ T e
faed Tl ¥ AR T a1 | WA
F &9 F1 gH dgT TAT B qAA
& | @few F T e g AE WA
AT FYAT & WIAT AT AT NWE AT X
far &7 goeR & Y Mawe frar
AU FM T IT & TART 7 59
T A\ AT g T AH A
o AT T S g 6 o f -
aft & TJF F 7 fry o @ 9, frag
&7 & Tfx & wq i wfeerm e 71 e
st E A S| oTwa afafi # ow faaw
&% gt 9w W ooy femr mn B omifa
YHIZ F F WG OF wAAAT Foprr w7 7w
fa@r eitar o ar ? wwAY g v fin
UT AT WE TG AT am fow
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5 T & THIEGS 21 WX TR qATE2
qifa FHR GF & & AR Faaq -7ty
SHIE A T W =SHTE0 | AT AT O
# faqm &1 ¥ aga) e A T2 & 1w
S A9F °{zdl § 99 afaqe &7 w@ifeT
g a a o e forar war an for st
fa %1 &1 42% €W aTe(T oF, JTEA AT
g% o1 fa¥ ag faory 17 & weae 741 7t
fear w7 == & vF wen & | 9T A
gz ¢ % 9 W@ 99 ST a9
FEIT FT TE AT AT TEIC AT AT wEr
# 98 99 #i5AT =Tedt 4 fF afa s
9 & HO AUCAT § AR TEEEC @A
T GATY. 919 T, Forersi agwa S+t
T | AET FE@EAT FET T A
mmﬁmrzﬁ#%ﬁma}iwmﬁ:
Tz W1 T AT & e ag qr Ay wify
YA W A 9% FT T@ AEA A THAT
AT g A $FEEM WAl WeWd el
92 & #faqe % 39 faorr F1 s ifew
a8 W 92« 9¢ ™ AR @am f§ ag
9iT =Hfe #1799 9 7 ¥ I A Ar
TSRt % wifafr &8 4, ;moes
| v Widy Eeee AT Sty Ay avn?
# o 7 e =mea g fa owow fia et
fird FY arfarer far ot am daw wefan
w77 Tt frar ma fw aifa s sa w
A 9 EET § wEwT A 4 5 o i
7 v 41 &Y sfafafe w9 w& 97 72 9y
o ff 95 OF F S FTRCA € A T T I
FEY 1 3T AT o T @ifa g
F7 IO F FAC AUFC FET RS 4
o o e o A R omife s
FT ;T AT F FeRL qwIET TE AT
1 3fau a8 wHEET A AT(E il
¥ 29 # amEee Wt A1 & W] afew
RE1 1FuT At |

wq 7 am W fam oww g
TEAT ATEAT § A€ g (% @ gwrsErd
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ST A & 9 § I F7 7407 78 @ f*
99 FE F TFR F 99 ¥ ag g9 F
oY T WIT TT 7 H1§ THATT FAT §
at 37 7 #g7 AE & qgAT g §
w7 27 arirm * ag foim g mar 4 at
39 fora &1 #12 #Y 74t 7E fear v ?
FETH a9 A4 Fel £ w1 awstar
adl gwr & graife wif waR 9 A
oF woe-7 rfaw A 9 ofesfae
34 & 4% 9g *gT % ga /K g}
FT GHETAT g T § | AfFT 99 & A
wa oifa s@TE S wY gwEwrar A€ g
T ar wifa YR 99 HIT AT gt
o faoir o 7 9gT 9w a1 f6T =
q9E 91 fF ¥0 T § a%ed § R
us oF foar wifs gg= 57 F S IT 0
T TS AT F AT T AT T
§ I¥ qFFL SR GAT G FAT FIgAT
mAFMAFA R @I T
IF ¥ W19 FT 94T 7 T & g e
a@ F EEET e § 9x fawdr @
arfe @l aFe ot 7 @& o) W FE-E
srf|d & 99 #1 G FT 9T AEAr
qg« WY 9T | @1 T wHTC A feafa oY

wHRI IO A @R ! W
A% T a0 § ST qg w9 &7 f@
ag g Weat #1 §f avw fgdl & v
Ft g AT gl ag & R AR
T F GATATTAT F1 I SATAT § 99 TO
Y TTOrT ATEET & W gEied A qwrane-
At # mrfes § 97 & @rg @ wEER
T & | 1 &1 gARTT ag § fe qurEe-
T R AR AR I AAGE WA
FATRT ATHEAT A @I, GIT AFA g W
ft 28 gt Wi ATl w ag g s
W w3 @ g guETaT 97 & AT ET-
L& 19§ § TR | %8 1 oo ag
gwn fF o7 ST O & g A freie

A frord oA § 39 S W 9
92 W1 & T S F 5 T B
arrar g foer o fromrar s fffsar
T FYE Gag ALY AT A7 FeRaT efweT W
ag g ¢ fr R & W fagees
¥ T9 IF F AT F T § WW
w1 ofcrs g | gFT gg Tifge ar fF
goET faorg adt fs o7 #7 weg sqaedr
F oo gwrd w9E & 79 uw 3R a6
frufor g7 w3 & o2 3@ & Ay a7
fautoor a7 # fog gw vF g& & fAafo
FIT | AfGT FOTC T T & faev
frorer 9T af) ag= |47

g0 AW § ag Fg e g fF e
FOFTX T SR § qqar @roar @
Al F Ag WA T ISAT qE F AT FF
et ¥ FTHTC 99 F TARX F I@ T
YT FTRE § WY UF fAsd 9 & g9
F1 7@ 77 397 forw aeg & wr= 3fwar tfeay
£ qur wrw itz ey w77 a0 §
w8} oar 7 7 i o S & o § Ay
F o ereem o e & arow AT
gz T FgA o A | FAfAT g
¢ fr e AraT & FEEr AT )

gm A ava A e A wm 7wy

woF 97 FT TA7 24T § | TEAT WA qT
g @ fR ooa oo w9 SO g
ft ot g W ET &g g T ar
ft TIF A G §F TF H W AW
@ i@ @, (e dw W ad
e WA W EA €W wEw & fam
A § 97 9% fxfaa §i @ 7Y 2@ q@mr
m? gwart 9 § WA WA 9T
a1 A1 FATEM 6 TT AL T F AT
Q—&&&a”(ﬂﬂ?ﬁd‘rﬁfﬁaﬁ LETL 154
qfafdi & ATt A | T SFTE 1
ity A g |
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[t s dre @]

gadr a7z ¢ 5 guats ) o=
frga Y, ¥ 7 F9AT &4 T[T THE
7 7 g i s 99 F # a §ER A
qan 91 f& @ife y@R §w 9 ag A
¢ f5 @R 7 39+ awald ¥ 989 B
41 71T 7 99 F1 A § FHR T AE
Wi ! FEges Fag g a@ s
St v Fod @, T A Tg 99w fafy-
g, fafa wareg & wfawrd o sfwfaa
g fort @iz e @ w7 g, fraa
a9 ¥ 97 G W@ aF ChrAa #9

g g1 T 7

T A1 g 9l 7 9rg wAiga fafy
gz & fo ot wwan & o wwrw feell
At & faq S smar a8 oar
g w3 & faq foar war g, g s+
¥ fomar wvar ¥@ER 7 g @ 7 e
T =ifge |

dtar 57 ag & fF wa avaf gk
FYE § A1 qifq S9E 59 F 79 T4
zifesr foar 5 & g #12 & forg &1
HR FGT A1 3945 412 gré 1% & forg
T faeg o1 AdtT geiT #7 &, Fr G
st & F9 Tar wware g far g fe
ggt A1 gW TRIA ggEar A #< 8%,
wH qE1 A ag gW TR AT w4 7

FWR A HIAT T AT F
FATATTAT AT ATHT X TN T qE,
g forg wr 9o T mar g 7

af=m w51 g ¢ fF #faqe 1
from & (weaar:) o st w@e dto
F M ST TAAL FAT - FT R
IA Y TAT F 9T G TEA FTFOFGA ?

SHRI 8. KUNDU (Balasorc) :
This matter has been  brought before
Parliament scveral times. We fee that
some definite protection has been given
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to Shri 8. P. Jain and his company by
the Government. There is a lot of evi-
dence for it.

The enquiry and investigation carried
on against this company under the
Company Law Administration revealed
a lot of malpractices by the Company. I
would like to know whether any crimi-
nal case hase been started, and if so
where it has been started, if not why
not.

When _the case was pending before
the High Court, there was some talk of
settlement. It is something astounding
to know that when there were such
serious allegations there should be talk
of settlement even of a temporary
nature, It is revealed from the letter of
Shri R. Prasad, Secretary to the Go-
vernment of India, written to Shri 8. P,
Jain that there are three terms. The
third was about the cmployees who had
assisted the Government in the investi-
gation ., Shri 8. P. Jain and the com-
pany did not agrec to this and there-
fore it was agreed by the Government
not to pursue this as a clause of settle-
ment. You must want to completely
throw to the wolves the people who had
given evidence. This is how the Go-
vernment functions.

We are informed that during the
AICC session at Delhi of the Indira
faction of the Congress the private
plane of Sahu Jain was used very fre-
quently. I speak subject to correction.
I would like to know if it is not a grave
irregularity to use the private plane of
Sahu Jain during the AICC session when
this matter is before the Supreme Court
and there have been grave allegations
against the Government’s involvement
with Shri 8. P. Jain and when there has
been a demand in the Lok Sabha that
his son should not be made the Chair-
man.
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=t firr =vx |y ;o waTafr o, §I0
98T FaTH ag & 6 g7 AWl F Her AY
fardas ara fiFan & — warfasr aar fraega-
FQ AN w47 fdaw-99 & qarfas
FeHraraT @ N egfea 3=
sfege & Fowr s7 F 10 SERW
&fog |

L I aE § a7 qTHTT AT
FETHT FY T Y A9 HIAAA FIIA FY
o TF fRaAt S g fret 8 9w
F1 ga-2Yeer qareyq !

e gara—4fs a8 FF HEAR
W e g, W@ fau swEdTm @ aw
of It @ | ¥ 7g A amar fF g
& S0 o1 I & 97 FT GEw W @
S, § @t §F § AAATET FF A
femara T@aT § 10 gAr< ¥ I Formwr
ot gEIEM @, I B ATAART FEAT
ifgr | W & Ty § 70 fF9aw A
A TFT ]| FH Y FH I H@ET
&Y T F &1 { "4y IAE T gmaqn
g T I FATAAET T4

st fx T (7@) : gwfa @
# g ¥ 9gH Arell o A uegas v §
fr SFEiH ¥@ FaT BT TgT I AT |
qig-aw & faa faq & gw A T 7L T
WA gaw oa § | e a@ &
e, feausibeTm wg a9 Fwfal 7
qW W@ § WY |F A § W fow
TaF & et off 7 @ # T g AN
fza aist o e g 5 WK
THo o S W WA F5 Y I AR A
&4t @iz e wwar &, frw A & W
£ wifes =aaeqr &1 § 1 A@H-TLA
T & q TR &L AT § | BT qIA F
UF A1 95 §9 41X § 99 g qg9 T,
41, O A § @€Y qg Fgl @7 97 fF
TTHTL qR 7 q7 g #7 qE F1E & g7

Ig AT 91 fF q@o Mo FT & WEF
qAF dF R AAI TH FEAAT FT qA-
#7 AT AT § Avgar g 5 9 wgay
T F aTH AT FT

A TRA—A 790 A T77 §, 0
@ ¥ 3w T sifaey N Hr P
FEAT & TIATES &, 97 &0 71§ wfafafy
gaars § faarwar g ?

gofre fawm, wiafes s
aq axqg wif @A (s swefw WA
WEAT ) : FATT, [ET HE T A AT qIA R
M3 W, 47 T IRA TR AR I
F1 &g fraga 3% & e o oer I o
fetd &t 4t 3= & wfeq aga ardr ot
T i fF 9gF @ A w1 Ad
Fifgy 4, § Frfez &t oF | Sfm 37 @
ag e T § 5 o Feer 1 foad
9T gH F1& FIEATET ALY I | F Q1% 97T
agy gaamr Ggar g 5 o Sger &y
fonts & o & a2 g 7 AT s
F & 1 OF Q@ a8 fF 27 7 d@¥o @Yo HrE
FY frafey 31 a6 & Fr1az faea s 9+t
aifs & @ # P &0 & qafeas
FOATE! € FL AZ TEAT 1964 #
37 ®1 g faar mar 4 | dro dro wrfo 7
T 9T FTHETET FT AT W uw A
Wiz 37gi Tt & ofiaAa 9% $fe-
T dfwree Y aIwa & rfes fer
@o dto wrfo 7 TN AT &3 &
IX qETE § 78 9 wHA A 8 5w
a@ 8 97 & faars fefmaa @ 99 @
g

IH & 7% AT TF FEAT (EMEHT 7
ATEF & ¥ AT § qArfeas A ofr wri-
arf g9 $ %7 A g9 T | UF F19 A
T ag fn B @@ 71 A dAIRE d, I
FFAT ATq—T FTAATET G 398 & HTage
#1 1 gad sTaATEY 388 (A1) ® ATARGA A7
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[ wFEA st wEwa]
~forr @i & faems foie & ST d AR w
& ag FUX & fr q et o st &
TR TG 7 @ q% | & QAT a9 g0
7 99 a5 Wt fgAe @1, 9% & amw
aifes T | WP ATAS AGH &) 98N g
feama faeeft a1, 99 & @ g3 9w
FT AIATRA T T L K
faar | 9@t 9% 388 F AT &,
Ix § gurdt awg & wr€ I A gf
T2 AT AT ETeATR & oY, IT 7 fearaTw
FAFAT 1€ TNE T (o o7 7 frzddram
aifaa @ frow A wrew gt ofge
A AR wWiFw & fEd aE frad
w7 afgn | g & fofra o= J
A & = foe 7 faar | s9d
& HA IE I9 T F faas wawar
grEwd ¥ gfter avfas & @ & @
JIUY BT 64 7 FWTL UL TF ¥ A0 WW
7 afl 7z ¥v3 f5 g awe ¥ A
saEEr A8 g€ Wl 6 & & @
afe gav wiwae oifeea sordfadt o2
FE T wOAE &1 AT WY aF A
g1 388 &1 ¥ A T Fowar k-
F2 ¥ qfenr @ | o Fgt ¥ fe e
feefts wr® EFMT &Y TE 9 A 787 ol
% ¢ g i § S

SR qF 398 FT TATeAF & AW 4
a1 & A dqede & ag aww &0 wifg
Jaq 719 3@ fF 9 q@iE § q@ A 64
q 9T & GEA TE gF 2 | A d qr
FEd R L

SHRI S. KUNDU : In 1964, your
lawyers had not effectively  argued
your case on your behalf : nofthat they
have cffectively defended your case. In
July, 1969, you find the CBI report.
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SHRI F. A. AHMED : Let me give
the facts. So far as I am concerned,
I am only the complainant.

o ofe T : @Yo dto WrEo gRITTE
&Y 6 /A AT |

& swedw a wgww ;@ H
oY 7 W AT 5 g 7 9g WA &,
o ﬁomﬁoﬁ?ﬁmﬁ‘ﬂﬁmﬂ T,
5 e ofadw d%C 9@ @ A9
S AT

SHRI RABI RAY : Justice delayed
is justice denied.

SHRI F.A. AHMED : I have given
you the facts. What I am saying is
it is not that we have not taken,
any action. Here, the charge was that
in spite of the report submitted by
Chopra, the Government have not,
moved at all. But what T have said is
us soon as the report was received by
us. we have taken action as long ago as
1964. In so far as the appeal before the
Calcutta High Court is concerned, it is
pending, and how can we be blamed if it
has not been disposed of and the case
allowed to go on ?

sl swTEI wTet 0§ 63 ¥
7Y STEE AT (W AR 98 SR
w9 fegmy, 1969 & | fow s/ v W9
FET AET E FW@ & | Wz T E
SRR &7 foror S aepre aefa
F1 wifeA=g ATt an | qfew G sw
#1 wTq 7E FT T § 9 o e
dro mrfo s g WY gwt N E 11963 W
TE FWTHIX O 1969 & T4AT |

WMem:gaws fE@ad
sRAmsfmaima g
e @0
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=t FuEA we qgET 0§ W
TEAEr w9 Fen fF JgF aF adRde
&1 aws &, mEwae T faad ol &
qEaT 9T TAH FEAE g€ | g
FEATE #1 gfaqa & zafed & SfeT aa
qF HTHAT H1E | AT §, TAfeiaT §
®YE FrAeT W § A o A §
(vrwem) ..

SHRI S. KUNDU: If you cannot
satisfy us, you can satisfy yourself.
But if your lawyers had come out with
a petition for expeditious hearing, the
thing would have bezn dispoied of.

st FEEw ot wEwr g
m‘iﬂ'{atgammfﬁrﬁ F aga
T gaer feedlay Wre F7 & faw
FHEATE # A AFFA Y a9 ¥ A T
g A8 & a1 T a9 § R I FUC AT
AT @ W TA §F GTAT A 0F OF
freaa ®1 wofaA &%F 7 F% 75 B
| ¥4 TFEF AAG W gH Al §Y
g 8 ana fF A9 mEEd qq sifac
ar R T X Afdg 1 g @
wex 2 7 64 F AT 9T T THH TAT
7T gt (wrEEaE)
Wg a% AqaHe FT qeAE §, gAA SET
fF T9¥ g@aT F1 AT TFAE 9FT G &
WY Faeme off | g W g 1 Ay 5
gieed 7 @3 A § AHA WA A @
e ® ¥ & qE 7 5 W e g
¥ qg¥ faw a<g § i FAA9Z § gafes 9
GEAT FTN TE g7 AT & AT A
waIgeEd 7 q@ T 9% Tt & 6
AW AT HTAA EAT @Y EAA AT R R
w1 fs g0 Wt B2 w1 qfcfeermm wFA
% fam da &« Fw W G Y
T dAove feg @ § T qfse
w1 g TRy, 9w % AW aUe]
awdt & | FfeT Iw T vy fe oaga

A TWEETA N § T IF T9H I
Ot A FAY a7 aw W dwer T w0
WMAE Y e g w21 fF wvw H 4=
F AT AYE FTNATET g Fwar &
dRdz & waifeers v H9 NATES T
FEAR TR IT TR | AR A g
7 A 7w 7% feeraw frar 1 gar
I ST § | T w1 A ST af
t afer df daoe & e aga
ardy fowrad ff |, g v 5 Qar
e 9 g wEaae & A 9
AR FART &Y 11K ST §AETH ¥ a0%
§ aifedfie g o WA F AT A g
fas faems 3w w=7 Wy - At aify
YHZ 9, SIS gETR S S AT
Wt qgd TAT § s faams w= @
a7 | AT FEL ATH T FHA § 1 gAY
arq g 4 f& aga e oA foegin
gt & SA% faare # e 4 gy
! e freft [rfge 1 o oo §
Wt dqvHe @ ¥ 5-6 AGW w fog
7 g afew 3 T o aw T | A WR
FaT Y ar g€ vaw forg wf Aifrr gd
Ja% qz 27 arde § wfed qifer
g€ 1 Sud @ a1 9 dwar g fiv gark
T I gh o AR 4 IR
g | oy ¥ 9T ot e gt e gk
AR ATGLHETE F 7 A0 Ag @ oft
i‘uﬁ'iwﬁmé'lug%ﬁqhmgwfx
M A7 a & faq @ ww@ ) 9T
ZAA AR AM 93 A gAT IAH A0 2
fao | g AT qT Y PresTm o
e Al AT | I A gwe Aw o\
frg | R o A 9 A fag ) g
wx T fn A ¥ Tedfeee & Ay
& o gwx away e far

&ﬂmm:mmm
aq?
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st FEEA WE WEET g AW
¥ oF A FATCIIE T 9, FHC T
T 9, e Pl @ 9, Wi g
YT HIT Tiq AT 98 |

‘sﬁzﬁtm maﬁmwﬁf&e«
ﬂtmmﬂﬁiﬁ'@zl e
. (vmae®) ... .7 gmmaﬂ‘a’a?

st m@ﬂnﬁim. rdifas
AR FoF JATAL . ... (smmam). .

t
SHRI 8. KUNDU : Had you no

clarification this, people would have
thought that it is the other Haksar.

" BHRI PILOO MODY (Godhra):
We would have thought of the family
man !

@t fawa: o F 9% F g

ard wrwg frar ar e smes S qeR

St WU WE WEWY ¢ W AT
T A1 T WEA AT § Ig ITAr o
F AT G| ... (TR
g W AW wwe U g Tw aw
1 && < fF A w1 A9 2 FE, W o
TRARGH ¥ 99 T WIX Fiesd
wrs ofefede & ... . (sowwm) ..o

o o W 3T AT 7

! wwE W Wy . afee &
Ty wgaT § 5 3y e ot § Sey =k
aeE T & 1 WifF 7 W %y
™ frg W AE § goe Aam fag | B
7 S ik ag § - AR e RarkAuT i
o THoUHo qTHT, 57t Fo TFo FAITAT
o ftodto Zard ST ofrodro qrie |
¥ 91§ qranee e § | 9K g o o
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am e F99 5t "o Fo FAR, 5 UHo
THo FHATTHIAR HIX Y U0 THo THo
foadt ot Ay s arfraae < faar |

SHRI 8. KUNDU: Why did you

want Ashok Jain to become the
Chairman %

Nt o : g qaw o @1 &
wHo o 5 # Faa F g FE 7 w0
a1 fF a9 T gT T0F S F IAT FF
ar fF , W19 F AIF S FYET  FAEA
o T g a9 |

SHRIS.KUNDU: It issaid here :

“The question of chairmanship of
the reconstituted Board of
Dircctors was not specifically
discussed at this meetting,

though in the carlier proposals,
Shri Ashok Kumar Jain was
envisaged as Chairman ”.

&t o ww @ Fr eE™Er @A
q7fET |

S wUnA Wel WgWT : afsd
& §@ Al #7 9" 3 @l g | 99 a%
THTEIEER FT AT § FIE 7 SHAEH
fd = wifw a7z awi, =1 Gz T
"I To UFo THo Fogdt | yo & | e
11 s 1 F1E 40

& ST W o To
fogreT &3 fam |

ot FEEiE WS WERT (I & T8
dfr aiq fam o< faar, TiF wos
A FY IF FT I AT | BE T O7H &Y
I F7T A T T 1 11 Wiy &1 88
anfrad 3gae g, 5% F § 6 3
AWIERTE & 4 | & Wi & 9 |
O AT qg & f 9@ 9% WY A w5
fegr & s o< faar | argw 7
gl a1 gfemm | ofEm™ &1 a9 98
T g e

faqar 7
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That was the proposal given by
them. But in the discussion held on
27th, they did not pursue this matter.
We have not accepted this. On27th
that matter was not discussed.

SHRI 8. KUNDU : There was an
earlier proposal to which you never
objected.

SHRI F. A. AHMED : How do you
know that we have not objected ?

“Envisaged” does not mean
that we accepted it.

st Tfq Ta: 73 @I AEgAYH AT
g @ & fore g & g1 &g

ot FarEdi et wgw : 78 T
IR @ g WY oF AT A4AAT ¥
fasre wmar o1 @ @ & wEEEe A
aar fear ag Swadid gt aw ffaae

¥ Ed AT 94T &, 7 o e w TS

fs agt #fae & Gl #1 @F W WL
T8 & 71 Y F 3w B T Zav | qfew wwt
% dfeie w1 aew & ¥ o feamar
g fs 9517 7 o 7 feerg fisqr W A
a7 feera few | 3 s e 2
frar fs AonfeY Wi T gATe
& Tifgg W i atw & g 7 el
WX TEAde TrTEw Y SREA AT
=fed |

Some Hon., MEMBERS rose—

MR. DEPUTY-SPEAKER : The

House stands adjourned till 11 A. M.
tomarrow.,

1833 hra.

The Lok Sabha then adjourned till
Eleven of the clock on Saturday, Decem-
ber, 20, 1969/Agrahayana 29, 1891
(Saka).
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